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LOK SABHA DEBATES

LOK SABHA

—

The Lok Sabha met at Eleven of the
Clock

The Lok Sabha met at Eleven of the
Clock

(MR. SPEAKER in the Chair).
©ORAL ANSWERS TO QUESTIONS
Dry Fruit Trading Corporation

+
*561. SHRI SUKHDEO PRASAD
VERMA:
DR. MAHIPATRAY MEHTA:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether he had mooted a pro-
posal for a Dry Fruit Trading Corpo-
Tation;

(b) whether the proposal has not
‘been favoured by the Finance Minis-
1iry; and

(c) if so, the reasons therefor?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N, MISHRA): (a)
Yes, Sir.

(b) and (c). The proposal is being
processed. .
oft gudy see wat : F A&t
*@W & wAa wrgar g v oy v
- few AT0AT T TT WA AG{ A7 T4qT
g%y gea § A & war wewA £
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SHRI G. VISWANATHAN: The
importers of dry fruits are now earn-
ing about 400 to 500 per cent of profit.
‘Will the Minister give an assurance
that this Corporation will earn the
minimum profit and bring down the
price of dry fruits?

SHRI L. N. MISHRA: That is the
main objective of the Corporation,

*562, SHRI D, K. PANDA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there is any proposal
to develop Konarak, Chilka Lake
Gopalpur in Orissa ag To!
tres by the Central Governmaent;

afg
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. THE® nmm:m ms‘ STATE IN

THE MINISTRY OF TOURISM AND
CIViL: AVIATION (BPR. SAROJINI
MAHISHI): {a) and (b).-The Arch-
aeological Survey of India will flood-
light the Sun Temple at Konarak at
ah éstifisted cost of Rs. 3.75 lakhs,
andl this work is expected to be com-
pleted by the end of March, 1973,

(2) The Départment of Tourfsm has
initiated action throuuh the State
Goverhment to. acguire land around
the temple at Konarsk for site deve-
lopment and landscaping, A provi-
sion of Rs. 1.00 lakh has been made
tor this purpose in the Fourth Plan,

3 D:izrint earlier Plans, the De-
partment of Tourism put up a Tourist
Buiiga'ow at a cost of Rs. 1,78,000
Aand cohtributed Rs. 1,43,994.00 towards
the congtruction of 2 Low Income
Gioup Rest House at- Konarak, and
Rs. 2,24,725.00 for the Low Income
group Rest House at Rambha.

(4) Gopalpur on Sea has a two-star
hotel in the private sector.

SHRI D, K. PANDA: Though the
answer of the Minister in relation to
Konarak temple and Gopalpur on Sea
are welcome, there i3 no mention
about Chilka Lake. May I know
whether the Central Government
have received a proposal from the
Orissa Government for the develop-
ment of the Marine Drive between
Puri and Konarak and also to link
Ratnagiri, Udaigiri, Lalitgiri and
Konarak and, if so, whether the Gov-
ernment would take up the construc-
tion work in the immediate future?

DR. SAROJINI MAHISHI: We have
not received any proposal from the
- State Government: But some time

- back we had a discussion with tHe
~ State Government officials on what
- complex in Orissa ghould be develop~
-ed. We thought of the Mvelopmt

mm'*i 1894 ($4ka)
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ate willing to aceépt certainn items
which tan be urderiakéh by the Ces-
tral QGovernment, Departmeiit of
Tourism, Hut no proposal as soch -
hutomnafrmﬂnahhum
S0 far

SdRt D. K, PANDA: In the ap-
proaci to the Fifth Pign of the Orissd
Government, at page 15, thére is re-
ference to a marine drlve betiweer
Purj and Iionarak.

DR. SAROJINI MAHISHI: The
Fifth Plan is under considération. We
have received a draft ¢copy from the
Orissa Government. As far ag the
Marine Dfive is concerped, it I a
very long road extending up to 20
miles or s0. We were toid that the
State Government is taking the ini-
tiative. The Department of Tourism
is not teking up suth long roads. Un-
less it i3 a very small approach road
léading to some monument, we do not
take it up,

SHRI D. X. PANDA: Now, my
second question will be with regard
to the Chilka Lake which the hon.
Minister has neafly touched. As far
a the development of recreation faci-
litles at Chilka Lake is concerned
which can be compatred with one of
the biggest lakes ih the world, French
Reviera, it cah be brought to that
level also. From that point of view,
I want to ask the hon. Minister whe-
ther there was a previoug discussion
between the Orissa Government and
the authorities of the Central Govern-
ment relating to the development of
Chilka Lake for putting up some -
houge-boats, motor-boats and  also
whether there was a proposal for
Rs.. 13.5 crores developmental work
at Chilka Lake,

DR: SAROJINI MAHISHI: There
was no such proposal to spend Re. 13
crores _on the Chilka Lake. There
was an idea to develop the Chilka
Lake, We hed a discussion earlier -
Wi.ththeomeia.ll

did not get

t Qrissa Govern-
.%mg Thatmanriﬂmthsm
concrete _probnﬂb_
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from them. Development includes
quite a number of things. It ig birds’
sanctuary, If we can introduce a few
more variety of birds, that is also
development; if we build some accom-
modation and introduce launches,
that is also development. Therefore,
what portion of that is acceptable to
us and what portion of that has to
be done by the State Government has
to be decided. We have mnot got the
concrete proposal with us as yet.

SHRI K. D. MALAVIYA: I want
to know from the Government whe-
ther there are special obligations of
the Central Government and the
State Government and any division
of work from that point of view in
order to build a place as a tourist
centre.

DR. SAROJINI MAHISHI: Yes, Sir.
There are quite a number of spots
which can be developed in the whole
country. Tourism develops around
monuments, around wild life sanctua-
ries, around mountainous resorts,
around beach resorts, and it ig very
difficult for the Government of India
to look into all these spots. Tourism
as such is a State subject and the
Government of India only takes up
portions of those major projecis
which are acceptable and which can
be done by the Government of India.

SHRI K. D. MALAVIA: That is
what I wanted to know. In view of
the fact that there are some differ-
ences betwecen the Stiate Government
and the Central Government with
regard to its own share in developing
a tourist centre, will it be desirable
for the Central Government 1o lay
down specific responsibilities scparate-
ly for the State Government and the
Central Government so that a tourist
centre may develop beautifully and
purposefully?

DR, SAROJINI MAHISHI: That
has been laid down. The State Gov-
ernment has got its own plan of deve-

loping tourism in the State Five Vear
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Plan and also the Annual Plan. In
addition to that, of course, the Cen-
tral Government has also got plans.
That will be only with reference to
some of the majer things which the
State Government cannot umdertoke.
The whole of that cannot be taken up:

THE MINISTER OF TOURISM
ANL CIVIL AVIATIO (DR. KARAN
SINGH): Tourism development is
essentially a cooperative venfure in
which the State Governments, the
Government of India and the private
sector all have got to contribute. In
developing the tourism infra-struc-
ture, ag my colleague has said, we try
to dovetail the resources of all these
various bodies into a single coherent
plan. It is not possible to lay down
any rigid demarcation of the func-
tions in this regard, Wherever it is
possible for the Government of India,
we undertake the plans. In emy case,
it is full coordination alone that can
result in proper development of
tourism,

SHRI D, P. JADEJA: The hon,
Minister just now referred to the
Chilka Lake project not being imple-
mented berause of the naval project
coming up there. Earlier we have
heen told in this House that the naval
project is not coming up there be-
cause of the bird’s sanctuary being
starie? there. May I know which onc
af thes: projects, the naval project
or the bird sanctuary project, has to
get priority?

DR. SAROJINI MAHISHI: The
Naval Froject will have the priority
over the bird sanctuary and in case
we are given to understand by the
State Government that the naval pro-
ject is not coming up and that it
should be developed as a bird sanc-
tuary, certainly that will be done,

SHRI MOHANRAJ KALINGARA:-
YAR: Wil themnlltgrtellqi!ﬂle
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. State Government repeatedly approa-
ched the Centre for some financial
assistance to develop the Vedantangal
Bird Sanctuary near Madras and if
S0. ...

MR. SPEAKER: How doeg it arise
out of this?

' SHRI MOHANRAJ KALINGARA-
YAR: You have allowed a general
question.

So I want to know how much am-
ount the Centre has allotted for that
bird sanctuary and has any develop-
ment taken place? i

MR. SPEAKER: I am sorry, this is
not relevant.

" BHRI &G VISWANATHAN: You

have allowed a general question,

Then, what is wrong in putting a sup-

plementary?. .. .(_Interruptions).

please.
SHRI CHANDRAPPAN-_abseit,

SPEAKER: No arguments
I am sorry I cannot allow it.

SHRI JANARDHANAN—also ab-

sent.

* 'SHRI RAJDEO SINGH.

Stady on Foreign Collaboration in
Fxport-orienteg Industries
' +

%565, SHRI RAJDEO SINGH:
SHRI P, M. MEHTA.

Will the Minister of FOREIGN
TRADE be pleased to state:
~(a) whether the Indian = Institute

of Foreign Trade has undertaken a
study on foreign collaboration in ex-
© port-oriented industries which wiil
also cover industries having foreign
colleboration and evaluate their ex-
port performance and identify addi-
~ ‘tional export-oriented industries for
- such collaboration; and =

PAUSA 1, 1894 (SAKA)
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(b) if so, by what time studies are,
expected to be completed?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): (a).
The Indian Institute of Foreign Trade
has initiated a research study, as part
of its regular research activities, with
a view to evaluating export perfor-
mance and collaborating enterprises
and identifying additional export-ori-
ented industries for foreign collaho-
ration.

(b) nDepending upon the availability
of data, the Institute expects to com-~
plete the study by the end of 1973.

SHRI RAJDEO SINGH: In the con--

text of the answer to part (b) of my

question, may I know whether it is
apprehended that the private sector
may withho!d data and if so, what
is the remedy to obtain it?

SHRI L. N. MISHRA: The question
is about the research work done by
the Institutz of Foreign Trade. They
have got various ways of study—in-
terviewing individual membrs, going
through the records, gazette notifica-
tions, etc. and they prepare the report.

The hon. Member has an appre-
hension that the private sector people
may not give the data. An academic
study is being made for pufting it
into practical purposes. I cannot say
anything beyond stating that the In-
stitute will try to persuade those
people. ' ' :

SHRI P-M. MEHTA: I would like
to know from the hon. Minister as to
what are the industrizs which are
sclecizd by tha Tratituts o FEoreign
Trade for the purpose of evaluating
their export performances and colla-
borating enterprises and identifying
additional export-oriented industries.

- SHRI L, N. MISHRA: I'can only say
ahaout the object and the termg of re-
ference of this Institute. Abopt in-
dustries I cannot say because they
have just got it and they are still to
start the work.
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.. SHRI P. M, MEHTA: He should
mention the names of the industries
which are selected for the study.

SHRI L. N, MISHRA: I said in my
own answer that export-oriented in-
dustries will be studied. As a matter
of fact, this subject concerns the
Ministry of Industrial Development,
I am concerned with it so far as the
research part of the Indian Institute
of Foreign Trade is concerned. They
have been given specific terms of re-
ference for the purpose and within
that purview they will have o make
the study. The terms are: (1) evalua-
tion of the export performance and
collaborating enterprises, (2) studying
the factors inhibiting the exports and
(3) evaluation of the national policy
regarding foreign collaboration and
(4) identification of additional export-
oriented industries for foreign colla-
boration.

These are the four terms of refer-
ence to them and they will try to
cover the industries that come within
this purview.

SHRI P. M. MEHTA: According to
the terms of reference, the Institute
of Foreign Trade must have taken up
some industries for the study and he
is denying to give the information to
this House. Kindly ask him to give
the names of industries which are
selected for this study.

MR. SPEAKER: The question is
about the study on foreign collabora-
tion in  export-oriented industries
which will also cover industries hav-
ing foreign collaboration and evalu-
ate their export performance.

SHR1 L. N. MISHRA: Why should
1 deny any information? I have al-
ready liven you all the information
I have. This institute has just start-
ed. Thoare are other matters concern-
ed withh the Ministry of Industrial
Development. We are concerned with
the Institute part and research. They
would be making, I think, selection
of indusiries after some weeks, after
a month or s0 and by next session, if

i
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he is interested and if he asks, I will
tell him, but till today they are mot
able to select industries.

SHRI P, M. MEHTA: Till
they are not able to select.

today

MR. S8PEAKER: That is right.

SHRI S. R. DAMANI: May I know
whether any applications have been
received from foreign collaborators
for setting up sugar industries and
sugar units. The question relates to
the manufacture of such items fo be
exported and so I am asking this
question. Can he give us details and
names of such firms?

MR. SPEAKER: I could not follow
it, Is it a separate question or is it
linked with this?

SHRI S. R. DAMANI: There are
certain items which are being en-
couraged for purposes of export, This
is relating to foreign collaboration in
that regard and so my question arises
out of this. I only want to know as
to how many applications have been
received and what are the items which
have been accepted.

SHRI L. N. MISHRA: I am replying
on behalf of the Institute. The indus-
tries part of it is under the Ministr™
of Industrial Development, Only the
research part is given to us. This
Institute will do the research work.

SHRI P. G. MAVALANKAR: The
research studies are expected to be
completed by end of 1973, the hon.
Minister stated. May I know whe-
ther the Indian Institute for Foreign
studies are going to bring out some
interim studies?

SHRI L. N. MISHRA: Not to my
knowledge,

Composite Duty Rise on Betanaphthol

#566. SHRI B. S. BHAURA: Will
the Minister of FOREIGN TRADE
be pleased to state:



-
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(&) whether the attention of Gov-
emment hag been drawn to the news-
item appearing mn  the Hindustan
Standard dated the 21st September,
1972 under the caption “Composite
duty rise hits rubber chemical units”
Tegarding the composite rise in duty
‘on Betanaphthol,

(b) if 80, Government's reaction
thereto, and

(c) whether about 2500 tonnes of

this raw material are imported every
year?

THE MINISTER OF FOREIGN
TRADE (SHRI L N MISHRA) (a)
Yes, Sir

(b) Government have not found
any grounds for reconuderation of the
decrsion

(¢) Imports of Betamaphthol during
the last three years were —

1089-70 1906 tonnes
1870-71 2588 tonnes
1971-72 1600 tonnes

SHRI B § BHAURA In wiew of
4the fact that betanaphthol 158 used by
the manufacturing units in the manu-
facture of tyres, where the composite
duty works out to about 89 per cent,
may I know whether, i1n view of the
shortage of tyres m the country, the
Government would like to reconsider
therr decis.on already taken m the
matter?

SHRI L. N MISHRA Ths also is
sottiething mainly concerning the
Mimstry of Fmance So far as the
tyre part 18 concerned, there is 12 per
cefit of customs duty That 18 confin-
ed to 12 per cent But about the de-
tails, 1 cannot answer at this stage

SHRI B 5 BHAURA In the news
item 1t 1s stated as follows:

“Hindustan Steel 12 not recover-
fhg naphthalene from BTXN frac-
tion and instead burning the same
as fuel in its plants”.

PAUSA 1, 1894 (5AKA)
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In view of this, may I know whether
any action 15 gomg to be taken by
Government, and 1if so, what 1t 1s”

SHRI L N MISHRA I have also
eeen that news item 1 shall pass it
on to the Ministry of Steel

Disbursement ot Money by Industrial
Development Bank of India

*587 SHRI SARJOO PANDEY:
Will the Mimster of FINANCE be
pleased to state

(a) whather Indusirial Develop-
ment Bank of India disbursed less
money in absolute amounts during
July-Saptember, 1972 as compared to
the cdrresponding quarter last year,
and

(b) 1f so, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN),
(a) Yes, Sir The aggregate cash did-
bursements of all types of assistarice
by the Industrial Developmeznt Bank
of India during the third quarter
July-September, 197% amounted to
Rs 1842 crores compared to Rs 2137

crores, of the corresponding quarter
of 1971

“(b) In respect of a long-term apex
financing nstitution Likz the Develgn-
ment Bank, any comparison of data
regarding disbursements during a
short period of a particular gquarter
of one year with the correspondmg
quarter of the previous year, may not
be very appropriate, as the figures of
disburezments in such a short periods
are subject to fluctuat.ons, dependirig
on the progress of implementation of
major projects viz, deliveres and
erection of plant and machmery, con-
struction of bwldings etc which are
norma’ly spread over two to three
years.
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oft wow ai¥ ;W wRew ¥ gwe

Yooy e af ¥ fe 1071

¥ qead § 1972 feawivigy A o gf
o W @ wg 5T & fe v
AT sl wfi § 1 & S s § .
ag Fards fF 1971 W 1972 ¥ v
war W wfr & ger wrow A

§?

& ag WY ST g § B efgae
&% zro fed go et ¥ &3 At
& ¥ &1 syaeqr w owr @q § ar

g ?

SHRI YESHWANTRAO CHAVAN:
May I answer the second part of his
guestion first? His question has ac-
tually got two parts. The second part
of his question is whether the Indus-
trial Development Bunk has got any
plan for the development of the back-
ward regions. I think that this is a
very legihmate question, and the
Industrial Development Bank has un-
dertaken many surveys in  different
areas, and certain ideas have come up
which will certainly be followed up.
At the saome time, the Industrial
Deve’opment Bank is also giving some
sort of concessions to the industries
to be cstablished in the backward
areas.

As regards what the disburse-
ments in the wholc year would be, as
I have said, comparing one quarter
with the corresponding quarter of the
pievious year is nnt correct, I do mot
think 1 have got the figures for 1971
as a wholc also. Really speaking, the
sanctions have increased quite sub-
stantially, but the difficulty is that
disburgement takes place only when
the delivery of equipment and capitsl
goods takes place, Therefore, ts-
bursement sometimes fluctates from
period to period: it may be that per-
haps, even as comipared with the

DECEMBER 22, 1972
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whole of 1871, the figure of 1972 may
be less, but I do not think tHat that
indicates any particular aspect.-

oft aowy ofd: FE A K e @
WY TR 1 W wiwd enb
fewrr & ewfrs fog & o7 ¥ s
0T § e a7 2w ¥ i dd g
Wk wwa 38 sPww sl
Pt qit v arodf oy wwd § 1w
d X qd sr Rw ¥ o grow g
framwy | of wwk vy fr
wfgre feraiidz §5 fret &4
¥ g et w8 1 & ST
TR Aam Ak F T RAw &
™ frav sofoal & famm & faor
Y T &% & g7 gred wrd ¥ ar
g 7 owIe Wi & AT IT0 AW
o &7

oft geearor Wy : JATHY wgr
g 33 dfrrr wF am wek §
Ymrmr s fecaran ¥
far sy e mE § 1 AT g it
qJEEd A 3 1 R owa qu FF
ar & JarT ¥ g

SHRI X, S. CHAVDA: Will Gov-
ernment consider the desirability of
liberalising its lending policy so as to

benefit the new and small entrepre-
neurs?

N TR : 9§ OF fadw ser
g fe Frax amer & frar fmwiie
gar § WY o7 arerwal ot gar 1w
& Wt o ¥ qE g '
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Bieps tg Cempensate Headquarters
Employees of YT.D.C for rise in
Prices

*568. DR. LAXMINARAIN
PANDEYA

SHRI DHAMANKAR-

Will the Mmiste: of TOURISM AND
CIVIL AVIATION be pleased to refer
to tha replies given to Unstarred
Question Nos 2138 and 1601 on the
Tth April, 1972 and the 28th May, 1972
respechively and state what steps the
India Tourism Development Corpora-
tion has taken to compensate the
Headquarters employees of India
Tourism Development Corporation for
rise m prices during the last two
yeaps”?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR SAROJINI
MAHISHI)* The Headquarters em-
plovees i the India Tomism Deve-
lopment Corporatinn 1eceived bonus
for the years 1970-71 and 1871-72 al
10 per cent,

Mo WAEATOTW qivy  weqH
wger W v fee a1 & ¥ qer
ar f§ smew s F qfg & wew
FEFET & wAMGA § FERa
¥ er ¥ frar W @ 1 e A
¥ a1 & fr 77 o e far T 20
T Fraem g fr wre & o Fro Hio
wefr e & w3 AR
a7 T T weeET & 1 T
o & pereat o A1 T AT iR
§ ) o e W dww f o 8
&t 7r wrf vt agr 80 % oy
o =R H:ﬁ'? qew TN #
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afg ¥ e w7 & forg a7 9 fee e
FOAE T BT qer fwar war @

o AT afgdt @ s
THEE TN FT gow fear war §
REWET & A FTH A o Qe
w1 WA §lew AT TwIq gew ¥ S
AT ¥ ¥ w% ™ TIwTE W JET
7 IR nEed, @Ew & Oere
iR 5 e oeed ¥ e R
warer Gt frm ST 1

TMo APfRTTAT BT T TE
wr & fv sw 1070 % aw Wt
feeftw fear ot @, o & & @ i
q o i ¥ amr yfe gf & Al
W ¥ qraaw I adwlEr #1970
¥ o §ve qr, IR A W A W Ja
¥l marafr i

wro gdfowdlt wigdt - wrefir
T T OHREAR YT Rl & | SR
Fw  FAwfedt & faw A w4, v
F & Havin 0rEs, e T e
ot fd wredeed mere, R we i
A5 % feecht mefifrein 708
Fr 1€ #1 frgfea a7 fr, Ia% 1968
FCNE § AT AT TN
TEF IR A A IR farg
g ¥ e afrdra @rm v

o wedmTommr few K &
maodframag wft & fr 1970
¥, orar B 1qw SRR wgTaaT fear wy
aqr, W 3 N wiwf £ 357 @,
TwRafder sy



9 Ordl ARswérs
o -mm: ‘!ﬂ*t !

ot Toraw wi o owfr W
Nge e w@ k) Sag o
gt g % wr ot whwfiay # 25
st qraw T2 derda Fetanr 8, wi
adl, @1 3% & ew wagiew ¥ 25
sifivirr grok T qAR'H ¥ ofveT A
t

Mo gifuelt vt : 25 sfewe
Tw T o & A ad frear &
it fedre Sgge X &, Y Wt frwrar
) o fode e 7 ¥ Y, I
! W A 9 15 gher gee €
gerrd + fear sar g

Arrears of Taxes against Foreign
Firing

+
*569. SHRI JAGANNATH MISHRA:
SHRI BISHWANATH JHUN-
JHUNWALA:

Will the Minister of FINANCE be
pleased to state:

(a) whether a large amount of tax
arrears remain dutstandmg against a
numbar of foreign firms functioning
n India;

(b) if so, the steps proposed to re-
cover tax arréars from Such frmis,
especially from those which have
wdund up theit business in India by
now; and

(c) the names of the firms against
whom tax urrefite ard outstatilling?

THE MINISTER OF STA'I‘I IN THE
MINISTRY, OF FINANCE (SHH X,
R. GANESH): (a) to (). The term
'tm-eisn firm' has not been defined in

the Incoime-tax Act. Inchmue-tix sta-
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tistics are not maintained
in respect of Indian and forelgn
sees. However, Toreign
been defined in Section 30B(4) of qn
Income-tax Act, 1861 as a
which is not a domestic
Information regarding foreign m
panieg against whom income-tax
arrears of Hs. 30,000 or above were
outstanding as on 31st March, 1972
has been collected, These particulars
dghow that there are 20 such compa-
hies. The names of these companies,
the amounts of income-tax outstand-
g as on 31st March,* 1872 and the
steps already taken and being taken
for recovering the arrears are given
in the Statement laid on the Table
of the House. [Placed in Library,
See No. Lt-4141/72.]

Out of these 20 companies, only, two
companies, namely M/s. F. C. Oslar
Limited and M/s, Amco Furnace Con-
struction Ltd. have wound up their
business in India. Arrears in respect
of four other companies have since
been reduced to ‘nil’,

SHRI JAGANNATH MISHRA: May
I know from the hon. Minister whe-
ther foreign firms running in arrears
have sought the Government of
India’s permission for winding up
their business in India and why they
were allowed 16 do so before realisa-
tion of the arrears?

SHRI K. R, GANESH: I have tio
such informatiom as yet.

SHRI JAGANNATH MISHRA: May
I know whether with the Simla agree-
ment and the consequent normslisa-
tion of relations with Pakistan the
quéstion of recoviry of tax arreafy in
regard to Pakistan Airlines, Pi
shipping lines and Mohammiedi s
dnipcn.hubmukemupmditlo
with what results?

SHRI K. R. GANESH: The arrears
of the thrée Pakiftan! coinjmiled dbe
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SHRI INDRAJIT GUPTA: May I
know whether the Government have
any information that one of the oldest
foreign companies which was operat-
ing in this country all thase years as
a managing agency house, Messrs,
Andrew Yule Company are proposing
to wind up their business in India and
if so what steps will be taken in time
to see that whatever outstanding tax
liabilities are theore are  recovered
from them before they wind up and
go away?

SHRI K. R. GANESH: Many hon.
Members have also sent tg the Gov-
ernment this information and the
employees’ associations have taken up
this matter with the Government.
Goverament will take special efforts
to see that if thore are any arrears of
this particu'ar firm they will be re-
covered before any such contingency
arises.

SHRI K. S. CHAVDA: May I know
whether Government intend to consi-
der the desirability of insisting on
the payment of tax as a condition
precedent to the repatriation of pro-
fits and assets?

SHRI K, R, GANESH: This is a
good suggestion which the hon., Mem-
ber has made and Government will
consider it.

SHRI M. RAM GOPAL REDDY: In
respect of item 10 Rs, 25 lakhs are
due from a company and it is refer-
red to the British Government for
the reccvery of that amount. In res-
pect of item 16 that company has put
in a petition to the Commissioner of
Income-tax for the waiver of interest.
I want to know why from 1961 it is
panding stil] in 1972,

SHRI K, R. GANESH: In each of
these companies which are in arrears
I have given a detailed description.

SHRI M. RAM GOPAL REDDY:
He has not answered my question.

W
MR. SPEAKER: The answer was
already there, in the third column.
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Kindly think over it; we shall go to
it later,

SHRI SOMNATH CHATTERJEE:
May I know from the hon. Minister
if he has got any information about
the extent of participation of Indian
businessmen in these foreign com-
panies which have arrears gutstanding
and if so whether these Indian busi-
nessmen belong to the monopoly
houses, that is, those 75 houses, whigh
were the subject matter of investiga-
tion of,the Monopolies Commission?

SHRI K, R. GANESH: As far as
my information goes, these are foreign
companies, If the hon., Member has
asked whether any monopoly houses
are associated with them, as far as
my present information goes, these
are strictly foreign companies. But
I shall look into that matter.

SHRI R, P. YADAV: From the
statement it trahgpires that M]s.
Renwick and Co, at seridl No. 13 has
arrears to the extent of Rs. 17,12,000.
It is said that recovery certificates
have been issued, and that the com-
pany is situated in Kusthia Bangla
Desh and that no assets are known to
be in India. May I know from the
hon. Minister how the Government
will be able to realise that amount?

SHRI K. R. GANESH: This is one
of the cases in which recovery is
really difficult because there are no
assets in India, But it will have to
be kept till all the avenues are com-
pletely utilised,

SHRI R. P. YADAV: To whom
will the recovery certificate be issued?

SHRI K. R. GANESH: There will
be some branch of the company here.

SHRI G. VISHWANATHAN: The
tax arreans of Westinghouse Electric
International Company is giyen as
Rs. 6,23,000. The explanation is very
interesting:
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“The assessee claims to have
paid the entire amount by deduc-
tion at source, The claim has since
been verifieq and the arrears have
been reduced to nil.”

“The same party which was deduct-
ing at source the tax was alao res-
ponsible for assessing the fax. May I
know who was responsible for this

ignorance?

SHRI K. R. GANESH: This is one
of the matters which require looking
into to find out how it has happened.
We have given the facts. Now we
will find out how it has happened,

Take-over of Bick Tea Estates in
West Bengal

*570. SHRI INDRAJIT GUPTA:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news-
item published in Patriot on 12th
November, 1872 under the caption
“Centre gives clearance. West Bengal
to take over ‘sick’ tea estates”;

(b) if so, the salient features of
the decision taken in the matter; and

(c) when the decision is likely to
be implemented?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N, MISHRA): (a)
Yes, Sir.

(b) and (c). Some propossls have
been made by the West Bengal Gov-
ernment for taking over certain tea
plantations. The matter iz being
looked into,

SHRI INDRAJIT GUPTA: I would
like to know whether the Labour
Minister of West Bengal has met the
hon, Minister some weeks ago and
specifically drawn his attention to the
fact that five such tea estates in
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North Bengal have already closed
down and another 30 are on the
verge of closure and whether he has
sought the assistance of the Centre
in the establishment of a Tea Estate
Reconstruction Corporation, which
would be able to take over these sick
estates and run them? If so may I
dnow what is the reaction of the
Central Government to this proposal?

SHRI L. N. MISHRA: It i3 a Zact
that the Labour Minister of West
Bengal saw me and proposed that &
corporation should be set up with 51
per cent participation by the State
Government ang 49 per cent by the
Central Government. He also refer-
red to the cases of six closed tea-
estates, 5 in Darjeeling and one In
Jalpaiguri. My suggestion was that
the State Government should set up
its own corporation and we shall give
them financial assistance from the tea
development fund. He came a second
time and we have discusseq it. I
hope the State Government will set
up its own corporation. So far as the
financial part is concerned, we would
be able to help them from the tea
development fund,

SHRI INDRAJIT GUPTA: Has
Government's attention been drawn
to the fact that particularly in the
Darjeeling area which produces the
best quality of tea which 1is a big
foreign exchange earner for this
country, the planters of the old com-
panies are not at all interested in
investing money for the replantation
of the shrubs which nave practically
exhausteq their lives and are dying
out? Since this involves not only the
question of employment but also loss
of production and foreign exchange,
1 would like to know what steps Gov-
ernment propose io take to see that
if these companies are not willing
themselves to go in for replantation
of the shrubs in the Darjeeling area,
Government will step in and take
some action to see that the industry
is not ruined there?
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BHRI L. N. MISHRA: The objec-
tive of the West B.ngul Government
is exactly the same, They want to
set up a corporation. Earlier they
‘wanted the Government of India also
to be a participant. But Isaid 1t will
be better that the State Government
sets up its own corporation and finan-
cia] assistance will be given, The
hon, member is right when he says
that the planters are not very much
interested in replantation. Although
we have increased the quantum of
loan from Rs, 7,400 to 1100 per hec-
tare and the subsidy from Rs. 4,000 to
§,000, still they are not coming for-
ward. The solution lies in having a
State corporation there and taking
over these tea gardens, So far as the
financial and other assistance is con-
cerned, we would not be lacking in
helping them in this.

SHRI K, D, MALAVIYA: In view
of the situation of non-cooperation
and disintcrestedness on the part of
foreign industrialists in the tea estates
of our country and this question is
hanging fire for such a long time, may
I know why is the Government of
India not formulating any specific
policy with regard to admimstration
and take-over of substantial control
in order to save this industry? Why
has no decision been taken so far?

SHRI L. N. MISHRA: The tea
gardens in West Bengal are not own-
ed by foreigners, They are owned by
the Indians. To the best of my
knowledge, in West Bengal there is
no tea garden owned by foreigners.
All these gardens are owned by the
Indians. Therefore, the guestion does
not arise, I will refer hon, Member,
Mr. X, D. Malaviya, to the fact that
guch a situation is there in Kerala.

SHRI BISWANARAYAN SHASTRI:
In view of the fact that there are a
large number of sick tea gardens in
various parts of the country, may I
know from the hon. Minister what
is the policy of the Government to-
wards those sick tea gardens and
whether the Government of India
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propose fo enlarge the scope of the
activities of Tea Trading Corporation
so that that Corporation can comie to
the assistance of those sick tea gar-

dens and finance the State Tea Corpo-
1ation also.

SHRI L. N. MISHRA: The hm.
Member himself is a meniber of the
Tea Board, elected from this House.
He knows this. So far as helping
them 18 concerned, we are there to
help them. We have got the funds.
There is no want of Tands. Capital
15 no problem; funds are no problem.
The question is one of willingness on
the part of the people who own the
gardens, The Tea Trading Corpora-
tion is a different onec; that has noth-
ing lo do with tea-growing; it is for
cxport purposes that that Corpora-
fion has been set up.

SHRI TRIDIB CHAUDHURI: About
the sickness of these particular estates.
may I know whether the Government
of West Bengal forwarded any report
regarding the viability of these estates.
It seemg that some of the estates
have exhausted all their possibilities
and have been complctely ruined so
far as the farming part is concerned.
Are the Government satisfled from
their own reports and on the basis of
such reports as the West Bengal
Government may have submitted to
them that some, at least, of these
tea estates would be viable estateg if
they are properly financcd?

SHRI L. N. MISHRA: Yes: I was
saying that they should be properly
financed and managed. We have sug-
geated to the State Government to
set up a Corporation, It is for them
to set up a Corporation and we will
be there to help them.-

SHRI DINEN BHATTACHARYYA:
May 1 know whether, considering the
views of the West Bengsl Govern-
ment, the Ministry has come to any
conclusion why there was such a
gituation in these sick tea estates, why
these tea estates have now been
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declared sick, what is the actual rea-
son, whether it was on account of
dorruption on the part of manage-
ment and frittering away of the as-
sets, and are they now declared sick
so that Government may inject some
money for the benefit of the tea es-
tate owners?

SHRI L. N, MISHRA: It is correct
that the tea gardens were exploited
without making sany investment
there; as Mr. Indrajit Gupta said,
about replantation and fertiliser, no
proper care was taken. The tea gar-
dens have been exploited by the
owners and that is why this situation
has arisen.

Loss of Foreign Exchange dus to
transfer of shares by Indian Com-
panies

+

*571. SHRI BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of FINANCE be
p]eased to state:
(a) whether it hag come to the
ce of Government that many
?ggl“an Companies have given their
shares to the foreign companies in

order to utilise the latter's trade
marks;
(b) the amount of foreign ex-

change sent out by such companies
during the last three years; and

(c) the names of such companies?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(g) to (c). It is not the current
palicy of Government to allow issue
of shares by Indian companies to the
foreign collaborators exclusively for
the use of foreign brand names and
trade marks; however, the possibility
of issuing such shares by some com-
panies in the remote past cannot be
ruled out. If the Hon'ble Members
have any specific cases in view, the
matter can be looked into and the
yeguired information furnished.
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by
panjes that is allowed by
ment to be remjtted autside the coun-
try?

SHRI YESHWANTRBAO CHAVAN:
It is a long information. I will give
you for one year. These remittances
go in the form of profits dividends,
royalties and technical knowhow.
These are the different forms in which
the remittances go. The figures for
1970-71 are with me. In the case of
profits, in 1870-71, it was about
Rs. 13,12,00,000; in the case of divi-
dends it was Rs, 43,48,00,000; in the
case of royalties, it was Rs. 5,23,00,000;
in the case of technical knowhow it
was Rs, 20,63,00,000.

SHRI BIRENDER SINGH RAO:
I wanted to know if there was any
maximum limit, perceptage, fixed by
Government for remittances outside.

SHRI YESHWANTRAO CHAVAN:
I do not think I can answer that ques-
tion because it depends upon each
individual case.

SHRI MUKHTIAR SINGH MALIK:
In view of the reply of the hon. Min-
ister that this is not the current
policy of the Government to allow
issues of shares to foreign companies,
may I know from the hon, Minister
whether any directions or instructions
have been issued by the Companies
Department to the various companies
to supply information if and when
they desire to transfer &hares to
foreign companies,

SHRI YESHWANTRAO CHAVAN:
Let me make my point clear, I have
said that such shares will not be
allowed {o be transferred exclusive-
ly for the purpose of using their trade
marks or brands. If one of the bene-
fits is that, eertainly it ean be allowed,
Naturally when the Government has
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made a policy necessary instructions
have been issued to the concerned
authorities, includnig the RBI.

Compensation demanded by foreign
participation in Asia 72 for losses
suffered due to rain

+|
*572. SHRI PURUSHOTTAM
KAKODKAR:
SHRI M. M. JOSEPH:

Will the Minister of FOREIGN
TRADE be pleased to state:

{(a) whether foreign participants
who have pavilions in the Hall of
Nationg at Asia 1972 have jointly de-
manded compensation from the Fair
authorities for the losses they suffer-
ed because of rain on the 27th Nov-
ember, 19072; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N MISHRA):
(a) No, Sir. ‘

(b) Dnes not arise,

SHRI PURUSHOTTAN KAKOD-
KAR' Is the Minister aware of the
report in the Press that some foreign
participants demanded compensation
from the Fair authorities for the loss-
es suffered because of the rains on
the 27th November, 19727

SHRI L. N. MISHRA: I have seen
the Press report., But that is not a
fact
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR
KARAN SINGH): (a) and (b). In
developing tourism infrastructure due
attention 18 paid to places of cultural

importance.
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MR SPEAKER: The Question is:

“whether Government have under
consideration any propdial to deve-
lop Indian Cultural Centres as
Tourist Centre with a view to at-
trect more tourists and propagste
Indian culture abroad”
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MR, SPEAKER: Now, the Ques-
tion-Hour 1s over.

SHRI R. V, SWAMINATHAN: May
1 submit for your consideration that
to-day beng the last day of
session, you may extend the
tion-Hour by the five minutes
so that we mey complete the
#on list. There are some very i
portant questions.

HP

?

MR, SPEAKER: I am sorry. Please
domenwmm
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Assistance from World Bank

*563 SHRI C, K CHANDRAPPAN:
Will the Minister of FINANCE be
pleared to state:

(a) whether the World Bank Group
is studying a proposal to provide 200
million doller aid to India;

(b) if so, the sallent features of
the proposal; and

(c) the schemes for which the aid
is likely to be spent?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) and (b) We had signed Agree-
ments with the World Bank Group
for an amount of $508 mullion during
the Indian fiscal year 1971-72 and it
is anticipated that during the current
fiscal year 1972-73 Agreements would
be signed for about $400 million,

(c) This assistance is likely to be
provided for projects in various sec-
tors such as agriculture, including
agricultural credits, marketing and
education, fertilizer, water supply.
urban development, power transmis-
sion, telecommunications and also for
industrial imports.

Difficulty in getting Spares from
U S.A. for Bosing Planes

*564, SHRI C. JANARDHANAN:
Will the Mimster of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether some difficulty has
cropped up in getting spares for
Boeing planes from U.S.A; and

(b) how many Boeings have been
grounded as a result therecf?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) No, Sir.

(b) Does not arise,
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Formaulation of Beards of Directors of
Nationalised Banky

*574. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) the latest position with regard
to the formation of Boards of Direc-
tors of the fourteen nationalised
benks including the representatives
of workers, peasants, artisans, small
traders etc; and

(b) whether such broad-based
bodies are proposed to be formed at
lower levels also?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The new Boards of Directors of
14 nationalised banks have since been
constituted with effect from 1lth
December, 1872, in accordance with
clause 3 of the Nationalised Banks
(Management and Miscellaneous Pro-
visions) Scheme, 1870.

(b) The Board of each nationalised
bank is empowered by clause 14 of
the Scheme referred to above, to cons-
titute such committees, whether cons-
isting wholly of Directors or wholly
of other persons or partly of Direc-
tors and partly of other persons, as
it deems fit to render advice on such
matters as may be generally or
specially referred to them by the
Board,

Trade talks between India and Japan

*573. SHRI MUHAMMED
SHERIFF:

SHRI V. MAYAVAN:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether any trade talks were
held between India and Japan dur-
ing the current month; and

(b) if so, the decisions arrived at?
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THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHHA):

(8) and (b). There have been no
official talks on trade between India
and Japan except as a part of the
Intra-Regional Trade Promotion Talks
organised by the Economic Commis-
sion for Asla and the FarEast,

The Intra Regional Trade Promo-
tion Talks have been held, since 1886,
in conjunction with the Asian Trade
Fairs. In the talks held in New
Delhi in conjunction with the Third
Asian Trade Fair, 15 countries includ-
ing India and Japan participated,

In pursuance of a Resolution of the
Economic Commission for Asia and
the Far East, these discussiony are
held in-camera and no formal record
15 kept of the proceedings.

There was also a meeting of the
Business Co-operation Commitiees of
India and Japan in New Delhi on
the 7th and Bth of December, 1872
These, however, are no official com-
mitteeg of industrialists and business-
men and the meeting was organised
by the Federation of Indian Cham-
bers of Commerce and Industry.

Orders secured by S.T.C. from foreigw
countries for supply of jute, shoes
and cement

*576, SHRI RANABAHADUR
SINGH:

SHRI DHARAMRAO AF-
ZALPURKAR;

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether the State Trading Cor-
mﬂmdm&mmm
from foreign countries for the supply
asmmmwmw



for
and the foreign exchange that is
ing to be earned through theneduﬁ?.

THE MINISTER OF FOREIGN
TRADE (SHRI L N. MISHRA):
(a) Yes, Sir.

(b) A statement is laid on the
Table of the House. [Placed in Li~
brary See No. LT-4142/72).

Loans Advanced by Nationalised
Banks to Farmers in Mywore

*577. SHRI PAMPAN GOWDA:
‘Wil the Minister of FINANCE be
Dleased to state:

{a) the total amount of loans ad-
vanced so far by the nationalised
banks to the big and small farmers
in the State of Mysore; and

(b) the percentage of the loans
which has been recovered and the
percentage of the loan expected to
be declared as bad debt?

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
(a) The amount outstanding mn res-
pect of dmrect agricultural advances
provided by the nationalised banks
in Mysore State as at the end of June
1972 was Rs. 16.60 crores. The break-
up of thig figure between small and
big farmers is not available, as the
banks did not maintain statisties in
the manner asked.

(b) Information on the percentage
of loans recovered in Mysore is being
collected and will be laid on the
“Table of the House.

Debts are regarded as bad only
after all avenues of effecting recover-
jes, including legal remedy, are ex-
hausted, It would, therefore, be pre-
mature to make any precise estimate
of bad debts at this stage.
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Announcement of fresh market
borrowings

*576. SHRI C, T. DHANDAPANI:
SHRI GIRIDHAR GOMAN-
GO:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government, after the
price rise debate in Lok Sabha in the
current Session, wunnounced fresh

market borrowings to the tune of
Rs. 100 crores;

(b) it so, whether upto 28th Nove
ember, 1972, the Centre's market
borrowings have already yielded an
extra Rs. 108 crores over and above

the net borrowing estimate of Ras, 215
crores; and

(e) if so, latest position and how
far this has helped in checking the
price rise?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Yes, sir,

(c) The Central Government's net
receipts from the market loans float-
ed so far durmng the 1972-73 fiscal
year amount to Rs. 433.19 crores,

Financing of the Government's ex-
penditure by rasing resources
through market loans enables the
Government to mop up the surplus
liquidity m the banking system and
thereby helps in easing the pressure
on prices. However the behaviour of
prices is influenced by the interaction
of a large number of factors and wus
such it is not possible to quantify the
impact of any single measure.

Elimination of Escalation Clause from
contracts entered into by Govemn-
ment or public seetor underiakings

*579. SHRI E V, VIEHE PATIL:
Will the Minister of FINANCE be
pleased to state:
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(a) whether certain suggestions
were received by Govérnment for eli-
mination of the escalstion clause from
contracts entered into by Govern-
ment or public sector undertakings
with private contractors for comple-
tion of various project works: and

(b) if so, the decision taken there-
on?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R, GANESH): (a) No
suggestion has been received for the
elimination of the escalation clause
as such from contracts entered into
by Government or public sector
undertakings with private contrac-
tors for completion of various pro-
ject works.

(b) Does not arise.

Bonus to Rabber Boarg employees

*580. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister
of FOREIGN TRADE be pleased to
state:

(a) whether a scheme to grant
bonus to the employees of Rubber
Board 18 under the active considera-
tion of Government; and

(b) if so, the time by which the
final decision in this regard will be
taken?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA):
(a) and (b). The question of pay-
ment of bonus to the employees of
the Rubber Board is under active
consideration.

Committee to advise purchass of
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India was the member of thé Com-
tmitiee appointed by Government of
Gujarat to advise regarding the pur-
chase of cotton in Gujarat?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): Government
are not aware of any such Commit-
tee having been appointed by the
Government of Gujarat. The Cotton
Corporation of India set up a Regio-
nal Purchase Advisory Committee for
Gujarat with the Corporation’s Re-
gional Manager as Convener,
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Fresh Investment in Coal Industry

5405. SHRI DARBARA SINGH:
Will the Minister of FINANCE be
pleased to state:

(a) hew much fresh investment has
actually come to-coal industry in the
form of share capital, preference and
equity and long term loans for over
10 years during the last three years;
and

(b) the names of the Companies
and how much money each raised
on above accounts?

THE MINISTER OF FINANCE

(SHRI YASHWANTRAQ CHAVAN):
(a) and (b). Information is being
collected and will be laid on the
Table of the House,
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Increase/decrease in exports of vari-
ous commodities

5409. SHRI SOMCHAND SOLANKI:
Will \the Minister of FOREIGN
TRADE be pleased to state:

(a) the increase/decrease in exports
of cotton textile, tea, handicrafts,
ready-made clothes and shoes in the
year 1870-71 and 1871-72; and

(b) the steps Government propose
to take to increase the exports of
these commodities?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE). (a) and (b).
A statement is lald on the Table of
the House.
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Statement
(a) Increase or DocCremso in Exports

(R, crores)
During
1971-73
over

1970-71

During
1970-71
over

1969-70

Items

Cotto1 Tex iles (m 11-made)
==Co"ton piecegoods,
yarn & thread w—d 7
+3:1 }54

—Coton apparel
+238 480

Tea

Handicrafts —34 11°8

Clo'h'ng (excl. cotton +
+5'5 =—0'§

+2:2 +04

Spparel

—57

Sho:s

Norté : F gares biszd 01 DGCI&S class-
ficarion,

(b) The ‘mamn export promotion
measures In operation in regard to
specified commodities are as follows:

Cotton Textiles (including cotton
apparel). In order to improve guality-
production, efforts are being made to
meet the requirements of exporting
mills for imported sophisticated items
of textile machinery, subject to availa-
bility of foreign exchange. The sche-
me for export production of garments
under custom bond on the basis of
imported cloth has been liberalised so
that exports of garments is maximis-
ed. Concentrated efforts are also be-
mng made to secure bulk orders for
cotton fabries and yarn. It is also
proposed to continue our efforts both
through the warious nternational
forums and bilateral negotiations to
pursuade the industrial countries to
liberalise their imports. The exports
of cotton textiles have been picking
up well during 1972-73.

Tea: Abolition of sxport duty on
tea from 1-3-1970 with simultaneous
rebate of excise duty on exporis bas-
ed on F.AB, prices; participation in
Internationa] efforts to stabilise prices
of tea; promotion of special packs of
Indian tea in selected markets abroad
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':;ththe-coomuon of the local
enders/packers. .

Footwear: The major siep which
Government has taken recently is to
canalise the export of all types of
footwear through the State Trading
Corporation.  Other measureg taken
for promotion <of export of leather
shoes are sending of sales-cum-study
teams abroad, participation in specia-
lised trade fair abroad and grant of
air freight subsidy.

Handicrafts: Facilities for = raw
materials and  popularisation of
Indian Handicrafts including gems
and jewellery in overseas ‘markets.

Marine Products Exports Develop-
ment Authority

5410. SHRI SOMCHAND SOLANKI:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) when the Marine Products
Export Development Authority was
established and who are the mem-
bers of the Authority;

(b) the functions of the Authority;
and

(¢) how many non-official members
are included in the Authority?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (a) The
Marine Products Export Development
Authority was established with effect
from the 16th August, 1872, The
names of the memberg of the Autho-
rity is given in Statement I laid on
the Table of the House. [Placed in
Library. See No. LT-4143/72].

(b) The functions of the Authority
are given in Statement II laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-4143/72].
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(¢) There are twelve non-official
members in the Authority,

Industries to be set up in Sants
Cruz Free Trade Zone

5411, DR. H. P. SHARMA: Wil the
Minister of FOREIGN TRADE be
pleased to state:

(a) whether any free trade zons is

proposed to be set up around Santa
Cruz airport at Bombay;

(b) if so, the broad outlines of the
scheme; and

(¢) the nature of the industries to
be set up in this Zone?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Govern-
ment have decided to set up an Ex-
port Processing Zone near Santa Cruz
airport at Bombay.

(b) A statement
Table of the House.

is laid on the

(¢) Manufacture of
equipment.

electronic

Statement

The board outlines of the scheme
will be:—

(i) The Zone will be established in
an area of 100 acres, 7 Kms, from the
Internationa] airport at Santa Cruz,
Bombay. The land has already been
earmarked.

(ii) The project is entirely export-
oriented. The units admitted into the
Zone wil] be obliged to export 100 per
cent of their production, i.e. entry of
these products into the rest of India
will be prohibited. It is further in-
tended to ensure that the net wvalue
added on an average on the entire-
operations in the Zone will be about
50 per cent of the fob. vilue
of exports, {e, the inputs - of
foreign exchange for the import of
raw materials or components used in
the manufacture of the exported pro-
ducts will not exceed half the value
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of export. The minimum net value
added in individual cases will, in any
event, not be below 20 per cent, and,
if possible, 1t shoyld not be less than
30 per cent '

(iii) The units in the Zone are pro-
posed to be given certain facilities
and concessions, such as in the matter
of import of raw materials, compo-
nents, eapital equipment, etc.

(iv) The Zone will help to raise
the export of electronic equipment
and components from India substan-

tially.

Shortage of Jute

5412. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
FOREIGN TRADE be pleaszd to state:

(a) whether against the require-
ment of 7.4 million bales of jute the
present availability is not more than
5.5 million bales;

(b) if so, what steps Government
have taken to meet the shortage of
1.0 million bales of jute; and

(c) whether firm commitments for
import of this quantity have been
made and if so, the steps Government
propose to take to accelerate the im-
port to keep the industry running to
be able to meet its export eommit-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (c).
The total requirements of jute and
mesta for 1072-73 are estimated at
7.35 million bales. The total availa-
bility is of the same order (includ-
ing carry-forward in the beginning
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have been planned. In addition to
small quantities already ifmported, 2
lakh hales have been contracted for
imporis during the 3 months ending
February, 1873. The i will
thus be able to maintain uninterrup-
ted production and meet export de~
mand for jute goods.

Loes of Tea Market *

5413. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
FOREIGN TRADE be pleased to state;

(a) whether India isg losing her
traditional market for tea in WK,
U.S.A. and European countries to
Africa gradually;

(b) whether Government have
made any assessment of the gradual
loss to which the country is being
mgjected over the last three years;
an

(¢) whether excize duiy on tea,
particularly on the Upper Assam tea
is disproporiionately high and this
makes Indian tea uncompetitive and
if so, whether Government are consi-
dering any proposal to give substan-
tial relief to the tea industry to
enable it to regain the ground and
if so, the gist thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (a )and (b).
Although Indian tea is facing grow-
ln.z competition from African coun-
tries, exports of tea from India have
not dAeclined <inte 1080 as will be
seen from the following figures inas-
much as the fall in exports to cer-
tain countries have been made up by
increaged exports tp others:—

(Qty. in mn. kge)

1969 168.7
1870 200.02
191 208.07
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(¢) In order to make Indian tea
competitive 1n the world market as
also to provide some built-in ncen=
tive for production of larger quantity
of better quality tea for export, Gov=
ernment abol shed the export duty on
tea from st March, 1970 ard enhanc-
ed the rates of zonal exmse duty A
rebate of excise duty at the point of
exports varying with price was an-
nounced with effect from 15th April
W70 to boost tea exports The ques-
tion of giving fiscal rehief m excise
dutv on tea 18 under constant review

Abolition of export dutv in jute goods
to compete with other Foreign
countries

5414 SHRI BISHWANATH JHUN-
JHUNWALA Wil' the Mmmster of
FOREIGN TRADE be pleased to state

(a) whether Bangladesh Jute In-
dustry 1s selling 1ts products 8 to 10
per cent cheaper than India 1esult-
g in a big loss of world market for
the Indian exporters

(b) whether in view of this Gov-
ernment have considered the desir-
ability abolishing export duty on jute
goods or gmving any smilar incent-
iwves to enable the industry to com-
pete with the cother countries in the
world market ang

(¢) whether Goveirnment have ask-
ed the State Trading Corporation te
compete with other exporting coun-
tries m the world market specially mn
sacking whose export we have lost
to the tune of 70-80 per cent and to
improve our export earmings on this
account?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C GEORGE) (a) Yes,
Sir

-
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8q yrd has been reduced from Ilst
Novembe:, 1972

(¢) Yes, Sir

Codification of Service Conditions of
Officers 1n Bank of India

5415 SHRI CHANDRA SHEKHAR
SINGH Will the Mimster of FIN-
ANCE be pleased to state

(1) whcther service conditions of
officers 1n the Bank of India have
been codified,

(b) if not whether an officers de-
putation from this Bank met the
Custodian 1n  thuis regaid and the
latter prom sed to codify the servie
conditions in consultation with the
officers assocration, gnd

(c) if so by when the service
conditions are hikely to be codified”

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) to (c¢) According to the Bank of
India a Committee of senior officers
has been constituted by the bank to
examine and process the draft code
of the service conditions of officers
and that efforts are being made to
finahise 1t a8 soon as possihle, after
discussion with the Officers’ Associa-
tion

New draft order for Price of Coconut
Husk

5416 SHRI VAYALAR RAVI Will
the Minister of FOREIGN TRADE be

pleased to state

(a) whether Government received
any new draft of order to control the
price of coconut husk from the Gov-
ernment of Kerala for approval, and

(b) if so, the galient features there-
of and the reaction thereto?

THE DEFUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADS
(SHRI A. C. GEORGE): (a) No, Bur

(b) Does not arise.
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Development of Ponmud] in Distriot
Trivandrum (Kerzla) as a Tourist
Centre

5417. SHRI VAYALAR RAVI: will

the Minister of TOURISM AND
CIVIL AVIATION be plessed to
state;

(a) whether the study team of the
Indian Institute of Foreign Trade
has recommended that Ponmudi in
District Trivandrum (Kerala) should
be developed as a tourist centre;

(b) if so, the reaction of Govern-
ment thereto; and

(c¢) what are the other recomrmend-
ations of the gtudy team and the ac-
tion proposed to be taken in this re-
gard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) The Department nf
Tourism is not aware of any recom-
mendation of the Indian Institute of
Foreign Trade for the development of
Ponmudi as a tourist centre,

(b) and (c¢). Do not arise.

Transfer of Shares by Companies

5418. SHRI DARBARA SINGH:
Will the Minister of COMPANY
AFFAIRS be pleased to state:

(a) whether there has been any
change in the shareholdings in the
Coal Mining Companies registered in
‘West Bengal and listed in Calcutta
Stock Exchange in 1971.72;

(b) if so, whether there were &
large number of share transfer from
Andry Yule or Shaw Wallace to an
Indian group; and

(c) the name of the group and the
number of shares transferred?

THE MINISTER OF COMPANY
AFFATRS (SHRI RAGHUNATHA
REDDY): (a) to (¢). The informa-
tion is being collected and will be
laid on the table of the Houge.
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Shareholder of M/s. Bolsal Ores Lid.,

Keonjhar (Orissa) ang M/s. Sethia

Mining amd Manufactaring Oorpors-
tlen Limited

5419. SHRI SADHU RAM: Will the
Minister of FINANCE be pieased to
refer to the reply given to Unstarred
Question No. 4194 on 1st September,
1872 and state:

(a) whether the information asked
for has since been collected;

(b) it s0, a gst thereof;

(c) whether any loan
been disbursed; and

(d) if so, the amount thereof and
the reason for the balance undis-
bursed?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The requsite informa-
tion 18 being laid on the Table of the
House today separately by the De-
partment of Parliamentary Affairs.

(c) and (d). During the last three
years the Industrial Development
Bank of India sanctioned a term loan
of Rs. 200 lakhs to M/s Bolani Ores
Limited which was subject to reduc-
tion by such amount of loan, as may
be sanctioned by other financial insti-
tutions. As a result, the Industrial
Development Bank of India's share
was reduced to Rs. 50 lakhs, loan
documents of which have yet to be
finalised. _However, disbursement of
Rs 42 lakhs has already been arrang-
ed pending finalisation of the loan
documents.

M/s. Sethia Mining and Manufac-
tfuring Corporation Limited which
operates two coal mines has request-
ed the Industrial Development Bank
of India for financial assistance of
Rs. 90 lakhs in the form of privately
placed debentures. The application
is under consideration of the Deve-
lopment Bank which is awaiting fur-
ther material/information from the
company as the data furnished by it
so far was stil] inadequate to process
the application.

has since
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U8 Aid for Industrial and Agricul-
tural Development Works in India

5420. KUMARI KAMLA KUMARI:
Will the Minister of FINANCE
Pleased to state:

(a) the total amount of U.S. Aid
to India for Industrial and Agricul-
tural Development works in the year

© 1870-71; and

(b) the total loan for industrial
development from U.S.A. in the year:

1970-71 and the rate of interest om.
the loan?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN):
(a) and (b). A statement is laid on.
the Table of the House.

STATEMENT

Amount
of aid
(Rs. crores)

Rate of
interest

-

i) Family anning

Grant dt, 30-6-
1970

15-00

(ii) India : Production
loan : 1971 dt./
13-3-1971

116+25

years,

EXIM

(i) Sixth Lineof Cre-
dit dt. 22-4-1970

1125

(ii) Shree Synthetics 146

dt. 11-9-1970

Technical assistaice 408

(Grants)

14804

- The purpose of the grant is to.
enable India to expend the
family planning programme by
Rs. 15 crores. foreign
exchange equivalent however was
available for import from USA
of commodities ard commaedity

related services required by Indian
industry and sgriculture.

2 9% perauuum  ‘This is a non-project loan utilised
in the first 10
years and 3%
per auuum in
the remaining 30

mainly for the importation of a
variety of maintenarcc items
like fertilizers, irdusirial raw
materials, non-ferrous metals, P,
O.L., Steel, newsprint, tallow
spares and components, €ic.,

6% perannum  For import of capte] equipmert,

injtial spares ard related services
required for development pro-
grammes in both public and
private sectors.

6% per annum For purchase of equipment and

related serviecs for 1the constru--
ction in Ujjain of a plant for the

manufacture of nylon filament

yarn,

These grants were for technicab
assistance to agricultural univer-
gities and for agricultura] deve-
lopment, ’




individuals whe have their own
Alrcratt

5421, KUMARI KAMLA KUMARI:
“Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the names of private companies
and individuals in the country who
have their own aircraft; and

(b) whether these aircraft are used
for travelling abroad?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) A statement giving the
requisite information is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-4144/721.

(b) In terms of Rule 5-A of the
Aircraft Rules, 1937, no aircraft re-
gistered in India can leave India with-
out prior permission of the Director
General of Civil Aviation. No such
permission has been given in the re.
cent past,

Employees of Big Industrial Groups
drawing a salary of Rs. 3000 and above

5422. KUMARI KAMLA KUMARI:
Will the Minister of COMPANY AF-
FAIRS be pleased to state the names
and office addresees of the employees
working in Tatas, Birlas, Sahu Jains,
Mafatlal and Goenka Groups of In-
dustries who draw salary of more
“than Rs. 3000 per month?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): The Department has no
information about these details as
such particulars of employees are not
at present required to be shown in
the returns to be filed under the Com-
-panfes Act 1856,

5423. KUMARI KAMLA KUMARI:
Will the Minister of TOURIEM AXD
CIVIL AVIATION be pleased to
state:

(a) whether Government propose
to put Dalton Gunj (Bihar) on air
map by introducing atleast one air
service a week; and

(b) if so, when?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR,
KARAN SINGH): (a) No such pro-
posal is under consideration.

(b) Does not arise.

Plan to increase the inflow of foreign
tourists during the next five years

5424, SHRI MARTAND SINGH
of Rewa: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state whether Govern-
ment have formulated any State-wise
plan to increase the inflow of foreign
tourists in the country during the
next five years and if so, broad out-
lines thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): The Fifth Plan sche-
mes are under formulation.

Checks deviseg to ensure that powers

delegated to Air India's Managers

based in foreign countries are not
being misused

5425. SHRI K. SURYANARAYANA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Government have laid
down any guide lines for imcurring
expenditure in foreign exchange om
heads other than maintenance of
Establishment, transport and provision
of servicing and fuelling to the Air
India’s planes in foreign countries;
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(b) if so, the powers delegated to
Alr India’s Managers based in foreign
countries to incur such an expenditure
in foreign exchange on  Entertain-
ments and other Contingencies and
what check is being exercised over

its propriety;

(c) the power delegaied to the
Managers of the Air-India posted
abroad to issue complimentary passes
Yor cross colintr; travels or for inter-
national travels to foreigners and
«thers; and

(d) what checks have heen devised
by Government to ensure that these
Powers are not being misused?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) and (b), Each
item of capital expenditure, whether
in foreign exchange or not, exceeding
Rs 40 lakhs requires approval of the
Central Government. Lease of im-
movable property for a period exceed-
ing 10 years or disposal of any pro-
perty having an original or book
value exceeding Rs, 10 lakhs also re-
quires approval of the Central Gov-
ernment. All expenditure inrurred
by officers of the Corporation whe-
ther in India or abroad is subject to
budgetary control and audit by the
Comptroller and Auditor General.
The Corporation is required to furnish
periodic reports of earnings as well
as expenditure in foreign exchange to
the Reserve Bank.

(¢) Issuance of comvlimentary trans-
portation by Air-India is regulated
by IATA Resolution 200, 2008 and
200h.

(d) The Board of Air-India has
passed a resolution delegating powers
to various functionaries and it is the
duty of the management to keep an
eye on their exercise, Managers are
reguired to submit to Headquarters
monthly statements of passes issued.
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Seizure of third party goods by the
Collectorate of Central Excise, Madurai

5426, SHRI K. SURYANARAYANA:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 812 on the
17th November, 1072 and state:

(a) whether the requisite informa-
tion has since been collected and
would be laid on the Table, if not,
the reasons therefor;

(b) how much more time would it
take to collect it; and

(¢) the latest action taken to re-
lease the seized goods and also to re-
cover the Excise Duty already de-
posited with the manufacturers by
the parties concerned and refund the
same to the latter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c). In im-
plementation of the assurance given
on the 17th November, 1972, in reply
to Unstarred Question No. 812, the
requisite information pertaining to 84
cases of scizure was forwarded to the
Department of Parliamentary Affairs
on the 19th December, 1972 for being
laid on the Table of the House,

Credit facllities to non-oeking coal

sector
5427. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of

FINANCE be pleased to state:

(a) whether he has received any
recommendation from the Minister of
Steel and Mines about the giving of
Credit facilities to the non-coking
coal sector in 1871 and 1872; and

(b) if so, how many times and the
exact nature of recommendation each
time and action taken thereon?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN):

(a) No Sir.
(b) Does not arise.
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Accumulation of Iron Ore at Ports

5428. SHRI 8. C. BESRA:
SHRI RAM PRAKASH:

‘Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether due to faulty planning
iron ore has stockpiled at ports out
of proportion; and

(b) if so, the remedial measures
proposed to be taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (a) No, Sir.

(b) Does not arise.

Increase in liquor revenue in Union

Territories
5429, SHRI SHYAMNANDAN
MISHRA: Will the Minister of

FINANCE be pleased to state the
increase in the liquor revenues dur-
ing the last 3 years, year-wise, in res-
pect of Union Territories?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K
R GANESH)* The requisite infor-
mation is being collected and will be
laid on the Table of the Sabha.

Direct Imports of 1aw-materials

5430 SHRI RANABAHADUR
SINGH: Will the Minister of FOR-
EIGN TRADE be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to allow direct imports of essen-
tial raw materials which are at pre-
sent canalised through the Public
Sector agencies;

(b) whether there have been com-
plaints that the public sector agencies
lLke STC., LRMAC, and IDPL
continued to harass the exporters;
and

DECEMBER 22, 1972
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(¢) if so, Government’s reaction

thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No,
Sir. There is already the practice of
issuing letters of authority to actual
users against licences issued to cana-
lsing agencies, to enable them to im-
port their essential raw-materials in
cases where the canalising agencies
are not in a position to meet imme-
diate requirements.

(b) and (c). No, Bir. There are,
however, at times complaints of delay
in the supply of goods against release
orders which are looked into prom-
ptly.

“Indo-UK agreement for Indusirial
Development”
SHRI GIRIDHAR
GOMANGO:
SHRI RAMSHEKHAR
PRASAD SINGH:

Will the Minister of FINANCE be
pleased to state:

5431.

(a) whether two agreements bet-
ween India and UK. were signed in
November, 1972;

(b) if so, whether these two agree-
ments will benefit the industry in
India; and

(c) the names of the projects to be
developed under these agreements?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The following two loan
agreements were signed between the
Government of United Kingdom on
November 8, 1972;

(i) UK|India maintenance Loan
Agreement 1872 for £25
million (Rs. 47.42 crores) and

(i) UK|India Mixed Project
Loan

Agreement 1072 for
£16 million (Rs. 30.35 ¢rores).
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The Mamntenance Loan 15 to be
used for finanting imports of com-
ponents, spares, raw.materials and
related services. The Mixed Project
Loan 13 meant for financing  the
foreign exchange requirements of
large~walue projects The foliowing
such projects are being financed under
this loan:

(a) Fertilizer Project of M's Indian
Farmers’ Fertilizer Cooperative at
Kandla and Lalol 1n Gujarat

(b) Fertilizer project of
Southern Petrochemical

Corporation at Tuticorin
Nadu

M|s
Industries
i Tamul

{(¢) Fertiizer project of
Mangalore Chemicals and
1n Mysore State

Mis
Fertilizers

(d) Two bulk carriers for Shipping
Corporation of India

(e) One bulk carrier for Scindia
Steam Navigation Co Lid, Bombay

(f) One Product Tanker for the
Great Eastern Shipping Co, Bombay

(g) One 120 MW boiler for the
Damodar Valley Corporation and two
such bojlers for the Madhya Pradesh
Electricity Board, and

(h) The Naphtha Cracker Project
of Indian Petrochemicals Ltd in
Gujarat

Talks among India, UAR and
Yugoslavia
5432 SHRI PRABHUDAS PATEL

SHRI RAMSHEKHAR
PRASAD SINGH

Will the Muuster of FOREIGN
TRADE be pleased to state

hether the irpartite talks
an(:n)s nda, UAR and Yugoslavia
have once agan been revived wfter 8
long spell,
8085 183

PAUSA 1, 1894 (S4KA)

Written Answers 6z

(b) whether the progress of the
h;:lpnrme talks 80 far helg was very
slow,

() the ressons for not having thege
talks earlier as also for their slow
progress, and

(d) the steps bemg taken o imple-
ment the decisions of the tripartite
meeting?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SBHRI A C GEORGE) (a) to (c)
The Working Groups and Sub-Groups
set up under the Tripartite Agreement
have been meeting periodically, ever
since the Agreemint was signed, n
one of the thrce countries to review
the mplementation of the dcusions
tahen by the Tripartite Miristers
meetings  The Minmisters of the three
countries have 8o far met thrice fo
considér tae recommencdations of the
Working Groups The preotcupati™n
of the Mimsters with the meeting of
the group of 77 of developing coun-
tries 1in October 1971 and the Thurd
UNCTAD n Apnl-May 1972 and with
their own internal problems has de-
layed the talks after the Third meet-
ing of the Ministers held in Septem-
ber 1870 The Working Groups,
however have already met in 1972 in
preparation for the Fourth Meeting of
Ministers to be held shortly in New
Delh:

(d) In the fleld of trade and tanfis,
a list of new 1tems have been finalised
for addition to the existing hist of pre-
{ferential items under the Agreement
In the field of industries a number cf
projects have been identifieq for tr-
partite collaboration and thus maiter
18 being pursued by the Mibitry of
Industrial Development In the fleld
of shipping possibibties of trpartite
cooperation in the maritime transpor-
tation of cargoec I the sharing of
tramp cargoes Aamong the national
lne 1n the supply of equipmente 1o
shipyards and other flelds are being
looked into by the Mimstry of Ship~
ping and Transport Promotionsal efforts
an the field of toursm have been
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taken by the three countries leading

to the increase in the tourist traffiz.

Visits to U.8.A, and Switzerland by

Tepresentatives of 20 Iarge Business
Houses in 1972

5433. KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be
pleased to state:

(a) the number and names of the
representatives of 30 large business
houses who visited U.S.A, and Swit-
zerland in 1873;

(b) the purposes of their visit; and

(¢) whether those were not com-
mercial trips?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN):
(a) to (c). Foreign exchange is re-
leased by the Reserve Bank of India
for business visits abroad for further-
ance of trade, industry and commerce
and applications are considered on
the basis of the essentiality of the
proposed visit. Guidelines to be fol-
loweq by Regiona]l offices of the Re-
serve Bank of India for scrutiny of
applications have been laid down.
The necessary information will be
collected and will be laid on the Table
of the House.
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Atcafaaearas sqmre sar wfaEaw
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Cmﬁpe’tition among Nationalised
Banks for Imstitutional -De;eosits
and big loan Accounts

5436. SHRI PILOO MODY:
SHRI JYOTIRMOY BOSU:

Will the Minister of FINANCE be
pleased to state:

. A

(a) whether attention of the Gov-
ernment of India has been invited to
a report in the ‘Economic Times' of the
14th November, 1972 under the cap-
tion “Banks woo big parties, ignore
the small man” saying that the natio-
nalised banks are working at cross
purposes and a war is on amongst
them for institutional deposits and big
loan accounts; and

(b) whether the report has been
carefully examined by Government
and if so, their reaction thereto?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN):
(a) Yes, Sir.

(b) It would not be correct to say
that banks woo big borrowers and
ignore small men. Thes number of
borrowal -accounts in regard to prio-
rity sectors (Agriculture, small secale
industries, professional and self-emp-
loyed persons, retail trade, small busi-
ness etc.) has inereased from about
3 lakh in June, 1969 tg about 15 lakh
in June, 1972 in the case of all public
sector banks. Similarly, the number
of deposit accounts currently is ésti-
mated -to be about 350 lakhs as against
120 lakhs in 1968.
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- In the context of the current Hgui-
dity in the hanking systems, there
have been some instances of loan ac-
counts being shifted from ene bank io
another. This was discussed by the
Governor, Reserve Bank with ihe
heads of public sector banks cn the
14th November, 1972. It was agreed:
there that a committee would ge into
the matter for evolving suitable guide-
lines in this regard. In the meaniime,
the Reserve Bank has advised all pukb-
lic sector banks that there should be-
no unhealthy competition among. them
and that they should not take ower,
from one another, credii limits of any
party, aggregating Rs. 25 lakhs or
more, by quoting rates of interest:
lower than those stipulated by theixr-
existing bankers.

Import of Liguor

5437. SHRI SHYAMNANDAM
MISHRA: Will the Minister of
FOREIGN TRADE be pleased ig state
the volume of import of liquor, year—
wise, since 19697

THE DEPUTY MINISTER 1IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C GEORGE): Calendar
yvear-wise import figures are not avail-
able . as import trade statistics are
compiled by the Director General of"
Commercial Intelligence and Statis-
tics, Calcutta, on financial year basis.
Imports of alcoholic beverages during:
1968-69 to 1972-73 (upto May, 1872}
are given below:—

Qty.in  Value -

Years
‘000"  in Rs.
litres ‘g00”
106%-69 - -+ . . 57T 65912
1969-70 - . : 382 g910-
1970-71 . . - 252 209135
1971-72 178 2406
1972-73 (uptoMay, 1972) 21 33

[®
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Amount Sanctioned to West Bengal
for Flood Relief

5433. DR. RANEN SEN: Will the
Minister of FINANCE be pleased to
- state:

(a) the total amount granted by the
Cenfre during the last three years as
‘fload relief to West Bengal; and

(b) the total amount demanded by
the West Bengal Government?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). The
amounts demanded by the State Gov-
-ernment and the amounts released
yearwise since 1969-70 to 1971-72 are
-ag followsi—

(Rs. in crores)

Assist-

PAUSA 1, 1894 (SAKA)

Amount
demanded ance
released
E969-70 10-33 575
I970-71 . : + 6600 18-01
FEGTI-T2 7495 1750

Total 151:28 4216

!Sale of controlled cloth in rural areas
through Co-operatives

5439. SHRI PRABHUDAS PATEL:
SHRI V. MAYAVAN:

Will the Minister of FOREIGN
“TRADE be pleased to state whether
Government are considering a pro-
-posal to sell cloth at controlled rates
in rural areas through Co-operatives,
_Ef so, the gist thereof?

- THE DEPUTY MINISTER IN THE
‘BMINISTRY OF FOREIGN TRADE
‘' (SHRI A. C. GEORGE): Under the
‘megy scheme for distribution of control-
fed cloth, which came into force with
-gffect from 1-11-1972, the sale of the
-enfire production of controlled cloth
‘s undertaken through:

€1) Mills’ own retail shops.
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(2) Super bazars in the co-opera-
tive sector.

(3) National Co-operative Consu-
mers’ Federation and the
chain of co-operative institu-
tions affiliated to them.

(4) Fair price shops run under
the aegis of the State Govern-
ment.

(5) Any other agency in the co-
operative sector specified by
the State Government - cop-
cerned.

It is for the State Governments to
arrange for the sale of controlled cloth
in rural areas through co-operatives.

Import replenishment to Coca-Cola
Export Corporation, New Delhi

5440. SHRI S. A, MURUGANAN-
THAM: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Coca-Colg Export Cor-
poration, New Delhi was shown a spe-
cial favour by allowing it Import re-
plenishment of 20 per cent;

(b) if so, the reasons therefor; and

(c) if not, how wag the import re-
plenishment decided at 20 per cent
when the imported ingredients used in
exports was only 4.5 per cent?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) .to (c).
According to the Import Policy for
Registered Exporters for the year
1970-71, the rate of import replace-
ment against export of “Non-alcoho-
lic Beverage Bases” was 20 per cent.
The rate has been reduced to 4.5 per
cent with effect from 1-4-71._Therate
of import replacement for various ex-
ported products is decided from time
to time in the Import Trade Control
Policy for Registereq Exporterg.
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Setting up Industrial Project by Italy
on barter basis

5441, SHRI RAM BHAGAT PAS-
WAN: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Italy hag expressed her
willingness to participate in the indus-
trial projects on a barter basis and
hag also offered to the Indian Petro-
Chemical Corporation to set up a down-
stream umt to manufacture polythy-
lene in exchange for iron ore from
Hospect region; and

(b) if so, the decision taken on the
offers?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE)' (a) The
Indian Petrochemicals Corporation
Limited, a Public Sector Undertaking.
which ig setting up a low Density
Polythylene Plant, had received offers
of collaboration, inter alia, from an
Italian firm.

(b) The various offers received
were in respect of provision of pro-
cesg know-how, basic engineering and
expatriate assistance. Foreign colla-
boration arrangements for the project
have yet to be finally approved by
the Government,

Regpervation of Posts for 8. C. and 8. T.
in Indian Andit and Aocounts
Department

5442 SHRI MADHUKAR: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have
the re-
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(b) it so, whether 3 copy of the
order will be placed on the Table of
the House;

(c) whether these orders are being
implemented by the Indian Audit and
Agcounts Department; gnd

(d) the number of persons promoted
as Accounts Officer after the issue of
such orders in respect of each Audit
and Accounts Office?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) to (d). The Comp-
troller and Auditor General of India
has decided to extend to the Indian
Audit and Acounts Department the
orders 1ssued recently, on 27th Nov-
ember, 18972, by the Department of
Personnel regarding reservation of
posts for Scheduled Castes and Sche-
duled Tribes while making promotions
on the basis of seniority subject to
fitness. The orders are under 1ssue.
When issued, they will cover appoint-
ments to the catre of Accounts Officers
by promotion from the Cadre of
S. A, § Accountants.

Offer of Industrial Recomstruction
Corporation fo help sick Units im
Public Sector

5443, SHR] JYOTIRMOY BOSU:
Will the Mmister of FINANCE be
pleased to state:

(a) whether the Industrial Recons-
truction Corporation has offered to
help sick units in the public sector;
and

(b} it so, (i) a list of gick units in
ithe public sector; (ii) mature of ‘sick-
dess' in pach cese, and (i) what type
of help,is expected to be given to
these sick units by the Industrial Re-
constryction Corporation of India?

THE MINISTER' OF FINANCE
(SHR YASHWANTRAO CHAVAN):

(a) No, Sir.
(b) Does not arise,
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Grant of Impert Licence for Wool to
mtmmm

8444 SHRI BHARAT SINGH
CHOWHAN

DR LAXMINARAIN
PANDEYA

Will the Minuster of FOREIGN
TRADE be pleased to state

{a) whether 1mport licences are
granted for import of wool to the
Woollen Felt Manufacturing Industry,
even though manufacture of felts is
being done successfully with indigen-
ous wool and wastes of woollen indus-
try (combing wastes),

(b) 1if so, the reasons for allowing
importg of carbonised wool for felt
industry, and

(c) whether basic data have been
collected about the production of felts
by various existing units in the coun-
try?

THE DEPUTY MINISTER IN THE
MINISTRY OpF FOREIGN TRADE
(8HRI A C GEORGE) (a) and
(b) Import of carborused wool for
the woollen felt industiy 15 being al-
lowed on & restricted basis as felts
made out of indigenous wool and
combing waste have not been found
satisfactory 1n quality

(c) Basmc data regarding production
is available 1n yregard to the four units
to which raw material 15 allocated by
the Textile Commussioner

Public Hearing; by Monopolies Com-
mission

5445 SHRI SHRIKISHAN MODI
SHRI P M MEHTA

Will the Minster of COMPANY
AFFAIRS be pleased to state

(a) whether Government have glan-
fled that the Monopolies Commussion

PAUSA 1, 1894 (S4KA)
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can hold public hearings whenever

they are found necessary without the
chairman

(b) if so whether clarification was
sought from Government by the Come
mission angd

(e) if 85 what are the other clari-
fications sought by the Commussion?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) (a) and (b) Yes, Sir

(c) No other clarification has been

sought by the Commission in this
context

qife. A fee @ qesid

5446 st gt fwy & few
WY /) T a4 gy w5

(¥) w1 2w & mibgendt {5
F waviw &7 a7E e weAT] & fawna-
CE I

(w) afz &7 @ 7 AN R
w4 7% fAug & fean g ?

faty samIT WATRG W IIAAt
(st qo o n) (%) st 7

(@) w7 7@ 3aAT

Annual Requirement of Small Coins

5447 SHRI DALIP SINGH Will
the Mimster of FINANCE be pleased
to state the snnual requirement of
small comns i the couniry and the
annual output of our munts?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
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XK. R, GANESH); The annusal require-
ment of small comg for the current
financial year is 2230 milllon pleces
valued at Rs 2863 crores The cur-
rent year’s output of the Mintg is
estimated to be 2170 million pieces
valued at about Rs. 25.10 crores.

Joint ventures set up abroaad by
Indian Engineering Industries

5448 DR RANEN SEN Will the
Min'ster of FOREIGN TRADE be
pieased to state:

(a) whether some Indian Engineer-
ing Industries have set up over 50
joint-ventures in several Aman, Afri-
can and Latin American countries
anj Canadg and West Germany,

DECEMBER 22, 1972
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(b it . of
4% £ 3o e mames of thy Jpdian

(¢} how much amount these - firms
have invested Individually in these
projects gbroad?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE): (a) The
Government have so far approved 145
proposals for sething wup indwsirial
joint ventures abroad, out of whick 67
are 1n the fleld of engineering indus-
tries. Out of 67 proposals approved
for setting up engineering industries
abroad, 16 are in production.

(b) and (c) A statement is laid on
the Table of the House

STATEMENT
S. No Countryofjoint Indian Colflaborator T1:1d of collaboration  Indian
Venture equlity
Invest-
ment
(in lakhs
Rs.)
2 3 4 5
1. Kenya H L. Maslho'ra & Sons Razor Blade Factory 21 00
(P) L+d., Calculta
2 Mauntius Sidharth Jasubhai, Ahmedabad Mosaic Tiles & Rollir g o 6o
Shutters Mfg. Unit
3. Nigena | Birla Bros. (P) Ltd., Calcutta  Ei1 gg. Goods 21 00
4 Nigena . H L. Malhotra& Sons (P)  Razor Blade Factory 28 20
Ltd,, Calcutta
3 Czylon Jay Engg Works Calcutta Sewhlluhmatm o 40
6, Iran . Mahindra & Mahindra, Bombay Spare parts, Automo'ive 4 90
. . \ AGIRPOnET U ey
7. Malaysia] : Gnhq.;oi Boyce Mfg. Co., Bom- Stee] farniture 21:29
8, Mulaysie . Gupta Machine Teols, Bombay Stecl Precisin tools & 500
geuge mfg. unit
. 1t Industiies, Bombiy Enamelled odpper wires . 2-40
9. Malaysia Aj - .
30, Malyyia « L.G. Balkknshnan &  Bros. Time& Automphile chaing , 4:40

(P) 12, Coimbatore,

sl LILIN | —

P o T )
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11 Malaysia « Murugappa& Sons Ltd
Mt , Cycle & Industnia] chains 10 00
12 Singapore , 'Tcksons (P)Ltd , Bombay Automobile sccessories 12 B0
13 Thailand . sa:’)hn&p?m g:.;mcamn Steel Mall 32 Bo
14 Saudi Arabia , 0 2§

15 W. Germany

16 W. Gzrmany ,

Hm;n Tools Industrica , Bwlcers® Herd wares

Shri N Krishnan, Bangalo re

Kggnk:r O1lEngines (P) Ltd, Oﬁlingmes,kueuaﬂarg 12§ 30

es etc

Hose-clips 712
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F oot ¥ @1 T AvEew § T
qT A7 WAL FTA 29 AAFET 1972
&1 AATE 97 QF fravoga agw
A wmfmmr g

() sz ¥ a7 KA &
grag dgfar & wgr O are-
qEATe FIY T qTEw § ity wfu-
Frfe@r T & ¥ WA Ay
®T ¥ FY AT T ATI-TWATH T FTHC

TG AEY ST W |

Memorandum for Amendment of
Income-tax Act, 1961

5450 SHRI DASARATHA DEB:
Will the Mimster of FINANCE be
pleased to state

(a) whether the Prime Minster has
recaived any memorandum from the
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Tribes Organisations of Darjeeling Dis-
trict regarding thewr demand for
amending 8, 16(28) of the Income-tax
Act, 1961 to remove the discrimina-
tion between members of the Sche-
duled Tribes mnter-ge; and

(b) it so, the reattion of Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R GANESH): (a) Yes, Sir

(b) The Government does not consi-
der 1t necessary to amepd the income-
tax Act on the lines suggested m the
memorandum,

ot wim w¢ & ot ¥ wowr whefa &
fawrfow

5451. ot wgriye Foz W
s fedw e A a7 T € T

w4 f5

(%) war wamr wfafa 7 AP &
™ I N fawmfar ) ¢ fs o wrr
& TR W 9T FT W IT A A
wfw wro & W 97w o o ¥ wfew

T o wfegd |, Wik
© (=) afx g, aY gewR A frofon

T w41 Wi N ¢ 7
fadw s wWwww ¥ o
(o go #to wiw): (¥) wix (@)
¥ St grrdr  wwer efafr R}
wy whas ¥ s faw  ofafy
¥ ww fawrer w1 andr  fenr
fe wfiwfun s & whorr wir o< w3
W T yuR dcpfa W 9x ST e
e ¥ wfte aff gl wifgg 1 afiefe
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sraca w1 aife fadwi apr wiow fa=
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(&) wrar &% ATHTT I F AT
¥ w7 wXW Jorw Wy ¢ 7

fadq sarere wwrew ¥ Toddf
oY go Wo wri) : (%) i (w)
g gra ot v wiw frafw
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t L oSog, oYW Wy @
far fs W ¥ aer wifes wgr
ow fawr wr § WX o wed-fwme
¥ gare arr § aww v ¥ fog o
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wmr ¥ fag ww TEw ewet W
s far ot g 8, Mg wivder
witar Srarofi
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Complaints  against MM.T.C. for
charging exorbitant commission

on Non-Ferrous Metals

5453. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether there are complaints
against M.M.T.C. for charging exor-
bitant commission on non-ferrous
metals; and

(b) if so, the reasons for charging
high rate of commission and action
taken by Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
Complaints are made now and then
against alleged high margin of the
M.MT.C. on non-ferrous ' metals.
These complaints are not correct as
margins are fixed on the basis of
guidelines laid down by Government
in this behalf.

Seizure of Opium from Indian
Freighter in Yokohama
(Japan)

5454. SHRI MUHAMMED SHE-
RIFF: Will the Minister of FINANCE
be pleased tg state:

(a) whether the Japanese Customs
and Narcotic Control officials raided
an Indian freighter on 21st Novem-
ber, 1972 and confiscated 5.6 kg. of
crude opium in Yokohama;

(b) if so, a brief account of the

incident; and

(c) whether any enquiry was held
in the matter and if so, the action
taken by Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) The
Custom officials of the Government of
. Japan recently rummaged an Indian
freighter berthed at Yokohama and
seized 5.6 kg of crude opium.

-
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(b) and (c). Further details are
being collected and  will be laid on
the Table of the Sabha.

Place of Hotel Industry for future
Development under the Industrial
Policy Resolution

5455. SHRI R. S. PANDEY: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether his attention has been
drawn to the statement made by 4he
Minister of Industrial Development .
on the 23rd August, 1972 regarding
the areas demarcated for the public
and private sectors under the Indus-
tria]l Policy Resolution wherein hotel
industry does not figure in the list of
industries reserved for public sector;

(b) if so, in view of the above,
whether the hotel industry will re-
main in private sector and whether
Government are considering transfer-
ring hotels constructed in the public
sector by Government agencies, 1o
the private hotel entrepreneurs; and

(¢) if not, the place of hotel indus-
try for its future development under
the Industrial Policy Resolution?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) to (¢). Accord-
ing to the Industrial Policy Resclu-
tion, 1956, the future development of
industries mentioned in Schedule A.
thereto is the exclusive responsibility
of the State. The hotel industry is-
not included in Schedule A. This does
not mean that the State cannot take
up any other industry not mentioned’
in that Schedule. In fact, it is open
to the State to start any industry
when the needs of planning so re-
quire or there are other important
reasons for it. A major part of the
investment in hotels is by the private
sector and incentives such as tax and
fiscal reliefs have been given by the
Government to encourage such invest-
ment. The public sector Corporations
of the Government have also made
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and propose to make substantial
investment in the industry, and both
sectors therefore contribute to

ist infrastructure. There is no propo-
sal to transfer thg public sector
hotely now functionirg in the country
to the private gector. On the con-
trary, the public séetor chain will be
substantially expanded in the years
o come.

Arrest of Foreligners involved in
smuggling activities

5456. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) the total number of foreigners
arrested from January, 1872 to Octo-
vber, 1872 for the alleged smuggling
of articles out of the country; and

(b) the names of the countries to
which they belong and the action
taken against them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH):; (a)2l
foreingners were arrested from Janu-
ary, 1072 to October, 1972 for the al-
leged smuggling of articles out ot
country.

(b) The countries to which they be-

longed are:—
Canadg
Austria
USA.
Indonesia
Malaysia
Ceylon
Britain
Weat Germany
Switzerland

i

:;:rtbmthelﬁu&ut:ggmd-
under the Customs con-
Gscatibn of goods attempted to be
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muuledoutofthamun&ylﬁahn-

o position of penalties on the
N
concerted effort to build up the tour-"' mu;qn E

Act were convicted. * 'ﬂ:&m&n
proceedings against gne parpon are
pending. 13 persons Were

over to the police authorities ac-
tion under the Passport and/dr the
Excise Act. Bnquiries against rest of
the persong are in progresa.

Trade Agreement with Algeria

5457. SHRI SUKHDEQ FPRASAD
VERMA: Will the Minwster of FORE-
IGN TRADE be pleased to state:

(a) whether a trade agreement has
been signed recently between Algeria
and India; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C. GEORGE): (a) No, Sir.

{b) Does not arise.

Seizure of smuggled articles on air-
ports in the countiry

5458, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) the articles seized by the Cus-

toms authoritles at the wvarioug air-

ports of the country during the period
January to Oetober, 1872;

{b) the total value of the articlea
in Rupees; and

(c) the number of smugglers arres-
ted during the period?

o

OF STATE IN
THE MINISTRY OF 'WINANCE
(SHRT K. R, GANESH): ‘(u} and (b).

»
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Gold, " precious stones, silver, wuist
watches, synthetic fabrics and yarn,
haghish and other goods totally valu-
ed at- Bs. 218 lakhs (approximately)
were peized by the Customs authori-
ties al various sirports during the
period January to October, 1972.

(c) 89 persons were arrested in this

Implementation of Service Rules
Drafted by Shri Ram Centre for
In@ustria]l Relstions for IT.D.C,

§459. SHRI D. K. PANDA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the
reply given to Unstarred Question
No. 5872 on the 12th May, 1972 and
state:

(a) whether India Tourism Deve.
lopment Corporation has implement-
ed the Service Rules drafted by the
Shri Ram Centre for Industrial Rela-
tions for Corporation’s Employees;

(b) if so, whether the Corporation
has taken the Union of concerned
employees into confidence before their
implementation; and

(¢) if not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) The service rules draft-
ed by the Shri Ram Centre for Indus-
trial Relationg have not been found
wholly adequate to meet the needs nf
the Corporation. Accordingly after
taking into consideration the draft
submitted by the Centre and the
rules and regulations of other Public
Sector Corporations, a fresh set ~f
service rules have been drafted and
finalisag for implementation in the
Corporation,

(b) and (c). It is necessary to con-
sult the unions in respect of matters
specified in the Industria] Emplov.
ment (Standing Orders) Act, 1946.
Yor this purpose separate Standing
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Orders have been framed and are
being forwarded to the Certifying
Officer as stipulated in the Aet, who
will take necessary action to consult
the Unions.

Parchase of Wholesale Tea from
Market by USSR,

5460. SHRI D K. PANDA: Will the-
Minister of FOREIGN TRADE be
pleased to state:

(a) whether the Soviet Union has
offered to purchase the entire stock of
tea from the market; and

(b) if so, the salient features of
the offer?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No, Sir.

(b) Does not arise

Problem to West Bengal Tea
Industries

5461 SHRI D. K. PANDA: Will the
Minister of FOREIGN TRADE be
pleased to state:

(a) whether West Bengal tea indus-
try 1s facing a host of problems es
referred to m the news report pub-
lished in the Hindustan Standard
(Calcutta) dated the 96th November,
1972; and

(b) 1f so, what concrete steps Gov-
ernment intend to take to put an end
to these problems?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) The news
report published in Hindustan Stan-
ard does sum up more or less cor-
rectly problems from which tea in-
dustry in West Bengal more parti-
cularly in, Darjeeling iz reported tc
be suffering.

(b) The problems of the tea indus-
try are constantly under review of the
Government.
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Shifting of Plants from Europe

5462. SHRI C. K. CHANDRAPPAN:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the scheme to shift four
entirely export oriented plants from
Europe t0 India is in jeopardy as
referred to in the Times of India
dated the 27th November, 1972;
and

(b) if so, the reasons therefor and
Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No, Sir.

{b) Does not arise.

Alleged irregularities in Temporary
recruitment made in State Bank of
Bikaner gnd Jaipur

5463. SHRI MADHUKAR: Will the
M:nuster of FINANCE be pleased to
refier to the reply given to Starred
Question No. 186 on the 24th Novem-
ber, 1872 and state whether the Re-
serve Bank of India found serious
irregular'ties in the temporary recruit-
ment made in New Delh Branch of
the State Bank of Bikaner and Jaipur?

THE MINISTFR OF FIVANCE
(SHR1 YESHWANTRAO CHAVAN):
The Reserve Bank of India has
rzpcrted that its serutiny was confined
to allegations of fraud etc. and d d not
cover matters relating to recruitment.

Foreign Exchinge earned from
Yourism during the First
three yeary of Fourth
Plan

5464, SHRI RAJDEO SINGH; Will
the Minister of TOURISM AND CIVIL
AVIAT.ON be pleased to state:

(a) whether the country has earned
Rs. 110 crore worth of foreign ex-
change from tourism during the first
‘three yeurs of Fourth Plan; and

DECEMBER 22, 1972
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(b) whether the hrlelt nm‘bu of
tourists were from America or Euro-
Pean countries?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. I'A-I-
RAN SINGH): (a) Yes, Sir,

(b) European countries.

Response to setting up Indugiries
backward areas after announcement
of concession

5465. SHRI RAJDEO SINGH: Wil
the Minister of FINANCE be pleased
to state:

(a) whether financial Institutions in
the country viz.,, the Industrial Fin-
ance Corporation of India, Industrial
Development Bank of India and the
Industrial Credit and Investment
Corporation of India have announced
at the initiative of the Central Gov-
ernment schemes for extending mone-
tary assistance on concessional terms
to small and medium scale industries
in backward districts and regions of
the country;

(b) if so, whether the concessions
offerrd have attracted entreprenesurs
to come forward and set up industries
in backward districts anq areas;

(e) if so, their number, Statewisa;
and

(d) whether the State Governments
have been instructed or asked 10
complete the other formalitics acquir-
ing of land on a priority basis?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVANY):
{a) Yes, Sir. The Industrial Finance
Corporation of India, the Industrial
Development Bank of India and the
Industrial Credit and Investment Cor-
poration of India decided in 1970 to
extend d'rect financial asssistance on
concessional termig for industrisl con~
cerns in industrially less developed
districts/areas in various States/Usilon
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Territories specified by the Planning
‘Commission for this purpose. In the
sphere of refinance also, the Industrial
Development Bank of India has offered
concessions and incentives to State
Financlal Corporations and banks 1o
enable them to provide assistance to
entrepreneurs in such districts/areas
on softer terms.

(b) Yes, Sir.

{c) State-wise distribution of the
number of Industrial concerns in
respect of whom the direct and refin-
ance assistance has been sanctioned
by the above institutions is given in
the Statement laid on the Tablé cf
the House.
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ments the need for more conserted
and organised action for promation of
small and medium scale industries in
the specified less industrially developed
districts/areas to qualify for conces-
sional finance from the above institu-
tions, The State Governmenis have
also been requested to give wide
publicity to the concessions and to
concentrate their efforts on develop-
ing fully not only basic infra-structure
facilities but also other facilities like
railway siding, housing colonieg for
industrial labour etc. As the State
financial and developmenta] institu-
tions have also to play a dynamic role
in identification of suitable entrepre-
neurs, preparation of technically and
economically viable schemes and suit-
able organisational arrangements for
promotion of industries, the State
Governments have been requested to

(d) The Central Government has organise special machinery for this
impressed upon the State Govern- purpose, 114
STATEMENT

Statewise Distribution of Direct Financial Asnstance Sanctioned by the Industrial Drvelop-
ment Bd"!c of India, Industrial Finance Corporation of Iniia and Industrial Credit & Inzsstment
?sj_mmnm of India and rcfinance assittance sancrioned by the Industrial Development Bank of

ia

State Dirsct financial assis- Refinance assistance
tat ¢* by all 1n- by the IDRI
s itutions
No, of Amourt Ne, of  Amourt
concerrs ofs'sis- corcerrs  of assis-
‘ance tance
sanc joned sarctiored
T Re.m (Rs, in
__Lakhy) Lakhs)

1 2 3 4 5
Andhra Pradesh , — ~— 35 47%a
Assam 1 155000 1 o-70
Bihar . 1 £0°02 14 40-07
Gujarat X 9000 68 5596
Haryana : . . 5 —_ -— 20 47°77
Himachal Pradesh . . - - 2 6-6o
Jammu & Kashmir . . - -— 10 5 44
Kerala . ) : . . S - — 73 59-47
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r 3 3 4 ]
Madhya Pradesh ~ , . . - e ] 17:48
Manipur | . . - - 3 a1
Mahsrash'ra . . . = 6  8o0o0-00 44 93'3%
Mysore . . I 5000 43 6862
Nagaland 1 10000 —_ —_—
Orissa e e e e - - 8 2097
Punjsb . , . . . - - 10 593
Rajasthan , 1 4550 23 22:18
Tamil Nadu 2 9000 13 26 95§
U tar Praiesh | . . . 2 102 43 31 47 34
Umion Territones : . 1 150 ©0 25 16 30

ToTaL 17 3027 93 455 595-53

Creation of Export Bank for this purpose. The Commission

5466. SHRI RAJDEO SINGH:

SHRI B. K. DASCHOW.
DHURY:

Will the Minister of FINANCE be
pleased to state:

(a) whether there is any proposal
before Government for the creation
of an Export Bank to improve our

exports; and

(b) if 30, the purpose, function and
jurisdiction of the said Banks?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Banking Commis-
sion examined the need for a separ-
ate export-import bank for the coun-
try and has come to the finding that
there is no justification for the crea-
tion of a separate banking institution

has, however, recommended certain
improvements in the export credit
arrangements. These recommenda-
tions are under the consideration of
the Government,

Experienced Personnel in Resedve
Bank of India

5467. SHRI RAJDEO SINGH:
SHRI VEKARIA:

Will the Minster of FINANCYE be
pleased to state:

(a) whether Goyerrment ngow hold
the view that the Reserve Bank of
India should be mannad upto the
highest level by persons possessing
the necessary experience and exper-
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(b)Y whether the Yourth all India
Conferghte of the Reservée Bank of
Jadin Officers association recently
held in Delhi also expressed similar
views; and

(c) if s0, what Government propose
to do n the matter?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{a) to (c). The Fourth All-India Con-
Tetence of Reserve Bank of India
Offiters  Association have, in their
eonference held at Delhi from 26th
to 20th November. 1372, resolved,
inter alia, that “it is necessary that
the Bank is manned upto the highest
level i.e. upto the level of the Govern-
noer by persons possessing professional
competence and necessaiy expertise
in central banking diawn from the
Bank itself in order that the Bank
may be able to fulfil the responsibi-
lities and obligations cast on it parti-
cularly in view of the strategic role
the Bank has to play in shaping the
monetary policy of the country in the
context of the national commitment
to achieving the larger social and
economic objectives”.

Gdvorr'ment have been and are uof
the vew that the top posts in the
Reserve Bank sghould be manned by
persons having wide knowledge and
experience 1n financial and economic
matters and that the field of choice
should not be resiricted in any way.

Setting up of State Textile Corpora-
tion in West Bengal

5468. SHRI JAGANNATH MISHRA:
‘Will the Minister of FOREIGN TRADE
be pleased to state:

{a) whether West Bengal Govern-

ment propose to set up a State Textile
Corporation; and

~{b} i so, the fumctions of the pro-
pased Corporstion.sisd it need whih
NS LS4,
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Cotton Textile Corporation is alreadly
in existence?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
Presumably, by Cotton Textile Cor-
poration' the Hon'ble Member mesns
the National Textile Corporation
Limited. In the year 1968, when the
National Textile Corporation was set
up, it was feit that the State Govern-
ments should also set State Textile
Corporations of their own with a view
to tackle the problems of sick textile
mils in their States. S)x States have
already set up such Corporations, We
have no specific information if the
Government of West Bengal propose
setting up a State Textile Corporation
of their own.

huuninlenm;byhhn,m
Banks t0 Weaker Sections

5460. SHRI JAGANNATH MISHRA

Will the Minister of FINANCE be
pleased to state;

(a) whether there hag been consi-
derable increase in lending by publie
sector banks to the weaker sections
In recent times; and

(b) if so,

the total loans during
1971-72?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMAT]
SUSHILA ROHATGI): (a) Yes, Sir.

(b) The Outstanding advances by
public sector banks to hitherto neg-
lected sectors like agriculture, small
acalg industries, road trangport opera.
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"Withdrawsl of Exocise Duty on Fuel
0i] used for Fertiliser Production

$470. SHRI JAGANNATH MISHRA:
Will the Ministey of FINANCE be
pleased to state:

(a) whether Government have
decided to withdraw Excise Duty on
fuel oil when used for fertiliser

production; and
(b) it so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

K. R. GANESH): (a) Yes, Sir,

{b) In the context of the need to
increase fertiliser production the
feed stock for indigenous fertiliser
industry has to be diversified. Present-
)y, Naphtha is the most preferred
feed-stock, There is, however, not
enough naphtha to meet the require-
ments. Fuel oil has to be encouraged
as an alternative feed-stock. The
capital outlay and operating costs
of fue]l oil based plants are higher.
Excise duty on fuel oil being the
‘greatest single disincentive’ for such
use, it has been decided to exempt
it from excise duty when used as
feed-stock for fertiliser production.

Decling in Jute Exporis due to
Competition from Bangladesh

5471. SHRI JAGANNATH MISHRA:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether our jute' exports have
considerably fallen due to the impact
of Bangladesh competition; and

(b) if so, the remedies proposed?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (a) There has
been a decling in exports of jute goods
in the first 8 months of the current
financial year, and this is -attributed
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(b) A statement is laid on the Tible
of the House, con

STATEMENT

The following measures have been
considered necessgry to improve our
jute goods exports:

(R)It iz essential to reduce price of
both carpet backing and hessian as
early as possible to levels which would
make them competitive with synthe-
tics.

(b) It is necessary to ensure reasom-
able stability m price and regular ua-
interrupted supplies

(c) The pre-requisite for this would
be adequate and timely supply of raw
jute at reasonable prices

(d) Vigorous steps wall have to be
taken 1o research and product develop-
ment wherever necessary and in pre-
motion and publicily in areas where
this will have the necessary effect

4
(e) Suitable measures should be
taken to generate the funds needed for
export promotion, researcy and de-
velopment

(1) It is desirable that discussions
are held between the two major pre-
ducers of jute goods at a very early
date so that intarnational markets cas
be availed of by both in a spirit o
mutual co-operation,

2. As far ps item (a) is concerned,
the export duty on jute primary carpst
backing cloth weighing 9 oz and abowe
per 8q. yd, has been reduced by Rs, 408
per ‘lonne\h‘om 1-11-1972.

H

8. The other points are in dlferent
stages of consideration, ¢
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s4n2. ml INDRAJI‘I‘ GIIE;!.‘A Wlll
thc Minister of FOREIGN TRADE heé
Pleased to refer to the Teply given to
_ Unstarred Question No.. 1785 on the

24th November, 1972 regarding the
. male of Metro Cinema Houses in
Calcutta.and Bombay and state:

_ (&) whether Meétro Coldwyn Mayer
have sold their film distribution rights
in Ind’a to ‘Golden Film and Finance
Private Limited;

mm - Employels. due
'W‘

- “(b) whether all the MGM.
employees working on the distri-
bution side have been retrenched?

(¢) whether similar fate is awaiting
employees of 20th Century Fox Cor-
poration (India) Private Limited,
‘Warner Bros, Tnc, and Columbia
TFilmg of India Limited, as a conse-
quence of Government's decision to
canalise distribution of US. films
through the State Trading Corpora-
tion; and

(@) if so, whether there is any
provision for saving the affected
employees from unemployment?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOREIGCN TRADE
(SHRI A, C. GEORGE): (a) Govern-
‘ment is not aware of the sale of films
distribution rights by M/s. Metro
Goldwyn Mayer to M/s. Golden Film
and Finance Private Limited. How-
ever, the matter baing looked into.

" (b) It has been =eported by the
Motion Pictures Expoit Association of
~ Asmerics. Inc., that the services of the

umplpym of Wn- )l;etro Goldwyn

mmwuﬂmuﬁder&wﬁanﬂ!‘m‘
WMummum of
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tion, "

(d) -NO.' Sir. o

their Export incentive licences
5473. SHRI BIRENDER SINGH

RAO: Wil] the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Government are nm
that a number of firms have been
misusing their export incentive. lhan-
ces in the country;

(b) if so, the total number of capes
involving misuse of export incentive
licences detected during the last ome
year; and

(c) whether any action has since
been taken against them and if so,
what? - .

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) In some
cases complaints of alleged misuse of
Import Licences issued against Ex-
ports have been received.

(b) and (¢). The information is
being collected and will be laid om
the Table of the House.

Persons working on Daily Wages in

HHEC. _

5474. SHRI BIRENDER SINGH
RAO: -

SHRI MUKHTIAR SINGH
MALIK:

Wil] the Minister of FOREIGN
mDE be pleued ‘to state: ' '.

(a)howmmymnrem
on daily wages in the Handicrafts and

'Hmﬁbm;npmwm’

n!lhlandhowmnyufﬂom
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completed more than three years of
service;

(b) whether they fulfll the educa-
tional qualifications prescribed for the
posts against which they are working;

(c) whether apy such persons have
haznmdiﬁudmdﬂn.howmmy
and after how long; and

{d) whether any action is being
taken to regularise other persons, if
not the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Twenty-
nine. None of them hag been in
continuous service for more than three
years,

(b) Yes, Sir.
(¢) No, S,

. (d) No action 1s being taken to
regularise any of them as none of them
is eligible for regular appointment.

UV.AR. Government's offer to tranship
Indian Goods through Land Bridges
between Suer ang Alexandria

54756. SHRI BHOGENDRA JHA:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the United Arsb Re-
public Government have offered to
franship Indian goods through a land
br.dge between Suez and Alexandria;

(b) it so, the salient features of the
offer; and

(c) the decision taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

{b) The land-bridge is to cpanect
the Port of Suez on the Red Sea with
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the Port of Aléxuridria on the Medi-
tepranehn. The cargo to bé discharged
at the Port of Suez will de trarinporied
by lorries to Alexandria whehe it wiil
be reloaded into ships for on carriage.
The Canal Shipping Agencies v
have fixed & flat rateof § 12 pér Bitl of
Lading ton on al] cargoes b

through the land-bridge. This chirge-
is stated to include charges lké
receiving cargoes alongside shipe,
light-range, handling, storage, trans-
portation, overland between Suer and’

insurance and overland transporta-
tion risks. 'The charges would not
include guarantine charges, inspection
fees on animal products, agricultural
products and cranage ashore in respect
of packages exceeding 200 Kgs. The
duration of transit by the land-bridge-
is about 3 days.

{¢) The details of the Scheme are-
under acdt:ve cons deration.

Proposal for a daily or Bi-weekly
service of Indian Airlines cover-
ing Delhi-Gorakhpur-Darbhanga

Sitiguri-Geuhati

5476 SHRI BHOGENDRA JHA:
Will the Minister of TOURISM AND-
CIVIL AVIATION be pleased to state:

(a) whother there is a proposal tor
run a dailv or pi-weekly service of
Indian Airlines covering Delhi-Go~
rakhpur-Darbhanga-Siliguri-Gauhati;
and

(b) if so, the broad outlines there~
of?

THF MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH)Y: (a) No such propossl is
under comsiderstion:

(b) Does not mrise.
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Shortfal]l in advancing. credits as
) comparell to Deposits

5477. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) the latest position with regard
1o the total deposits advancing of
credits and their growth during the
last three Yyears in the fourteen
nationalised banks and the steps bemng
taken to develop the same;

(b) whether there has been propor-
tionate shortfall ;n advancing credits
as compared to deposits; and

(¢c) if so, the reaction of Govern-
ment, thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)-
‘(a) and (b), As on 24th November,
1972, the latest date for which data
are avalable total deposits and
advances of the fourteen nationalised
banks were Rs. 4465 crores and
Rs 2913 crores respeclively., Over
the three-year per~d ending Novem-
ber 24. 1972, deposils of these banks
increased by 648 per cent and credit
by 570 per cent.

(¢} Government are keeping
constant watch on the growth of
deposits as well as advances 1o
ensure that credit is made available
for all genuine productive endeavours
Suitable steps wherever called for,
are being taken to step up the tempo
of deposit mobilisation and credit
disbursal.

Establishment of 2 New Wing in S.T.C.
to Handle Dry Fruits

5478, SHRI MUHAMMED SHERIEF:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether State Trading Corpora-
tion has extablished a new Wwing to
handle dry fruits: and
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(b) if so, the compesition therest
and the reasong thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE)‘ (a) No, Sr.

(b) Does not arise

Instructions to State Governments for
'f'ﬁgmrer of Tea Gardens

5479, SHRI MUHAMMED SHFRIFF:
Will the Minister of FULEIGN
TRADE be pleased to sta o,

(a) whether the Centre hag issued
any instructions to some of the State

Governments for taking over tea gar-
dens; and

(b) 1if so, the tea garden {aken over
till now”

THE DEPUTY MINISTER IN THE
i wisTRY OF FOREIGN TRADE
(SHRI A C GEORGE): (a) No, Sir.

(b) Does not arige.

Delegation sent by Leather Export
Promotion Couneil to U. K. and
Western European Countries

5480, SHR] RANABAHADUR
SINGH. W1ll the Minister of FOREIGN

TRADE be pleased to state;

(a) whether Leather Export Promo-
tion Council has sent any delegation
to Britain and Western European
Countries to explore markets for lea-
ther and leather goods;

(b) whether any representative has
also participated in Paris International
Leather Fair which was held in Sep-
tember, 1972; ang i

(c) if s0, what has been India's per-
formance there?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(S8HRI A. C. GEORGE): (a) A dele-
gation of Leather Export Promotion
Council, Madras visited Britain and
Western European cquntries this year.
Another delegation of the Export Pro-
motion Council for Finished Leather
and Leather Manufactures, Kanpur,
also visited Western European coun-
tries excluding Britain,

(b) Both of these Councils partici-
pated in thig Fair.

(¢) These visits and participation in
the Fair were successful. Export per-
formance of Indian leather industry
has been very impressive,

Separate Laws for Public Under-
takings

5481, SHRI RANABAHADUR
SINGH: Will the Minister of COM-
PANY AFFAIRS be pleased to state

(a) whether Government have de-
cided to frame separate Laws for pub-
lie Sector; and

(b) if so, the main features thereof?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY); (a) No, Sir,

(b) Does not arise.

Names of Countries which have shown
interest In Indian Dollg in Asia "2

5482, SHRI PAMFPAN GOWDA: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) the names of countries which
have shown interest in Indian doll, in
Asia 'T2 Fair; and

(b) the quantity and value of dolls
for which orders have been received?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
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(SHRI A. C. GEORGEY: (3) Many
West Europetn countries have showm
interest in Indisn Dolls.

(b) We do not have definite infoma-
tion,

Allocation of Imported Cashewnuts

5483. SHRI. PAMPAN GOWDA:
‘Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether there Yz any proposal
under the consideration of Govern-
ment to allocate the imported cashew-
nuts to different States according to
the number of workers engaged in ‘he-
cashew nut industry m those States;
and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No, Sir.

(b) Does not arise,

Reporis made by Monopolies and Res-
trictive Trade Practices Commission

5484, SHR] E. V. VIKHE PATIL:
Will the Minister of COMPANY AF-
FAIRS be pleused to state:

(a) the total number of reports, spe-
cial, ad hoc and annual, so far made
by the Monopolies and Restrictive
Trade Practices Commission during.
the last three years and the subject
matter of eath report;

(b) whether all the reports have
been laid before the Houses of Parlia-
ment as required under the Monopos
lies & Restrictive Trade Practices Act;
and

(¢) i not, which of them have not
so far been laid end the reasons there—
for?
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A#I’. MINISTER OF COMPANY
'AIRS (SHRI RAGHUNATHA
REDDY) (2) The M R T, P. Com-
mission has so far submitted 20 re-
ports to the Government These in-
clude an Annual Administrative Re-
port on the working of M R T P
Commission for the period from 6th
August, 1970 to 3lst Dectmber,
1871 and 19 reports expressing the
Commission’s opinfon  in  jndividual
cases referred to it for enquiry under
Chapter Il of the M R T P Act A
statement showing the details of the
cases 1n which the Commission has
expressed 18 opinion 1s laad on the
Table of the House [Placed in Lab-
rery See No LT-4148/72]

(b) The first admimetrative report
of the Commssion has been laid be-
fore the Houses of Parhament

(¢) Under Section 62 of the M R
T P Act only general reports per-
tammng to the execution of the pro-
visiong of the Act are required to be
laid before the Houses of Parhament
and not the reports in individual cases
referred to 1t for enquiry

Stepg taken by L I C to invest more
Capital in Kerala

5485 SHRIMATI BHARGAVI
THANKAPPAN Wil the Mimster of
FINANCE be pleased to state

(a) whether the Lifs Insurance Cor-
poration 15 taking steps to invest more
capital in the Stata of Kemala to
remove disparity in development,

{b) if s0, the main features of in-
wvestment and the criteria to be adopt-
ed by the Life Insurence Corporation
#t the time of investing capital n
Kerala; and

(¢} whether there 13 any proposal
sonterning investment in Quilon Dis-
:ﬂlﬂmunmwamm
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) (a) snd
(b) Keepingin view the interests of
the community as a whole the LIC
spreads its investments throughout the
couniry In making investments in a
State 1t takes 1nto account the invest-
ment opportumties available in the
State as well es the bus n~ss under-
written and premium incom-: collected
m that State The LIC has made sub-
stantial 1investments m Kerala State
and on 31-3-72 its investments m the
State amounted to Rs 5370 crores,
representing 427 per cent of the to-
tal investments 1n all the States

(c) During 1871-72 loans amounting
to Rs 322 lakhg were disbursed to 13
Panchayats in Quilon District for rural
Piped Water Supply Schemes No
such proposals have been received
during the current financial year

Opening of Branches of Nationalised

Banks for Agricultural purposes im

Banks for Agricultural Purposes in
Kerala

5486 SHRIMATI BHARGAVI
THANKAPPAN Will the Minister of
FINANCE be pleased to state*

(a) the number of Branches of na-
tionalised banks opened in the rural

areas of Kerala State so far, District-
wise,

(b) the amount of loans advanced
by the nationalised banks in Kerala
for agricultural purposes during the
current year,

(c) whether the Loan facihties pro-
vided by the banks to farmers n
Kerala State are much less as com-
pared to other States, and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a) The re-
quired information 18 given in the
statement laid on the Table of the
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(b) The balance outstanding as on
30-6-72 in respect of advances for
agricultural  purposes  (excluding
plantations) by public sector banks
in Kerala is Rs, 1151 crores.

(¢) No, Bir, The per-hectare invest-
ment made by banks in agriculture in
Kerala are far above the _ national
averages and compare favourably with
the developed States.

(d) The question doeg not arise.

STATEMENT

] ~w'e d:sils regarding “number
of rzsr ‘l.r of n3 tonzlised bazir

31 . Nin* 97 Diiric N amber
of rural
branches
as on
30-9-72

1. Alleppey . . . 8
2. Cannanore) 29
3. Ernakalam - . . . 16
4. Idkk 2
s. Kozh kode - . . 12
6. Kotayam . * - . 6
7. Malappuram
8. Palgha 14
9. Qaiilon 11
10. Trichur 10
11. Trivandrum - . . 9
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Opening of Branches of Nationalised
Banks in Kerala

5487, SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
FINANCE be pleased to state:

(a) the number of branches of na-
tionalised banks opened in the State
of Kerala during the last three years,
Distrit t-wise gnd the number of bran-
ches likely to be opened by the end
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District; and

(b) the per capita bank credit ad-
vance and deposit secured from res-
pective Dis.ricts of Trivandrum,
Quilon, Alleppy, rest of Kerala and
the steps being taken to bring the
backward Districts of Kerala on the
level of the rest of the country?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN):
(a) Available information iz furnished
in statement I laid on the Table of the
House. [Placed in Library. See No.
LT-4147/72]. It may be mentioned
that the branch expansion programme
does not run concurrently with the
Five Year Plans,

(b) The available information 1
given in statement II laid on the Table
of the House. [Placed in Library.
See No. LT-4147$72]. Branch expan-
sion programmes of the scheduled
commercial banks are being drawn
up with special emphasis on  back-
ward districts. With the expansion
of commercial banks' branches, bank-
ing facilities in the backward dis-
tricts of Kerala are also expected fo
increase gradually.

Loan Applications received by
Nationalised Banks from Agri-
culturists in Kerala State

5488, SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
FINANCE be pleased to state the
number of applicationsg recelved by
nationalised Banks from agriculturists
in the State of Kerala in 1870-71 and
1971-72 and the number out of them
still pending and the reasons for delay
in their disposal?

THE DEPUTY MINISTER IN THR
MINISTRY OF FINANCE SHRIMATI
SUBHILA ROHATGI): The informa-
tion, to the exient possible, is belng.
collected and would be laig on the
Table of the Housae,
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Proposal ¢6 Beanttfy Revalsar 1o
Mandi Disiriet (Himachal Pra-
desh) for atiracting Tourists

5489. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

() whether there are proper accom-
mpdation arrangemenis in Ravalsar,
District Mandi, the famous place of
Buddhist pllgrimage in Himachal Pra-
desh;

»

(b) whether there ig any plan under
the consideration of Government of
India for preserving the sancuity of
lake and for beautifying the place for
aftraction of tourists; and

(c) if so, the broad outlines of the
plan?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SNGH): (a) A Forest Rest House, a
Dharamsala and a Panchayat Ghar
are available for pilgrims at Ravalsar.

{b) and (c).The State Government
has constructed bathing ghats, a cir-
cular road and the dredging of the
lake is being taken up.

Investment of Capital by Life Insu-
rance Corporstion in Himachal
Pradesh

5400. PROF. NARAIN CHAND
PARASHAR: Will the Ministsr of
FINANCE be pleased to state:

(a) whether the Life Insuranre Cor-
poration of India is investing some
capital in Himachal Pradesh to remove
disparity in development; and

(b) if so, the main features of the
fnvestment and the criteria adpoted
by the Life Insurance Corporaltion at
the time of investing capital in Hima-
chal Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
*SUSHILA ROHATGI): (a) and (h),
'Keeping in view the interests of the
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community as & whole the LIC spreads
its investments throughout the coun-
try. In making investments in a State
it takes into sccount the investment
opporiunities available in the State as
well as the busihess underwritten and
premium income collected in that
State The limited investment oppor-
tunities available in Himachal Pradesh
so far account for the relatively small
investment of Rs 44 lakhs in that
State as on 31.3.1972. During the cur-
reni financial year the LIC has subs-
cribed Rs 34 lakhs to the Himachal
Pradesh State Government Loan. The
LIC has also informed the State Gov-
ernment about the varioug other ave-
nues of invesiment for which funds
could be provided by it,

Loans Sanetioned by Nationalised
Banks to Agviculturisis and Small
Scale Industries in Himacha}
Pradesh

5491, PROF. NARAIN CHAND
PARASHAR: Will the Mmister of
FINANCE be pleased to state:

(a) the total number of loans sanc-
tioned by the Nationalised Bankg to
the agriculturists and small scale in-
dustrialists in the State of Himachal
Pradesh during the year 1970-71 and
1971-72, District-wise: and

(b) the number of applicants from
such categories whose applications are
pending at present and the reasons for
delay in their disposal?

THE DEPULY AMuNISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a)and (b).
The information to the extent pos-
sible, i= being collected and will be
laid on the Table of the House.

Proposal to connect Rajgir in Bihar
by Air

5492. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether 1t is propesed to con-
nect Rajgir in Bihar by air in view &
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the fast increasing importance of the
¢ity; and

(b) if so, whether any plan. has
been drawn up for this purpose?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) No such proposal 1is
under consideration.

tb) Does 'not arise,

“

Publigity Material to Highlight the
Scenic Beauty of Himachal Pradesh

5493, PROF, NARAIN CHAND
PARASHAR: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether any publicity material
has been brought out to highlight the
sceriic beauty of Himachal Pradesh;

and

(b) if so, the names of the publica-
tiong brought out in this regard and
the languages in which they have been
brought .out?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH): (a) and (b). Yes, Sir. The
Department of Tourism has brought
out the following publicity material on
Himachal Pradesh:

Holiday  Insert
This covers im-
in Himachal

(i) Himalayan
(English).
portant places

Pradesh like Kulu, Manali,
Dharamshala, Kasauli, Simla
and Dalhousie.

(i) Simla, Kulu, Manali Folder
(English).

(iii) Kulu Belle (Poster).

(iv) Film (English) Holiday in

the Himalayas.
[ =ty 9

 —
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Ag‘rgements signed during current
year

5494, SHRI M. M. JOSEPH: Will the-
Minister of FOREIGN TRADE be
pleased tg state the salient features of
trade agreements signeq during the.
current year with foreign countries?

THE DEPUTY MINISTER IN THE.
MINISTRY OF FOREIGN TRADE!.
(SHRI A. C. GEORGE): A statement
showing the salient features of Trade
Agreements/Arrangements signed=
during 1972 with foreign countries, is
laid on the Table of the House.
[Placed in Library.See No.LT-4148f
T2):

Raid Conducted in Delhi on Centres of
Forward Trading

SHASHI BHUSHAN:
FINANCE be

5495. SHR]
Will the Minister of
pleased tp state:

(a) whether g raid was conducted i
Delhi in the last week of November, .
1972 on the Centres of forward trad-
ing; ;

(b) if so, the documents seizeﬁ;

(c) whether Government have takeiz:
note of the statement of the Police
Superintendent who was incharge of
the raid that the persons engaged in
illegal forward trading function sz
collusion with the local Police and the
P, & T. officials and that about a sum-
of Rs. 25,000 is distributed among.
these people every month; and

(d) if so, the reaction of Govern-
ment thereto and particular steps pro--
posed to be taken in' this regard?

THE MINISTER OF STATE IN THE"
MINISTRY OF FINANCE. (SHEI K.
R. GANESH): (a) No raid was con-
ducted in Delhi in the last week of
November on the Centres-of forward
trading by the Income Tax .Deparf.
ment. §

(b) to (d). Do not'arise.

-
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Diplimatic immrunities to the officials
of Farg Foundation

5498, SHRI SHASHI BHUSHAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether diplomatic immunities
have been allowed to the officials of
the Ford Foundation and if so, the
number of such officials and the nature
of facilities provided to each of them;

(b) whether it has been ensured
that thess facilities have not been
misused by these officials and in case
the instanceg of some misuse has been
found out, the action taken by Gov-
ernment;

(¢) whather facilities were alsp pro-
vided to the Asia Foundation officials
but later withdrawn and if so, the
reasons for withdrawing these facili-
ties; and

(d) whether such reasong do not
apply to the Ford Foundation end 1if
so, whethcr it is proposed to withdraw
these facilities?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)-
(a) The term “diplomatic immuni-
ties” implies things like involability
of the premises of the Mission and cf
the private residence of a diplomatic
agent: immunity from criminal juris-
diction: immunity from civil and ad-
ministrative jurisdiction except in
certain cases; exemption from police
jurisdiction and from sub-poena etc.,
whch are accorded under the Vienna
Convention. No “diplomatic immuni-
ties” as such have been allowed to the
officials of the Ford Foundation.

(b) Does not arise,

(¢) Inform-tion in this regarq is
being collected.

(8) Does not arise, in view of the
reply to part (a).
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Refund of Income Tax Recovered in
Excess

5497, SHRI SHASHI BHUSHAN:
Wil the Minister of FINANCE be
pleased to state:

(a) whether Government employees,
in whose cases the amount of Income-
tax hag been deducted in excess at
source and deposited with Government
by the employers, are asked to apply
for the refund of the excess amount so
deducted and the excess amount is not
adjusted towards the Income-tax for
the following year;

(b) whethsr Government are aware
cf the difficulties being faced by the
employeeg in taking refund from Gov-
ernment of the excess smount of
Income-tax deducted; and

(e) whether Government proposz to
consider the poscibilities of adjusting
the excess amount 35 deducted in the
following yesr and save the affected
employees from facing unnecessary
botheration?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Income-tax pay-
able on the salaries of Government,
as also of non-Government employees,
15 deducted at source. Normally, there
should not be cases of excess deduc-
tion of tax. But wherever excess de-
duction is made due to incorrect cal-
culation or otherwise, the excess
amount is not adjusted towards the
income-tax for the following year and
the person concerned has to file a re-
turn of income to claim the refund,

{(b) The refund claims arising on
filing of such returns are generally
attended to by the Department ex-
peditiously. Stray cases, however, do
occur where the disposal of refund
claims get delayed. The neeg for
claiming refund in the following year-
can be avoided by the Government
servant himself bv ensuring that cor-
rect and proper deduction of tax is-
made from the selary paid to him
during the year.

(c) No, Sir.
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5498. SHRI SHASHI BHUSHAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Life Insurance
-Corporation of India gives advance to
its agents for purchasing motbr ve-
hicles;

(b) if so, the amount which is ad-
vanced and the rate of interest charg-
ed thereon; and

(c) the terms and conditions of
the motor vehicle advanced so sanc-
tioned?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Yes, Sir.

(b) Motor cars The lowest ofthe
following amounts is advanced:

(i) the amount of renewal com-
mission of the agent in the
last year;

(ii) Rs. 10,000 if the agent has
worked for less than 5 years
or Rs 15,000 if the agent has
worked for § years or more.

(iii) 3/4th ot the purchase price
of new car; or 2/3rd of the
purchase price of the second-
hand car (not more than
six years old).

However, in the case of* agenis
who are members of the Chairman's
Club the lower of the following
amounts is advanced:

(i) Last 2 years' repewal com-
mission;

(ii) Full purchase price of a new
car,
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Motor Cycler/Scontgrs;,, The, lowest
of the following mou:u;m

() last year's renewal com-
mission;

(i) Rs. 3000 for motor cycles/
Rs. 2000 for scooters;

(iii) 3/4th of the purchase price
for new vehicle or 2/3rd of
the price for second-hand ve-
hilgl)e (not more than 3 years
0, .

These advances are interest free,

{(¢) Terms and conditions of =ad-
vances are given below:

Motor Car:

(1) If the agent completed a
business of Rs. 4 lakhs in the
immediately preceding year,
the advance 1s repayable
over § years under a hire
purchase agreement,

(ii) In other cases if the agent
has worked for at least 3
years and if he gives an
undertaking on stamp paper
along with a bond of guar-
antee, the advance is repay-
able in 18 monthly instal-
ments.

(iii) The agent is required to give
an authority for recovery of
advance from the commission
earnings,

(iv) The agent has to bear the
insurance premium and the
road taxes,

(v) In the case of second-hand
cars certificates from two re-
puted garages are necesadry
for determining the condition
and the market value of the
vehicle, An Indemnity bond
js also required frpm the
agent.
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(vi) The agent bears the stamp
fees of the hire purchase
agreement/undertaking.

(vii) No second advance is normally
granted unless the existing
motor car is used for 8 vears
or the wvehicle becomes un-
serviceable.

Motor Cycles/Scooters:

(i) The agent should have com-
pleted a business of Rs. 2
lakhs in the
preceding year,

(ii) The advance is repayable in
three years.

(iii) The agent has to bear the
insunance premium and the
road taxes.

(iv) The agent has to execuie a
hire purchase agreement/

undertaking.

(v) No second advance is nor-
mally granted  within a
period of five years unless the
vehicle is unserviceable or
the agent goes in for a motor
car,

*An agentwho has procured busi-
ness of Rs. 20 lakhs sum assured (net)
on 150 lives in at least 4 out of 5
years preceding the membership year
or who has earned renewal commis-
~sion of Rs. 20,000 and First Year’s
Commission of Rs. 15,000 and who has
policies inforce insuring at least 450
.lives at the end of each of the 3 years
'preceding the membership year, can
become Member of the Chairman’s

k Club, ) :
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Remittance ahroad of Head Office
Expenses by Coca-Cola
Export Corporation, New Delhi

5499. SHRI S. A. MURUGAN--
ANTHAM: Will the Minister of’
FINANCE be pleased to state:

(a) the formula according to which-
Coca-Cola Export Corporation, New,
Delhi makes remittances to the Coca--
Cola Company, New York as the-
latter’s share of Head Office expenses;

(b) what are the expenses of Head
Office, New York, which are shared.
by the Coca-Cola Export Corporation,.
New Delhi and how Government check
that these expenses are to be shared
and what India gains out of it;

(c) whether the Head Office ex:
penses shared include no tax deduct--
able items like donations to political:
parties, religious charity, entertain-.
ment expense and what Government :
intend to do about this; and

(d) what is percentage of Iead’
Office. expenses already provided in-
the Balance Sheets from 1969 to 1971
as compared to original capital invest-
ment made in India by this Company?"

THE MINISTER OF FINANCE"
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). No remittance are made-
to Coeca-Cola, London by Coca-Cola
Export Corporation, New Delhi. All
remittances by Coca-Cola Export Cor-
poration, New Delhi are made to-
Coca Cola Export Corporation, USA.
The position is that Coca-Cola Ex-
port Corporation, USA, has set up a
number of area Offices in different
parts of the world including London,
which function as subordinate oftices:
to the Head Office and exercise, such
of the functions as are assigned to-
them by their Head Office. The prin—
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ciptl fumetions of ‘the’ Head Office are
inter alia (a) management of foreign
business, (b) formation of opérbting
policies, (c) development of export
markets, (d) rendering of export and
technical advice and guidance and
(e) rendering of, assistance in regard
to purchase snd shipment of machi-
nery to the overseag branches and
the customers thereof.

The Branch officé of the Coca-Cola
“Export Corporation in New Delhi is
the recipient of such advice from both
the Head Office/Area Office as out-
lined above,

The Head Office/Area Office expen-
ses are shared pro rata amongst its
branches all over the world on the
basis of product sales effected by the
respective branch. This method of
-allocation, according to the Coca
Cola Export Corporation, has been
accepted by the U.S. Tnternal Revenue
Department. In India, these expenses
are allowed to he remitted by the
Reserve Bank of India on the pro-
duction of either a certificate or an
assessment order from the Income
Tax suthorities regarding the admis-
sibility of the amount as chargeable
to the revenue account.

{c) No, Bir, Thas Coca-Cola Export
Corporation, New Delhi, has given a
categorical statement that donations
to political parties, religious chariti~s
incurred inIndia arenot included n
Head OfficeSArea Office exmnenses
They had further stated that thev had
not given any donation to political
parties in India,

(d) Details of capital initially con-
tributed by the Head Office at the
opening of the bran¢h offiet in India
in 1858, capital employed, bead offite/
-ates office experises payable- by the
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Indian braneh duritg thé last three
years are given below;—"

(Rs, in lakhs)

1969 e M

Origil captal. 661 661 661

Capiralemployed *144-14 170°55 272°13
Head Office

expanses - 18-42 232:65 26-17
Area Office

Exoznizs » 15 32 14 42 I8 99

*Capital employed includes original
capital contributed, amounts dug to
head office, earned surplus and the
development rebate reserve.

Essue of Shares by Foreiga Companies

5500. SHRI S. A, MURIGAN-
ANTHAM: Will the Minister of
FINANCE be pleased to state:

(a) whether the Companies with
foreign holding vz, Indian Tobacco
Company, Glaxo Laboratories (India)
Limited, Bombay, Rackitt and Colman
of India Limited, Calcutta, Hindustan
Lever Limited, Bombay and Britannia
Biscuits Company Limited, Calcutta
have been permitted by Government
to issue shares to their foreign coun-
terparts for the use of forelgn trade
names;

(b) if so, the amount of remittances
made by way of dividends on the
shares thus issued in the last three
years;

(c) whether Government permit
paying royalties for use of ‘trade
names for consumer produtts; and

(d) if not, what does the Gouvern-
ment intend to do in the matter?

THE MINISTER OF ‘ FINANCE
(BHRI YESHWANTRAO CHAVAN):
(a) end {b). The requisite inforem-
tion is being collected and will ‘Be
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t the Lok Sabha
B dne it

(c) and (d). It is not the current
pelicy of Government to allow pay-
ment of royalty ‘for use of trade
namies for manufacture of vonsumer
products on internal sales; commis-
sisn/royally, however, is mllowed
- on exports of such products to pro-
Mote Toreign exchange earnings.

Remittances abroad of Area Office
(Service Charges) Expenses by Coca-
©Oola Export Corporation, New Delhi

5501. SHRI S. A. MURUGANAN-
*THAM: Will the Minister of
FINANCE be pleased to state:

(a) the formula according to which
the Coca-Cola Export Corporation,
New Delhi makes remittances to the
Coca-Cola, London as the latter's
share of Area Office (Service Charges)

« @xXpenses;

(b) what are the expenses of Ares
* Office, London which are shared by
Coca-Cola Export Corporation, New
Delhi and how Government check
that these expenses are to be shared
and what India gain out of it;

(c) whether Area Office Expenses
shared include no tax deductable
items like donation to political parties,
religious charity, entertainment ex-
penses and what Government of India
intend to do about this; and

(d) what is the percentage uf Area
Office already provided in the
Balance Sheets from 1060 to 197! ac
compared to original capital invest-
ment, made in India by this Company”

THE MINISTER OF FINANCE
(SHRI YESWANTRAQ CHAVAN):
(a) and (b). No remittances are
made o Coca-Cola, London, by Coca-
Cola Export Corporation, New Delhi.
AR reniittances by Coca-Colds Export
Corporetion, New Delhi, are made to

PAUSA 1, 1894 (S4K4)
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Cota-Cola Export Corporation, USA.
The position is that Coca-Cola Ex-
port Corporition, USA, has set up a
numbet of Area Offices in different
parts of the world including London,
which function as subordinate offices
to the Head Office and exercise such
of the functions as are assigned to
them by their Head Office. The prin-
cipal functions of the Head officeare
inter alic (a) management of foreign
business, (b) formationof operating
policies, (¢) development of export
markets, (d) rendering of expurt and
technical advice and guidance and
(e) rendering of assistance in regard
to purchase and shipment of machi-
nery to the overseas hranches and the
customers thereof.

The Branch office of the Coca-Cala
Export Corporation in New Dell is
the recipient of such advice from both
the Head Office/Area Office as out-
lined above,

The Head Office/Area Office expen-
ses are shared pro rata amongst its
branches all over the world on the
basis of product sales effected by the
respective branch. This method of
allocation, according to the Coca-
Cola Export Corporation, has been
accepted by the U.S  Internal Re-
venue Department In India, thess
expenses are allowed to be remmtted
by the Reserve Bank of India on the
production of either a certificate or
an assessment order from the Income
Tax authorities regarding the admis-
sibility of the amount as chargeahle
to the revenue account

(¢) No, air The Coca-Cola Export
Corporation, New Delh1, has given a
categorical statement that donations
to political parties, rehgious charities
incurred in India are not included in
Head Office|Area Office expenses. They
had further stated that they had not
given any donation to political parties
in India.

(d) Details of capital initinlly ctn-
tributed by the Head Office at the
opening of the branch office in India
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“n 1958, capith]l employed, head office|
srea office expenses payable by the
Indian branch during the last three
¥years are given belaw:—

(R». in Takiw)

1969 1970 1971

Qriginal capital 6-61 661 661

Capital employed *144'14 7170°55 272°13
Head Office

expenses 18-42 22°68 2617
Arez1 0 fice

expenses 15'32 15°42 15°99

*Capital employed includes original
capital contributed, amounts due to
head office, earned surplus and the
development rebate reserve,

Decling in export of Coir and Coir

Producty
5502, SHRI C. K. JAFFER
SHARIEF: Will the Minister of

FOREIGN TRADE be pleased to
state:

(a) the total export of
coir products during the
years; and

coir and
last two

(b) whether there hag been any
decline in their export and if so, {he
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE) (a) The total
exports of coir and coir products
during the last two years are:

Quantity Value

(tonmes) R4, [lakhs
1970-71 52218 13.87
1971-72 b2sit 48

(b) Ne, Sir.

DECEMEER 22, 1972

Whitten Anrwetz 184 .

s oy & qudt o fodl Vol ey
witww

5502, oft wefiokt gt wiw: W

ey shir ay ot & P W fin

(%) ammrerdmr @ Ttk
Y wwnarew 5 Bfeew 9x
TR Y feer wree fear o §;
st

(&) w7 aoere wr Rrare oaer
= fe at o whaw & w1k qfa
5@ ¥ &

faw swre ¥ 39 R (sfiwelt gefree
Telt) (%) w7 (@) : far wfafhas
1938 FT & 40 (3) 7 78 sARY
¢ fir fafaw & % faelt o qrfeely
& fau fedt dr gde %Y 2 wdiwa
freafafen & wias Wi‘\'f!lrl' T

(%) afs wifet = Sy
gy 9% o § o ofedt
¥ g fifqgw w1 e
stferwrer, s

(w) e ofvet o Pafs
At § oy arfdr v -
shfrs w1 ve sfowe)

g W Wl frerodr @ AE
oy ¥ W, SRw YTenr
wey {13 wifgh e it W o ey
£ fe o o )



124 MJW

" sso&d\‘ mwm -l
forer ey o oy Y w4 f

(%) oop 49 g T

& o fowet wt ofy W ¥
® xw fean wo far o ; ok
(w) war  aow wr frare v
udrs e W et [l 8
- e 7@ ¥ fdw 3| W
y?
mmanw(mw
Tgaeft) 2 ( milsniﬁr«mw
ufiral ® awwr afw & goer ¥
feaml &t (T Y w o)
e v seawr gy sl o sfwerar
5.13 9 | ot awn w= wfwal €
o ofe i qew § gw efw
wfes  (wvow §7 www)  wfa-
waar 7.80 97 ) |
(!r frsfrer & = ofe
Rfrr W grafiear wra
ﬂﬁ-ﬁ:fhmm“eit%ﬁm

sreatta fisar war § Wi e far

AW

Publiclly Contract for Asiy ‘72 given
to Private Firm

8505. DR. LAXMINARAIN
PANDEYA:
SHRI PRABQDH CHANDRA:
Wil the Minister of FOREIGN
TRADE be pleased to state:
(a) whether publicity contract for

Asia "2 has been given to a private

3035 L83,
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Daily Asia "72 News has been glﬁn
to Mi|s. Consilium Private Ltd., New
Delhi.

(b) Government set up through
the Director of Advertising & Visual
Publicity, Press Information Bureau
and Photo Division have all been
used for various jobs in connection
with the organisation and conduct of
Asgia 72, The contract with Mis.
Consilium Private Ltd, New Delhi
with a fee of Rs. 40,000|- supplements
these arrangements.

{(¢) No, Sir.
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Appeinimont of Hindl Transgiaters in
Oentyal Exoise and Cusioms
Oellectorate

5500, SHRI RAMAVATAR
SHASTRI:

SHRI BHOLA MANJHI:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Hindi Translators
are working in every Central Excise
and Customs Collectorate, Headquar-
ters Office;

(b) if not, whether Government
propose to appoint two Hindl Trans-
lators in Central Excise and Customs
Collectorate, Headquarters Office and
one in each Divisional Office, as de-
manded by All India Central Excise
(Non-Cazetted) Ministerial Officers’
Federation; and

(c) if so, when; the
reasons therefor?

and if not,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) to (c). The infor-
mation is being collected and will be
lajd on the Table of the House.

Compiaints regarding working of
Nationalised Banks

5510. SHRI D. P. JADEJA:
SHRI VEEKARIA:

Will the Minister of FINANCE be
pleased to state:

garding the slow working of the na-
tionalised banks; and

{b) if so0, the action taken by Gov-
ernment thereon?

PAUSA 1, 1894 (SAKA)
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Yes, Sir. Complaints
received relate to different aspects of
the working of natiomalised banks.
Such complaints are referred to the
banks concerned for varification and
remedial action, particularly io res-
pect of complaints where specife
instances are cited.

Memorandum from  West Bengal
Governmeni for Ceniral Assisiance

5511. SHRI B. K. DASCHOW-
DHURY: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government of
West Bengal have submitied a memo-
randum to the Central Government,
through the visiting Central team in
West Bengal to assess damages caused
by flood and drought, requesting them
for grant of financial aid to the State
to the extent of Rs. 45.30 crores; and

(b) if so, the action taken by Cen-
tral Government in this regard?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (e). Yes,
Sir,

(b) On the basis of the Central
team’s recommendations, a revised
ceiling of expenditure of Rs. 10.02
crores has been adopted for various
relief and rehabilitation measures dur-
ing the current financial year for pur-
poses of Central agsistance, An amount
of Rs. 8 crores has been released so
far to the State Government by way
of Central assistance during the
current financial year. Further relea-
ses will be made subject to the ceil-
ings, on the basis of the progress of
expenditure to be reported by the
State Government,

Siik Production in Andhra Pradesh
5512. SHRI K. EODANDA RAMI
REDDY: Wil the Ministar of
YOREIGN TRADE be pleased to
state:
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(a) the total production of silk in
Andhry Pradesh during the last three
Years; and

(b) whether Government have
taken any steps to promote silk pro-
duction in the backward District of
Chittor in Rayalaseema region?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE):

(@) Year raw silk production
1969-70 609
1970-71 495
1971-72 409

(b) Yes, Sir. Qut of six mulberry
schemes approved for implementation
in Andhra Pradesh during 1872-73,
four schemes at a total cost of Rs.
255 lakh are being operated in
Chittor Dustrict.

Finan~ial Assistasce from World
Bank for Projects ip Andhra Pradesh

5513. SHRI K. KODANDA RAMI
REDDY: Will the Minister of
FINANCE be pleased to state:

(a) the number and names of pro-
jects in Andhra Pradesh for which
the World Bank had given financial
assistance in the past;

(b) the amount given project-wise;

(¢) the number and names of pro-
jects for which the assistancs of
World Bank has been sought by the
Andhra Pradesh Government for 1972-
78 and after; and

(d) whether Srissilam Hydro-elec-
tric Project is one among them?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The World Bank and its
soft-loan affiliate the Internationsl
Development Association have #0 far
given asristance for the following pro-
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jects in Andhra Pradesh:

Kﬁg&nﬁmhﬂh&'”

A, P, Agricultural Credit Project
—$24.40 miltion.

Pochampad Irrigation Project
—4$80.00 million.

In addition, the requirements of
transmisgion equipment of the Andhra
Pradesh Electricity Board to the ex-
tent of $13.76 million have been
covered as part af the lst and 3nd
Power Transmission Projects.

(c) and (d), We have not received
any further proposals from Andhra
Pradesh Government for seeking as-
sistance from the World Bank.

5514, SHRI K. KOHANDA RAMI
REDDY: Will the Minister of FIN-

ANCE be pleased to state:

(a) whether the Techno-economit
survey of Andhra Pradesh by a study
team, sponsored by the Industrial
Development Bank of India, has since
been completed; and

(b)if so, their assessment and re-
commendations, District-wise?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN):
(a) and (b). A joint institutional
study team comprising officers of the
Industrisl Development Bank of
Indla, the Industrial Fioance Corpo-
ration of India, Agricultural Refinance
Corporstion, Andhra Predesh State
F.nancial Corporat.on, Syndicate Bank
and Andhra Bank Limited has com-
pleted the techno-economic survey of
Andhra Pradesh in September, 1972,
The study team jis now engaged in
analysing the deta collected and bas
yet to finalise its report and submit
it to the Industrial Development
Bank of India
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Different kinds of Fresh Frults
exported by 8.T.C. guring the
. dest Theea Keaws

$515. S8HRI G Y. KRISHNAN: will
1h¢ Minister of FOREIGN TRADE be
pleased o siate:

(8) the different kinds of fresh
fruits exported by Btste Traging Coy-
poration during the last three years;
and

(b) the names of the countries to
which exports thereof were made and
the amount of foreign exchange earn-
ed ag a result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C. GEORGE): (a) Mangoex
ltchies, apples and oranges.

(b) Mangoes were exported to UK.
France, West Germany, Switzerland,
Sweden, Singapore, Kuala-Lumpur,
Hongkong, Kuwait and Beirut; Litch-
1es were exported to UK, FranCe,
West Germanv and Switzerland;
Apples to UK and Oranges to Singa-
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establishing of joint collaborations in
industrial field, conducting of commo-
dity survey etc. It is expected that
these efforts would help increase our
trade
non-traditional sector.

with developing countries in

Seizure of Opium and Hashish from
Foreigners at Palam Airport, Delhi

5521. SHRI P. GANGADEB:
SHRI P. M. MEHTA:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Customg Authori-
at Palam Airport, Delhi
five kilograms of opium and eight
kg. of hashish from foreigners on the
20th November, 1972;

ties seized

{b) if so, what action has been

-taken against them; and

(c) whether these persong are con-
nectedq with any international gang?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SI—L_RI K. R. _GANESH}: (a) Yes, Sir.
The Delhi Customs geized 5.750 kgs.
of opism and 8.575 kgs. of hashish
at Palam Airport, Delhi on 20th
November, 1972 from two British na-
tionals.

(b) both the persons were arrested
and cases against them registered
under the Dangerous Drugs Act,

1930. They were releaged ‘on bail -

by the Magistrate.

(¢) Investigations are in progress.

PAUSA 1, 1894 (SAKA)

Written Answers 138
Cancellition of Indian Airlines Avro
Flights from Hyderabag to Caleutta
at Bhubaneshwar  Aerodrome on
24-11-1972

5522. SHRI P. GANGADEB:
SHRI P. M. MEHTA:

Will the Ministar of TOURISM
AND CIVIL AVIATION be pleased
to gstate:

~n

(a) whether the Indian Airlines 261
Avro flight from Hyderabad to"Cal-
cutta was cancelled on the 24th Nov-
ember, 1972 at Bhubaneshwar Aero-
drome and a bomb was found in the
plane;

(b) whether any investigations held

“in this regard; and

(¢) if so, the outcome thereof?

~THE MINISTER OF TOURISM

AND CIVIL AVIATION (DR
KARAN SINGH): (a) to (¢). Tndian
Airlines Avro aireraft, operating flight
IC-262 on 25th November, 1972 on the
rotte erderabad—Vijayawada—Visa-
khapatnam - Bhubaneshwar-Calcutta,
was detaitied at Bhubaneshwar as a -
telephonic message was received that
a time bomb had been planted in it.

Indian Airlines engineers and per-
sonnel of the State Police checked
the passengers baggage including
hand-baggage but found nothing un-
usual. The freight carried by the
aircraft was detained to be sent a
day later.

. The passengers stranded ai Bhu-
baneshwar were brought to Caleutta

‘by a relief aircraft.
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Parachute landing of Indian Airlines
Caravelle flights from Caleutta at
Madras on 27th November, 1972

5523. SHRI P. GANGADEB;
SHRI P. M. MEHTA:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether the Indian Airlines
Caravelle flight from Calcutta made
a* parachute landing at Madras on the
27th November, 1972 after circling
the airport for about thirty" fninutes;
and

(b) if so, whether = this is a new
method of saving a plane from the
trouble due to bad climate?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Yes, Sir. Indian
Airlines Caravelle aircraft, operating
flight IC-265 Calcutta-Madras on 27th
November 1972, had to use a drag-
chute to arrest the landing run.

(b) Arresting the landing run with
a drag-chute is a common practice
with aircraft so equipped.

COzechoslovakia’s order for Imdian
Hand Tools, Alarm Clocks and
Wagons

5524. SHRI P. GANGADEB:
SHRI P. M. MEHTA:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Czechoslovakia has
placed orders for Indian hand tools,
alarm clocks and wagons; and

(b) if so, the value of the order
placed?

THE DEPUTY MINISTER IN THE
MINISTRY OF TFOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
It is understood that orders for the

-
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export of hand tools worth Rs. 65
lakhs and for alarm clocks worth
Rs. 25 lakhs to Czechoslovakia were
booked by the Indian parties during
the currency of the Third Asian
International Trade Fair held in New
Delhi from 3rd November to 17th
December, 1972. No order for the ex-
port of wagons from India to Czecho-
slovakia has been placed by Czecho-
slovakia.

Purpose of Setting up Export Proces-
sing Zone near Santa Cruz Airport

5525. SHRI GIRIDHAR GOMANGO:
SHRI PRABHUDAS PATEL:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether the proposed export
processing zone for electronicg near
Santa Cruz Airport in Bombay will
be devoted exclusively to export pro-
duction; and

(b) what wuseful purpose will be
served by setting wup this A1rport
electronics project? -

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) it is expected substantially to
increase export of electronic equip-
ments and components.

Trade Protoco] with US.SR.

5526. SHRI GIRIDHAR GOMANGO:

SHRI RAMSHEKHAR PRA-
SAD SINGH:

Will the Minister of FOREIGN
TRADE be pleased to gtate the main
features of Trade Protocol for 1973

recently signed between India and
U.S.SR.?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): The total

- '
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turnover of trade during 1973 between
India and USSR is expected to be of
the order of over Rs. 411 crores.

Indian exports to USSR during
1973 will comprise of engineering
goods, consumer goods gnd other non-
traditional items like ready-made
garments, linoleum garage equipment,
electric motors, storage batteries,
power cables, wire-ropes, detergent,
cosmetics, dye-stuffs, hand tools, sur-
gical instruments, vacuum flasks ciga-
rettes, etc., besides traditional comtmo-
dities like deoiled cakes cashew ker-
nels, tea, coffee, spices, tobacco, cotton
textiles, jute manufactures, handi-
crafts etc. Principal itemsg of import
into India from the USSR during 1973
will be plant and machinery, petro-
leum products, industrial raw mate-
rials such as asbestos, zinc, nickel,
copper, palladium, fertilizers, news-
print, refractories etc., besides compo-
nents, spares and raw materials for
Soviet-assisted projects.

Failure of UNCTAD-II to Evolve
New Trade and Aig Measures for
Developing Countries

5527. SHRI K. BALADHANDAYU-
THAM: Will the Minister of FORE-
IGN ‘TRADE be pleased to state:

(a) whether the Third United Na-
tions Conference on Trade and Deve-
lopment failed in.evolving new trade
aid measures for developing nations;

(b) whether no agreement was
reacheq on access to markets and
pricing policy;

(¢) whether no substantia] progress

was made in regard to dismantling
of tariff barriers; and

(d) if so, Government's reaction
thereto?

L]

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) tqo (d).
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No Sir,. The ‘Third United Nations
Conference on Trade and Develop-
ment did take s number of helpful
decisions in the fields of irade, mone-
tary issues and shipping which seek
to premote trade and economic deve-
lopment of the developing countries.
On access to market angd pricing
policy of the Conference, having consi-
dered the Resolutions submitted by
the developed and the developing
countries decided to convene a spe-e
cial] session of the Committee on
Commodities in 1973 for the purpose
of organising intensive inter-govern-
mental consultations on selected com-
modities of interest to the developing
countries with the aim of reaching
concrete and significant results on
trade liberalisation and pricing pnllcy
in 1970's.

In so far as dismantling of tariff
barriers is concerned, the developing
countries had ° desired further im-
provements in the concessions already

‘given by the developed countries
under the Generalised Scheme of
Preferences.

The Conference agreed
to establish the Special Committee on
Preferences as part of the Permanent
Machinery of UNCTAD to consider
consultations which might lead to
further improvement in the Genera-
lised Scheme of Preferences.

Demand of Indian Engineering Pro-
duets from Canada -

5528. SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of
FOREIGN TADE be pleased to state:

(a) whether the Indian engineering

products are in great demand in
Canada; and

(b) if so, the capacity of Indian
manufacturmg know-how to prpduce
the goods to 'meet the requirements
of Canada?

»
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yu,sui:
According to a survey made by
Engineering Export Pfomotion Coun-
cil, there" iy a good demand for
Inidan engineering goods.

(b) Yes, Sir. Indian manufacturing
know-how is capable of meeting the
requirements of the Canadian mar-

(b) if so, the broad outlines of the
agreement dind when these facilities
are expected to become pvailable on

PA FMBER 22, 1972
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DC-1¢ piane mauufsctured by Deuglas
Company being evaluated for purchase
by Indian Aflrfines

55%8. SHRI JYOTIRMOY BOSU:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Softe monthy ago he
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(d) if po, the reasons for going back
upon the assurance given on the floor
of the House?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) No, Sir.

(b) The case against Shr1 Kozarek
is still proceeding n court.

(c) and (d). As stated in reply to
Unstarréed Question Nos. 996 and 1822
angwered in the Lok Sibha on 4th
August, 1972 and 11th August, 1972
respectively, there is mno proposal
under consderation for the purchase
of DC-10 awcraft. Indian Airlines
are examining their future fleet re-
quirements. No decision has yet been
taken on the number of type of air-
craft to be acquired.

Nolar Giold Mines

5534 SHRY JYOTIRMOY BOSU:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Kolar Qold Mines,
the premier gold mining Centre in
India, are facing the prospect of a
slow death owing to fast depletion of
their deposits and consequent high
cost of_working; and

(b) it so, the steps taken in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY . OF FINANCE
(SHRI K. R. GANESH): (a) The
Kolar Gold Mines having been work-
ed for many decades are faded with
the problem of depletion of the re-
serves and resultant high cost of
working. There is, however, no pro-
posal to close the mines as such.

any section becomes prohibitively un-
economic or unfit for operation due
to mining conditions on grounds of
safety, the closure of such section
alone might become inevitable,
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(b) Various srhemes have been
laten up by the Bharat Id Mines
Private Ltd., for further exploration
and development of the mines with a
view to finding new ore bodies and
to improve the productivity ahd efi-
clency in operation in the existing
workings.

"

Preposal of L.I.C, tvo buy Shares of
Birla Jute Manufacturing Co,

5535, SHRI M RAM GOPAL
REDDY: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether LIC prgpose to buy
majority shares of one of the Birla
Companies viz., Birla Jute Manutac-
turing Co.; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
There is no such proposal under con-
sideration of LIC.

(b) Does not arise.
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Finance to Small Scale Industries by
State Bank of Patiala under qualified
Entrepreneurs Scheme

5538. PROF. MADHU DANDA-
VATE: Will the Minister of FIN-
NANCE be pleased to state:

(a) the progress made by the na-
tionalised banks, particularly by the
State Bank of Patiala, a subsidiary
of State Bank of India in financing
the small scale industries wunder
Qualified Entrepreneur Scheme dur-

ing 1971 and the past six months;
and
(b) the number of applications

pending under this scheme with the
Statg Bank of Patiala and the action
proposed to be taken in the matter?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) and (b). Data regarding loans
and advances extended by public
sector banks isg avallable for the

composite category ‘craftsmen and
qualifieq entrepreneurs’. Information
for this category as at the end of
December 1971 and March 1872 is
furnished below:

Asatthe No, of Limits Balance
end of Units sanction- out-
cld ;J }tﬁinﬂmg
s 8./
lakhs
Dec., 71 6562 168461 983 52
Mar., 724 7881 2312:94 1446:72
Information in respect of State

Bank of Patila is not readily avail-
able. The same will be collected,
to the extent feasible, and laid on the
table of the House.

*This is the-;.tes{ date for which date are currently available,
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Loans advamnced to Goldsmiths

5639. PROF. MADHU DANDA-
VATE: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the loans advanced to
goldsmith to rehabilitate themselves
have been recovered with interests;

(b) whether in the recovery pro-
cess the assets of any debtor gold-
smiths have been seized; and

(¢) if so, their number, State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) to (c¢).
The information is being collected
and will be laid on the Table of the
Lok Sabha.

Security Deposit by Petition Writers

working in Customs Offices in
Ratnagiri District
5540. PROF. MADHU DANDA-

VATE: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government have
been demanding security deposits
from the Petition Writers working at
various Customs Offices in Ratnagiri
District;

(b) whether any licences have
been cancelled/withdrawn of the
Petition writers working at Custom
Offices for non-payment of these
security deposits; and

(¢) if so, the names of such writers?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) Out of
24 Pass note writers working at the
Custom Houses in Ratnagiri District
from whom security deposit of Ra.
200 was demanded, only 4 Pass note
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writerp have deposited the security,
which also is refunded to
them as the earlier order has been
revised by the Collector.
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(b) No licence has been cancelled
or withdrawn for non-payment of the
security deposits by Pass note writ-

€ers.

(¢) Does not arise.

Complaints from Farelgn countries
regarding Goods exporteg

§541. SHRI D B. CHANDRA
GOWDA: Will the Minister of FORE-
IGN TRADE be plrased to state:

(a) whether Government have re-
cently received complaints irom fore-
1gn countries in respect of goods ex-
ported to them; and

(b) if so, the nature of complaints
and the action taken ggainst the firms
who were found responsible for ex-
portmg goods which did not conform
to the samples?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE); (a) Yes, Sir.

(b) Nature of complaints relates to
inferior quality of goods, goods not
according to samples, received in
demaged condition, inconsistent qua-
lity etc. Of the 45 complaints re-
ceived during the last 7 months, 14
have been settleq amicably and for
the balance 31, correspondence is
going on between exporters, Export
Promotion Councils and the Director
Genera], Commercial Intelligence gnd
Statistics for amicable sattlement.
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Agreement for Development Loan
from Canada

5542. SHRI RAMSHEKHAR PRA~
SAD SINGH:

SHRI FRABHUDAS PATEL:

Will the Minister of FINANCE be
pleased to state:

(a) whether an agreement for a
Development Loan of $1.9 million was
signed with Canada on the 23rd
November, 1972;

(b) if so, what are the main fea-
tures of the agreement;

(c) whether in addition to this loan
and the earlier loan commijtted in
August, 1972 Canada has expressed
its willingness to consider gimflar
nssistance for Bombay, Madras and
other Indian ports; and

(d) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
ta) and (h) Yes, Sir. The loun pro-
vides for the purchase in Canada of
fertilizer bulk handling equipment
for the Haldja Docks of Calcutta
Port. The loan is on the usual soft
terms and is repayable in 50 years,
including a ten year grace period,
There are no interest, service or com-
mitment charges.

(c) Yes, Sir.

(d) Government welcomes the wil-
lingness expressed by Canada to
conaider similar assistance for other
ports, Government are examining
the feasibility of installing similar
facilities at other ports.

LLF.T, Scheme for revitalising Deve-
lopment of Coir Indusiry

5543. SHRI VAYALAR RAVI: Will
the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the Indian Institute of
Foreign Trade has prepared a Scheme
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to revitalise and develop the Coir
Industry in Kerala; and

(b) if so, the salient feature there-
of and the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C. GEORGE): (a) and (b).
The Indian Institute of Foreign Trade
conducied a survey of India's export
potential of coir and coir-based pro-
ducts. They made some recommen-
dations with regard to the develop-
ment, streamlining the production
pertained to Research and Develop-
ment. streamlining the production
base in co-operative sector, sale pro-
motion and publicity, product deve-
lopment ete. The Coir Board has al-
ready prepared a scheme for Research
and Development. The State Gov-
ernment of Kerala is taking mea-
sures {0 revitalise the cooperative
sector New Show Rooms are being
opencd to promote sales States are
nlso being taken to effect product
development and carrying out more
publicity,

ILF.T. Scheme for Fish Production
and Export

5544, SHRI VAYALAR RAVI: Will
the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the Indian Institute of
Foreign Trade has prepared a scheme
to increase the production and export
of fish; and

(b) if so, the salient features of the
scheme and action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Indian
Institute of Foreign Trade has not
prepared any scheme to increase the
production and export of fish. How-
ever the Institute had completed =a
Survey of India's Export Potential of
Marine Products during 1969 wunder
the assignment from the USAID and
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submitteq its report in March, 1970
It embodies suggestions for evolving
a strategy including investment pat-
tern for the development of the
marine products industry to achieve
a certain level of export performance.

(b) The Survey Report submitted
by the Institute inter alia recommend-
ed the formation of the Marine Pro-
ducts Export Development Authority.
Introduction of large deep sea fishing
vessels, subsidigsing the larger fighing
vessels built in the country, supply
of djesel oil at bonded rates to fish-
ing vessels, etc. The Marine Products
Export Development Authority has
already been established by the Gov-
ernment. The Ministry of Agriculture
has already notified providing subsidy
to deep sea fishing vessels upto the
extent of 27.5 per cent of the cost of
the vessels built in the country, A
scheme for meeting the trawler
requirements is being examined by
the Government. It has been accept-
ed in principle to provide duty-free
diesel oil foy mechanised fishing boats
and large fishing vessels linked with
exports,

Measures t0 Unearth Black Money

5545. SHRI R. S. PANDEY: Will
the Minister of FINANCE be pleased
to state:

(a) whether measures so far adopt-
ed to unearth the black money and
check its circulation have not proved
successful and there has been steady
increase in its circulation; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (h). The
question whether measures so far
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adopted to unearth black money and
check its circulation have proved suc-
cessful or not bhas been eamined in
detail by the Wanchoo Committee in
its report. This report wes also
placed before Parliament, A few of
the recommendations of this Com-
mittee have heen implemented, The
rest are under examination.

Nationalisation of Hoteh Industry

5546. SHRI R, 8. PANDEY: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether private hotels in the
country arc fetching more business
than the hotels in the public sector;

(b) if so, the reasons therefor; and

(c) whether Government propose
to nationalise the entire hotel indus-
try in the country and if so, when
a decision is likely to be taken in
this regard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Since hotel
establishments whether in the pri-
vate sector or in the public sector,
vary a great deal from each other in
terms of the facilities offered, tariff
charged elc, a general comparison
of the quantum of business attracted
by hotels sector-wise, is not feasible.
Public sector hotels are generally do-
ing very well, and are covering
steadily increasing queantum of ac-
commodation.

(¢) No, Sir. .



157 Written Answers

Special Commitiee to Examine
Import of Raw Maierial for
Small Industries

5547. SHRI RAJA KULKARNIL:
Wil the Minister of FOREIGN
TRADE be pleased to state:

(a) whether there is a Special
Committee to examine and process the
cases of small industries for import
of raw materials;

(b) the industries that thijs Com-
mittee has helped and the extent of
benefit in terms of foreign exchange,
industry-wise, during the last three
years;

(c) the industries for which the
Committee has rejected import of
raw materials and on what grounds;
and i el "

(d) the procedure the Committee
has laid down for the small industries
to follow in order to secure behefits
from the Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
The Special Committee reviews cases
of actual users in which it is consi-
dered that the operation of the exiat-
ing policy creates hardship and is
likely to affect industrial production,
The procedure for submission of
requests for consideration by the
Special Committee has been indicated
in paragraph 116 of Section I of the
Import Trade Control Policy (Red
Book-Vol, 1) for 1972-73, copies of
which have been supplied to the
Parliementary Library.

(b) and (c¢). The Committee
has recommended 441 cases for the
grant of additional licences or for
conversion of licences from one mode
of financing to another, No industry-
wise account is being maintained of

dations. The Committee rejected 264
cases which did not merit any special
considerstion for the grant of addi-
tional licences.

3035 LS—8.
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Action Taken against Travel Agencies
Induiging in Forelgn Exchange
Rackets

5652. SHRI DALIP SINGH: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
atate:

(a) how many travel agencies have
been registered during the last three
Years, year-wise;

(b) whether some agencies are
indulging in foreign exchange
rackets;

(¢) if so, the names, of
which have been challaned for the
violation of foreign exchange regu-
lations; and

(d) the action taken against each
of them?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KARAN
SINGH): (a) The number of travel
agencies recognised by the Depart-
ment during the last three years is
ag follows: —

Head Offices

Year Branch Offices

1970 7 5
1971 4 1
1972 2 4

(b) to (d), Mjs. Mercury Travels
(I) Ltd., Calcutta and A, S. Chugh &
Co. Pvt. Ltd, Dehradun,
travel agencies were proceeded against
for alleged violations of the Foreign
Exchange Regulations, ThEé case
against Mercury Travels has been
adjudicated upon and a penalty of
Rs. 5 lakhs was imposed on them by
the Enforcement Directorate. The
agency has appealed against the deci-
sion,

As regards Mis. A, S. Chugh & Co.
Pvt. Ltd, the adjudication proceed-
ings are in progress.

PAUSA 1, 1894 (SAKA)

Written Anywers 162
Re-Employment of Members of
Central Board of Excise and
Customs

5553. SHRI K. SURYANARAYANA:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 1670 on the
24th Novembeér, 1972 and state:

(a) whether the Officer referred to
in the reply to part (a) of the ques-
tion was appointed as the Depart-
ment’s representative on the Central
Excise Self Removal Procedure (Re-
view Committee) in addition to his
normal duties;

(b) if so, for hew long he perform-
ed such functjons, while working as
Member of the Board of Central
Excise and Customs;

(c) the reasons for creating a
whole-time post of Officer on Special
Duty for looking after this work in
the context of the present need for
economy in administrative expendi-
ture: and

(d) the comsiderationg which have
weighed with Government in not
entrusting these functions to the
successor to this Officer a8 Member
of the Board?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes, Sir.

{b) Since the constitution of the
Central Excise Self Removal Proce-
dure (Review) Committee on
11-10-1971 till the date of his
retirement viz. 16-11-72 (AN).

(¢) and (d). No wholetime post of
an Officer on Speclal Duty has so far
been created, It was felt that there
would be a distinct advantage in the
continueq representation on the Com-
mittee of the same senior officer,
particularly when the Committee's
work had now gathered momentum
and the Department's nominee was
required to devote a substantia] part
of the day to this work. The Govern-
ment was also proposing to set up a
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Committee for Tobacco Excise and it
did not appear that a Member of the
Board would be able to do justice to
the work of these Committees in
addition to discharging his normal
duties as a Member of the Board,

Survey of Urban Property

5554. SHRI K, SURYANARAYANA:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Central Board of
Direct Taxes has recently asked for
a survey of urbad property to be
conducteq by the Income-tax Depart-

ment and if so, the purpose of fhe
survey;

(b) if so, the manner in which the
properties are being selected and the
areas covered by this survey;

(c) the guidelines laid down for
the conduct of the survey and how

old properties are being  selected;
and

(d) whether any instructions have
been issued to the Income-tax Depart-
ment not to harass the bona fide pro-
perty owners?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Though survey
has been part of the work of the In=
come-tax Department all along, re-
cently, instructions have been issued
to intensify the survey of selected
persons including owners of newly
constructed or newly acquired immo-
vable properties and ownership fiata.
The purpose of the survey is not only
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to discover new Income-tax/Wealth-
tax assessees but also to find out
unaccounted investment in such pro-
perties.

(b) and (c) This survey is at pre-
sent selective. No guidelines have
been issued to the Commissioner of
Income-tax who have full discretion
in the matter of selection.

(d) Since the survey is intended to
gether information only, the gquestion
of harassment of bona fide property
owners does not arise.
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Fulfilment of Provision of Indo-
Bangiadesh Pact

5586, SHRI SAMAR GUHA; Wil
the Minister of FOREIGN TRADE
be pleased to state;

(a) the quantity and value of the
commodities exported and imported by
India and Bangladesh in accordance
with the provisions of the Indo-Ban-
gladesh Pact upto October, 1972;

(b) whether the provisionsg of the
one year pact will be fulfilled by
March, 1973;

(c) it not, the commodities in which
the provision of the pacts are likely
to remain unfulfilled; and

(d) the reasons for failure to make
necessary progress in fulfilling the
objectives of the pact and the steps
undertaken to see that neither country
suffers from adverse trade balance
after the end of one-year Indo-
Bangladesh Trade Pact?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (d).
Statistics of exports are available only
for the months of April to June 1972
according to which the following com-
modities were exported to Bangla-
desh: \

(Valuein Rs.

1akhs)

Commodi- Unit April-June 1972

ties

Qty. Value
Wheat o000 T 229 19,66
Castor Qil 000 kg. 370 11
Pulses Tonne 264 4
Cement  000T 38 75
Raw cotton Tonne £90 2
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(Value in Re. lakhs)

C:?:od"' Unit April-June 1972
Qty, Valgye
Tobacco- o000 .
Unmeny- Ke 16,79 70
factured
Grand
Total

(including

others) 23,17

Statistics heyond June 1972 are not
available.

2. Imports from Bangladesh during
April-May 1972 were negligible, Sta-
tisties of imports beyond May 1972 not
Yet available,

3, However, with regard to the com-
exported or imported under
the Limited Payments Arrangement,
the value of contracts registered upto
31st October, 1972 with the State Bank
of India amounts to Rs. 12.55 crores
for exports to Bangladesh and Rs. 5.55
crores for imports from Bangladesh,
Since then, a contract for raw jute has
been concluded bringing the value of
contracts for imports from Bangladesh
to Rs. 12.70 crores,

4. Inadequate transport facilities
and other institutional dificulties have
inhibited the flow of trade. With the
growth of intra-regional trade bet-
ween East Bengal (Bangladesh) and
Pakistan, the traditional means of
transport of goods between India and
Bangladesh declined progressively,
and were totally disrupted in
Restoration of thege transport arrange-
ments is in itself a stupendous task.
It has been rendered all the more diffi-
cult by the damage caused during the
struggle for liberation.

5. It is difcult to forecast at
stage what might be the actual im-
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8. The reopening of the Hardinge
Bridge, the resumption of inland water
services and growing familarity with
trading conditlong in the two coun-
tries encourage the hope that actual
imports and exports during the re-
maining four months would be well
above those in the previous eight
months,

Outstanding Ameunts of Ceniral Loans
Given to States

65867. SHRI SAMAR GUHA: Wwill
the Minister of FINANCE be pleased
to state:

(a) the ]atest positlon regarding
the total amount of debts which differ-
ent States and Union Territories owe
to the Central Government;

(b) the State and Union Territory-
wise break-up of the amount;

(c) the names of the States which
appealed to the Centre either for re-
mission or moratorium on the Central
debts; and

(d) the guidelines followed by the
Central Government in regard to
sanctioning of loans to the States and
Union Territories and repayment of
outstanding debts to the Centre?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). According to the Fin.
ance Accounts, the amount of Central
loang outstanding from each of the
State and Union Territory Govern-
ments is indicated below:—

(Rupees in crores)

Amount of Centrsl
Joans outstanding™
on 31-3-I971

State/Union Territory

1. Andhra Pradesh 546

2. Assam 284
3. Bihar 587
4- Gujarat 259
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(Rupees in crores)

Amount of
Central lo2ns out-
standing on 31-3-1971.

State’Union Terrtory

— - ——

5. Jammu & Kashmur 21§

6. Kerala 251

7. Madhya Pradesh 398

8. Tamil Nadu 351
9. Maharashtra 448
10. Mysore 3a0
11. Orissa 383
I2. Punjab 213
13. Rajasthan 533
14. Harysna 155
15. Uttar Pradesh 675
16, West Bengal 595
17. Nagaland . 18
18. Himachal Pradesh - - 81
19. Meghalaya . : 4
20. Pondicherry . . 9
22. Goa, Daman and Deu 33
22. Manipur . « 21
23. Tripura . 25

4

(¢) A number &f Mautes have been
requesting from tme to time for
writing off rescheduling of Jloans
granted to them by the Centre. More
recently such requests have been re-
ceived from Bihar, Jammu and
Kashmir, Kerala, Rajasthan, Tamil
Nadu and West Bengal,

(d) Loans for States Plan Schemes
are given in accordance with the cri-
teria laid down by the National Deve-
lopment Council. Loans for Central-
ly sponsored Schemes, natural cala-
mities and those relating to small sav-
ings collections and special accommo-
dation are given in accordance with
agreed formulae and principles de~
pending upon the nature of the Bcheme
etc.
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The present guidelines for repay-
ment of various loans granted to State
and Union Territory Governments ave
indicated below: —

Pzriol of red1yment

15) years) Repayable in
1§*Annual equal
instalments,

HYPIIE S I ERE

1. Lm1sfor Plan
Schimns

2. L2%1s relatingto (28 years) Repayable

Smnall Saving Col-  in 20 &nnual
l1zctioas instalments
moratorium for a
period of § years.
3., Loans for natural (10 years) Rspayable
Calamities, in 10 &nnual

equal instalments,

4. Loans for purchase § months.
of fertilizers,

5. Spacal loans assis- Recoverfble in 10
ténc: 1O cover annual mstalments

£2P in resources., from 1974-75.
6. Loans for re-land- Upto 25 years.

ng..

(Rehabilitation

loans etc.)

Terms and co:ldi-
tions wvary th
reference to the
purpose.

7. Other non-plan
loans

*In the case of Union Territories,,
repayable in 10 instalments after
moratorium for a period of § years.

Seizure of Transmitier from a Forelgn
Missionary on Inde-Bhatan Border by
Customs

5558. SHRI PRABODH CHANDRA:
‘Will the Minister of FINANCE be
pleased to state:

(a) whether 3 high-powered wrans-
mitter and other items have been re-
cently recovered by the Customs
Authorities from a foreign missionary
on the Indo-Bhutan border:

{b) if so, what action is being taken
against the persons concerned;

(c) the reasons why the follow-up
action has been very little; and

(d) the findings of the enquiry held
in his regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R.
GANESH): (a) to (d). Goods speci-
fied in the statement have been seized
from one Father M. Palatty of Udal-
guri Catholic Mission, Udalguri Dis-
trict Darrang, Assam by the Customs
Officers of Terpur, Assam on 6th
September 1872. Further information
is being collected and will be placed
on the table of the House.

STATEMENT
List of Articles Seized

I MWigl Ttlkle—-gﬁe (in t\;o
parts) (TRAN
Make-Realistic (Movie Talkie )
Model No. 6.A.0. (Made
in Japsn) and o485 ( Madc 'n

S.A.O"
Japan) Chasis No. E 0490/Vaue-Fe
Rs.1T00.00

2. Sanyo Tape Recorder (used )

folid Stare/A.C. Battery cyers-

ted Portable mus'c system J4pan

704 (used)-One piece—Value Rs ¢ce.CO

3. Solid State Crowncorder. C1R-
5050 Auto level (Tape recorder
Made in Japan—one piece wit
lh)‘rnlmncmfu-ophane crown )
fde in Japan one piece (vsed)
p A Value Rs, "800°00

Maxell magnatic sound recorg -
ing Tape. Model A. 505 Two
Pieces, Made in ]aplnvntw)

alue Rs. 7000

§. Homer Transister in'ercome
Master—=Two pieces—M8de in
Japan (used) Value Rs. 320'00

6. Koseisha { current operat
time piece) D.§. 102 (used)
Koseisha Co, Ltd. one picce.

Value Rs.

. AgfaSupper Pan(120films (24
7 pgﬂ:lMldem G(ermlny. .
Value Rs. 120:00

20000

8. TOR Colour—NC. 16

wo
Negative film, Madein Germany
one piece. Value Rs. 16-00

. Values: g v.n as p2r dcclarat;on of the owner,
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Loans Ouistanding in the 8.B.I, Bhad-
rak Branch District Balasore (Orissa)

5358, SHRI ARJUN SETHI. Will
‘the Minister of FINANCE be pleased
to state:

(a) the amount of loan (small
busmess and agricultural) outstand-
ing at present in the State Bank of
India, Bhadrak Branch in the District
of Balasore (Orissa);

(b) how many registereq notices to
the defaulters as also the guarantors
have been served by the Bank;

(¢) whether persistent default has
been experienced by the Bank in this
regard; and

(d) if so, in how many cases of
persistent default the legal action has
been taken and if no action has been
taken, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The figures relating to outstand-
ing advances extended by State Bank
.of India, Bhadrak Branch, Distt. Bala-
sore (Orissa) to agriculture and
small-scale industries are set out be-
low:

‘Outstandmg advances as
at

End- End- End-
Dec. Dec. Oct.
1970 1971 1972
(Amount 1n
lakhs Rs.)
Agticilrure 5 00 314 348
Smallbisiness. 35:89  22:42 20-61
(b) to (d). State Bank of India,

Bhadrak Branch is experiencing some
difficulties in realising the outstand-
ing amount of lun:_ from borrowers.

PAUSA 1, 1894 (S4KA)

Written Answers 174
Efforts are being made to recover the
dues from the borrowers, Where
necessary, legal suits have been filed
to recover the dues

Direct Air Service between State
Capitals and Delhi

5560. SHRI ARJUN SETHI. Wil
the Minister of TOURISM AND

CIVIL AVIATION be pleased to
state:

(a) how many State capitals of
India are not having direct air con-
nection with Delhi at present; and

(b) whether Government have any
proposal to connect every State capi-
tals with Delhi by direct air service?

THE MINISTER OF TOURISM &
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b): The capitals
of the following four States are not
connetted by air with Delhi:— §

Assam (Shillong)
Himachal Pradesh  (Simla)

Meghalaya (Shilleng)
Nagaland (Kohima)

The Capitalsof the following five States
arc indirectly connected to Delhi by air :—

Orissa

Bhubaneshwer
Kerala Trivandrum
Msnupur Imphal
Tripura Agartala
Jammu (J&K winter
capitald

- ——

Air services to Shillong will be
started when the aerodrome under
construction at Barapani is ready,
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Loan Granted by the §.BY. Bhadrak
Branch in Balasore Distriet, Orissa

5561, SHRI ARJUN SETH]: Will
the Minister of FINANCE be pleased

to state:

(a) the amount of loan granted by
the State Bank of India, Bhadrak
Branch in the Balasore District
(Orissa) during the last three years;

(b) the reasons for decling in the
advancement of loans in the recent
past; and

(c) the reaction of Government
thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
¢a) to (¢). The information is mot
readily avsilable and the same will
be collected to the extent feasible and
laid on the Table of the House.

Shipment of Mulberry Spun Silk .0
JIa

pan

5562. DR. RANEN SEN: Will the

Minister of FOREIGN TRADE be
Ppleased to state:

(a) whether India propose to ship
jts Mulberry Spun Silk to Japan
soon;

(b) whether for the first time India
would enter the world silk market;

(¢) which are the countries that
have asked for Indian silk so far; and

(d) what are our prospects in this
field?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
{SHRI A. C. GEORGE): (a) and (b):
Yes, Sir.

(¢) Japan and Thailand.

(d) Indig is introducing spun silk
yarn in the world market for the first
time, It ix therefore too early to
amesg the prospects at this stage,
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INTUC. Leaders domaud for take
over of Jute Iidustry

5563. DR, RANEN SEN: Will the
Minister of FOREIGN TRADE be
pleased to state:

(a) whether the Indian National
Trade Union Congress leaders of
West Bengal have urged upon Gov-
ernment to take over Jute Industry;

(b) if so, whether Indian National
Trade Union Congress has made any
representation to this effect;

(c) Government's decision thereon;
and

(d) whether any other Central
Trade Union hag also made
tation to Government to this eﬂad?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and
(b). No, Sir.

(c) Does not arise,

(d) One of the demands made in
April, 1972 by the Bengal Chatkal
Mazdoor Union and Bengal Jute Mills
Workers Union related to the natio-
nalisation of jute industry.

Expert of Bi>ycles ll.lring 1970-71 and
1971-72

5364. SHR1 RAM PRAKASH. Wwill
the Ministezr of FOREIGN TRADE
be pleased to state the foreign ex-
change earned from bicycle exports
during 1970-71 and 1971-72?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE

during 1970-71 and 1871-T2 have bean
of the order of Ra. 691 crores and
Rs, 8'4 crores respectively.
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8585, SHRI HAMENDRA SINGH
BANERA: Will the Minister of COM-
PANY AFFAIRS be pleased to state:

(a) whether Governtient of Rajas-
than are the share holders in Sawail
Madhopur Cement Faci_:ory; and

(b) if so, the percentage of shares
held by the Rajasthan Government?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (m) and (b). According to
the latest information, the entire pre-
ference paid-up capital of Mis Jaipur
Udyog Ltd. which owns Sawal
Madhopur Cement Factory, is held by
the Government of Rajasthan. The
Rajasthan Government does not hold
any equity share in the company.
The percentage share of the Rajas-
than ‘Government in the total paid-up
capitnl of the company thus comes. to
20.
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Turn Key Amistance from Foreign

Countries in 1973-74 to Boost Pro-

ductlon of Stoel, Coment, Pefro-
leum, Power and Fertilizers

, £ NALLAWIAS
the Minister of FINANCE be pleased
to state; .

(a) whether there is any proposal

under the consideration of Govern~-
scale turn-k

&
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assistance from friendly countries to
boost production of Steel, Tement,
Petroleum Power and Fertilizers in
the country;

{b) if so, the names of such coun-
tries who are likely to give assistance
for these projects; and

(c) the amount of assistance likely
10 be received during the year 1978-
747

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAO CHAVAN):
(a) to (c). There is no proposal to
have large-scale turn-key assistance
from friendly countries for Steel,
Gement, Petroleum, Power and Ferti-
‘lizer Projects in the country. How-
.ever, the Government have been
having discussions with friendly
,countries to tie up the foreign ex-
.change needy for augmentation of
capacity in these sectors to meet the
requirements of the Fifth Five Year
Plan. The discussions have not
reached a final stage and therefore it
is not possible to indicate the names
,of the countries likely to give assist-
ance and the quantum of assistance
likely to be received.
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Dry Port at Delhi

9572, SHRI N, K. P. SALVE: Will
the Minister of FOREIGN TRADE be
Pleased to state:

(a) whether Government have taken
a decision to set up a dry port at
Delhi;

(b) if so, the gist of the decision;
and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (c).
The whole proposal is under active
consideration of the Government,

Merger of Small Banks

5573. SHRI N. K. P. SALVE: Will
the Minister of FINANCE be pleased
to state:

(a) whether attention of Govern-
ment has been drawn to a report in
“Financial Expreess” dated the T7th
August 1972, regarding merging of
small Banks and a suggestion by
Banking Commission that they should
work as subsidiaries; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Government have seen the Press
Report which refers to a Study pre-
pared for the use of the Banking Com-
mission,
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(b) The recommendations of the
Commission on the restructuring of the
banking system are under considera-
tion.

Functioning of Non-Banking Financial

Institutions, Corporations and Chit

Funds

5574. SHRI N, K, P, SALVE:
SHRI R. 8, PANDEY:

Will the Minister of FINANCE be
pleased to state:

(a) whether his Ministry has any
compilation of the number of non-
banking financial instiutions, corpora-
tions and chit funds operating in the
country as in January, 1872;

(b) whether Government are aware
of the fact that a large number of
these bodies are indulging in grave
mal-practices and adopting usurious
methods; and

(c) whether Government have any
proposal either to take stringent action
against such bodies or to prohibit the
functioning of such bodies in the
country?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Based on the prescribed turns sub-
mitted to the Reserve Bank of India,
there were 1,040 non-banking financial
companies operating in the country as
on the 31st January, 1972,

(b) and (c). Complaints received
generally relate to non-payment of
deposits and or interest thereon and
non-payment of chit dues. Some ir-
regularitics have also been noticed by
the Rey rve Bank in the course of
the inspection of some of the com-
panies. The Banking Commission has
made extensive enguiries into the
structure and method of operation of
non-banking financial institutions and
has recommended measures for their
orderly growth. These recommenda-
tions are under consideration of the
Government,
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Replantation of tea gardens

5676. SHRI N. K, P. SALVE: will
the Minister of FOREIGN TRADE be
pleased to state;

184

(a) whether Government had a plan
to replant 7000 hectares of tea gar-
dens per year, whereas in 1969-70
oﬁ 987 hectares were replanted;
a

(b) if so, the reasons for the slow
progress?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (a) Yes, Sir,

(b) The main reason is financial
stringency Due to declining profit-
ability of tea estates, planters are
hesitant to incur fresh developmental
expenditure, The incentive provided
by the Tea Board's Replantation sub-
sidy scheme is still considered inade-
quate by the industry,

Export of Films by IM.PE.C.

5576. SHRI N. K. P. SALVE:
SHRI RANABHADUR SINGH:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether any export of Cinema
films has been made by the Indian
Motion Pictureg Export Corporation in
1970-71 and 1971-72 and if =0, the
names of the films exported and the
foreign exchange earned; and

(b) how much loan was granted to
produce films by the Indian Motion
Picturezs Export Corporation during
1970-71 and 1971-72 and the names of
recipients and how much was realised
and what are the total outstandings
as on 30th June, 1872.

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
Statements giving the information are
laid on the Table of the House
[Placed in Libravy.See No. LT-4151/
72
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. State’s Share in Collections from Small
Savings

5577. SHRI E. V. VIKHE PATIL:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have re-
ceived any suggestion from the State
Governments to the effect that the
share of the gsmall savings collections
given to the respective State Govern-
ments should not be treated as a loan
or at the most be treated as a loan
in perpetuity;

(b) if so, the decision tslren thereon:
and

(c) if no decision has so far been
taken, the reasons for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) During
the year 1972, 5 suggestion was receiv-
ed from the Government of Maharash-
tra to the effect that the loans against
small savings collections should be
treated as loans in perpetuity.

(b) and (c) While this could not
be accepted, the entire question of
States’ debt position and the changes
to be made in the existing terms of
repayment of Central loans granted to
the States has since been referred to
the Six*h Finance Commission.

5578. SHRI E. V. VIKHE PATIL:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have re-
ceived suggestions for permitting Pro-
vident Funds of the Municipal Corpo-
rations, Municipalities, Zila Parishads
and Banks to be invested in the Time
Deposit Scheme as is being done in the
cage of Provident Funds of Industrial
warkers;

PAUSA 1, 1894 (S4K4)
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(b) if so, whether any decision has
been taken thereon; and

(c) if not, the reasons for delay?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (e¢). Requests have been re-
ceived from some recognised provident
funds, including those of Municipal
Corporations, Municipalities, Zila
Parishads, for permission to invest
their funds in Post Office Time De-
posits. These requests have been
examined in consultation with the
Reserve Bank of India and a decision
thereon will be taken shortly.

Grants of Exemption from Income-{ax
to Institutions for Investment in Small
Savings

5579. SHRI E. V. VIKHE PATIL:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have con-
sidered certain suggestions given by
certain State Governments for in-
creasing the existing limits for in-
vestment by Institutions in Small
Savings for being exempted from
payment of Income-tax; and

(b) if so, whether any decision has
been taken thereon and if not, the
reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R,
GANESH): (a) and (b). institutional
investments are permitteg in 7-Year
National Savings Certificates IT and ITI
Issue and in Public Accounts in Post
Office Savings Banks., Provident
Funds, whose pattern of investment is
prescribed by the Central Government
can also invest in Post Office Time
Deposits.

The limits of investment by Institu-
tions in National Savings Certificates
II Issue and IIT Issue, taken together,
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is Rs. 1,00,000 and Rs. 50,000 depend-
ing upon whether the institution is of
acharitable character donation to
which are exempt from Income-tax
or other than a charitable Institu-
tion. Provident Funds may invest
in National Savings Certificates II
and III Issue without any limit.
There is also no limit for in-
vestment in Public Accounts in Post
Office Savings Bank and in Post Office

Time Deposits in respect of Provident
Funds.

Suggestions have been made by cer-
tain State Governments for increasing
the limits for investment by Institu-
tions in National Savings Certificates
IO Issue and III Issue. It has, how-
ever, not been possible to increase the
preseribed limits since the interest on
these Savings Certificates is entirely
exempt from Income-tax.

Supply position of Raw Jute

5580. SHRI INDRAJIT GUPTA-
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether the plea of the Indian
Jute Mills Association that the work-
ing time of the jute mills will have to
be cut down is justified by the actual
supply position of raw jute; .

(b) if so, the extent of the estimated
shorifall of fibre supplies;

(c) whether the Jute Corporation
of India’s procurement has been @&
failure; and

(d) if so, the steps taken to remedy
the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No, Sir.

(b) Does not arise.
(¢) No, Bir.
(d) Doeg not arise.
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5581. SHRI D. K. PANDA: Will the-
Minister of FINANCE be pleased 10
state:

(a) whether the authorities of the
State Bank of India hag issued direc-
tionsto all of its Offices/Branchesin
the month of March, 1972 to recruit
only Scheduled Castes/Tribes candi-
dates for its subordinate staff posts;

(b) if so, whether these directives
were issued on the instructions of the
«overnment ot India;

(¢} whether inspite of the above
directions non-Scheduleq Castes/
Tribes candidates have been recruited
in subordinate staff posts since March,
1872 in the branches/offices of the
said Bank; and

{a) if so, the attion Government
have saken and proposed to take in
the matter?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (d). With a view to improving
the representation of Scheduled
Castes/Tribes in its services, State
Bank of India, on its own, issued
ingtructions in March 1972, that all
fresh appointments to the subordinate
staff should be made preferably from
Scheduled Caste/Scheduleg Tribe
candidates, till such time as the back-
ing in their recruitment to reserved
vacancies is cleared. This is, how-
ever, without prejudice to the prefer-
ence being given to existing tempor-
ary employees and the reservation of
20 per cent of vacancies for ex-service-
men, Ag there is no blanket ban on
recruitment of non-Scheduled Cagtes/
Tribes candidates, the Bank has
reported that it is possible that a few
non-Scheduled Castes/Tribes candi-
dates might have been recruited in
the subordinate staff cadre,
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The State Bank of India has also
reported that as there were a large
number of temporary subordinate
staff on the rolls of the bank, the
<wobjective of these instructlons wviz,
improving the representation of the
Scheduled Castes/Tribes, would be
achieved in due course. In order to
get larger number of Scheduled
Castes/Scheduled Tribes candidates,
the State Bark of India has issued
instructions that besides notifying
Employment Exchanges, the local
Scheduled Caste/Tribe bodies should
be approached for sponsoring candi-
«dates.
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Payment of Compensation to Share-
holders of Companiss

6584, SHRI SARJOO PANDEY: Will
the Minuster of COMPANY AFFAIRS
be pleased to state:

(a) whether the National forum of
shareholders hag urged Government
to amend the Companies Act to ensure
payment of compensation to individual
shareholders immediately after Com-
panies are taken over by Government;
and

(b) if so, what deaision has been
taken thereon?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) The forum has recently
suggested that 1t must be provided in
the Companies Act that in case where
a company has been nationalised, the
compensation received by the company
in consideration, should be refunded
proportionately to thowe scharehclders
who would like to have the same
refunded

(b) No decision has yet becn taken
on 1t

Advanee to Central Government
Employeeg for purchase of
Scooter

5585 SHRI R P ULAGANAMBI:
‘Will the Mmster of FINANCE be
pleased to state:

(a) whether a Central Government
employee who had purchased a scooter
out of Government quota with loan
advanced by Government agnd had
disposed of the scooter long before
the restrictions were imposed in Oct>-
ber, 1971 for the second loan, is
entitled to another full loan for the
purchase of scooter;

(b) if not, whether Government are
aware that in such cases the Central
Government employeegy are facing
difficulty in arranging payment for the
new 8cor ter; and

DECEMBER 22, 1972
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(c) if 8o, the action Government
propose to take in the matiert

THE MINISTER OP STATE IN THE
MINISTRY OF FINANCE (8HRI
K. R. GANESH): (a) to {(c). Under
the current orders; a second or subse-
quent advance for purchase of a con-
veyance 15 admissible to a Central
Government employee if a minimum
period of 4 years has elapsed after
the drawal of the earlier advance:
The amount of the advance will be
equal to the difference between tire
price cf the convevance to be pur-
chaseg and the sale proceeds of the
old conveyance left over with the Gov-
ernment servant after the repayment
of the earher outstanding advance
(principal as well as interest) subject
however to certain ceillings prescribed
in the General Financial Rules The
quantum of the second or suhsequent
advance thus depends on several
factors

Advance of lom te Government
Employees for purchase of
Scooter under modified
restrictions

5386 SHR1 R P ULAGANAMBI:
Will the Minister of FINANCE be
pleated to state:

{a) whether a Centra] Government
employee who had already got scooter
purchased with or without Govern-
ment loan and who has not seld it or
who otherwise 'niends to retain it for
the u<e of his famly 15 entitled to &
loan for the purchase of scooter under
the modified restrictions; and

(b) if so, to what extent and if not,
the 1easons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF TINANCE (SHRI
K. R GANESH): (a) and (b) One of
the basic conditiong for the grant of
an advance to a Government servant
for the purchase of a conveyance i¥
thet the authoeity eompetent to sanc-
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tion the advance should be satisfied
that it would be useful to the public
service if the Government servant
possesses the conveyance for the per-
formance of official duties, Where a
Government servant has already got a
scooter, that fact will obviously have
to be taken into account while exami-
ing his request for the grant of an
advance for the purchase of another
scooter. If the previous scooter has
been purchased bv him without taking
a loan from Government and he
intends keeping it for the use of his
family, there is no bar under the
Rules to his availing of a loan from
the Government of purchasing a
scooter for his own use subject to the
satisfaction of the prescribed condi-
tions. If however, he had taken a
loan earlier from Government and
continues to be n pnssession of the
scooter purchased with that loanm, he
will ordinarily not be eligible for a
serviceable conveyance which has
been purchased with the assistance cf
a Government loan.

Appointment of Hirdi Officers in
Central Excise and Cusioms
Colleclorates

8587. SHRT RAMAVATAR
SHASTRI:

. SHARI BHOLA MANJHI:

Wil] the M'nister of FINANCE be
pleased to state the number of Hind:
Officers appointed in Central Excise
and Customs Collectorates?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SIHRI
K. R. GANESH): Nine Hindi Officers
have been appointed in the Central
Excise and Customs Collectorates,
including the Directorate of Inspec-
tion, Customs and Central Excise and
the Narcotics Commissioner, Two
more officers to whom alse offers of
appointments had*been made are yet
40 take up thelr appointments.
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194
Export of Molasses and Alcohol

5388, SHRI M. RAM GOPAL
REDDY: Will the Minst~r  f FOREIGN
TRADE be pleased to state:

(a) the quantities of molasses ex-
ported from India during the last three
years, and year-wise f.0.b. realisations;

(b) the States from which molasses
has been exported with quantities and
port of shipment;

(c) quantities of alcohol exported
from and imported by India, gepara-
tely during last three years and the
f.0.b. price realised; and

(d) when ex-factory price was paid
to sugar factories for the molasses
procured for export?

THE DEPUTY MINISTERIN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Exports
of 'molasses during the last three years
were as follows:—

FOBRB regl sat ons,

Quantiy Value
HOXALS] [Re,

to° nes) lakhs)
1969-70 . 21 12-45
1970-71" 1239 162-29
1071-72 454 68-66

(b) Export Statist'cs are not main-
tained statewise, However States
which were surplus in molasses are
Andhra Pradesh, Gujarat, Maharash-
{1a, Mysore, Tamil Nadu and U.P. The
rosition has now changed and these
States are not Surplus in the avail-
ability of molasses. The export of
molasses is banned, since Now. 1971.
The ports shipment are Madras and
Visakhapatnam.

(c) Exports and imports into India
of alcohol (all types-Trade code Nos.
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5122100 to 5122509) during the last
three years have been as follews —

FOB
realisation.
Quantity value

(onoKgs.) (Rs. lakhs)

Exports

1960-70 - N . 1499 1529
1970-71 = . * 76183 SR 10
1971-72 ¢ 127076 82:28
Imports

1963-70 - . . 9095 279443
1970-71 18535 36527
1971-72 9510 224 14

varied depending upon the guality of
molasses, The minimum and maximum
pr.ces paid during the last three years
were.—

Min‘mum Max'mum

R:. 40 Ber Torre.
Rs. 40 Ter Tonre.
Rs.

1S69-70 R, 10
1970-71 Rs. R

1971-72 Rs., 8 a2 Per Tonne,

Wrong Statistics on Foreign Trade

5580 SHRI JYOTIRMOY BOSU-
‘Whll the Minister of FOREIGN TRADE
be pleased to state-

(a) whether his attention has been
drawn to a report published in the
“Times of India” dated the 4th Aug-
ust, 1972 under the caption “Wrong
Statistics again on foreign trade”: and

(b) it so, Government's reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) A committee is looking into it.

DECEMBER 22, 1972
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Malpractices by exporting firmg for
commissions received in Fordlgn

Currencies

5550. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to state:

(a) whether Commissions paysble
in foreign currencies to exporting
firms are not disclosed to the Reserve
Bank of India and are kept in secret
balances abroad:

(b) whether mushroom export firms
are set up and they disappear after
making a number of exports with-
out repatriating the export proceeds;

{c) whether secret clauses in foreign
collaboration agreements provide for
over-inveicing of imports and build-
ing up of foreign exchange reserves
abroad; ang 4

(d) if so, what steps, if any, have
been or are being taken in th's regard?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Under regulations all foreign ex-
change rcceipts such as commission,
etc have to be surrendered to the
Control and kept in rupees. Those
who do not comply with this require-
ment are liable for action by Enforce-
ment authorities

(b) Some cases of such export firms
have cune to the not'ce of the Reserve
Bank of India and these have been
reported to the Enforcement authori-
ties for taking appropriate action
under the Foreign Exchange Regula-
tion Act and the Enforcement authoei-
ties will take action to the extent they
are able to trace the parties concerned.

{e) and (d). Al collaboration
arrangements providing for exports or
imports require the prior approval of
the Government of India or the Re-
serve Bank of India. Where the pro-
visions of any particular agreement
have not been fully disclosed to the
authorities, parties entering into swch
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arrangements would be violating ex-
change regulations and are liable for
action under law. By the very nature
of the problem, the effectiveness of
action would be a measure of the
vigilance of the enforcement guthori-
ties. The Foreign Exchange Regula-
tion Act is being consolhidated and
amended to give greater powers to
the Enforcemeent authorities. It also
provides for more stringent penalti-
s,

Propnsal to allow stop-overs on
Bombay-New Yerk-Bombay and
Dethi-New York-Bombay
Flights

5591. SHRI P. GANGA REDDY-
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
whether Govermment are cons dering
any proposal to allow any stop-overs
on the Bombay-New Delhi-Bambay
and Delhi-New York-Bombay flights
which are alowed on excurwunn {uare
of about Rs. 4,000?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH) No, Su.

Amount paid for breakfast, lunch and
dinner served to passengers on Indian
Airlines Flights

5592. SHRI P. GANGA REDDY:
Will the Mimister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the amount paid by the Indian
Airl'nes to the suppliers for each
breakfast. lunch and dinner served to
passengers on its fights; and

(b) the names of suppliers m Delhi,
Bombay, Calcutta, Madras and
Hyderabad?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) The rates for breakfast
wvary between .'Rs. 200 to Rs. 5.75,
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lunth Rs. 5.00 to Rs. 7.00 and dinner
Rs. 5.00 to Rs, 7.00.

Nam: of Pllcz_ Na:m of Supp;ie_r
1, Delht and Bombay M. C‘hefair-a Sub-

Sty of  Air-
Ino .

2, Caleutta D.m Dum Airpéy
Restaurant,

3. Madras Indian Airlines Fl-
ig1t Kitchen,

4. Hyderabad M's, Kwality Res-
laurant,

Rules regarding fixation of seniority
of Income-tax Officers, Class L

5593. SHRI G. VISHWANATHAN:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 54668 on the
7th April, 1869 and state:

(a) whether the Rules for deter-
miming the seniority of directly
recruited Income-Tax Officers Class 11
have since been finalised;

(b) if so, whether the fact that
their recruitment was delayed for
over thiee years during which a large
number of promotions were made
has been kept in view while framing
these rules;

(¢) whether these rules have been
framed in consultation with the Union
Public Sarvice Commission and the
Department of Personnel; and

(d) whether these rules have since
been published In the Gazette of
India and if not, whether a copy of
the same will be placed on the Table
of the House?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (d). The
principles for determining geniority
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of Income-tax Officers, Chu II.
appointed from various sources, had
already been laid down in Oc‘tober
1855 in consultation with the Minis-
try of Home Affairs only, Instructions
regulating, in accordance with
those principles, the senlority of
the Income-tax Officers, Class II,
appointed in 1969 and thereafter
by ad-hoc recruitment through
the Union Public Service Com-
mission, were issued in March
1970. The progress of the various
steps involved in the process of
recruitment was kept in view before
these instructions were formulated

It is not the practice to publish
executive instructions  regulating
seniority in the Garette of India.

A copy each of the letters containing
the principles and the instructions
mentioned above s laid on the Table
of the House. [Placed m Library.
See No. LT-4152/72].

Arrears of Income-Tax against M/s,
Cachar Plywood Limited, Karimganj,
Assam

5594. SHRI S N. MISRA: Will the
Minister of FINANCE be pleased to
slate;

(a) whether there are Income-Tax
arrears apgainst Cachar Plywood Limi-
ted, Karimganj (Assam) according to
the assessment of Income-tax Officer,
Karimganj, Assam; and

{(b) if so, what steps have been
taken to realise the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (S8HRI K.
R GANESH): (a) and (b). There-
qusite irformation 1s being collected
and will' be 1aid on the Table of the
House ae early ns possible.

DECEMBER 23, 1972
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Arveary of Inecme-Tax agpinst Bea-

mnwum

5585. SHRI 8. N. MISRA: Wil the
Minister of FINANCE be pledsed tg
state:

(a) whether there are Income-Tax
arrears against the Brabourne Proper-
ties Private Limited, Calcutta;

(b) If so, the reasons for delay in
realising the arrears; and

(¢) whether its SBhareholders/Diree-
tors are the real owner, if not, who
is the real owner?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) No, Sir,

(b) Does not arise.

(e) The requsite information is
being collected and will be laid on the
Table of the House as early as pos-
sible.

M 8. James Finlay and Cempany
Limited, Calcutta

5506. SHR] S N MISRA: Will the
Minister of FINANCE be pleased to
state:

(a) whether M/s James Finlay and
Company Limited, Calcutta, has sold
away its premmes No, 4, Ashoka Road,
Calcutta-27;

(b) if so, the name of its pur-
chaser;

(¢) whether Government are gware
that part payment hag been made in
foreign exchange; and

(d) if so, what steps are being con-
templated by Government in wach
ceses? :
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (d). Government has not so far
received any request for approval for
sale of the. said premises by James
Finlay & Company Ltd., Calcutta.
However, Government has informa-
tion anonymously regarding the sale
of the property in question and» en-
quiries are being made into the
amatter,

‘Benefit of F.R.-22-C to Assistant and

Stenographers
5597. SHRI NAWAL KISHORE
"SHARMA: Will the Minister of

FINANCE be pleased to state:

(a) whether Stenographers (Class
TII) in the scale of Rs. 210—425 get
‘the benefit of FR-22-C after their
promotion ag Assistant Class II (Non-
‘gazetted) in the grade of Rs. 210—530
for fixation of pay;

(b) whether other categories of
posts carrying the same scale of
‘Rs. 210—425 are not being considered
under FR-22-C for fixation of pay
after their promotion as Assistant
Class II (Non-gazetted) when the
duties and responsibilities in all such
cases involve higher responsibilities;
and

(¢) if so, the reasons for this dis-
crimination?

THE MINISTER OF STATE IN THE
‘MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Yes, Sir.

(b) and (@). The benefit of FR-22C
is admissible only in cases of appo-
intments involving assumption of
higher duties and responsibilities.
Having regard to the job reuirements,
qualifications and the relative degree
of responsibility to be shouldered, ap-
pointments of persons in the Central
Government pay scale of Rs. 210—425
to posts of Assistants in the pay scale
©of Rs, 210—530 have been held» as not
involving assumption of higher res-
Pponsibility. An exception has _been

-
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made only in the case of Class III
stenographers in the scale of Rs. 210—
425 on appointment tg Clasg II posts
of Assistants in the pay scale of
Rs. 210—530 on a broad assessment of
their relative nature of duties and
responsibilities,

Textile Mills reported to dispose of
o assets

5598. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether sick textile mills are
reported to have disposed of their

assets to ward off nationalisation;
and

(b) if so, the steps taken or pro-
posed to be taken to prevent such
underhand deals?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
tSHRI A. C. GEORGE): (a) There are
no such reports,

(b) Does not arise,

Increase in bank loans

5599. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of FINANCE
be pleased to state:

(a) whether big increase has been
registered in bank loans to various
sections and sectors of economy: and

(b) if so, the name of the sector or
the trade to which maximum loan
has been extended?

THE MINISTFR OF FINANCE
(SHRI YASHOWANTRAO CHAVAN):
(a) Yes, Sir. The aggregate credit
extended by the scheduled commer-
cial banks increased from Rs. 3399
crores as at the end of June, 1969 o
Rs. 5283 crores as op the last Friday
of November, 1972.

(b) Industry, including small scale
industry, accounts for a major portlon
of aggregate credit extended by the
scheduled commercial banks.
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Tian te make the rauway of Khowal
Airpirt (Tripura) pucea built

5600. SHRI DABARATHA DEB:
Will the Minister of TOURISM AND
CIVIL AVIATION be plessed to state:

(a) whether there is any plan for
making the runway of Khowai Air-
port (Tripura) pucca built during the
current Five Year Plan; and

(b) if s0, when the work is likely
to be taken up?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). A scheme for
the development of the runway at
Khowai serodrome for HS-T48 opera-
tions is being considered for inclusion
in next Five Year Plan,

Alleged corruption in appointment of
legal counsel in L.1.C.

5601. SHRI DASARATHA DEB
Will the Minister of FINANCE be
pleased to state:

(a) whether attention of Govern-
ment has been drawn to report ap-
pearing in March of the Nation’s
dated 12th August, 1972 under the
caption “LIC-Lousy Insurance Che-
que” regarding the corrupt practices
practised by officers in appointing
legal counsel; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-

MAT] SUSHILA ROHATGI): (a) Yes,
Sir,

.
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Propbsal to cotstréet 4 wew ipadinal
buliing of Klowal Alrpost (Tripdrh)

5603. SHRI DABARATHA DEB:
Will the Minister of TOURISM AND
CIVIL AVIATION bz pleased to slate:

(a) whether any concrete proposal
hag beenn drawn up to construst =
new terminal building with suitable
facilities at Khowal Airport (Tripure);
and

(b) it so, the progress made in the
matter?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). An estimate for
a small terminal building costing
Rs. 68,100 has been sanctioned, Ten-
ders for awarding the work will be
called shortly.

12.02 hrs.
MR. SPEAKER: Shri Bhogendre
Jha.
stgew wx wowm :  (F30):

wIW  AEEd, w9 wemA ¥
Ty 7 w9d &g ur fE
oF U wmfe ® Afzm gRrr qmEr
wrar § wafew g wfoaré ol &
IaNr wreTT w # )

------

ot gm ww waf (Ivd) @ @
w1 ow gre) ¥ frawe Afew far ar
(wwawr) ...,

oo e D A T A G
wrnmmarmmgfeaifw g vy
o firgén v ag s e
Ay 35w N w¥

..{Mlm) .
SOME HON. MEMBERS rose-—
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¢ SHRI JYOTIRMOY BOSU

(Dia-
mond Harbour): * ¢

MR, SPEAXER: Nothing will go
onr record. So meny people getting
Please do not speak when you
¢ not called. ... (Interruphions), 1
not here to give my explanations.
calling Mr. Bhogendra Jha, It
discretion to admit or not—
is one member or five

members, It is discretion, Please
srt down. (Interruptions).

¥ oy o fis wre qERR Ay
IR WUR ) YW AaEy ¥ wo
T W T8 wST Wi wfR § &7 W
wwdt 1 W7 ww ag gaw v G
sMEgw MFd § @ wA g At
¥ WTOE! WA g, TO A §Y A
FEATTET | YW qTHAT AT WY
o wrast ot gar g wfgn oo
e ¥ | (wwam) .. ...
oz wifed fawr § wwfay & go 2 o

SHRI HUKAM CHAND KACHWAIL:
e

SHRI JYOTIRMOY BOSU. To-day

15 the iast day... (Interruptions) It 1s
done 1n every session ..**

MR. SPEAKER: It will not go on
tecord, . ..(Interrmiptions) Order,
please. When they asked, [ said there
were g few members' motions, They
said that they also should be sdmitted
in one Member's name. If 1 accept
them, I do not use my discretion.

SHRI B, A, SHAMIM (Brinagar):
Yor ohice we are in agreement with
you.
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SHRI BHOGENDRA JHA (Jaina-
gar): You are admitting a subject, not
on the basis of individuals. There are.
a few Memberg in this House who
simply with an eye on the newspapers
want to blackmail .(Interruptions)

12.04 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DELAY IN  APPROVING LAND CEILING
LEGISLATIONS OF BIHAR, ANDHERA PprA-
DESH, MAHARASHTRA AND OTHEE
STATER

st NTE AL (FTT) . TR
g, § wfraadm A o ¥
freafafan faga #r s gy wely o
o fearn g ST wiam v g R
& € AT H UL qEAOT &

“fagT, wry 93w AP AT
wa Ui % Wia ¥1 wigerw
@i faffra ey maedt @A &Y
wefa 537 3 § famm

THE MINISTER OF AGRICUL-
TURE (SHRI F. A. AHMED);: The
Chief Mimster’s Conference held on
July 23, 1972 made certain recommen-
dations on the ceiling on agricultural
holdings and the Government of India
formulateg a set of guidelineg in the
light of these recommendations.
These were communicated to the
State Governmen’s who were re-
quested to amend their existing ceil-
ing laws or introduce fresh
legislation, as the case may be
in conformity with the national
guidelines. Revised ceiling laws
passed by the State Legislatures of
Andhra Pradesh Bihar, Haryana snd
Maharashtrs were referted ty the
Government of India for the mécord-
ance of President’s asent to them.

**Not recorded,
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[Shri F. A. Ahmed]

* These legislations have been examined
by the concerned Ministries of the
Govt. of Indig in eonsultation with the
officials of these State Governments.
As the laws referred to above did
not gtrictly  conform to the norms
given in the national guidelines, dis-
cussions were held and assurances
have been solicited from the State
Governments for incorpogaion of tue
revisions necessary to bring their le-
Wgislation in conformity with the na-
tional guidelines.

The Bihar Bill has been discussed
with the State Government and all
points have been resolved and it is
.expected that the Government of India
would be in a position to communicate
the accordance of President’s assent to
the Bihar Bill shortly.

All the required formalities for ac-
..cording President’s assent to the Har-
yana Bill have been completed and
 President’s assent js expected to be
~accorded to the Bil] in a day or two.

The Maharashtra Bill which had
"been passed by the Legislature be-
- fore the issue of the national guide-
lines, was discussed with the repre-
-sentatives of the Maharashtra Govern-
-ment from whom further communi-
~cation is awaited.

The Andhra Pradesh Bill is in ad-
-vanced stage of examination and it is

expected that President’s assent will
be accorded soon. & T
The Government of India gs well

-as the concerned State Governments
“have been fully alert to the need for
enacting ceiling legislations at the
earliest possible opportunity., Land
“Reforms, and specifically land ceiling,
are highly complex issues. Apart from
the State Governments which have
been directly responsible for the en-
actment of legislation consonant with
the national guidelines, the Govern-
mentsof India in its various Ministries
ang Departments have $o examine the
-varioug implications of the provisions

-

I
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of land ceiling so that the law that
emerges is consistent with the national
policy on land reforms and fits in
within the overall framework of our

development strategy. I would also
take this opportunity to cal] upon
those State Governments who have

not yet been able to make legislation
on ceiling to take all possible mea-
sures for early completion of the task.
I have also every hope that energetic
and meaningful steps will be taken by
all the State Govenments for the most
expeditious and effective implemen-
tation of the laws that are being en=
acted now. '-'

=it i | ;WIS Weled, 48
e Y graedy AT 3w T FLT (A
ET TEFET JAT FIA AT FREN g
& 3@ FET & | OF aE a1 gEA
fratfea 7 & a=hg e #1 afafy
afge wefa Fidw FAQ [ G,
g% @iz fee 2 =fEEl &1 G
forer# 4 Ffave fafee, f ger det 7k
<1 oA FH F AT Y ITHT G I
39 99 ¥ 1% faamw F@ F@ FHIRR
#, 93 a3 yEatwal & fgg § oafex
¥3w UF qoraw 5y 17 faaw wfv ee-
FEY T g g3 aF WAL 9T g Sar
1A 3w oaa F 9 A=y [zfy
AT T FEEr 2 F owr s faduw
T WAl ATITHT F AL FL<H Few
Tar W § A FEAT FAFRL A5 FAN
f% 6, 8 wEI, 19, ¢ & ALY, &
ae % faaem I ) R A
ZTET FTHIETA & I9AT F qAT 9K T
gAEHTAT | A " & faqew & ang
a9 ITFT eFhT 4 € 1w o s
fage 1 333 FT FAT G AT W

-
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ZETET FT FAT £ IAX TF A1 214

ST TEr 1 TT AL T SIA faaed

fear sTTET 2 A WA FT OF A
- 3Fex Par g A T a3 a3
YEAMHT § Ag WIAT FAAT HTOHESA

FLET | IAF a9 F1E wriga qATT &0

T &S F A § ad wag adaT

A FITHATATTF a7 IART AT
CfEaT ST oAEF

HeqeT WRled, § AEar g tF A
CTHIT TAFT MT T AT AF qA7 A
‘T Ay &0 wrearEd 2 fF oS | g E
gt wAT A g gFAET FEAT 98 0
g A 3 A 98T F AR A
gaaE); AT F A A FAE A
CF ATy F A0 T AT IHE AL H A4S
‘fame frmrsrzgr g ) fRam F A
vgF qEr AMEr arg 9z fqaer fEar

a1 @ g oy =Awly IFT AT IE A
-3y woifag Frar S wFaT &1 WU
FET gOER I9d 93 33 o faa
HH ¥ Ag TFAE &1 e 8 oy
qff gt w7 AT & fac
ey arfa gar Ser S @
‘gw g s g fF S 98 g v
‘de fewred wRA fraza A wf oA
g|A g4l g3t @ faraw wF e
‘gaar Fo gAE fax § 0 # 9
‘gaTat & @gaq T4 § e ¢ oaae
‘qg ST gATAL F1 AM FW A A TS
‘g% aF s2ew A qfF & awdY oFr 7%
‘qg 7@ fFar AT SEE AR et it

-

-
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Al safFaal #7 FAS T IW A gEIL

Ffa #dt wawdg mAr wgEE 3,

ol gAZIEd ¥, AT HIZAREE-

W, AT Qo HXo  W@T T | gk

HATAT T&T Hefl it aLFAIeAT, TS

4 | IAF FATAT AT FOOT Teqeq T |

THAEFATL FToaAT AT 47 Fo  Fwom-

FU, AT T A gfaET o
a1 qT A fagr 2

“We are of the view that ceifing
is best applied to the family of five
as g unit, consisting of the husband,

wife and three children, whether
miner or major. In making thig sug-
gestion, we already agree with the
suggestion of the working group of
the National Commission of Agri-
culture that to the extent that the
actual number of memberg in a fa-
mily is less than five, the ceiling
should be reduced by fifth pec-
son.”.

T7 a1 safeaat #v afafy & Frferr
7z Arafar &1 5% 78 fFar A
I H qu as fFar g fF 6 vl F arg
1% arfas g1 ST A1 6 7T F 1T
a1 UF g F FAT % Aegifaw & oay
fer afrr & maifanr §  ofadq
w4 ¥ wrs wlaw faqea a5 awar &1
aqr afvEafa & sg &1 o9 seAgT
T ST T@r @ W TAF ST gL
T 72z gaaq aarar g F Fdy e
Nz F 97 7 F JgATFT 7 fHmeT &
9% AT, Tl A9 F fA0 7 AU T
3y 2 afpy 77 waw ¥ qEafaat #v
I FIAT ARAT 21 IHIfAT AT

-
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[st wrax W]
= dw W ¥ fie woandw o gvere A
N qfr et w7 ofee fear ar
Wy qreT ¥ ww X7 0vg & foes
¥ W @ 5T W wgr ag wfY, oA
e st a1 99 & AT w4l
werwin ¥ @Y gfn gEael wrE afa
frar & wg q ad® ¥ TERTH & T
¥ ¥ foawr 5 orfer glar 7 gar 7T
) e &) IO NIV R A v w9
ot fem W g ¥ W ¥ owA
aw g W § | weww T & gy ol
s g fr sm oy fame w9 A7
#ifa auAT &7 ¥=Nq GYET T7 478
¥ wrogrr w3 WY £ 9 W
fora qv gy 70 7@ fxa a0 &
FTr AT 3w ¥ AT R T A¥ iAW
wam A e s am & fer
wft N gzwedt g1 wffar gfr 57
qzaTT g oW AF Haw A1z prfam
w4 & foo g @7

wrary, & wre & wnaw
¥ T3 WA T3 WIT N IAA ARG VAT
g fe famsr o & war feafr g1t &0
UF ATHAT WAY %1, UF ®aaz fafwx
Nfe It wwedr wA wgws e
I oaAw X A, I N wrdr whir oW
e WY IW WA N7 AT TER
frzd & fal, o0 & w7 a0 & Wz TR
gy fear fs o= & wiw « &t wg
I 3% W ATA & weTC 556 Ar
witw fra¥z & fog ofer & of,
wern wavew, § S &Y @t wx A

DECEMBER 22, 1972 Approving Land Ceiting #r3~

Lepslations (CA)

¥fwn

waw winw. g Ay W wew ¥
T 7 wfrrm wpw g e
wiax srx & qg Afr wd § -

W - fawrw ¥ v e
grar & ag & wamr wig var ety
I Y A ;I

wR wiAw g A wv X fear
T § Iewd M e e wrdew Afew
AT QTR WTIZT MR § T AW

WA m FhRrr ¥ M F
T E A

W g whivq S oww A fra g
& 1z v wwEw v &

Nt W W ger weAe &
ware ¥ g & a8 wz vay § fn Sw fxade
& fa1 #a 34-35 MM QT HAT R 1
wr 37 A feq w1 ferr fgemr & ag &
i WAV T AAT 37 fAwEr ¥ wwd
TT T W onheT & fR gued
w57 ZY A4 AT =R averT »y
a8 9ar A AW A%AT QT

qaw & Wt # gf wwe § ol
qrT T X ®W AT & oot
u Ty ¥ wowm fe @ ol
¥ o o gy & e sfvee gy ¥
et o oft &+ & oy are e wig
g1 ¥ FF w07 ¥oRrm W oW A
frsrm wcd Tram weerd W v QW W
w® gl ¥ 01 a1 ¥ oy Twuryy
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¥ ¥ 5 ag giw gz w0 e
T Wiaryra w7 1 oY I Prdw e
€7 wcfaae qady v A w0 faw
ol ¥ A g g% w1y 70 TR FAS
¥ & wifls grwEe Ay T I F W
€ ® w | & wgar wrg e g O Al
@ S o oy 9w @ b
uft T 30 Trowe a® wfy wfaoy
¥ NfF wx a7 & a5 wwAT WAw
w7 ¥ a1 1% ¥, wraw oF wg § I
N o R ar
oftgrm gz ATy qm g fr At
8 717 Tafas ®wrisml 47 w7 F7
ot Fer mr & o ag v w4
it gt E & frerr & wyAd
for & §Fyin & TT F3 W
g Y fr 38 §7 ¥ o=y w7 e
qar w1 wrEgA ¥ fazt & fod
tﬂwtﬂﬁ: 1o 75 729 TF TI5Y
TER- R RSN L

waw wfteg: 3™ 39 ¥ fy
Faaer f& w19 wing & 2 Fear
aft I% TT ¥ qANa | w8
" wfEy )

oft WP WY 2 a8 firh e ofar wpr
‘fe qwarT 27 gt 3

' waw witer ! I w¥ ange gt

e

B P v W wrar & W dHer
e 2% & o XY 3 gt wy iy
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sft witer w1 ¥y %% gafeg $aw
frr s e e w A e Y @
g

Wi Wi T O e g WA
Fefam o E E WA X
2 wr wraveew www @ b RO
oA o1 @ § fr IR o AR §
fan faay & it faerswr Y W@ &1
for a qarw & g9 ¥ 2w f e
¥ =2 ¥ ot g s Rk kot 4
o wrfaw g€ o¥ s fear ww
o rafme 3w wrdw & gz w1 A€
TrwAfaE wEeR g @ T § | w0y
Firrf Harmem t e M ¥
T wET g E AT ZRE W N R
oY ofY TAF FW A1 AOIT FIX A

LESE &

Pu fagre  Taew@, gl
qzrTs; A IW F @ AW TR
T AWA KT oA & A ®&oaw
&37 fir foad e b oo ap 2 8 ° o
Fr Ay qr fr 31 frreaw & oy aw
T FI{A 979 1 NAAT AL AT AR 0H
WY WIAr AET F 4T IF ITE fA
s gafy T wr1 fw feay fye
Fera 2yt v 1% Tifgn fami fe wbre
sfirfr 37 6 WA AT AR &% XX
*®r I’

fred o P o vl & fe
oy fifw & gt ¥ yva AX qg 0g
AR wHeTeR 8
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[wt e ]

Iq & faofx o ma ar 1 7y T fer
waT o1 fis 10 Wi 18 TRy & A H
10 TFY & wTwdtw @A, 18 OF¥
& qre aft onwd ) Afex wmw g
g € e 18 & Forltw @A, 10
T & qdty wrad & T T W
& T3 & wré gz o ) & fis geaedt
* wfiwes vy 1001 (s ¥ AT N
10F T War 18 % @ W@ ? W
wr A awg 371t wE W9 Tw
T o 137 & f fra® awa ¥ g fear
ar®, o & 34k wfaw faesx 7 fran
iroER?

# wm & wfw T @ wE
=g g fa fagre & are 7 13 fewrae
L]
a1 s=ig faar # foor & sfr w6 A
L
“The Bihar Land Reforms (Fixa-
tion of Ceilng ‘Area and Acquisition
of Surplus Land) Amendment Bill,
1972. It 15 st1ll under examunation
i consuliation with the adminis-

tratively concerned Ministry of the
State Government.”

IH ARG FT A IF 94T, G W T 4
¥k g o s RE
an wF §, 7w A0 wax o § fw o
gea T ) T A A o foerw
€ e ¢ ug wfw meew & of@ @
w ¥ W ol ¥ gy W wigfa
qTR wTX W7 W s § oy § A
wigdr § fs w1 g worew ¥ A
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ofY qarew & aw go ww far &2
o T W § O gfe garem few
aTg ¥ & 9T o gur § M ER W
wt Afifr wr wrwre agwr @ &7 awe
Wi’

SHRI F. A. AHMED: Mr. Speaker,
Sir, I have already indicated the ac-
tion taken by the Central Ministries -
so far as the land ceiling laws are
concerned. I have also indicated in my
reply that after the recommendationa
made by the Chlef Ministers’ Con-
ference, certain guidelines were drawn
up and they were forwarded to the
State Governments for the implemen-
tation of those guidelines.

So far ag the question of the four
States which has been raised by the
hon. Member iz concerned, I would
like to make the postion very clear.
So far as Bihar is concerned, ag soon
as we recewveq it from them, we went
into the various provisions made by
them. The matter wag also considered
by the Planning Commission and after
we found that certain laws were not
m conformity with the guidelines
given by us, we sent for the local offi-
cers and the Ministers for a discus-
sion, and after the discussiong were
held, we forwarded those comments of
ours in order to get the assent from.
them that they will bring the neces-
sary amendments in order to bring it
in conformity with the guidelines
given, After that, the Bil} was receiv-
ed only recently, and as I have inform~
ed the hon. Member, within a vesJF”
short time it will recelve the ssvent..
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SHRI RHOGENDRA JHA: One year
may, be a shirt time?

SHRI F. A. AHMED: This Bill has
gone from my Ministry to the Home
Minjstry for the purpose of obtaining
the assent of the President and 1
think within a day or two the assent
will be received and the Bill will be
sent to Bihar.

.

Similarly, out of the four States
which have been mentioned by the
hon. Member, we are still awaiting
certain repliegs from the Maharashtra
Government. As soon ags the replies
are receiveq that will also be disposed
of. It is our effort that before the yesr
is out, all legislation wili be passed,
but I may point out in this connection
that 90 far we have received no infor-
mation from Rajasthan and Mysore. I
understand that so far as Rajasthan is
concerned, the Bill has been referred
to the Select Committee and after it
has been disposed of by the Select
Committee necessary action wil] be
taken by the Rajasthan legislature in
order {o pass that Bill, and whenever
it ig sent to us we shall dispose of it
as soon as possible.

So far as Mysore is concerned, there
also action is being taken by the My-
sore Government. Now, ~ome cather
Stoteg like West Bengal. Assam et~
have alread, passed p law, but Assam
has not <eri the Bill We have writ-
ten to all the Stales for the purpose of
forwarding the Billg if any assent is
neécessary, We shal] also give the as-
sent as early as possible.

SHR! BHOGENDRA JHA: Whether
thé Assam Government has been
asked to clarity its position about the
quarry-owners and on that pretext,
the Land Ceiling Act ig being delayed.

-SHRI F. A A:ﬂ':""n- The Assam
Government hag not come to us, We
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do not know what are the details. We -
have written to them to send the Bill
to us. As soon as it is received by
us we shall go into the question and
see that necessary action is taken ac-
cording to the guidelines decided upon
by the Central Government.

As far ag the persona] reference
which has been made by the hon.
Member is concerned, I would like to
point out that whatever was acquired
was within the ceiling according to
which our family was entitled to hold
the land.

I have made the whole posi-
tion clear to the hon. Member and
1 hope he wil] be satisfleq with that.
1 have given him a detailed reply
about that.

12.25 hrs.

SHRI DINEN BHATTACHARYYA
(Serampore): 1 want only one eclarifi-
cation. I gave flve times call attention
notices on the bombing in Viet-Nam.
Today, please oxcuse me for raising
s, this i« the last day. T want in-
tormation from you: what is the basis
of arcepung a cal] attention? I call
the attention You admitted Mr. Jha's
motion; today evening we are diseus-
«iny land reform Bill. But for this
hombing we gave several call atten-
tien notires It is 3 shame on the part
of the Government. Why have they
nnt come forward with condemnation
against bombing in Viet Nam? You
kindly ask the Mnister to make a
statement on the escalation of the war
in Viet-Nam and the Amcrican bomb-
o oan Viet-Nam . (Interruptions) Teo-
day there is adiscussion onland re-
forms. .. (Interruptions)

SOME HON. MEMBERS rose

MR. SPEAKER: I am sorry; [ have-:
not allowed anybody to speak now.
In this very session the question of
Viet-Nam came either in the farm of
377 or in the form of 5 statement.
The rules gre....(Interruptions), It
cannot compete with yeu
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EHRI DINEN BHATTACHARYYA:
L2

MR. SPEAKER; I have not called
anybody. Why are you using this lan-
guage? Do you know you are addres-
sing the Chair? Is it the proper lan-
Euage?

Will all of you please sit down?
Viet-Nam was referred to in  this
House in a number of ways. The
Minister made a statement. Then this
wag discussed. I think Mr, Indrajit
Gupta alsp raised this question.

SHRI INDRAJIT GUPTA (Ali-
porz): You allowed me to raise it
under rule 377 and the minister made
a statement. At that very time many
members felt that we should be given
an opportunity at least through a
calling attention motion to discuss it.
Otherwise, it was a hopeless, totally
inadequate statement.

MR. SPEAKER: The same sub,ect
cannot come up the very next day.
Two or ihree days back. just before
leaving, the minister made a state-
ment.

SHRI SHYAMNANDAN MISHRA
(Begusarai). In order thal wo are
in a position to express concern on
tr; and the Covernment alep ' ns 1n
our concern, Government should come
forward with a resolution condemn-
ing this barbarous bombing. We all
would cooperate in passing it unani-
mousiy Let the Government come
forward with a resolution at the ¢nd
of the day

MR. SPEAKER: I think the same
day before Jeaving for Moscow, the
minister made a statement

SHRI H. N MUKERJEE (Ca'cut a-
North-East): 1 want to make a subs
mision on a point of procedure in re-
lation tp stalementg made by minist-
ers, On thig occasion, the min'ster
made a statement pursuant to a no-
tice given by a member on this side,
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And, according to your ruling we
are precluded from having any fur-
ther discussion on it in the néxt few
days. But it so happeng that the state-
ment relates tp a question of historic
significance about which the whole
worlg is agitated and this country in
particular. Therefore, may I know
whether if a minister makes a state-
ment and leaves us in s position only
of making a few impromptu interjec-
tions, we should be satisfied with that
only? We wish to have a thorough
discussion on this matter of historical
significance and we are precluded
from doing so because you say for
one thing the minister hag made a
statement and there 1s an end of it, and
for another, the Prime Minister ig not
here to represent the Foreign Minister
who happens to be absent. Parliament
goes home, we are sent packing when
these events are happening, agitating
everybody in this country and outside.

MR. SPEAKER So far as Vietnam
is concerned I am one with you We
have been expresiing our viewg from
time to time on it. Last session, in the
last Lok Sabha also and in this session
also in one form or the other, we did
express our views The Minister came
out wi h a statement only about 3
davs back. one day earlier or the
same morning befare leaving for Mos-

-cow After the minister left. there
was renewed bombing and we were
not very happy with it So, I do not
mind if the minister comes with a
statement this afternoon We do not
hove the minister himself here; the
Dt nuty Minister is here and he can
mnake a statement sometime in the
evening.

SHRI SHYAMNANDAN MISHRA:
I+ot there be something operative—a
rasnlution condemning it, not merely a
statement,

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Are they going to bring a
resolution?

*Not recorded.

*Not recorded, .



221 Delay in

MR. SPEAKER; I am not j
on their behaH: I speak &s ,
Now, Papers to be laid on the Table.....
(Interruptions)

shouly make g statement.

S8HRI INDRAJIT GUPTA: The
bombing is on a very heavy scale.

MR. SPEAKER: Both statements
should be made some time thig after-

e ¥ ¥ yw fador wom wgar §)
o o ¥ & Fyaz gwg & gy S
& vk dw< F o { famr ot qr1
wrent fort ¢ oY §R feary @ dhar e
o of | ¥y et & ST WO
O Ik § § fadaw s wgw §—

wvit W : fred dww ¥
ol, T T 8y 7T | v aowgt d ?
ot ow ww: frod qw Wy ¥
R FT ey ¥ gl § weamax

ferr g1 aw & qrgfee wfed oic
wgie wifew. onfeai, o w3d sitfer
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W W AR W @ 9T I W #

& wrnr o w1 foar o) F 0w
SIGATT W AT ¥ oY forey e faar
Q7| I I§ IW AT T w GIAT
® T & drafaw 9w aw B_—

wiow g T T ¥ wF
§ T Td w@ ¥@EA | HA AW
T, WA F@AET §

! Uw wA: g7 F@  T@AwES
wrzat g1 X w9 & oo frwr e
a3 freT a1 A &7 QO T F7 Wy
WO FOT 9IQ &AL F UL F q@AT 97)
Wt g Ak T Wt Frare e
T AT 7 % O ¥ Ty Frd oy fay
a1 g% fag & mwwr s g
o qdt X oY gt ¥ eqrerw gfe
afemfa’ &1 eqraraor sa¥ & oy
a7 Y van fag s wppda g
affr & s & e s g §
fs Sa< WRw WX A W9 W0 &
geaeia & are fowr qfew wiwwfal sr
AT fear qr S wgr & g
T ITH aownr T ok | N g ow g1
a7 TEE NI GHEL T W WK
e 7 gt &7 A afer Rww @F
wr wrarl ST o By weT ¥ B
w fawza fear v 6 @ ot wmel
W) it Sk oy B et Y X
& frbwr fowr wr fix iy et
Ftegrr 4 sfve & et iy 0t wifid o
l«mﬂmﬂttwm
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[t o= =)

¥ qot e faer et 1 Tt ¥ 0
P & g walY ¥ oAl wre e
Qo7 g, 7gt S wed N ¥ frw g
gt 9x ¥ 232 fafrer oY g3 ¥ ofF
faa wwr g1 ¥fer & 7Y w1 T
freer mar, air @ $E sex 7 g
W gt I ¥ aTae w4t vOX "y §
IT WeqTATA AT A AT T R
g1 & v ghcoT aeew g o9 Wite awr
7| A4 Aexg ¥ ¥ Qs Fq«qww
wrgar § f& Iax w2w § oF freraw
o< gfew amei & ga wearare fwam)
75t sifeqs graagd fasrd o€y
& 2 7T Y AWl AT @ E, WEE @
g afer oo a5 W o @ gf &)
7g Tga & wd Y @ ¥ ww fraew
t fe w3 &4 <@ % W A v
e Ry @ X ANw oo ¥
fowrd 9T g9 Y ® @ AT IEAT
fI e X FE A gAr oAt A
gaer facrard faa =0 9T g,
IER WY X A

SOME HON. MEMBERS rose—

SHR] SHYAMNANDAN MISHRA:
This s a serious matter. Our sub-
mission to you will be to lock into the
matter further

unanimouy that you take interest
thig matter further personally
the matter right (Interruptions)
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MR, SPEAKER: I am not listening
to you.

May I request you to kindly sit
down?

FrAMg a7 qW ¥ fred dm ¥
Ay @ AN o
awr, & & e v wmow fafrere &
ot S a9 wEd ) IgE are
faear Jur & 74T W W qg JqT
W oW @Y W ¥ wUT Ay TEw
TIA, A TV FS FIX) AW TN
I T § 1| AT G qR o wT
X1 (=)

oft e qx - 53 frag w7 3 frar By
(=ywmrer)

wegw AARq: 99 94, a7 %
q1e g TH wA L IT F AT AR
5% T4 fwar) (syewmw)
SHRI JYOTIRMOY BOSU: What he

hes said has gone on record. You
can take action on that

MR. SPEAKER: Exactly as to whe
are at fault, what he means exactly, 1
should get that in writing. I will ask
the Home Minister to take prompt ac-
ton on it.

ot e T faer (wewter): woaw
agrea, & v f frdroo & o @
¥ 1 vt frged Prafaat o e worré

af | Y e w3 R § o s
s gy &1 ot wweer § & wmar
§ B Wim g T woee W
Ty wew 2 fe ww wrt # e=hfyge
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wfewra grRTTd W WX oW %
fir 7g wfewm gl @3, S ww &
@ wwEa €7 % fag  foredere &
Iy gugE fEar oy agh 9T w
wvit & wga wearwre fear) faant
frdfe &1 3 g W€ e Y
feqr a1, faw & srw o9 97 @@y
WYT A sk andy | fo weETY
R ¥ 37 ¥ A dar O =R
forar &, 9o oY &fea fpar s s
¢ wAa & € fade ¥ wrawr dav
& € 81 & v oW ww oW o
ursfer Foa1 wEgar § AR G
srd AT FAtr wgen g v 3= g
T AT ACHTT w1 qrRwr  femqr sy
fr gq ar? Fgeitfene sfens creama
£ o1 a7 9% |v faedmrr wwad
wae fear wi@r ) (vaewwr)

Wt gw w wewwm (i)
ROq HETEA, TT AEIAT A g WIVATHA
fegt a1 f& 7 &= &1 o 5@ a9
¥ o A% W ATW | W AT 4T
fr ¥ ssitww it awg wgar & &
TEAT FAT wrgar § R oW wwr
wgeT ¥ g wrKw € e qg wew W
Tad f5 § sdfivw w7 woa Fod
Wowrwr g (wrwwm)

MR, SPEAKER: I am calling them
only after the formal business is over.
Now, papers to be laid on the

SHRI SAMAR GUHA
I have written to you...

{Contain) :
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MR, SPEAKER: I have not uﬂld
you

SHRI SAMAR GUHA: I tried to
vbey you..

MR. SPEAKER: Order, please. You
were not called. It will not go on
record. We will just keep sitting and
watching. The other alternative is ask
you to withdraw from the House
which I am not doing becanse today
is the last day. We will listen to you.
But nothing will go on record.

SHRI SAMAR GUHA:* *

MR. SPEAKER: Papers to be laid
on the Table.

———————

1246 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER REQUISITIONING
AND AcQUISITION OF IncMovAmiz Pro-
PERTY Act, 1952

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-~
MILY PLANNING (SHRI A. K
KISKU): On behalf of Shri Uma

Shankar Dikshit, I beg to lay on the
Table a copy of Notification No. 8.0,
3480 (Hindi and English versions)
published in Gazette of India dated
the 18th September, 1972, under sub-
section (2) of section 17 of the Re-
quisitioning and Acquisition of Im-
movable Property Act 1852 [Placed
in library. See No. LT—4114/72.]

Review & Annvar Rzrorr or LO.C

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKH-
ALE): I beg to lay on the Table
a copy each of the following
paperg (Hindi and English versions)
under sub-section (1) of section 8I0A
of the Companies Act, 19566:—

(1) Review by the Government
on the working of the Indian
0il Corporation Limited,
Bombay, for the year 1071-
72.

*Not recorded,
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[Bhri H. R. Gokhale]
(2) Annual Repory of the Indian
Oil  Corporation Limited,
Bombey, for the year 1971-
72 along with the Audited
Accounts and the comments
of the Comptroller and Audi-
tor General thereon. .
[Placed in Library, See No. LT-
4115/72.]

Review & Annual Rerorts oF LT.D.C.
AND ANNUAL REePORTS & ACCTTS. oOF

AR INDIA AND INDIAN AIRLINES

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): I beg to lay on the
Table—

(1) A copy each of the following
papers (Hindi ang English
versions) under sub-section
(1) of section 6I19A of the
Companies Act, 1956:—

(i) Review by the Government
on the working of the India
Tourism Development Cor-
poration Limited, New
Delhi for the year 1871-T2

Annual Repbrt of the India
Tourism Development (or-
poration Limited, New
Delhi, for the year 1971-72
along with the Audited Ac-
counts and the comments
of the Compiroller and
Auditor General thereon.
[Placed in library. See No.
LT-4116/72]

(2) A copy each of the following
papers (Hindi) and ‘English
versiops) under sub-section
(2) of section 37 of the Air
Corporation Act, 1058:—

(1) Annual Report of the Air
India for the year HOT1-72,

(ii) Annual Repart of the In-
dian Airlines for the year
1971-72.

[Placed in library See No. LT-
4117/72.3

(ii)
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(8) A copy each of the following
papers (Hindl and English
versions) under sub-section
(4) of section 15 of the Air
Corporation Act, 1953:—

(i) Certified Accounts of the
Air India for the year 1871-
72 together with the Audit
Report thereon.

Certified Accounts of the
Indian Airlines fo; the year
1971-72 together with the
Audit Report thereon.
[Placed in library. See No.
LT-4118/72.]

(i)

DeEvnr DEVELOPMENT AUTHORITY
(IsSUED AND MANAGEMENT OF BONUS)
REecuLATIONS

SHRI A. K. KISKU: On behslf of
Prof. D. P. Chattopadhyay, I beg to
lay on the Table a copy of the Delhi
Development Authority (Issue and
Management of Bonds) Regulations,
1970 (Hindi and English wversions)
published in Notification No. 8.0, 1185
in Gazette of India dated the 20th
May, 1972, under section 58 of the
Delhi Development Act, 1957. [Placed
in library. See No. LT-4119/72.}

Reeorr oF CoMPTROLLOR & AUDITOR
GENEZRAL, NOTIFICATIONS ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(BHRI K. R. GANESH): I beg o
lay on the Table—

(1) A copy of the Report of the
Comptroller and Auditor Ge-
nera] of India for the year
1969-70—Union Covernment
(Commercial) Pary XY-Indian
Oﬂ('.'m-pmthnlm
fineries Division

,t;ndn'w

Pipelines Section

ticle 151(1) of Cﬂlﬂﬂtll-
tion. [Plared in Hbrary,

No. LT-4120/72,)
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(2) (1) A copy each of the fol-
lowing Notificationa (Hindi
and English versions) under
sub-sectaon (4) of section 26
of the Benga] Finance (Sales
Tax) Act, 1841, as in force 1n
the Union Terntory of
Delhj: —

The Delhj Sales Tax (Fifth
Amendment) Rules, 1972,
published in Notification No.
F. 4(45)/71-Fin_ (G) in Delhi
Gg%gtke dated the 8th June,
1972,

(b) The Delhi Sales Tax (Sixth
Amsndment) Rules, 1972
published in Notification MNo.
¥. 4(80)/71-Fin. (G) in Delki
Gazette dated the 3rd August,
1992,

{¢) The Delhi Sales Tax (Seven-
th Amendment) Rules, 1972,
published 1in Netificgtien No.
F 4(24)/72-Fio. (G) in Delhi
Gazette dated the 6th Orto-
ber, 1872,

(li) A statement (Hindi and Bng-
lish versions) showing rea-
song for delay in laying the
aheve Notiisations.

[Placed s Library. See No.
LT-4121/72.}

4{8) A copy each of the following
Notifications (Hindi and Eng-
lish wversions) under section
38 of the Central Excjses and
Balt Act, 1944:—

() The Centra] Bxcise (Four-
teenth Amendment) Rules,
1972 published in Notifica-
tion No. G.SR. 1484 in
Gazette of India dated the
2nd December, 1972,

{ii) The Central Excise (Fif-
teenth Amendment) Rules,
1972, publisheg in Notifica-
tion Noo GBR. 1485 in
Gazette of India dated the
ind Decemnber, 1572,

UMlaced in lbrery, See No. LT-

4132/72.)

—

(

(4) A copy each of the following
Notifications (Hindi and Eng-
lish versions) under section
159 of the Customs Act,
1962: —

(1) G.5.R. 479(E) published i1n
Gazette of India dated the
4th December, 1972 toge-
ther with an explanatory
memorandun,

(i) G.S.R. 480(E) published in
Gazette of India dated the
4th December, 1972 together
with an explanatory me-

morandum.
[Plaged wn Library. See No.
LT-4128/72.]

(3) A copy each of the following
Notifications (Hindi ang Eng-
lish versions) issued under
the Cenira] Excise Rules,
1944: —

(i) G.BR, 472(E) publisheg in
Gazette of India dated the
30th November, 1972 toge-
ther with an explanatory
memorandum,

(1) GS.R. 476(E} jpublished in
Gazette of India dated the
1st December, 1972 together
with an explanatory memo-
randum,

[Placed in Library. See No.
LT.4128/73] °

Rxvuzws & ANNUAL BxpopTs

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRL SHAHNAWAZ KHAN): I beg
to lay on the Table a copy each of
the following papers under sub-sec-
tion (1) of section 619A of the Com-~
panies Act, 195§ —

(1) (1) Review (Hindi and Eng-
lish versions) by the Govern-
ment in the working of the
Triveni Structurals Limited,
for the year 1071-72.

(ii) Annuel Report (Hindi
and English vergions) of the
Triveni Structurals Limited.
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[Shri Shahnawaz Khan]

for the year 1971-72 along
with the Audited Accounts

and the comments of the Com-
ptroller and Auditor General
thereon.
(Placed in Library, See No.
LT-4125/72.]

(2) (i) Review (Hindi and Eng-
lish versions) by the Gqvern-
ment on the working of the
Mining and Allied Machinery
Corporation Limited, Durga-
pur, for the year 1871-72.

(i) Annual Report of the
Mining and Allied Machinery
Corporation Limited, Durga-
pur, for the year 1071-72 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor Ge-
neral thereon.
[Placed in library.
LT-4126/72.]1

(3) (i) Reviewy by the Govern-
ment on the working of the
Bharat Heavy Plate and Ves-
sels Limited, Visakhapatwam,
for the year 1871-T2.

(ii) Annual Report of the
Bharat Heavy Plate and Ves-
sels Limited, Visakhapatnam,
for the year 1071-72 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor Ge-
neral thereon.
[Placed in Library. See No.
LT-4127/72.]
StATEMENT RE. CoTrToN CORPORATION
Anp ANnvaL Reeorr or LM.P.EC.
THE MINISTER OF FOREIGN
TRADE (SHRI L. N MISHRA): 1
beg to lay on the Table—

(1) A statement (Hindi and Eng-
lish versions) regarding cot-
ton purchasey by the Cotton
Corporation of India during
1971-72 and Cotton Price Po-
licy for 1972-73. [Placed in li-
brary. See No. LT-4128/72.]

(2) A copy of the Annual Report
(Hindi and English versions)

See No.
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of the Indis Motien Pictures
Export Corporution Limited,
Bombay, for the year 1970-T1
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, under gub-
section (1) of section 610A of
the Companies Act 1056,
[Placed in library. See No,
LT-4129/72.]

ANNUAL REPORT OF WEsT BENGAL AERO-
InvusTRIES CORPORATION

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI B. SHAN-
KARANAND): On behalf of Shri
Annsssheb P, Shinde, I beg to lay
on the Table a copy of the Annual
Report of the West Bengal Agro-In-
dustries Corporetion Limited, Calcut-
ta, for the year 1868-T0 along with
the Audited Accounts and the com-
ments of the Comptroller and Auditor
General thereon, under sub-section (1)
of section 618A of the Companies Act,
1958.[Placed in library. See No. LT-
4130/72.)

Normmications & ANNUAL RxPoRT OF
Corrzz BoAmp

SHRI L. N. MISHRA; On behalf of
Shri A. C_ George, I beg to lay on the
Table—

(1) A copy each of the following
Notifications (Hindi and Eng-
lish versions) under sub-gec-
tion (3) of section 48 of the
Coffee Act, 1042:—

(i) The Coffee (Fourth Amend-
ment) Rules, 1072, publish-
ed in Notifieation No. G.SR.
829 in Gazette of India
dated the 5th August, 1072.

(ii) The Coffee (Fifth Amend-
ment) Rules, 1072, publish-
ed in Notification No, G.8R.
1077 in Gazeite of Indle
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dated the 2nd September,

1972,
[Pla®d in Library. See No.
No. LT-4181/72.]
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(2) A copy of the Annual Re-
port (Hindi and English ver-
sions) of the Coffee Board
for the year 1971-72 [Placed
in library. Se No. LT-4182/
72.]
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STATEMENTS, ACCTTS., NOTIFI-
CATIONS

SHRI B. SHANKARANAND: 1 beg
to lay on the Table the following
statements showing the action taken
by the Government on various assu-
rances, promises and undertakings
given by the Ministers during the
various sessions of Lok Sabhai—

Fourth Lok Sabha

(i) Statement No. XXVII
(ii) Statement No, XXVI
(ili) Statement No. XXIV
(iv) Statement No. XXVII
(v) Statement No. XVIL

Seventh Session, 1968.
Eighth Session, 18689,
Ninth Session, 1969.
Tenth Session, 1870,
Twelfth Session, 1970.

Fifth Lok Sabha

(vi) Statement No. XVIII
(vii) Statement No. X

(viii) Statement No. IX
(ix) Statement No. IlI
(x) Statement No, 1

[Placed in library.

On behalf of Shri Bal Govind Verma,
I beg to lay on the Table—

(1) A copy of the Audited Ac-
countg (Hindi and English versions)
of the Employees’ Provident Fund
Organisation for the year 1988-69.

[Placed in Library. See No.
LT-4134/72.]

(2) A copy of the Audited Ac-
counts (Hindi and English versions)
together with the Audit Report
thereon of the Employees’ State In-
surance Corporation for the year
1969-70 under section 36 of the Em-
ployees Insurance Act, 1948,
[Placed in Library. See No, LT-
4185/72.]

(3) (1) A.copy¥ each of the follow-
ing Notifications (Hindi and English
versions) under vection 7TA of the
Cbﬂnlnumltm,l‘mﬂy

Second Session, 1971,
Third Session, 1971.
Fourth Session, 1972,
Fifth Session, 1972.

Sixth Session, 1972.

See No, LT-4133/73).

msionmdno:ms Scheme Act,

D—
r

(a)The Coal Mineg Provident
Fund (First Amendment) Scheme,
1972, published in Notification
No. G.S.R. 509 in Gazette of India

dated the 29th April 1972
[P::;r.ied in library. See Mo, LT-4136/

(b) The Andhra Pradesh Coal
Mines Provident Fund (First
Amendment) Scheme, 1972, pub-
lished in Notification No. GS.R.
510 in Gazette of India dated the

29th April, 1972.
:{’:l;ced in library. See No. LT-4137/

(2) The Rajasthan Coal Mines
Provident Fund (First Amend-
ment) Scheme, 1972, published in
Notification No. QG8.R. 511 in
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Gazette of India dated the 28th

April, 1872, [Placed in Library,
See No, LT-4138/72.]

(d) The Neyveli Coal Mines

Provident Fund (First Amend-
ment) Scheme, 1972, published in
Notification No, G.S.R. 512 in

Gazette of India dated, the 2ith
April, 1072,

(ii) A statement showing reasons
for delay in laying the above Noti-
fications. [Placed in Library, See
No. LT-4139/1.]

———

STATEMENT CORRECTING ANSWER TO
U.S.Q. No. 7755 patep 29TH May, 1972

THE DEPUTY TER IN THE
MINISTRY OF CATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to lay on the
Table a statement (i) correcting the
answer given on the 2%th May, 1972
to Unstarred Question No. T755 by
‘Shri Ramavatar Shastri regarding
financial assistance to Cultural Insti-
tutjons end (ii) giving reasons fér the
delay in corvecting thé angwer,

Statement

In reply to part (b) of Unstarred
Question No. 7755 answered on 28th
May, 1072, a list was attathed ss An-
nexure II giving details of the cultu-
ral institutions which received assis-
tance from the Government during
1971-72 and the amount of assistance
in each case. In Statement V of the
said Annexure II, the following cor-
rections may be made:—

(1) Under the heading “State
Akadenzies”,” for emtry at

DECEMBER 22, 1972 Messages from Raja Sabha 236

S. No. 2 in the list viz., Gujarat
Sangit Nritya §istya Aka-
demi, Ahmedabad the name
of Kerala Sangeet Natak
Akademi, Kerala may be sub-
stituted.

(2) The amount of Re. 60,000
shown against Bharatiya
Natya Sangh, New Delhi
(S. No. 1 under “Cultural
Institutions”) may be amend-
ed to read as Rs. 28,000.

(3) The ertries relating to Naya
Theatra, New Delthi (5. No.
58) and Little Theatre Group
(S. No. 60) be substi-
tuted by the followings:—

“58 Nandikar, Calcutta 15,000
60 Andhra Pradesh

Natya Sangham,
Hyderabad. 10,000"
(4) The following may be added

at the end:—
‘66 Madras Natya

Sangh, Madras 7,000
67 Natya Bangh,

Bombay 5,000
8 Theatre Centre,

Calcutta 10,000
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Rajya Sabha, at its sitting
beld on the 20th December,
1972, agreed without any am-
endment to the State Finan-
cial Corporations (Amend-
ment) Bill, 1972, which was
pasfed by thé Lok Sabha at
ite sitting Held on the 15th
December, 1972."

) “In atcordanceé with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
duet of Business in the Rajya
Sabha, I am directéd to -
form the Lok S#bha that the
Rajya Sabha, at its mtting
held on the 2ist December,
1972, agreed without any gam-
endment to the Sick Textile
Undertakings (Taking Over
of Mansgement) BN, 1972,
which wes piisied by the Lok
Sabha at its sitting held on
the 19th December, 1872."

——
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Stttings of the House

(ili) “In accordance with the pro-
visione of sub.-rule (8) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return herewith the
Indian Tarmf (Amendment)
Bill, 1972, which was passed
by the Lok Sabha at its sit-
ting held on the 19th Decem-
ber, 1872, and transmitted to
the Rajya Sabha for its re-
commendations and to state
that this House has no recom-
mendations to make to the
Lok Sabha in regard to the
said Bull."”

1249 hrs
LEAVE OF ABSENCE PROM THE
SITTINGS OF THE HOUSE
MR. SPEAXER: The Committeg on
Absence of Members from the Sittings
of the House in their Eighth Report
have recommended that leave of ab-

séhce be granted to the m

(1) Shri Maztend Singh of Rews

(23 Bhri Tula Ram

Methbers for the periods

agiinst éach:—

—12th May to 1st Jure, 1972 (Fourth
Session) and 31st July to Mst Aug-
ust, 1972 (Fifth Session).

—13th November, to 12th Decegaber,
1972 (Sixth Session).

¥ taky #¢ thet the House sgrées with
tﬂ!:;rewmmendmsot the Com-
ttee,

BOME FON. MEMBERS: Yes.

MR, SPEAKER: The Members will
be informed accordingly.

SHRI SAMAR GUHA: (Contal):
Can I make a submission, Sir?

MR. SPEAKER: Pleaye do not get
up every time. I am mot caling you.

SHRI SAMAR GUHA Gan [ mmke
@ submission, Sir?

MR. SPEAKER: Not yet. Unless I
call you. Kmdly sit down.

12,50 jps.

COMMITTEE ON PRIVATE MEM-
BERS' BIIAS AND RESOLUTIONS
MiNuTES

SHRI G. G. SWELL (Autonorous
Districts): 1 beg to lay on the Table
Minutes of the Eighteenth to Twenty-
firet sittings of the Committee on Pri-
vate Members' Bills and Resglutions
held during the :urrent session.
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»
COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE
Mmxvurxs

SHRI S.'C. SAMANTA (Tamluk):
1 beg to lay on the Table Minues of
the Eighth sitting of the Committee
on Absence of Members from the
Sittings of the House held during the
current session. *

1251 hre.

CONSTITUTION (AMENDMENT)
BILL—Contd.

(AMENDMENT OF SEVENTH SCEDULE)
BY SHRI S. C. SAMANTA
OPINION ON BILL

SHRI S. C. SAMANTA (Tamluk):
1 beg to lay on the Table a paper com-
taining opwions on the Bill further
to amend the Constitution of India,
which was circulated for the purpose
of eliciting opinion thereon by the
direction of the House om the 12th
May, 1972,

12514 hrs.

PUBLIC ACCOUNTS COMMITTEE
SIXTIETH AND SDOTY-FIRST REPORTS

SHRI SEZHIYAN (Kumbakonam):
1 beg to present the following Reports
of the Public Accounts Committee:—

(1) Sixtieth Report regarding ac-
tion taken by Government on
the recommendations contain-
ed in their Twenty-eighth
Report relating to the Minis-
try of Foreign Trade and
Department of Agriculture.

(2) Sixty-first Report regarding
action taken by Government
on the recommendations con-
tained in their Second Report
on Appropriation Accounts
(P,&'T.) 1868-69 and Audit
Report (P. & T.), 1870.

in Wheat and Rice (Stat.)
12,52 hrs.

COMMITTEE ON PETITIONS
EicuTy A¥p Nivte ReroRTs

SHRI DEVENDRA SATPATHY
(Dhenkanal): I beg to present the
Eighth and Ninth Reports of the Com-
mittee on Petitions,

2.52} hrs.

JOINT COMMITTEE ON OFFICES
OF PROFIT
FourTH RrPORT

SHRI D, BASUMATARI (Kokra-
jhar): I beg to present the Fourth
Report of the Joint Committee on
Offices of Profit,

12.53 hrs.

STATEMENT RE, TAKE-OVER OF
WHOLESALE TRADE IN WHEAT
AND RICE

THE MINISTER OF AGRICUL-
TURE (SHRI F. A. AHMED): Hon'
ble Members are aware that Govern-
ment had already reached the deci-
sion to take over the wholesale trade
in wheat and rice. This decision was
taken in consultation ‘with the Chief
Ministers of the States. The essen-
tial features of the scheme are to give
the public agencies a mpre dominant
role in the procurement and distribu-
tion of whr und rice and thereby
eliminating the role of the middle-
men. Thig decision has already been
conveyed to the Lok Sabha in res-
ponse to several questions answered
in the House during the current ses-
sion,

A conference of Food Ministers
of States was held on 16th and 16th
of December, 1872, to finalise the
steps necessary to implement the
decision already taken by the Gov-
ernment to take over wholesale trade
in wheat and rice. In the conference
the State overnments were agresable
in principls to the decision taken by
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the Central Government. They how-
ever, expressed ceriain  operational
difficultiey likely to be experienced in
the taking over of the wholesale trade.
The congensus in the conference was
that a committee may be appointed
to examine the various operational
difficulties that may be faced by the
State Governments in implementing
the decision, Necessary steps are be-
ing taken to form a committee con-
sisting of representatives of surplus
and deficit States, Planming Commis-
sion and the economic Ministries of
the Central Government. The com-
mittee will be headed by the Minister
for Agriculture,

Wt aqewm sfgeere (Heag) ¢
we wga, % Wt wgew ¥ Ow
frde woar g g f we 3w Wi
IAT TZW FEHrC A vaArT ¥ ey
gz wfreew  =m fran ..,

woow AT ¢ IR & W
W Q1Y 9% T FT TRA )

12.55 hrs,

STATEMENT RE, ACTION TAKEN
ON THE INSPECTION REPORT IN
THE CASE OF BELAPUR SUGAR
AND ALLIED INDUSTRIES LTD.

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): Hon'ble Memberg will re-
call that on 11th August, 1872 during
the discuseion itiated by Shri Piloo
Modi by calling the attention of the
Minister for Company Affairs to the
affairs of Belapur Suger and Alljed
Industries Limited, I had assured this
House that action taken on the report

to this House. This statement is be-
ing made in pursuance of the afore-
sald assurance,
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The inspection of this company was
conducted during the period 26th
July 1972 to 8th August, 1972 and the
report was received by the Company
Law Board on 5th Oectober, 1872,
After detailed examination the Com-
pany Law Board has taken action on
the following lines:

1 The Regional Director at Bom-~
bay hag been asked on 2nd
December, 1972 to take up
with the company the viola-
tiong of Companieg Act and
certain other features re-
quiring clarification.

2. The Income Tax Department
hag been informed on 2nd
December 1972, of certain
transactions which apparent-
1y required further investiga-
tion at their end.

3. On 8th December, 1972 a com-
munication was addressed to
CBI for investigation into
certain transactions which
prima facie appeared to be
offences involving criminal
conspiracy, breach of trust,
fabrication of accounts ete.
by the management of the
Company.

A notice requiring the company
to show cause why 2 Govern-
ment Directors should not be
appointed u/s 408 of the
Companies Act has been issu.
ed on 12th December, 1972 as
the Company Law Board
was of the prima facie view
that company continued to be
managed in a manner preju-
dicial to the interests of the
company and of the public.

During the discussion, some Hom'ble
Membere had referred to the role of
the Life Insurance Corporation. Ac-
cording to the Life Insurance Corpo-
ration, their representative along with
the representative of Unit Trust of
Indla attended the Annual Genersl
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[Shri Ragiwmatha Reddy]
Meeting of the company held on 8th
June, 1872, It is troe that the L.IC.
did not participate in any wvoting but
the circumstances in which this was
done are as follows:

The shareholding of the L.I.C. being
only 9.9 per cent they felt that no re-
sults may be achieved by opposing
the resolution for adoption of accounts
or of re-election of Directors. The
company representatives were there-
fore called to the office of the LIC.
before the Annual General Meeting
to discuss the various fimancial irre-
gularities disclosed by the annual re-
port for the year ended 30th Septem-
ber 1971, After comsultations with
the Reserve Bank of Indis it was put
to the management of the cempany
that they would make a statement in
-the meeting in order to ensure that
the company Directors bound them-
selveg to oconcentrate their efforts on
the recavery of the company's funds
in consulfation with their bankers and
suditors. The reguired statement was
mpde gt the Apoual General Meeting
and the represemtatives of LIC,
UZX and nationalisad bamke who
attepded the meeting did mot partici-
pate in the voling.

12.58, hes.

RE, FINAL REEPQRT OF THE THIRD
PAY COMMISSION

i e wx woww : (gd)
wegn TOBT. L wiew & ST aTeIT
& vt fradrey

SHR1 PILQO MODY (Godhra): *
MR. SPEAKER; No. I am not allow-
ing you.

Mr. Banerjee, I allowed you under
Rule 3. Thiahlbuutdﬂulnm
submisyion of the final report of the
Pay Commission. 1 will ask the. Minis-
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ter to come up with a statement....

SHRI S. M. BANERJEE (Kanpur):
Before that, Sir, 1 wish to remind you,
in this very House, repeated, assuran-
ces were given by the Finance Minis-
ter and by the Minister of State in
the Ministry of Finance stating that
the Pay Commission will submit its
final report by the end of thiz month,
in other words, by the end of this
year, Every day practically I have
been mentioning this, becayse I had
a fear in my mind that the Pay Com-
mission may ask for a further extem-
sion of time and that they would
delay the report once the Parliament
is adjourned, since Parliament is be-
ing adjourned today,

Now, Sir, this is not merely a ques-
tion of the 28 lakhs of Central Gov-
ernment employees; there are lakhs
of the Army, the Navy and the Air
Force persomnel, They are equally
agitated over this abnormal delay be-
cause many thousands of pgople have
retired during 1971 and 1072, Once
the Pay Commission repert is opt and
if it is not mentioned that this will
have retrospective effect, all these
persons will not be able to get any
benefit out of this report.

13.00. hra

1 wauld, therefore, request the hon.
Minister &0 malse & statement and
give a categorical sssurance that the
Pay Cammission will aet he allowed
to extend iheir time and the repont
will be submitied this year and myore-
over it will be implemented retros-
pectizely after discussions with the
employees’ represeniatives,

THE MINISTER QF STATE IN THE
MINISTRY OF FINANCE (SHRY

R. GANESH): Honourable Mem-
bers will ‘recall that in response to
Questions raised in the House it was
stated some tima back that aecording

" eNot recorded.

T .
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to the indications then available the
final Report of the Third Pay Corn-
misgion wag likely to be received by
the end of the curient year. The
Commission have been making every
effort to complete thewr work within
this time. (Interruptions) The Com-
mission recently had occasion to re-
view the progress made in this direc-
tion with a view to assessing the fur-
ther time which may be required by
them to complete the remaining work
and they think that a little more time
would be necessary. The Govern-
ment are in touch with the Commis-
sion and hope that the Commission
would be able to submit their Final
Report soon. (Interruptions).

MR. SPEAKER: 1 have not called

anyone. I am not allowing anybody
to speak now. (Interruptions).

SHRI S. M. BANERJEE: At least
let the hon Minister complete the
statement. We have not been able to
hear him at all.

SHRI K. R. GANESH: I have noth-
ing to hide, I am prepared to read
out the later part of the statement
again.

The Commission recently had occa-
sion to review the progress made In
this direction with a view to assassing
the further time which may be re-
quired by them to complete the re-
maining work and they think that a
little more time would be necessary.
The Government are in touch with
the Commission and hope that the

would be able to submit
their Final Report soon. (Interrup-
tions).

MR. SPEAKER: Kindly sit down—
wEll of you, (Interruptions).

WY T &5 WTT 1| Pleage sit down,
Do not disturb thegHouse.
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SHRI K. R. GANESH: We have
given a statement to the House many
timcs According to justifications we
got from the Pay Commission, their
Report will be submitted by the end
of thus year, There is no doubt about
it; there is no dispute about it. Re-
cently, and also because of the illness
of the Chairman, the Pay Commission
have reviewed the work and they
think, (Interruptions)—Please let
me complete my statement if you
want to know the government line;
but if you shout, I shall sit down—
Recently the Pay Commission had
occasion to review their work and
they have come to the conclusion that
some residual 'work will be left. Btill,
we had given an assurance to Parlia-
ment and it was the responsibility of
Government to come and explain this
position, Govermment are in touch
with the Pay Commission. ...

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): How long?

SHRI K. R, GANBSH: It is the in-
tention of Government to see that
the Pay Commission submit their re-
port as early as it can be finalised.

SHRI ATAL BIHARI VAJPAYEE:
How long? (Interruptions).

MR. SPEAKER: The Minister may
kindly sit down. He has made his
statement.

SHRI XK. R, GANESH: We are tell-
ing them. The views expressed by
hon. Members will also be conveyed
to them (Interruption). He does not
understand unything sbout the Pay
Commission.
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oW wiew : Ay A g X ¥
o e ¥ WA qi |

ot e wWreo witm A W,
TN AT T § 1 & FE qwr @
Wt wgr § s a8 ¥ W % TR
¥af g

oft wzw fagrdt wvodt : TF wiAT
R wwr, A owgm,  wAvw feem
e argar §

SHRI K R. GANESH: The Commis-
sion want some lLttle time to do the

regidual work. So the word ‘soon’
used is very appropriate,

SEVERAL HON. MEMBERS rose—

MR. SPEAKER: Order, order. You
have made a mockery of this House.
it JOR WA WO : FEqH WA,
WY g9 ) 19 &7 &0 AT AR AN §
FAIIGT FT T 7GT F 74T |
(wqaam™)

oeuw W : Ag ag g &
w1 & wga e gurd AW w7 AT TSy
AN R A

13 Xo hrs.
RE DHARNA BY UP. WEAVERS

A R et ()
ofrF ATEE, qo:ﬁo%mmgm
gAY TER A §w afAAt § arngw
qarg g @ ¥ W 99 F AqA §
e e & fafree a1 BIA 3% & W
T go dro & qawT gTT AR {1 I
AT 9GF WG AT, X ¥yE AL AT WY
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afy ot §, fedy Fearaar ;forg it oy
g e aar ag & fF wowe A oy
@ o fieg ¥ 3 A g fear oy
IT R HWTCR U Y e & 1 eI
¥ ca ferr g1 6 oA 1970 &
W 97 g7 faar araw /fET W oW
I & g7 & A g7 7 & fael
R fFm  fr I e e
T " ag s aw q@ & amw
8 sar aw M ¥ uE qvew g7 A7
Y Y AT WY A% A AT | Tg W
e fRar  waT 91 FTETT A T ¥
g2 fasr st 7 oA fwar 91 fF 30
wiT A% 30 FOT AT FT A
gl faur s AfeT 0w gET W@
FI¥ FT WA GF WARA FT geAATH
7 fwarwar & 1 ag WY oA fear
ar fs Fzqm #1158 wC AR qrax
W FT a1 g w9y fed ACh 170 e
FN ATy FIAW R B 5 B A e
w1 & /17 ¥ A § 50 41 7 WY qaE
T G &Y FHAT 1 G4 7 Adron a5 & FF
40N T YETRX QR T 110 ¥ fag
& 7, 7Y andy Al GEA §, w9
qarE WYX AT At A g9 fras
fear @1, Tl W ¥ TR @
Agart FT T aOw w1 gaar ffag

TTAT 40 W YA A AP AgE

F ARTT W FGT 1 WO M o
¥ el @7 w1 WY awY & dfew v
W arr § ) g Mo

zearT § fis ¥R A qIvg o0
ATE WY FEerd | §THTT SRA €W 9%
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MR. SPEAKER: All right, The
Minister will look into it.

13.11 hrs

SHRI' JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, in the Busi-
pess Advisory Commuitee

MR. SPEAKER: I will call you
later on. Now, Shri Kalyanusunda-
Tam,

At Whfrda wy M3 12 75 g
qr ¥ & fo aw g ar

were W : T A1 3 W Ad
frar &

SHRI JYOTIRMOY BOSU: S8ir, it
wes glecided that the item on ear
would be taken up at 12.30. If there
is no time we should sit longer, be-
cauge it is a substantive motion. At
leagt four to five hours should be
given.

MR. SPEAKER: No, no.

SHRI JYOTIRMOY BOSU: Under
193 it is a substartive motion. Thepe-
fore, I have the right of reply. I am
just bringing it to your nofice,

usew agww ¢ gie i ¥
oven & qfgy wr awr & oY fadr

—t——

DECEMBER 22, 1972

252

13.12 hrs.

Re. Charges Agninst Tamf; Nadu
Chief Minister apd his Cabluet
Colleagues

SHRI M. KALYANASUNDARAM
(Tiruchirapalll) rose—

MR. SPEAKER: Please sit down.
Let me tell you something. We do
not allow discussion on the corrup-
tion charges against the Chief Minis-
ter of a State.

SHRI M. KALYANASUNDARAM:
I am not...

MR, SPEAKER. [ have disallowsd
it

SHRI M, KALYANASUNDARAM:
1 am npt rising on that. I want to
know from the Prime Minister what
action she is going to take, because
the matter is now before her. She
has sent the chargeg to the Chief
Minigter and called for hig remarks
and the remarks have been sent here.
So, this House is entitled to know
what mre the charges and what is the
reply and what is the Central Gov-
ernment going to do with that (In-

terruption).
SHRI M. KALYANASUNDARAM
It is a matter of public knowledge.

MR. SPEAKER: That is all right.
SHRI M. KALYANASUNDARAM:
Let the reply be placed on the 'Fable
of the House. In'the Assembly {hare,
they have plaged it on the Table of
the House. It is public property now.
SHRI G, VISWANATHAN (Wanai-
wash): We want an ‘enquiry on Mr.
Kealyanasundaram.*® (Interpuption).
and is indulging in enti-national acti-
vities, We want an enquiry. (Inter-
ruition). Hiy loyalty to tils country

is guestionpbie.

**Bxpunged as ondered by ¢he Chair.
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MR. SPEAKER: Order, Order;
kindly sit down.

SHRI K. BALADHANDAYUTHEAM
(Coimbatore): On a point of order, Is

it in order for any Member to say
that a Member of this House.**

SHRI G. VISWANATHAN: If what

you sre saying is in order, what L say
is in order.

BHRI INDRAJIT GUPTA (Alipore):
People who were thinking of seces-
sion from this couniry should talk

about the loyalty of others.... (Inter-
ruptions).

SHRI K, BALADHANDAYUTHAM:
I want g ruling on the point of order.

MR. SPEAKER: May I request you?
1his is a very troublesome part of
the House. I must say something. 1
do not allow it. Why do you get
quarrelling among yourselves? You
can quarrel with me all right, but do
not quarre] among yourselves.

Now the position is that if a Mem-
ber wants to level a charge against
an other Member, there is a procedure
for it. Do not do it like this.

oft g fagrdt wraededt : (sarfra)
& wrf g ufefedro o o Tgr w=i
§ @ @ N gD ¥ ¥ 9T ag I
wAAT W@ qr. . (Wwawm)

MR. SPEAKER: That was wrong.

SHRI INDRAJIT GUPTA: What
you said about the procedure has got
nothing to do with what Mr, Vajpayee
says: The question raised here is:
can one Member accuse another Mem-
in this way, suddemly? Al I
ve done was to quote the UK.
igh Commissioner in this country—
and I said that it bad not been con-
ircdicted—that certain parties had

Iﬂi’g‘
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SHRI H. N. MUKERJEE (Calcutta—
North-East): Sir, there (s a point of
order.Which remains unsclved. Here
has been an instance of one Member
accusing another Member in a very
dastardly way; you did not hold him
up; you have not even been pleased
to observe yourself definitely and
strongly against that practice.

MR. SPEAKER, I gave the ruling;
you did not hear.

SHRI H. N. MUKERJEE: The
whole matter has been confused by
an absolutely irrelevant comparison
between a general accusation in regard
to the politic] segments in this coun-
try and a personal accusation against
a Member functioning in this House
and present in this House, When that
kind of dastardly accusation is being
hurled, no protection is forthcoming
trcom the Chair. On a point of order,
I say that it is necessary for you to
do something in regard to this matter:
either gsk the Member concerned to
apologise. . .

SHRI G. VISWANATHAN: Why
should I apologise?

ask him to repeat it outside the House
and let him be beaten to smithereens
....(Interruptions). With the pro-
tection of being under your umbrella,
he makes this accusation and gets
away with it. This is an irrelevant
comparison. Political gccusation has
nothing to do with the personal
honour of a member being impunged.
I have never seen in this House the
personal honour of a member present
being impunged in this manner with-
out any protetion from the Chair.
(Interruptions),

$*Expunged as ordered by the Chair.
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SHRI K. BALADHANDAYUTHAM:
Sir, you called the name of Mr.
Kalyanasundaram and he got up to put
certain questions.**®

Is it not up to you to pull him up?
(Interruptions).

MR, SPEAKER: Mr. Viswanathan,
you must know the rule. When you
level a charge against an hon. mem-
ber this House, the procedure is in
such cases the member give it in
writing to the Speakeér that he is
going to say this. In this case it was
very unfair on your part to have said
it.

SHRI G, VISWANATHAN: If I had
anticipateg it, I would have given
notice. It was unanticipated. I will
give notice now with retrospective
efféct. (Interruptions),

MR, SPEAKER: Mr. Sezhiyan, will
yoy kindly ask your party member
to withdraw those words?

SHRI SHYAMNANDAN MISHRA
(Begusarai)- My submission is that
in these matters you must evolve a
code of conduct for the members of
the House, Otherwise, the impression
in my mind by the observations of
the Chair is that the Chair puts up
with utterances, nasty utterances, by
some members while it does not put up
with utterances by other members. I
can quote hundreds of instances where
members like Shri Piloo Mody had
been called American agents. 1 have
never used expressions like the one
Shri Viewanathan has used against
another hon. Member. At the same
time, I seek your guidance in this
matter. Whether on certain other
occasions such words have been used
and they were not withdraw, Persons
like me have pointed out to you even
yesterday how some members use the
strongest poassible terms. If on this
occasion you make & member with-
draw bis words, you would be taking
a highly discriminatory action and we
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cannot be a party to that. Unless you
evolve a code of conduct.,..(Intérrip-
tions).
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SHRI PILOO MODY (Godhra); I
want to know whether in the past
members have been asked to with-
draw such remarks made on similar
occasions.

SHRI S. A. SHAMIM (Srinagar):
On an earlier occasion, a ruling party
member called another Member &
Pakistani apent. You in your wisdom
asked the member to withdraw those
words. The member did not withdraw
those words. Then, Sir, you in your
wisdom expunged those remarks. In
this case, if you feel that they are
unparliamentary, undesirable and
unwarranted, you can at best expunge
them., We want a uniform procedure.
I am saying this because I am an In-
dependent member and many mem-
bers will not stand on my behalf.
Therefore, a different norm would be
adopted. Thig is very unfortunate.

MR. SPEAKER: I think we will
expunge it. That remark is expunged.

SHRI SEZHIYAN (Kumbakonam):
Other similar expressions used by
other members should also be
expunged.

MR. SPEAKER:Certainly. Al of
them will be expunged.

SHRI M. KALYANASUNDARAM:
Sir, the students in my constituency
in a hostel were beaten.... (interrup-
tions).

SHRI G, VISWANATHAN: Sir, on
a point of order. Thig is n matter con-
cerning law and order in the State,
which is a State subject.... (interrup-
tionsg). Why should they raise jt here?
There is a State Assembly where it
can be raised....(interruptions),

**Expunged as ordered by the Chair.
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SHRI SAMAR GUHA (Contai)

r08€—-

13.30 hrs.

RE: WITHDRAWAL OF INDIAN

AND PAKISTANI TROOPS AND

RATIONALISATION OF LINE OF
CONTROL

MR. SPEAKER: Mr. Samar Guha,
what 1 meant at thay time was to con-
vey to you to kindly mot to get up
abruptly because we were dealing
w:th the formal business and every-
thing was kept at the end of the for-
ma] business. That you did not follow.
Now, youy take one or two minutes.

SHRI SAMAR GUHA
It was not informed to me.

(Contal)

According to the ufficial communi-
que of the Government, the withdra-
wa) of both Indian Army and Pakis-
tamp Army from the oceupied area
hsg been completed At the same time.
it has been reported that it has been
dene on the basis of “give and take”
and i{ has also been reported that
certain rationalisation of the line of
control has been done, The Govern-
ment is very brief in their communi-
que They have not categorically stated
as to what has been the area of land
piven and what has been the area of
land taken. According to the consti-
tutional provisions, articles 3 gnd 4,
not even an inch of Pakistani territory
can be retained by India without the
formal approval of Parliamentary and
net an inch of Indian territory can be
given to Pakistan without the ap-
proval of Parliament. The Government
is completely silent on that. This is an
important matter.

Thig is the last day of the session.
This House has the sovereign right to
know even about an inch of our ter-
ritory which has been in occupation
of India before 1865 that has been
given to Pakistan or even about an
inch of Pakistan territory that has

of Line of Control

come to India. This is a very vital
matter involving the constitutional
provisions and the govereignty of our
country, Therefore, I submit to you
that, in your wisdom, you ask the
Government to make a categorical
statement to let the House know what
is the extent of territory that wa3
given to Pakistan and what i the
extent of territory that was takem
by us. This is a very vital point. I
hope, you would ask the Government
to make it quite clear,

ot wzw fagrt wrrddt : (mnferac)
3 ot wgT QT i W S0 O w1 AT
T | ot Fraare & a7 # A o g
# afes gar feget ool oifeeaTs )
A A oy wEA W wATET AF A
WP AMAINET AT FTEA A
offra & grg quEla &Y s #
wTT  wews S, W U ugEw
¥gd f& #\7 oy siyw fr v &
N el o w1 W
TaH |
SHRI SAMAR GUHA: Who has

given the right to the External Affairs
Minister to accept that?
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13.34 hrs

MOTION RE. POLICY OF GOVERN-
MENT IN REGARD TO MANUFAC-
TURE OF CAR

MR SPEAKER: Now, we take up
Motion at item No. 25 Shri Jyotirmoy
Bosu.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, before I start,
1 want to make a submission. As the
zero hour started from quarier past
tweleve to thirty-five minutes past one,
1 would like to have a kind ruling in
this regard as to the time fixed for this
Motlon. This is a substantive Motion
relating to a very serious matter....
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Manufacture of Car
MR. SPEAKER: It wis gecided in
the Business Advisory Committee
that we will finish it before the Pri-
vate Members' business starts.

SHRI JYOTIRMOY BOSU: This is
a substantive Motlon, I have a rigfhit
of reply. There wil] be other Speakers
from different parties, Before I start,
I want to know your ruling as to the
adjustment of time on the Motion.

MR. SPEAKER: If the House agrees,
we will take up the Private Members’
Business one hour later. We will try
to make up this time, Instead of at
13.00 p.m, the Private Membe:s' Busi-
nesg will be taken up at 4.00 p.m.

SHRI JYOTIRMOY BOSU: What is
the ruling, Sir?

MR. SPEAKER: We shall take one
hour from the Private Members' Busi-
ness and extend the Private Members'
Business in the evening, In that way
we shall try to make up the lost time.

SHRI JYOTIRMOY BOSU: I beg to
move: !

“That this House notes with dis-
appointment the policy of the Gov-
ernment in regard to manufacture
of Car."

We are Marxists. We believe in
planned economy—public sector, prio-
rity and non-priority sectors, We want
a clean administration, free from ne-
potism and corruption. About this pro-
ject, we would have opposed if Birla
was given this project, we would have
opposed if Tata was given this project,
and we are opposed to the project
having been given to the persons to
whom it has been given, becaise it is
a growth of private sector and capi-
talism. This evolution of small car,
particularly, is a reverse process of
Darwin's theory—Man has become
the monkey and monkey has not
become man. That is the position.
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Production of 50,000 cars a year,
may be small in size, but the producer
is not a socialist; it is another Tata
or Birla in the making. Government
ig talking about manufacture of peo-
ple's car. We felt very strange—that
was a non-priority item. The planning
Commission also felt that we should
conserve the overall resoures for prio-
rity sector. Did late Mr, Gadgil have
10 quit because small car had to come
into existence? Public transport is a
vital thing. But it growth is insigni-
ficant, The Ministry of Industrial De-
velopment made out a case that the
present manufactured cars were vut-
dated in quality, in price and the ma-
chinery were old, that the producers
wanteg replacement—and naturally
they would app oach the Government
for further investment. And this Gov-
ernment of course surrenders to the
monopolists. Finally, in November
1970, the Cabinet decided about the
small car in the public sector—not re-
allv public sector, the sector control-
led by the market, part of the money
will be coming from the market, a
part from the State and a part from
foreign capitalists, The basis was the
Low Cost Car Committee Report of
1961, The Minister said on the floor
of the House that this would be
cxport-oriented. Then, ‘market col-
lection’ means resource mobilisation,
and the plans were that the cars which
would be produced in that sector
would also be exported—a good quan-
tity of them. The project report for
doing jt did cost us to the tune of
Rs 15 lakhs all in foreign exchange.
We had consultationg with Renault,
Ford, Nissan and so many others.
Collaborations were invited and fina-
lised. The HMT were anxious and they
offered that they could utilise tReir
unutilised built-in capacity for pro-
ducing ancillaries But here jt comes
to the gurface that to one fortunate
person with no resources—his income-
tax declaration was Rs. T48—the Jetter
of intent was issued on 30th Novem-
ber, 1970, and the Licence Sub-Com-
mittee of the Cabinet was presided
over by the Prime Minister herself
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whose son happened to be the appli-
cant. It would have poseq a serious
competition—that was the apprehen-
sion to the public sector project. But
the Government assured in parliament
that the public sector project would
not be affected. Now what do we see?
It has been dropped without any rhy-
me or reason, in order to help the
young, lucky person who hag come
out in the new project. Similar but
small scale allegations were brought
against the former Deputy Prime Mi-
nister, Shri Morarji Desai, some time
ego and the House was agitated about
it. I want to ask this question: Is it
true that Mr. Moinul Haque Chow-
dhury had to quit the Cabinet because
he opposed the private sector small
car project?

Is it true that Mr. Subramaniam
was brought in ag Devaluation Minis-
ter within a week he dropped the pub-
Lic sector project? Is it also true that
Mr, Subramaniam had to go out of
the Government because of Aminchand
Pyarelal affair and faileg to get re-
entry through the Rajya Sabha and
now has come and he has been put
in charge of this Ministry for this
purpose? Is he so indispensable? Now,
it cuts both ways. The Birlag may
demand resources for remodelling
their Ambassador car. Why was the
public sector project dropped? I want
to ask that question. Is it to kill prio-
rity to public transport contrary to
the previous gnnouncement? We want
manufacture of public transport in the
public sector. Why has it been avoid-
ed? I want to ask Mr. Subramaniam.

Again, I ask the question: why with
the change of the Minister in the
Planning Commission, & project which
was once agreed to was disagreed to
by another, Mr. Subramaniam deler-
red the thing in May 1972, I want to
know the reason for the same ulso.
Of course, he gave an excuse in reply
to an unstarred gquestion on 13th De-
cember 1972, This js what he said;
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1Shri Jyotirmoy Bogu]
“The Planning Commission are
examining the question
of the relative costs and benefits to
the economy of public transport
vis-a-vis Passenger cars;

A 8nal decision on the proposed
public sector small car project will
be taken after this examination is
completed.”

Please tell us, Mr. Subramaniam,
why there was no discussion in the
Parliament. Why has it been kept
as & mystery? It has not been ex-
plained. Is 1t because gt is embar-
rassing to a VIP? [People are no
longer fools for you to hoodwink
them. The Government has to ac-
commodate this lucky young man. So,
the low priority passenger car gets
precedence over the public- transport
And this is how the ‘Garibi Hatao’
is being implemented. What is the
outcome? The outcome will be for
a few to prosper and the rest to rot,
and the heinous private sector gets
priority over the public sector. This
is a conspiracy hatched by this Gov-
ernment over the public sector. They
will be tapping the same source for
the resources because they cannnt
mobilise any additional resources. So,
it should have gone to the public
sector or given low priority or defer-
red as far as possible because it is
a low priority item and because of
the present conditions.

In reply to a question of mine, Mr.
Subramaniam, has made a statement
in the Industrial Development
Ministry's Consultative Committee
meeting which says:

“Shri Sanjay Gandhi was grant-
ed a letter of intent on 30-9-1970
for the establishment of a new
industrial undertaking at Gurgaon
in the Haryana State for the manu.-
facture of passenger cars with an
annual capacity of 50,000 numbers
per annum. The wvalidity of the
letter of intent granted to him has
been extended upto 31-12-1972.
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to the information received 297
acres of land costing Rs. 38 lakhs
approximately have been procured
and the boundary walls put up..”

We do not know the entrepreneur’s
qualifications anything nor more than
an artisan’s training he had received.
We want to know from Mr. Subra-
maniam. Was he a Graduate Ap-
prentice in the Rolls Royce? We
want to know his experience both
acpdemic and practical., both.

About the extension of the letter
of intent, why and when was it
given? When there is no guarantee
for licence, not yet tested and passed,
how 18 it that a letter of intent was
given? Mr. Swaminathan Committee's
report clearly says:

“To enable him to proceed with
the negotiations with the foreign
collaborators as well as to arrange
financial assistance, until 1959 a
practice prevailed under which a
conditional letter was issued which
provided for negotiations with the
Government for the grant of a
licence provided certain conditions
are satisfied.”

It says that the Swaminathan
Committee recommended the issue of
a letter of intent which practically
the same as the former conditional
letier the Government introduced in
1954¢—the letter of intent. The letter
of intent specified the time limit—
this is very important—within which
certain steps have to be taken. If
that is not done, the letter of intent
automatically lapses, unless the ap-
plicant requires an extension of the
time limit and the reguest IS
agreed to. It also says that the letter
of intent broadly indicates the con-
ditions subject to which the Govern-
ment would be prepared to consider
the grant of ligence and also specify
a definite period varying from six to
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twelve months depending on the
nature of the industry with which
the applicant should be acquainted.

Now, today is the 22nd of Decem-
ber, 1972, Acconding to Mr. Subra-
maniam, the letter of intent has been

. extended upto the 31st of December,
1971 only. From six months to one
year is the maximum time limijt. But
why is it that you have gone out of
your way to extend it upto two
years and three months? Is it not
the case that the licence would get
automatically cancelled? We have
got 70,000 graduate engineers, who
have got so many national talent
scholarship-holders running petrol
pump stations, filling petrol for cars.
Why should this be allowed? I am
unable to understand this.

Then, the worst thing is the land
scandal issue. There is the Central
Land Acquisition Act of 1804 modi-
fied by us in March, 1970. The pro-
visions of this Act have been by-
passed by this company, actually an
individual. This matter has got no
parallel in history, Sir, This was
done only to oblige the Delhi wishes.

1 have got the letter with me writ-
ten by the Chiel Minister Mr. Bansi
Lal. It says:

“A total arvea of 420.54 acres was
acquired out of which 9680 acres
were allotted to Messrs. Maruthi
Limited for seiting up a Car Manu-
facturing Project.”

SHRI R. S. PANDEY (Rajnand-
gaon): Sir, I rise on a point of order.
(Interruption)

.SHRI JYOTIRMOY BOSU: I am
not yielding,

SHRI R. S, PANDEY: I would be
grateful to you, Sir, if you allow me
to raise this point of order. What is
the motion before the House? (Inter-
Tuption).
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SHRI N. K. P. SALVE (Betul):
Point of order gets precedence al-
ways.

SHRI R. S. PANDEY: My point
of order is this, 1 would like to
remind the House about the exact
wording of the Motion Dbefore the
House, which we are presently dis-
cussing. It says:

“That this House notes with dis-
appointment the policy of the Gov-
ernment in regard to manufacture
of car.”

It is not only for Maruthi Limited
that the letter of intent was Issued.
There are eleven other parties, There
is another case where the letter of
intent was 1ssued. It is a gquesticn
of policy in regard to the manufac-
ture of car which alone should be
discussed. How can the guestion of
land come in here?

MR. SPEAKER: Please sit down.

SHRI R. S. PANDEY: Car model,
a particular director being there, etc.
are all things which do not come
within the purview of this particular
motion which we are discussing.

SHRI VIKRAM MAHAJAN
(Kangra): What my hon. friend
says is correct. The Motion before
the House is regarding the policy of
the Government. It is not a question
of particular individual. You cannot
bring in any particular issues whe-
ther a particular company has got a
land or not We should confine our-
selves to the policy of the Govern-
ment. Nothing more. We cannot
allow any aspersion on A. B. C. D atc.

MR. SPEAKER' Order please.
This is a general Motion on car
manufacture policy. If the Member
has come prepared only for one
particular thing. I have no objection.
This is a general Motion. ' But if he
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thinks that the whole car manufac-
turing policy is only one thing, how
can we stop here?

SHRI VIKRAM MAHAJAN: You
may kindly give guidance; you may
kindly tell the Member,

MR. SPEAKER: I think he has
come with that idea.....

SHRI VIKRAM MAHAJAN: If

you give him licence, he can say
anything.
SHRI R. S. PANDEY: If he says

that letter of intent was not given
to a public sector company, it should
not be given to a private gector, ete.
we can understand that, I would
respectfully submit that what he says
about Maruthi alone is not coming
within the purview of this Motion.

SHRI VIKRAM MAHAJAN: He can
only discuss whether it can go to the
private sector or the public sector, He
cannot discuss the gquestion of land
acquisition,

SHRI PILOO MODY (Godhra): I
suggest that Congressmen can refer to
the car policy and talk about Hindus-
tan, Fiat and whichever other make
they like.

PROF, MADHU DANDAVATE
(Rajapur): All that they can say is
that his knowledge is limited.

SHRI JYOTIRMOY BOSU: 1 would
like to tell my hon. friends that my
knowledge ig limited, and, therefore,
my hon, friends may excuse me if I
speak about this only. Let them not
get identified so soon, because it is
not going to get them dividends.

I am talking of a Central piece of
legislation which has been given a
very unfair deal. The methods adopt-
ed are without any parallel, and I
have read out Just now from the letter
from the Chief Minister of Haryana
about what is happening there.
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The Gazette Notification dated 24th
February, 1971 says:

“For planned development, the
land was acquired”,

I have got here with me the Gazette
Notification, and if like, I can lay
it on the Table of House or hand
it over to you for reading ...

MR. SPEAKER: That is an acces-
sible document,

SHRI JYOTIRMOY BOSU: Out of
420.54 acres, 206 acres or roughly
about 300 acres or about three-fourth
of the total land was given for this. I
think that those who know about car
projects, even they, will consider it to
be far too big an area. It is a matter
of a mere letter of intent extended,
and on the strength of this, these won-
ders have been happening.

Then, they talk about industrial
estate, Out of 420—it is g very bad
number—286 acreg was given tp one
party, and yet the garb of industrial
estate is being used. It wag an after-
thought. Even the surplus distribu-
tion requires permission on the part
of the individual. 1 want to ask my
hon, friend Shr; Sat Pal Kapur who
is a very knowledgeable person, and
the advocate here who is also very
knowledgeable, at what price they
are being sold.

Is it not misuse of a Central Act?
Is it not for thiz House to see that
the Central piece of legislation is not
misused to the advantage of a parti-
cular individual: however big or how-
ever important he may be? This is
what I am saying.

Then, the first acquisition order was
dated 24th February. Although three-
fourth of the land was for one indi-
vidual unit, actually for one indivi-
dual, yet they bypassed the provisions
of the Land Acquisition Act. The
Land Acquisition Act ig a Central
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piece of legislation. It is not g State
piece of legislation, and, therefore, it
is our business. I would invite your
attention to Part VII of the Act, see-
tions 39 to 42. Section 39 says:

“The provisions of sections 6
to 87 (both inclusive) shall not
be put in force in order to acquire
land for any Company, unless
with the previous consent of the
appropriate Government, nor un-
less the Company shall have exe-
cuted the agreement hereinafter
mentioned.”.

Further, section 40 says:

“(1) Such consent ghall not be
given unless the appropriate Gov-
ernment be satisfied either on
the report of the Collector under
section 5A, sub-section (2) or by

an enguiry held as hereinafter
provided,—

(a) that the purpose pof the
acquisition is to obtain land for
the erection of dwelling houses
for workmen employed by the
Company or for the provision of
amenities  directly connected
therewith, or

(aa) that such acquisition is
needed for the construction of
some building or work for a Com-
pany which is engaged or is tak-
ing steps for engaging itself in
any industry or work which is for

public purpose....."”

Now comes the very important por-
tion . . .

SHRI VIKRAM MAHAJAN: Let
him read the whole of the provision.

SHRI JYOTIRMOY BOSU: I think
my hon. friend must be having a copy
of the Act; otherwise, if he wants, I
shall lend him my copy.

Then, section 41 says:

“If the appropriate Government
is satisfled after considering the
report . . . it ghall require the
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ment with the appropriate Gov-
ernment, providing to the satis-
faction of the (appropriate Gov-
ernment) for the following mat-
ters, namely:—
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(1) the payment to the appropri-
ate Government of the cost of
the acquisition,

{2) the tranfer, on such pay-
ment, of the land to the
Company;

(3) the terms on which the land
shall be held by the com-
pany; .. .".

Then, section 42 says:

“Every such agreement shall,
as soon as may be after its exe-
cution, be published in the Offi-
cial Gazette, and shall thereupon
so far as regards the.terms on
which the public shall be entitled
to use the work have the same
effect as if it had formed part of
this Act.”.

They bypassed these provisions,
acquired 420 acres and gave 3, 4th of
it to a particular individual unit com-
manded by a particular individual.
The modus operandi is not only a
fraud on this House; it is a fraud on
the people affected, the people who
live there. That is how this company
was given opportunity to get away
without paying the cost of the acqui-
sition,

The description of the land is very
interesting:

“By a rough caleulation, it has
been found that for each 25 acres’
there was about one irrigation
tube-well (90 per cent ares irri-
gated) and sufficient number of
tractors were in use for multiple
cropping. The cattle population
worked out at about 4 per acre.
A good number amongst the own-
ers of the land are soldiers. Al-
though the land is technically
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within Gurgaon district 'in Hary-
ana State .., ete. otc”

I would not go into the details
(Interruptions).

Then there is the Defence Depart-
ment Order which imposes a prohibi-
tion in this ares, which was modified,
Shri Jagjivan Ram jg here: he will
help us to get this clarified. The
Order No. is P.C, No. 10(10)/&/D
(GS-1) and it says:

“In exercise of tha powers con-
ferred by sec. 3 of the Indian
Works of Defence Act 1903 (7 of
1903), the Central Government
hereby declares that it is neces-
sary to mmpose the restrictions
specified in clause (b) of sec, T of
the land situated in the district of
Gurgaon in the State of Haryana
described in Schedule A and
Schedule B hereto annexed, be-
ing land in the vicinity of air
force unit at No. 54 ASP “in order
that such land may be kept free
from buildings and other con-
structions”,

The whole of this land comes within
the purview of thig order.

SHRI VIKRAM MAHAJAN: It does
not,

SHRI JYOTIRMOY BOSU: You will
be sorry to hear that 1500 small pea-
sant family members have been
thrown out of their ancestral homes.

SHRI PILOO MODY: Garibi hatao.

SHRI JYOTIRMOY BOSU: These
poor people pooled some money &nd
went to the court in a writ petition
on 11 March 1871, On 15 March,
the Advocate General, Haryana, with-
drew the case regarding the acquisi-
tion order. The writ became infruc-
iuous. The withdrawal was published
in the gazette on 23 March. Then the
villages went home, happily think-
ing that they had won the battle.
But the devil's design never steps.
The next day, on 24 March, a special
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acquisition order was jasued. 'The
dirtiest part of the whole thing is
that its publication, Its notification
‘wag suppressad till 23 June 1871.

Under sec. 6 of the Land Acquisition
Act, in one single working day of 8
hours, over 200 objections were in-
vited to be heard. 8 x 80=4B0 minutes
and 200 objections! I do not think we
have gpne to that concorde age of be-
ing able to hear so many objections
within this time. When the able-
bodied men left the village for attend-
ing the hearing at Gurgaon miles
away, the police and the administra~
tion took possession by surprise
action, They fooled these innocent,
sn;:ll peasants, and the Tehsildar
said;

“Zoor A1 S XY, AT T4
A, S AT S sy WY St

This is what he said. Shyam Babu,
myself and many of us went there.

As regards the price, it is g daylight
robbery. The land wag acquired, ac-
cording to Shri Bansi Lal's letter
written to me, at the rate of
Rs. 11,77642 per acre. ¥You cannot
buv any land there at this price. I
have got photostat copiecs aof docu-
ments to prove that the price of the
land there today at the lowest 1s
Rs, 60,000 per acre. So the peasants
were made to part with the land at
a very low price. I have got a certi-
fied true copy from the Regisirar's
office which shows that the price 1s
Rs, 40,000--50,000.

1400 hrs.

Then, Sir, the terms of payment are
these After two years, 18 annilal
equated instalments. How wonderful
and how nice it is? The company
made a crore of rupees even befor:
they started the factory on the pur-
chase of the lang through the Gov-
ernment,

This price received from Bansilal 13
inclusive of tube-wells, trees, houscs
standing crops and 15 per ceat sur-

272



273 Maution re.
charge. Mr. Frank Anthony knows
abouit it. (Interruption). The Chief

Minister suid that the total amount
paid iz Rs, 48,562,414 But the other
figure—~] have got a copy of it—aays
it is Rs. 80,19,682. I want to know
why there ig thig discrepancy. Who
is correct? 1 demand here and now
that the gurplus Jland should be
returned tg the tillers at once. They
should be paid according to the mar-
ket price, and those who have been
thrown out of their farms and agricul-
ture should be employed.

About the finance, tapping of the
resourceg up to September, 1972

MR, SPEAKER: Your time is up.

SHR] JYOTIRMOY BOSU: How
much time, Sir?

MR. SPEAKER: You have taken al-
ready more than 25 minutes.

SHRI JYOTIRMOY BOSU- I want
another 10 minutes. I am the mover
of the substantive motion

MR. SPEAKER' Two or three min-
utes only you may take The mover
is given 20 minutes You have taken
about 30 minutes,

SHRI H. N. MUKERJEE (Calcutta-
North-East): Sir, he is making a very
factual statement and every opportu-
nity should be given to the House to
get the facts Let them reply at
whatever length which they may take.
As a private Member 1 am ternbly
exercised over this kind of allegation,
and that is why it must be considered
objectively and he is doing 1t. They
must wait and give the answer and
"take adequate time,

MR, SPEAKER: Two or three
minutes. Not more than that.

SHRI JYOTIRMOY BOSU: The
total yield they have got up to Sep-
tember, 1972, is Rs. 7 crorzs Pro-
moters and friends will find Rs. 15
croftes. It is reported that—we want
to have a confirmation or denial of
it—the entire controlling share capital
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has been subscribed by the Haryana
Government. Is this utilisation of
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+ public money for private enterprise?

Also Rs. 25 lakhs worth of equity
gshares were there. THere was a con-
dition that there will be no foreign
help or collaboration at all. Is it not
a fact that National and Grindlays
Bank is the financial consultant and
is' the handler of your issues to an
extent of about Rs. 2 crores. Is this
bank a foreign bank or not? (Intfer-
ruption) What is unforeign about
that? I want to know. Of course,
as far as loans are concerned, they
have to come from a native bank,
nationalised native bank—the Indian
Bank. For that, they need not go to
National and Grindlays. Is this the
reason why foreign banks have been
left out of nationalisation? Is that
the reason why foreign banks are
shown particular favour? I want to
know this.

Everything is ready for a deal with
IDBI, etc, ete. Sir, the NIDC—
National Industrial Development Cor-
poration—is there. Its managing
Director misled the Committce on
Public Undertakings. A privilege
motion was brought here. But I saw
some unseen hand trying to protect
him. Today I understand why this
gentleman has drawn up the project
report for this company. Therefore,
he has to be saved. The project report
says that actually in four years they
will require Rs, 17 crores. For 1972
they estimated Rs 94 crores; for 1973,
Rs, 6 crores. For the first year, for
ancillary ‘production, they will buy
from the bazaar; Dunlops and Escorts.
For these ancillaries, it comes to 57
per cent. For the balance, he savs
“we will produce” We do not know
it there is a change in the eapital
structure. We want to know the
details. But two nationalised banks,
namely, Central Bank and Punjab
National Bank, have sanctioned an
overdraft of about Rs. 90 lakhs 1
could not enter into their ledger 1
had no time. I put my finger but I
could not. I am told a good bit of it
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has already been taken. I want some
details from him. The hon. ex-
communist friend, Shri Raghunatha
Reddy, took three or four months to
reply; a simple reply about Maruthi.
Everything is a top secret document;
you cannot get anything from that
company. On the letter of intent, no
licence, selling agents are being given
to hundreds and they have been tak-
ing Rs. 2.5 lakhs to Rs. 3 lakhs. That
is how it comes to Rs. 25 crores to
Rs. 3 crores. There is a comment in
the Guardian. I do mnot put much
weight on British paper's remarks on
that but there is a comment not very
complimentary about the technique
of this car and the utility of this car.

There is a wonderful thing here.
According to the reply given 1o ques-
tion No. 1912, which Mr. Raghunatha
Reddy had very kindly sent to us,
Mr. Sanjay Gandhi is the Managing
Director and the other directors are
Mr V. R. Mohan, Shri M. A. Chidam-
baram, Shri C. B. Saran, Shri Jagdish
Prasad, Shri Raunaq Singh, a great
man, Shri Jindal and Shri S. N.
Kapadia. About one of them, I know,
a great tycoon, from the South. He
has been pleading for a naphta based
fertiliser plant which was opposed by
Dr. Triguna Sen and he even threa-
tened to resign if the plant was
allowed because it would make the
country dependent on American raw
material. But after Triguna Sen was
not given a ticket, not given a berth
in the cabinet, this has been cleared
and this man has substantially invest-
ed. Mr Chidambaram is a good man
and could do well.

Another man is a great brewer and
distiller. I do not want to mention
the name. He was producing in
excess of his licensed, registered and
installed capacity. But he got a
Padmashree all right. He got more
hugs from the hear. There was no
prosecution. The original licensed
capaeity was 4001 kilo littres; it was
given an expansion to 15000 KLs
and another is coming half way, to
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Another gentleman Mr,
Singh is supplying a lot of
nents and motor parts, I
am also told that his firm was black

Remmaq

with blackmarketing of steel. Is it a
fact—I ask Mr. Subramaniam--that
this gentleman's house was raided in
September 1972 and they found Rs.
17 lakhs? 1Is it also a fact that this
person has been given a loan of Rs.
1.5 crores for his industry? He is une
of the directors, Kapadias have been
pressurised, their National Rayon.
Mr. Seran has a licence for tractor
plant being put in pratapgarh. A
letter of intent has been made; but
he has not bought the land for the
factory yet. You give a little and
take a little; there is nothing wrong
in that. There is also collaboration
in scooter.

We want to know the gualifications
of the managing director, theoretically
and practically; the terms of remu-
neration and other conditions of
appointment. How is it that it has
been possible? He declared that he
had no money, only Rs. 748. Is it a
fact that the licence-—the Iletiter of
intent is more than a licence—is being
really sold to these big tycoons because
how can one with Rs. 748 start a pro-
ject of Rs. 17 crores. It is magic.
We think and talk about an All India
car and no import. The components
suppliers are given the actual users’
licences to bring things and make the
components assembled here.

Among the shareholders there are
some very brilliant people. Mr. Tul-
shan, every body and Mr, Lalit Mishra
knows him, how much money he has
made, Sudarsan Chit Funds—against
whom the CBI enquiry is going on. .
(Interruptions) He is a chit and cheat,
as he says. Imported machinery has
been brought, valued at Rs. 60 lakhs.
We want the Government to give the
report.. . (Interruptions) whether the
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Czechoslovok machinery was import-
ed. The misuse of the office of the
Prime Minister is a very serious
matter, Telephone calls went every-
where. 1 do not want to name Shri
Yashpal Kapur or Shri Dhavan.
Steel to the extent of 6000 tonnes was
given. A telex messages were sent to
Hindustan Steel yards: despatch all
your stocks to Gurgaon. 6,000 tonnes—
a part of that found its way into the
blackmarket. Raunaq Singh is very
good at that. An electric sub-station
has been created there. I have got
a beautiful photostat of this Maruti
Sub-station,

If all this happened becauvse Shri-
mati Indira Gandhi wanted it to hap-
pen, she should resign, because it is
a clear case of corruption and nepo-
tism and a shame on the whole coun-

try.

MR. SPEAKER: Motion moved:

“That this House notes with
disappointment the policy of tne
Government in regard to manu-
facture of car.”

SHRI AMRIT NAHATA (Bar-
mer): Sir, Mr. Bosu has raised cer-
tain issues relating to the car policy
of the Government of India and cer-
tain issues relating to Maruti I would
like to answer both aspects. First 1
will take the car policy.

T am told no definite car policy has
yet been evolved, But from whatever
1 have been able together from vari-
ous debates and discussions held in
this House, I can say that a study was
first made by a planning commission
group on machine industries to assess
ihe total requirements of cars in In-
dia.

1412 hrs.
{M=n. DeptrY-SpEAKER in the Chair]

This committe¢ came to the con-
clusion that our total requirement in
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1079-80 would be 134 lakh numbers
of cars, As against this, the actual
production today is only 32,644, There
is a wide gap between préduction and
demand to the extent of I lakh num-
bers,

This estimate of one lakh addition-
al carg is based on the present preva-
lent price. If the car is made available
at a lower price, naturally the demand
will go up. I can safely say that by
1979-80 the total demand would be
1.50 lakhs. The question is how to
bridge this gap.

Mr. Bosu says, not in so many words
but by implication, that a low price
car should be “nanufactured in the pub-
lic sector. For years together the Plan-
ning Commission and the Government
of India went into this and at one
stage, Mr. Dinesh Singh, the then
Industries Minister, told the House
that virtually a decision has been ta-
ken to start a low price car project
in the public sector. Negotiations were
held with foreign consultants for fore-
ign collaboration. The final picture
that emerged was, firstly, if the Gov-
ernment set up a public sector car
project, they will have to go in for
foreign consultancy ang foreign colla-
boration and the total investment re-
quired would be Rs. 57 crores. This
is the crux of the problem. Do we de-
velop indigenous technology in guto-
mobile industry or do we de-
pend upon foreign collaboration? Do
we invest Rs. 57 crores from the publie
exchequer sacrificing other important
national priorities or do we leave this
important sector of industria] deve-
lopment to some entrepreneurs in the
private sector? A balance had to be
struck. I am sure Mr, Bosu's intention
ir not that we do not want cars at
all, The history of economic develop-
ment of other affluent countries tells
us that development of automobile
technology is essential for the gene-
ral economic growth. Take Japanm,
Italy, England, America or France.
Automobile +echnology supports many
other technologies in various spheres
It encourages a number of ancillary
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industries and subsidiary industries.
This is an established Act.

If indigerous automobile technology
is to be developed the question is
whether it should be developed in
the public sector or the private sector.
H 1t is to be developed in the
private sector by big monopoly
houses, no progressive democratic
country woulg tolerate or accept it.
At the same time, if Rs. 57 crores
from the Fifth Plan were to be allo-
cated to a car project, 1 would be
the first to object to it. When people
a e thirsting for drops of water, when
we need pipelines, tube-wells, trac-
tors and trasport buses, if the Govern-
ment or the Planning Commission
were to allocate Rs. 57 crores for a car
project in the public sector, I would
not consider it an appropriate national
priority Therefore, a balance has to
be struck. So, the government decided
that if some Indians came forward,
some nNeyw entrepreneurs came forward
with a project for the manufacture of
low-priced car, they would be wel-
come But the conditions were that
no foreign collaboration would be al-
lowed and no foreign consultancy or
import of machinery or capital goods
or even parts would be allowed. Un-
der these conditions, if we attain self-
reliance in the very desirable sector
of automobile technology, what 1s
wrong about it? No conscientious per-
son can take objection to thig car po-
liey.

Having decided on this policy, at-
tempts were made to encourage pco-
ple in the private sector o manufac-
ture cars at a low price Eleven letters
of inten{ were issued. I have before
me a list of those names. If these 11
parties to whom letters of intent were
issued, if the proposals which they
have comp up with fruetify, we will
have an installed capacity of 1.56
lakhs cars, We cen safelv say that
if all these 11 part'es were to sta *
manufacturing, car, within three or
four years, or by 1860 we would have
a production of about 1 lakh cars,
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against a demsand of two lakhs cars.
We would still be bplow the raguive-
ments of the country. Therefore the
intention of the Government was To
encourage all: these 11 entrepreneurs
from different paris of the country,
not- Maruti alone, to manuwfacture
small cars. None of them iz @ mono-
poly house or & big industrial house.
They are new entrepreneurs ijn the
field, spread all over the jength and
breath of the country. I weould re-
quest the government to give assis-
tance to all these 11 entrepreneurs to
come forwarq and start manufacture
of cars, which would be in the nation-
al interest.

280

It was gald that extension of time
wag given to Messers, Maruti Limited.
Shri Jyotirmoy Bosu id an expert in
high-lightmg one particular fact and
blacking out others Extension has
been granted not only to Maruti Li-
mited but also to Shri Madan Mohan
Rao, Shri Thacker, Messrs. Allied
Engineering Corporation and others,
Extension has been granted to all
these applicants who have been issued
ietter of intent. If the Government
are convinced that the parties are
facing some difficulties, their expec-
tations have not materialised and they
want more time, Government must
give extension of time. In fact, they
must extend ail help so that these
smal] entrepreneurs can come for=
ward and start manufacturing cars

Coming to the acquisition of land,
Shri Jyotirmoy Bosu paints a picture
ag if, hag the project been in the
public sector, it would have been builg
in the gir. Even if the project is in
the public sector for manufacturing
cars, Jand will have to be acquired in
some part of the country,

Now, the question is, for this parti-
cular land that was acquired by Har-
yana Government, the price that has
been paid by the Maruti 1id. is Ra.
11,778 32 p. per acre. Mr Jyotirmoy
Bosy says that the price of land there
is about Ra. 60,000 per acre, Probably,
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he is thinking of the locality in Cal-
cutta where he himself has a huge
posh building; probably, he is think-
ing of that particular Iimd. Nobody
by any stretch of imagination could
say that the price of this land is Rs.
60,000 per acre

There are legal processes. The peo-
ple from whom lands have been ac-
quired have legal avenues open to
them. Some of thepy, have raised legal
objections, Appeals lie with Sessions’
court: appeals will go there. There
are further avenues of appeals. All
the lega] avenues are open to them.
If some injustice has been done, if
the price that has been paid is lower
than the actual price, these land-ow-
ners whose lands have been acquired
have all the legal opportunities avai-
lable to them to ventilate their grie-
vances and to seek justice.

In the agreement with the Maruti
Ltd, there is a provision that if after
appeals the prices of these lands are
raised they will have to pay addition-
al prices; if some compensations are
to be paid, they will have to pay for
compensations; if any additiona] ex-
penses are to be incurred by the Gov-
ernment, they will have to meet those
expenses. All legal precautions have
been taken. No legal provision has
been flouted anywhere to show that
an jota of favouritism or nepotism
was shown to the Maruti Ltd, in the
matter of acquisition of land,

Any peérson with an iote of com-
monsense would think, where the
Prime Minister'’s son is involved, and
even commonsense would dictate that
he would take all precautions to sea
that no finger coulq be raised against
him to show this favour or that fav-
vur. 1 am convinced that where even
the requiremnts of law were to be,
say, Rs. 7000 or Rs. 8000, Mr. Sanjay
would see to it that it does not matter
whether Rs. 1000 more is pald, but
nobody in the future could say that
the Prime Ministér’s gon was involy-
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ed in robbing the peasantry of their
land. This is commonsénse I can
wssure you that the prices paid for this
land are very reasonable and on the
liberal side, not on the low side.

The lands have been aoquired for
allocation to various other industrial
projects by Haryana Government in
Gurgaon, Faridabad, Sonepat and at
other places. Those lands acquired
have been given to various small and
big industrial houses, Mr, Jyotirmoy
Bosu was very discreet in missing this
thing. No industrial house has been
allocated land at a price higher than
this. All other alloeations have been
made at prices lower than this. The
price charged from the Maruti Ltd.
is the highest. I can with all emphasis,
with confidence and authority, that
no favour whatsoever has beea shown
to the Maruti Ltd,

1 have a list of lands that have beerr
acquired and allocated to Shri R. K.
Verma, M/s. Associated Engineers.
M|s Rochwald Electrodes, M's Azad
Rubber (P) Ltd, Shri Man Singh
Patheza, M|s Kejriwal Enterprises,
M|s Hada Tools Ltd., Shri Kundan
Mal Dabriwala and M|s Wattsan Pa-
per Board Factory,

They have all been allocated lands
after acquiring lands and the prices
charged from them are not higher
than the prices charged from the
Maruti Ltd, This shows that no fav-
our has been shown to the Maruti
Ltd., in connection with the acquisi-
tion of lang and allocation of land.

Mr. Jyotirmoy Bosu hag become an-
expert in replacing serious politics
by gimmicks, by cheap sensation-mon-
gering, by mud-slinging and charae-
ter assassination. He thinks if e
slings mud after mud, some will stick
and his purpose will be served. No
person with any serious political bent
of mind will take to such gimmicks
seriously During all these years, in
this very House in the Third Lok
Sabha and in the Fourth Lok Sabhw,
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many a time discussions have been
raised about the small car,

Almost the entire Opposition parties
had been demanding small car. Their
accusation was, their charge was, that
the Government of India was not
£oing in for the production of small
<ar because the Government was de-
fending Birlas, because this Govern-
ment was defending the three motor-
car manufacturing companies—Fiat,
Standard and Ambassador. I have the
records with me; I have seen all the
debates in the House. I find that the
CPM never raised this gquestion; no
member of the CPM raised a finger
demanding production of small car.
{Interuption). All other parties
accused this Government of sheltering
the three big car manufacturers and
that is why, they sald, that Govern-
ment was pot allowing production of
small cars. Now, when the small car
is coming—not in the monopoly
houses, not by any big business house,
not by one person but by eleven
parties—some people come forward
and say, “Why are you producing
small car? Who would be interested
in the small car? When the CPM
was the ruling party, did they not
offer all the concessions to the Birla
House to come and set up industries
in Kerala? In West Bengal, it is
known, when CPM was the leading
Party in the U F. Government, there
used to be gheraos, there used to be
strikes, there used to be violence in
almost all industries except in Birla
industries. May I now conclude that
the leader of the same CPM today is
voicing the demands and sentiments
of Birlas when he is opposing the
small car project? Let there be poli-
tical honesty, let there be some poli-
tical fairness. I personally have every
reason to believe that it is on the
dictates of big business houses that
the CPM is raising this bogie and in-
dulging in futile attempts at charac-
ter assassination and at political vin-
dictiveness, This is no serioug poli-
tics. The country needs technology
in the automobile sphere, the country
needs this not in the public sector,
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nor in the monopoly sector. He was
asking what experience doeg Mr.
Sanjay Gandhi have. What experi-
ence did Karl Marx have? What ex-
perience did Mr. Ford have? Here is
a young man who wants to do gome-
thing for the country, who wants to
give some wealth to this country, who
wants to gather some experts and
technologists and wants to see, if
Italy can have a bheautiful small cer,
if France can have a beautiful car, if
West Germany can have a beautiful
small car, why can India not have a
good small car at a low price crawling
on the road, why can India also not
develop a large number of ancillary
industries, a large number of subsi-
diary industries which would feed
this car project thereby releasing a
chain of development of small scale
industries. He said that Mr. Sanjay
had only a small bank balance, Do
I understand that only big monopo-
lists must be allowed to set up indus-
tries? Do I understand what Mr.
Jyotirmoy Bosu meant was that only
rich men should be allowed to set up
industries? Can ordinary man, can
poor people, not have the enterprise,
the talent and the initiative and the
gutts to come forward and start in-
dustries in this country?

I would now conclude by saying
that the attempts of Mr, Jyotirmoy
Bosu to swing mud are futile. The
country will not be taken in by such
gimmicry., It is not a serious matter
by any standard,

In the other House, in the Rajya
Sabha, the Opposition parties said that
financial favours had been shown. He
named two banks but did not give
the figures. I have the figures with
me. The total advances made by the
Punjab National Bank are Ra. 14.62
lakhs and by the Central Benk of
India, Rs. 11.51 lakhs. The total ad-
vances to this industry by the two
notionalised banks are Rs, 28,13 lakhs.
Are the nationalised banks prevented
such small

What i{s wrong about it? No advances,
no monies have been advanced No
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have advanced loans totalling
lakhs to this project which

legitimate and which is the
these nationalised banks,

Thank you, Sir.

SHRI 8. M, BANERJEE (Kanpur):

this House, and not a car,

It is known to the hon, Members
how the prices of cary were increased
from time to time, The Ambgssador,
before the prices were fixed on the
basis of the Tarif Commisgion’s Re-
port—cost ex-factory Rs. 0845, in
December 1988 its price was Rs, 14882
and finally the price is Rs. 16,808.
Fiat—Rs. 8847 and it rose to Rs. 16,117.
Standard—Rs. 9450 and it went upto
Ra. 16,530. So, naturally, we demand-
ed in thig House, after the Supreme
Court's judgment supporting the in-
crease in the prices of these cars, that
some of these companies, some of
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that particular project sald, “Why not
take over the junk?! If so many cars
can be produced there, why not take
it over?”” and every time we bave
been demanding nationalisation of
these projects but the Government
was always pressurised by these big
monopoly houses headed by the Birlas
and théy could never take the courage
either to nationalise or take over
these projects or to have g small car
project in the public sector.

I could never see and I am still of
the opinion that production of peo-
ple’s car or any passenger car should
not be given s0 much of priority,
because, in a country like gurs where
there 1s little difference between un-
employment and starvation, we want
more buses, we want more trucks, we
want more lorries, we want more
tractorg and scooters. This is exactly
what the country needs. But, we have
been talking gnd in g statement even
on the 15th March 1972 in this House,
the Minister said:

236

“Government have decided in
principle to set up a unit in the
public sector for the manufacture
of a passenger car of a proven
foreign design for an initial capa-
city of 50,000 cars per annpum. In
addition 5 unitgs have been grant-
ed letterg of intent for industrial
licence and three for registration
for manufacture of passenger cars
in the private sector.”

This statement was made on 15th
March, 1972. Then, what happened?
Immediately, they started negotia-
tions and then I read from the press
reports that the Cabinet body clears
the Renault's project of R-6 for a
small car.
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models—Renault, Fiat 124, Ford and
Datsun and of these the Ministry of
Industrial Development decided after
detailed examination that Renault
would be the best choice,

I do not know what happened to
that. We knew that public sector
unit ig not going to be established.
Then comes the story of private sector
entering into this industry once again
and Maruthi Limited is one of t_hm:
private sector units. I shall come to
that, a little later.

My first question is this. Why did
the Government allow increases so
much when the cost of production
according to our calculations is far
less? VYou may take the price of the
car whether it is Ambassador or Fiat
or Standard. You may compare it
with the quality of the car, You would
find that the price could be reduced
considerably, What is the quality of
the car producad in the country? We
could not take g decision on a car at
a cheaper rate, reducing the overhead
charges, etc. We might be importing
technical know how; we might have
foreign collaboration etc. We mght
have evolved such a car, but we have
never done that. The Hindustan
Aeronautics Limited once decided to
have a smal car. I hope this was also
on the way, of being manufactured.
A model car was also manufactured.
But 1t was not proceeded upon. The
green signel was not given to that.
Their entire judgment was coloured.
They were always pressurised by the
big business houses and they never
allowed thern to produced another car
in thig country except these three
models of cars which are being pro-
duced.

Even today, I would like to mention,
a man has to wait for 1} years to get
an Ambassador, about 5 years to get
a Fiat; and if he wants within 2 or 3
months, he can go for a Herald car.

1 do not know why this should be
the position, even after an assurance
was given in this House, I remember,
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Court judgment regarding price

be considered objectively and the Gov-
ernment might not regard it as the
whole thing, it might even change its
decision or might not aceept it and
might not agree fully to price rise
ete., but ultimately, Bir, price was
raised, So, ] accuse this Government.
for having no policy and for conniv-
ing with the big monopolists, espe-
cially with Birlas, and for not having
their own project.

Then the question arices: What
about the charges brought by my
friend Mr, Jyotirmoy Bosu? BSome
of the charges have been replieq to
by Mr. Amrit Nahata, I do not con-
sider Mr, Amrit Nahata to be the
Minister. Certain charges regarding
the land are extremely serious; there
is no doubt about that. I know land
in Haryana 1s supposed to be the
best land. What is the present rate?
What is the present market rate or
an acre of land? You might remem-
ber the judgment of the Supreme
Court in the case of Ram Rattan
Gupta Vs. R, L. Arora. After that the
Land Acquisition Act was amended
and it was amended on the basis of
the Supreme Court judgment, It
said they should not be deprived of
their legitimate dues and they should
be paid full value. Mr. Nahata says
gl] the other individuals paid less,
M/s. Maruth: Ltd, paxd more. Sir, I
welcome it if it is so, I have nothing
agajnst Sanjay Gandhi. Somebody’s
son will have to manufacture the car,
whether it is Prime Minister's son or
my son or somebody else’ son, Simply
because he happens to be the Prime
Minister's son, you should not take
exception to it.

1 was extremely happy to see
Rajiv Gandhi working as a pilot
LAC. When some of hjs colleagues
wanted him to present something to
the Prime Minister. he said: “I _am
working here as a gijst in LAC,

g B
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because of my qualifications and not
because I am Prime Minister's son.
That is why I have been given this
jﬂb-"

Jt is a good thing, But in this
particular case, certain charges are
grave., Eilher the Government muat
refute those charges effectively and
convincingly, or else these should be
properly investigated, That is my
submisgion, Government must tell
us what the future policy in regard to
manufacture of cars is going to be,
whether these car projects. whether
held by Birlas or Walthands and
others are going to be taken over or
not. For, 1 would warn them that if
they do not take them over, and if
these charges are proved incorrect,
and if Shri Sanjay Gandhi wants to
manufacture a car at Rs, 11,000—I
have seen that car in the Haryana
pavilion; 1 am not an expert, but it
secms to he a very good car, and if
a car can be sold at Rs. 11,000 or
Rs. 12,000. any Indian would welcome
it—then again there will be a Birla
lobbying, and they will never allow
even Shri Sanjay Gandh to manu-
facture this car, I know it. When
Shri V K Krishna Menon was the
Defence Minister he was constantly
bullied by the Mercedes-Benz and by
the Tatas for saying that they were
charging very high prices for their
trucks, and he decided to have the
trucks manufactured in the defence
industry sector, in the Gun and Car-
riage Factory at Jabalpur. When the
Shaktiman truck wag being produced
there with the help of German colla-
boration, there were articles after
articles saying that that truck was
useless and that in the Shaktiman
truck there would be no shakti.
But after some time, it was proved
in 1985 and it was proved this time
alno that the Shaktiman trucks pro-
duced in the Gun and Carriage Fac-
tory at Jabalpur were better than the
trucks produced by Tatas end Merce-
des-Benz.

-1 only say that all charges should
be investigated. But I woulg request
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my hon. friends that merely because
Shri Sanjay Gandhi happens to be
Shrimati Indira Gandhi’s son, and he
has taken up this challenge and he
is trying to manufacture this car, he
should not be a victim in this., For.
I know, whether it is Shrimati Indira
Gangdhi's son or it may even be Shri
Jyotirmoy Bosu's son, if he wants to
manufacture a car, it would definitely
be opposed by the Birlas. because
they do not want anyone else to be
in the field, and they want to have
the monopoly to sell all their jumks,

1 say that investigation should be
held and the charges should be
countered, and the charges should be
properly replied to. But while doing
o, we should also see that a parti-
cular policy is followed by Govern-
ment, a national poliey regarding
manufacture of cars, & national policy
regarding manufacture of buses, the
manufacture of trucks and the manu-
facture of scooters, and it should not
be left in the hands of private indi-
viduals and it should be taken over
from the Birlas or Tatas,
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1 am saying this because I have
the sad experience of the defence
industries. 1 know how the Tatas
bullied the Defence Ministry. But
when we have succeeded in manufac-
turing the Shaktiman and the Nissan,
how 1s it that we shall not succeed in
manufacturing a car in the public
sector?

1 have another suggestion also. At
present, the prices are going up. An
assurance was given in the House
that after the Supreme Court judg-
ment, it will be considered objective-
ly before prices are allowed to rise.
1 would like to know why the prices
should have been increased, The
prices should b: reduced. But we
find that every day the prices are
going up. The representatives of the
car manufacturers and the automo-
bile industries should be called by
the hon. Minister and clearly told
that unless they reduced the prices
of cars, Government are going to
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qualified. There is no
being qualified here. The question is
of initiative, If somebody hes dash
snqd initistive. why should we harp
only on qualification? If it were
only a question of qualifications, how
many of us would have been elected
to this House! It is a guestion of
initiative, 1 appreciate the initiative
of the person. But the question is:
with whom is he connection? As for
Bhri Raunag Bingh, till 1962 he had
only one repair shop, Today he has
the Bharat Tubes. I do not know
through how many places the tube
passes and where it is going to end.

I have nothing against Shri Mohan.
But when he fought election against
Shri Mulla in Lucknow, I used to
say in Hindi;

wrr B9 wrerE FAraIT A IAA
FIAW WAT HAAT IITH EWWN AL
NF gwr e fewz fodmy

I have nothing against him. He is a
clever man. hehaverygoodpu'lon
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With thess words, 1 once again
request Governmsnt to declare fheir
policy awd nationalise all the auto-
mobile industry projects, whether it
is of the Birlag or others.

SHRI N. K. P, SALVE (Betul):
With rapt attentéon, T listeried to Shri
Jyotirmoy Bosu, the Mbver of the
Motion, He arrogated to himself
certain rights and certain preroga-
tives as a Marxist ang thereby he
claimed certain rights to demend a
certtdn radicalism in the economic
policies of Government. Into the
merits of this claim, 1 shall not go,
for this i{s not the oceasion, But I
must submit that I was very deeply
disappointed with hit speech as one
which would hardly be it a Marxist.
I1f he has not exiled himseif comp-
letely from the philosophy of Karel
Marx and if he is still possessed of
objectivity, I must submit that his
speech, to my mind, appeared a lit-
tle too lopsided, and I regret I found
in that spetch a certain contradiction.
a certain credibility gap in his known
political precepts and in the demands
he has put forward today before
Covernment in respect of its policy
for the manufacture of cars.

I shall come to it straightway, The
first point which has disappointed
me tremendously is th.s. Is not Bhri
Jyotirmoy Bosu a3 much aware as I
am that the present manufacturers
the Birlas' Hindustan Motors, Wal-
chand's Premier Automobiles and
the Standard Motor people are manu-
facturing terribly ramshackle tinpots?
They are explotting the country.

SHRI JYOTIRMOY BOSU: Under
whose protestion? (interruptions).

BHRI N. K. P. BALVE: shri
Jyotirmoy Bosu is a great friend of
mine. I do not want to hurt him—

him. But I would like to submit

to him through you that if his spnch
has afforded protettion to them, is he
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willing to withdraw all that he has
It the Government

SHRI JYOTIRMOY BOSU: Horn.

SHR] N. K, P. SALVE: I am unsble
to understand. And under these cir-
cumstances, instead of Mr. Jyotirmoy
Bosu, while on this very impartant
issue, asking the Government “Why
don't you nationalise”, he may ask,
Why don’t you take over the assets
of these three manufacturers without
paying 3 single rupee ag compensation
to them and provide g cheap car to us
because then there would be no dep-
reciation charged?” (Interruption).

SHRI SHYAMNANDAN MISHRA
(Begusarai): You make a proposal and
we shall support it. Bring forward a
resolution on this subject. (Interrup-
%ion),

SHRI N. K. P. SALVE: My learued
friends will hold their patience,

SHRI SHYAMNANDAN MISHRA:
‘What is this cheap thing being mouth-
ed?

SHRI N. X, P. SALVE: Mr, Mishra,
it does not lie in your mouth to call
this cheap. When your leader was
subjected to this type of humliation,
we were the people whp came out.
You are indulging in cheap political
gimmickry. You are g person without
any background. You are g person
without any political honesty. What
happened when Morarjibhai was de-
fended? (Interruption). Because of
his son ihe opposition parties unfairly
tried to malign him,

SHRI SHYAMNANDAN MISHRA:
You are a peredn who can never be
even a volunteer. (Imterruption).
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SHR] N. K, P, SALVE: Don't try to
settle accounts in this mannér. You
sit down. This iz political banditry.
T am not yielding. You are not honest.

MR.
order.

SHRI N. K. P. SALVE: B, far as
Bhri Morarji Pesai is concarned, there
is one standard. Bo for as Mrs. Indira
Gendhi is concerned, are theastand-
ards going to be entirely different?
(Interruption).

DEPUTY-SPEAKER: Order,

MR, DEPUTY-SPEAKER: 1 would
like to say that it has nothing to do
with the car.

SHRI SHYAMNANDAN MISHRA:
Sitting on these benches, even your
bosses have not get the political back-
ground which I have got. ¥You are
without any political background.

SHRI N. K P. SALVE; Mr, Mishra
will do well to hold his patience for
a while,

MR. DEPUTY-SPEAKER: 'That is
enough, Both have given and taken
Leave Mr. Mishra along and come to
the ear,

SHRI N. K. P. BALVE: One expects
& slightly better standard from those
who are considered educated, refined
and decent.

MR. DEPUTY-SPEAKER: Come to
the point now.

SHRI N. K. P SALVE: If I apy &
little disappointed, it is just because of
tlgis. that this 1s & spectacle of politica)
gimmickry. We have been saying
everytime, time after time, on an im-
portant issue like this, that the matter
should have been confined to this
aspect; what is being done by the
Government to ensure g reaspnahble
price and quality? The prices of
existing cars which we are
Standarg car. Ambassador car
Fiat—on the one side are Koing
and high, and on the other side,
quality is det» ‘iorating.

E

3]
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SHRI JYOTIRMOY BOSU: Because
of the political donatiomg they are
made like that. Give and take, (Inter-
ruption).

SHR]I N. K. P. SALVE: Thig is ex-
tremely g cheap political mudslinging.
The accounts cannot be gettled in this
manner, If one is serious about the
matter, if Mr Jyotirmoy Bosu is wil-
ling to listen to my viewpoints in this
matter—mgaybe he may not agree
with me as much ag I do not agree
with him, but let ug at least try to
understand each other—may I say that
the three companies, Premier Auto-
mobolies, Hindustan Motors and Stan-
dard Motors, need to be nationalised
without a penny of compensation, 1
mean it; it 18 a very serious sugges-
tion I give to the Government. Be-
cause, unless that is done, the ruthless
exploitation, in the hands of these
three unscrupulougs manufacturers, of
the people who are exploited because
of the ghelt red market, will not come
to an gnd.

But we really expected Mr. Jyotir-
moy to highlight this point and say.
“This you will do first, and thereafter
we will examine the other matters.”
Mr. Jyotirmoy has said that the Gov-
ernment is to be blamed because ins-
tead of taking the plant to the public
sector these things have been given to
the private sector, The matter has to
be viewed 1n its historical perspective
to which I shall come. But may I
now deal with one or two points which
he made?

He spoke about the evicted agricul-
turists. He shed tears for them, that
those men, these indigent poor men
should have been evicted from their
land, shiould have been deprived of
the source of their livelihood. It ap-
pears to me: are the people in Haryana
the only people who have been evicted
because of industrialisation? Have
these protests not arisen everywhere
where land has been taken? I come
from an area which jg an Adivasi area,
where barren land has been acquired
by Government for industrial pur-
poses. There also vehement protests
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have been going on. Unlegz we decid-
ed as a policy that we are not golng
to acquire land for gn industrial area
it will be impossible to geet over this.
Why shed those tears which he shed—
crocodile tears? I cannot understand
where we are going to put up our in-
dustries without acquiring land. If
we are goilng to acquire land, the
whole lot of agriculture land, some
people will have to be affected. What
is required iy to ensure justice. Shri
Nahata has dealt with that point, Just
becausg the Prime Ministes's son is
involved, these poor people must not
be put to any disadvantage. If they
had been put to any disadvantage, the
officers who indulged in this type of
thing should be brought to book. [
was hoping that instead of Indulging
in general, vague, equivocal allega-
tions, he would point out that gome
particular officer, thig or that officer,
did not do the proper thing and
should be brought to book,

Something was said about the Land
Acquisition Act. Undr this Act lani
was allotted—he said, in an extremely
casual manner. He used the word
‘concorde speed’. I submit the Land
Acquisition Act was not ecacted, was
not brought on the statute book only
for the benefit of Sanjay Gandhi; that
has been there for so many years and
under that Act so many proceedings
have been taken. I ask; is he aware
of the fact? Has there been a single
acquisition under thig Act which has
not been the subject matter of an
appeal before a Sessions Judge or a
revenue tribunal? [ know that 27
cases are pending in U, P. for land
having been acquired.... (Interrup-
tions).

SHRI PILOO MODY: In this case it
hag taken only 22 hours ag he pointed
out. The Government of Maharashtra
had been struggling; out of 2700 acres
that they were supposed to acquire
they have acquired after four years
only 129 acres but this was acquired—
400 acres—in 24 hours.
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SHRI N. K, P. SALVE: In saying
about the land acquisition, Mr, Piloo
Mody has an sdvantage; he is totally
ignorant about the law and procedure
I know something about it because I
have been dealing with it in my pro-
fesslonal capacity . . .

SHRI PILOO MODY: On behalf of
Birlas, Dalmias, Singhanias.

AN HON. MEMBER: . .
Modys. ... (Interruptions).

And the

SHRI N. K. P. SALVE: I only wish
to submit this. It is not that there
are no cases of harassment. There
have been cases where officers pur-
porting to act in a quasi judicial or
judicial capacity have acted in an
extremely, arbitrary manner. But
there is an appeal provided; there is
the judiciary. I am sure that there
have been appeals flleq by several
people in the Courts and those appeals
are pending and as and when those
appeals are decided the solatium—the
term used in that Act—is increased
and enhanced and that burden will be
passed on to those whg have been
given the land, whose nameg Mr.
Nahata read. What is wrong? He has
not made & single point that the whole
Act was outside the purview of the
law The only thing that he said was
that in 8o many minutes, so many de-
cisions were taken. Maybe, I do not
know. Since he says so, it may be
right. What I ask is this. Does it
mean that the procedures prescribed
in the law make a mockery of justice?
There is an appeal available and they
can go, Has he lost faith in the judi-
ciary?

At any rate it was very interesting
for me to know that here is a marxist
Member, who is now canvassing that
market value must be paid to every-
body. I hope he will stick to that
view,

SHRI PILOO MODY: I hope you
vote for it. May I remind you that
you voted against jit?
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SHRI N. K P. SALVE: I come to
the next point Bank loans. I happen
to appraise myself gbout the financial
state of affairs of the Maruti Limited
as on 19th December, 1972. I had ap-
praised myself about the magnificent
performance of the Maruti Limited. I
really wish if it was the son of Mr.
Jyotirmoy Bosu, 1 would have patted
his back and possibly whispered into
his ear; how did you manage to pro-
duce such a worthy son? Because I
find from the accounts, I have examin-
ed very carefully, the loans taken from
the Bank aggregate to Rs, 26.13 lakhs,
they are all secured loan, against land,
buildings, machinery, equipment etc.

15.00 hrs.

Though another company was also
given a letter of intent to make a pro-
totype, this is the one company which
has made very substantial progress. I
have myself seen this car in the Har-
yana pavilion. It looked magnificient.
Sir, he called him g man of straw.
Is this a country where only the
money bags and their sons are going
to manufacture cars? No, This a
country where any man of talent and
ability would be able to make his
mark. Gone gre the days when people
should think that they are born in a
privileged clasg and therefore it is
their prerogative to go into industry.
Any engineer, gny able man who is
capable of harnesging the various in-
gredients necessary to make a sue-
cess of an industry and who has the
technical knowledge will have the
fullest opportunity in this country. It
was a very unfortunate comment that
he is a man of straw. The history of
great men who have been greatest
champions of industry shows that they
had commenced from a modest begin-
mng, with sustained patience and per-
severance, with dedication and
honesty, reachred the dizzy heights of
glory. I hope that the Sanjay Gandhis
in this country who work like this will
reach these heights despite obstrue-
tionists in this country.

Last but not least I want to give
the historical perspective and gubmit
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how very rational their policy has
been in giving this industry to the
private sector. I am going to show
cost-wise how in terms of foreign ex-
change and otherwise, this propesa. is
far superior to the proposal they were
considering for collaboration with
Renaults for the Dolphin Motors. Cri-
ticisn has been levelled against’ the
Directors. It has been happening far
to often that personal criticisms are
there. Their deeds and misdeeds are
narrated here. 1 do not say they are
paragons of virtue, Most of them I
do not know; some I do know. If the
issue really is Government's policy
regarding the manufacture of cars, has
it direct nexus with the personal cha-
racter of the directors? If he ig serious
about telling Mr. Subramaniam as fo
what he needs to do to improve the
car policy, how thege people zre in
Birla's company or in Walchand's com-
pany is not his business. We have
laid down certain criteria in the com-
pany law and other lawg gnd 1t must
be according to those laws. If the direc-
tors have been shown some undue
favours in this matter, that can be
separately dealt with. But to link it
up with this polidy is very highly
loaded.

Coming to the historical perspective,
we have to start with the Jha Com-
mittee. Mr, Nahata hag gone intg it.
He saxd, there cannot be a car within
Rs. 5000 to 7000 and demand is always
outstripping production, He suggested
an expert committee. So, the Pande
Committee was set up and they ma™
some recommendations,

The salient feature of the report
way back in 1961 was that we could
have a plant in the public sector for
manufacturing 50,000 cars at a cost of
Rs. 5,100 and at a cost of Rs. 6,150
when the capecity is only 20,000. Be-
cause so much of foreign exchange
was involved, the matter was very
rightly shelved and deferred. Keep-
ing our socio-ecomomic priorities in
view, how can we give priority to
cars? There sre ever so many other
things which we have to look after.

DECEMBER 22, 1972

Govt. Policy abomt 300
Manufaciure of Car

At any rate, in 1968 thea geveinment
explored the postibility of menufietu«
ring low cost car indigenously, in the
private secior, without foreign colle-
boration, without any foreign ex.
change far import of components.
Four conditions were imposed which
were applicable to all parties, First
a proto-type has to be mage which
would be subjected to rigorous test st
the Ahmednagar institute. Only after
the test of the proto-type ig over that
the letter of intent would be issued.
What can be more rational?

Here is a project for the manufmc-
ture of 50,000 cars per year, and the
total cost up to 1075, as projected, is
expectad to be in the vieinity of
Rs. 1682 crores, ag against Re. 58
crores to manufacture Dolphin ear in
collaboration with French Renault.
Here iz a project costing Rs. 1682
crores of only Indian rupees without
any foreign exchange, as compared to
Rs, 56 crores of foreign exchange for
the Renault project for a capaeity of
50,000. Anyone whp hes a semme of
justice, a sense of fairplay, anyone
who 12 not suffering from cynicism,
would appreciate the rationale of this
and would not criticise as unfair the
issue of the letter of intemnt in *™ie
case.

In the end, I do not personally know
Shri Sanjay Gandhi.  But I have
knowp many Sanjay Gandhis in my
capacity as a member of this august
House and in my professional capa-
city. I had occasion to know the pro-
blems which concern these young
talented entreprencurs who have the
highest of devotion and dadication to
their plant, medium and small-scale
entrepreneurs, who are faced with
problems connected with modern tech-
nology, financial stringency, perennial
shortages, inadequate infra-structure
and insuficient foreign exchange, and
I have every hope that they will sur-
mount all those problems. I know
thntmnyoctﬂmnmhnrmldmd
maligned by differewt vested interests
for different purposes. A small man
of small mind would bhirsss these
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people with petty matters like electric
pda?er and ‘Innumerdble other things.
I my once again that small men of
small mind have maligned a young
entreprensur for no other fauit except
that he happens to be the son of a
lender, whose &ynamie leadership has
made them lick the dust of political
fgnominy, This is no feult of the
young mes. He must go ahead, un-
daunted by the meaningless non-
sense . . . .

SHRI JYOTIRMOQY BOSU. Sir, on
a point of order. I want to kmow
whether & member can read from a
written text.

MR DEPUTY-SPEAKER: There is
no point of order.

SHR] N. K. P, SALVE: [ humbly
hope that the Sanjay Gandhis of this
country will go undaunted by such
harassment of small men with small
minds. We wish the Sanjay Gandhis
of this country the best of luck and
godspeed and assure them that the
best wishes and blessings of the en-
tire nation are with them.

it wrw fagrdy aredeh (o)
JTET oY, AT W FC I
ARy W @
® e @ fw arfae i
eqTEA & AW & WCOTC W Wi
war g Wl | Tk et Wt ot e
BT w1 qfers Jwed ¥ @ afew
TYAAT WG A, HF  Wo AEFAT IAH
s ¥, IX Ifew ot T ) AR
# arz e § O W T W
Rewr wt fo w1 qE whfire
fuerr o7 g8 Ry i vy @ o
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T W & e W e agr @i
§ o s amA T wd A s Ewy
gafry o wre ofers dee § A
afl, amedz ¥wT § o awdr § )
MWETPNFIN S@wag =
gftewor s Wy § ? wwwr 7y
o O W 8T Sy qmwwar g ?
agt T O R & g waee
o dwy O fewm w7 gl &
e qIR w1 @ § wafe 30 0w
Wi a & @ ¥ W ANy s
femr @ E 1 g T WA T W
fr g arde I d SR @Y,
ofes TR ¥ MA@ A E A
g w1 ¥ wifew Frim w1 o i
WA TWHT TEA w7 a0wT ag g
Wi ¥ ov Jow b §, o
gt W waifed § 99 AEAT &
g few s & fag fear oy ?
ot =T FOT WY O W dRO
F1 Iqued foqy gar § O wREfes
T FR | wRign 7 fafre
war @ g M 9T 75 S0F %o
¥ g .., (wewE) | T
g dte qYe w1 IqurEA fRarwAT g
W 39 w1 fawfoa 537 Ffag
75 ¥OF T & sAT & w qaE|
WA F T R |
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI L K, GQUJ-
RAL): I never like to interrupt my
hon. friend. But, I think, he getg his
figures wrongly.
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MB. DEPUTY-SPEAKER: That s
irrelevant.

SHRI ATAL BIHARI VAJPAYEE:
That is not irrelevant.

MR. DEPUTY-SPEAKER: I you
want to know how it is irrelevant, I
will explain it. We are talking about
the car policy. We are not talking
about the television policy. That
way, if you want to expand the scope
of discussion, you might go into the
entire economic policy of the Govern-
ment. Time is very limited. I am
drawing the attention of the hon.
Member to it. When your remark has
diverted the discussion and drawn
another Minister into the discussion,
that is not relevant here.

it wzer fagrQ wroedt ¢ R AW
Smifrarwmindw ag ¥
o4 3 A wgA §
MR, DEPUTY-SPEAKER: But you

are going into the broader economic
policy matters.

oft wrzw fagréy wrordedy © woTer ag
2 fr Zart Frato & srafireard s
g oifgg ) . . (vewww) |,
frr wgm ot R & s
Wzt Bl § o Woed =
IoTET g ¥ G § Fowwr wgr
war § o Que a< Fami— 7% e
ofeerd qwe q TRET @ T ¥ oAr
wger § o) Wofm fEw ¥
2w % foe fewr & & o g 30
T 1 F17 T0T w6 § 7 af aqwf
3 G & B e #Y ofie 3 7 T
et gfamon #, W sy oR A
g i o N FXFTT@ E gy

DECBMBER 22, 1972  Gowt. Policy about

3%
Manufacture of Car

wTr O § 1 ww I/ Wi oY Wy
afY | s oy fgew wawar iy fie
e 11 ¥ frw s k&
11 g ¥ w1 fipgem & feed Wit
awh § 7 fred e oy e vy
27 grw P P et ¥ fg
Ay ? ... (wwwm) ..
W ATafRaT T FH W FAT AT
@ fisx g @ 2fafaar N aew
Rt a7 Y afeadt F @A amel ¥ fag
R ¥ qreft w s $3d e
gwir 7 ooft o gw @ |0 E) |efEe
o gizy ¥ wwar & ¥ 9% g A
&0 wyq §ifiw qmel w dve faeme
*Y et T Ad T P g | IO
¥ &la F ga wrafasan Ao # gt F
a1 @ & AfeT ST w @ F ool
feafa aft zofia § 1 o S s
e Frafg &<k ¥ fag W @
wzT Oy I fag w1 A grawwr
a7 gravawar JfuTEr srafan aE Ty
gy rg?

# w9 sar fewrr W
srFaaT & Gl & g ed v S
W F wgar, R IGT G

“Whatever resources are commit-
ted to luxury goods, it is not possible
to convert them into commodities of
mass consumption like tramport or
houses for the poor.”
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¥ qo-&Yo §To ATk %7 AT WY~
¢ 9% @ Y ofems g v
-fowre fomy w1 ooft A firer oY
T waT A, fomar gfavirerar & &€
wrg At oY @, oY wile afeT wAEY
i v gE-Aw A wgr g e
arR ST A F gfeas graae
% fg 250 F0% o @ 1 § AwA
FOTY FHAHET W AFE BT FIC
Tz & fog w1 37 § fog 280 5 Q%
Wy W™ § 1 WA 280 FAE
war gRfag T . L (swAwm)..
Rl )
T FL |

SHRI B. R. BHAGAT (Shahabad):

It cannot be true.

SHRI SHYAMNANDAN MISHRA:

This came out in the Financigl Ex-
press also:

T oft wew fagr® wwded © Wi @
‘T Hifad

W ag ¥ f ofes giadd o
Fawra w3 a1 sAnfat s 17 i
& fog w91 37 & fag omy wfew
gavfn fafega &t ? afy ¥ wiws
g @ O Well Wy Wy w I A
ATAAT WEW AF A& WiHE & a1 T )

_x§ =i ¥ arefr &1 wer avid
gor ¢ 1 wrefr gaam oft o AF w7 AR
& 1 qarwrge & ard & agr o § @ wwq
T § s § a1 ot oy § 0
oY oy g & &t § § wmaw I dfew
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%Y gy wwly & 1 wrefr wre o faw
¥ A o} Iy w
AWE A 9 oWTT §ArY §, @ 9
) T & | o afw ¥ ol s
ot o, g o & i ol e wOr
ey i gt &, e gfmom #
mmﬁimm#m,
e frowl #r a% T 7 @ AR @
wrefe & fag wo a<g & w7 St srey
Tt &1 awdt oY | For FrmtaY o ot
NI @A 11,000
%o whe ¥ figgra & govd wfta & o
€ wafs ava § i 40 T OFY
¥ feame ¥ faw oY & 1 SR <@ W
¥ ofeifes o 2 § 1 T ok A
g § fr Fearr & fag waor &1
AT AT gWT § | Afew war 99
ww § s fram s sV & F
I wufeai & o S ¥ oW
WETHA FT AN W A TR
frg gt wor ¥ @ A @
s 7

oft goar™ wq© (dfearar) + FW
oY wara &, T ® Ww ¥ Iy

ot v gt I . gw
T g a1 X AY FY, WYL A w®,
T Arefr N A 77 |

. ¥ ag W wen WP fe www
wfr @ wfer ¥ aiaedr W e
agr g

-----
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qw werfiw weeg o fagen o
framw et

Wt wew fagd wwRd ;. ww
A fayer @ M ¥ d57 A W
farea ofr ¥t war ¥ ¢ maw A WA AT,
wagRaa Wi st ?

wit ag af fear mar fe ot
wrefe ) ree wrs ¥z wiY fegr T,
okt ¥ wwk § e wTc W TR
t 1w T Qeadive b §
TR A Jw ot e fa R g
wr ¥t o s wew § o 0w
o wk s o ol & e el
% o T T &, TE WR Ine) vk
ot | Ww e e aT @ & v
ot a8 v wrewr wfY At sy
qEdr o we wrel, fex ow 2w v
w earh wd g st ¥ o A
¥ 5 weferaa® A5 & 7 wT iy
2 f& gz arffy O v W A
Teadfon t o Wil wz Ofs,
fo wigte oty sk femrr & W
AT | wme wfr Tw Oeadfaw
#rwg w4 amars v § 1 Fwag d
A aft ghft Y urshr gt w4
vt Ford wal &Y aver 7 ar @
% wrgan g e st g qwer o
w70 w3 | Oeafiag & 3 F oft @
%! ofers Wqom ®QY A w owf 7
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w0 o oy ¢ fe fowr WP @
wrefe faficde @ wfw wer o f,
6,000 2, wy W dwpw ¥ wrverd
gff et Wy g £+ W
T elt Wl & o vt w0 W
ot gt 2w ¥ wwere & gw AW
wé wioard ot gk, Whow oY &
art # gy ot it feaert ¥ 0 AR
wer e wy wrefr & 1+ 2y o Wk
¥ o TR gad wwre wty w
wrft §, I o AT X TAT AT WY
a7z w2 § | v Haren gt wEw
wft T wwar 1 fiedy st o figrer
g ¢ 5 o wofer 9or w% 0 o
Usfiage 4% (¥ HW 2 ¥ v A
T wite ag feft Wir wher &
T T b ]

& ag o o wgm R W O
ga ¢ v aefs by &8 ot a%
35 & mwer fear wmr § 4wl
fefesdow wgrd 1 wrewd wge
1 SETY T & A IT AT gy
TR |

gw wll sver . wear Wit
wZry waredy ofr ¥ |:

st wew fagrdt wRdt ;I o
wzrer Afy § Hfiew wrawr frear fiomey
e e oww T w
frarr frerr 8, WY e wraer
wrefy fofirde #Y ot ow  fiour mar
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T—35 Tx—waT & WL 100 WA
ey Habtnliigr) ey
39 qar Wy war fr o 6 et
vt w71 & ? e w9 orar
afee wraar et fear war ?

oAt @ oam wff & ) W W
aviw ¥ TREr wX Aaw ¥
WIS TAREX W KT XA T,
e fuest & wrafie fafude wr 2
*t vt wreT & 1wy 9w 1 IO
bl oKW

o oR e A § 1w
ot 3 waw e avEy o+ favely & Awe
g weF N 0 7 ¢, R Ay a5
N & 7f ¥ wgr o7 wvay Fafady
w1 W &, Wy Ay B ¥ gax
it s W af ok & g
g e gz ot 1 ¥ & 1wz gy
o S ary

ot dAqwgdw Wt (TEMTA)
N AT A WA A W W
gradeefeai ¥ 1 wew fasir
wage aw k)

ot arx fagrdt amid®t ;4@
g &, & Qo TNA wear g

o Arvarr gevrdl 7d, 6
e wId forn & sraET a9
Wy, gad wif wfe a8 @ qwd,
¥fwr war ok o are ¥ THTT WX
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w1 § Te forr o¥ 3 qofy o€ @
IR QoY W o Y. Wy k7
war ag wwfad v nft 1 W fw
ag sforarr g AR ¥ gyx 4 7
Tw aw ¥ quand’ At o wet fY
& wTCIA AW wTC wATT ST
e awar wifs fwdt & soe
w0 & 7T # oew AN wr AtAmT W
Tgwr | My eiqN e @ &7
w‘fﬁq’rﬁﬁw{ﬂwmﬁgaﬁqﬁ
AN F ITET GORC IO WX g
AT TgeTar W o o A g §
I WA AN ¥ Argaw 2
IR IOIAAM A 0% wIEAT
fagr 4T & argiz savafa e
AR qat &g | gAY THE 0w tag
w WY agde fem T g1 w9
7 et b T w7 FAF A Y ?

€7 w3t 1 3Fe7 PR FT qiawr
#t gfae w@r aff § awar

ot wvge wqY - WX sar &Y
awar g ?

oft wew fagrdt awddt @ &feq
e g3 o Q4w ¥ fwadr afvar jafeer
Ot Y A€ Qo mwar 0 W
arefa fafody aff & wx s
wAfafaie & | o vaedt &1 7w ¥
aer rerar §, w4 HA ¥ gfrqr w
Fafes w@ qror qrwmr | & ogEwy
qawA ¥ wewd § | T W Ay
wIft waar w1 Feexrg wrex §, oA
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[ wew fagrdr aveddt]
IART A4 Y, AT TR OY &K W X
v § fa e &% O e
A9 FIT FAT I5rH w1 A T ¥
ag @i ¥y Awen Y &, adwafre AT
¥ oY mat ww s i@ o
wqfer ¥ ogET A N w7 AT & )
fora® gra ¥ wrea ¥ gar g, JWw
Ty T wY faan wof vty fedt
Y ff et A wraver T frdr
9 & §Y WY KGO I8AT | TR
T gt At {1 e & Wt oY g Y w
T & fod ard fage AR aw 9%
@ FT IA6T qFdr q Afeq wTA 7
wifors o st T R
SHRI R. V. SWAMINATHAN

(Madurai): Is it crime to have such
an intelligent son?

SHRI H. K. L. BHAGAT
Delhi): How can Mr, Vajpayee ans-
wer it?

oft wew figr(t adat - gy ST

ST warw A § 0 W AW § o0y
w7 §, agr Gen gar 8, wfew
WA i qg A I F%ar |

duita wrd war Atege wie afc-

e i (stow apge) AT
AT A AT Ay wT R E )

ot waw fagrdt wwidt: ¥
i A T v W g
wafer & Arar wrewr  fear T @
A o wrewY Ty ww ) awelt &
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arx oy -wYer § fis oY oft et
wawn A g & o ¥ ¥ iy
W W W v difad | g6
WAt & fass g i wgw
TV A I Awrav Al & afew
THY $1E THC A wC awar e wrw
fag a3g & A aer F wr W
TN T Halt 67T H1, TR A0S %1,
T ST g oqvr ger ¥ 1 0y
Fr i 8, Qe & A wear ¢
aPwT Y v o AR W A ¥
waE } R § ag g7 ITH WA W
T ISET AEY & 1 T wE weGT
T A § 1 TR A q@ R
sfeear ®k agd aredft At ¢ o
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&t q®o ®o QN> WA : 9T I
| aoydy St § W W oA W@
IFIA ®T IAFT A oAMfE & oAt 7
fear & A1 qR IAF 7 WX WIT AT
wroAa A TN gow F Qvaw A fe
) W EI IFRA A GEW F w0 ¢
w A A qE §3 IEA A A 9T
wia & oT 9T W oar wasl F
®Z 91 | IF IXT IAHT AT fgegeara
N s 7 ¥ ey 9T 0 ARy
A gewre AgY w30 fe oF Ao fgrgem
® T N A F A §
aqr g1 " A AT W QT | I
YT ¥ gAET SR X AE
Ao wTAr qr W I AR E
X ¥ gAY wrqn @ & feeslt W oY
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qg AT GAT q47 97 | w6 e
¥ o X wrrar w7 | A AT 9T
&7 FTCAAAM W GTETT TR |
& gt amer wgar g s oA & A%
®T & 1 Wi qET wC I
o AERE At wTT 3 W EA
7g A fegee & 1A 17 ¥ QA
& S HAr qr W " A X a9y
AT wAAT 9T | AfFT IT AL E W9
arg qg WY e Ay qv fE aeed oy
w7 T4, TAEr F FRC qAGA

A WERG  IA% WIAT W)
TIHT A T AOHT g | TEA
w1 e grafa g oo @ &) @few
qR o fF ard o gy af e
am 11 fr az snfady o ot & =17
97 9 T | qH TAY ug W A4
qr | A Ram X az qr s a7 =W
T v af Wit 1 ¥ " wy
¥ T

FITE INNT w2 & O% g8 gar7 a4t
® AT waa 3 &0 ¥ g3 9
g5 feIdt At X qew I 7
WITR AAQ X 1 FAY W57 97 £ A )
AT W XY AE AT R ITA 4TV
¥ qg® Wl weIr 97T WX WY § A w5
Wt w0 wer I ¥ ag farsd

o T ¥

g A A &7 a7 an wr fas
fear ) my 9w W oA Oon
I IT6 WAT G747 & ag % wlq
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A § W AW 1w W AT
¢ fr fipgeam & w0 &Y sy § ww
| W w7 2 X wW AT @Y
E o = oz R B W@ woere A
forsdard @Y ar foelt o i ¥few
T AN oA @ § g e,
fasar & & 0w W@ W
T § frewsit 1 9@ & Fw
ufrs & ®R warar A wfgd 1 s
fazar o &7 I} arat & faams
AN B w2 2 fr oul w0
TATHT WET FACAT Sy AAHT AfET
TAYEr o T fayer & faore Ao §
W A g 7y o fawwr & faars S
AN g ¥ fgs AAA F o
Wa &1 7§ AR 7 § grRr A
T g0 A AKT ¥ 1 w4 fagAr
FATT 7@} GEA WIOR g7 A
war g o & wi§ evar arer am
TG wgAr AT 1+ K g g fw
wg off # fagar & wraw &) I
wrars fEarAl ®7 Sy A &, s
IR 9 af i ¢ dfer T
WA fawAr %7 wErs §, avwdEeT
wrwa ¢, ifecs grge g &
T a7 & IUAGY S FY T 2

% 37 Nt N o fewrw g ¢
e wa dez qmrer ¥ mifeesy &7 ggaa
qr a7 oy ¥@d s feesr ¥ feed
qareTd & ot faeen W) foer A
fefty 6, s dwd w1 fray
ey foor @1 1 fegeam aed
¥ Heam ¥ 4% ¥ g Tga fon
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[ Twe &0 quo wa] T wur @ % otr Qe O

areT a1 T gt @ wifvezs goere & TR & WK TROGT ST awet qwre W

g e %1 e o ki & Pears T8 0 A W f fe W &

% o f fs g o o
& I3 goarderd WY, dfefaedt @
arft o oft ¥

MR. DEPUTV-SPEAKER: If hon.

Members do not like something which
is said by the hon. Member who is

speaking, they can definitely inter-
vene, but they cannot just go on
shouting at him all the time....

SHRI
whether he ig talking relevant or not.

MR. DEPUTY-SPEAKER: It is an
unparliamentary practice to dp so.
Nt QWo %o UW> WX - TR
NI I E I TF)

& wre ¥ wf iy @) arAdy
A 7w e arAfedy g wifzd o
¥t wrv g oy & 7 & araddy
N ¥ st wgar § fs fe owar g @
5T ¥ wf HIFT I 90 ¥ qreare
ag 7 vy & fr W W W R o
wX oY - qafr wfed 7 wrow ww wvef
Hred WY aTe ¥ wr¥ qav o o §,
ot w¥ w7 war W § A e
w9 gy wEm Wi § f s A A
T A o ag v } e
fagar ot frwet W€ andt wf g
e wt gafr wre ¥ wF | (§areAw):
woT s fegar w A g anen

o af oo

MADHURYYA HALDAR
(Mathurapur): I would like to know

s ¥ fy ¥ o ¥ oy Gefgae
seifima ¥ frr o o wOE
ez T #r v ? ag o wgr o &
fe oftr wiis & o€ &+ & wgor

wrger # fr o wEr wrowem & oaw
ey & fad wir qure o 7€ ¥
R FTh ad e ¥ Py Aok g
&Y 1 vavay mft & oarfr wfed ofF 7
g Wt wgr v § e T g R
TFE & wiT qr AT 7 § 1 & qwA
g fr araddt f WY A § @ awr
s At w arw § R feedr o
T X AT Avx caaT W T 9T
¥ FTC AT WR gA o @ § fovw 9
fafrzs aft g & «€ ol qor ag ot
femat & a o wr a¢ o af 97 )
frgew & Nifemr amg it owrrae
#r 7t § 997 FHT 9T | WY qg WY
arax § fr cfesfoes & fams A
qFEAT WIAAT X WX § IAET /7Y
I § oTET W ANT AT § 1 g
»foq wrx ¥ dfew § 1 v wrEd
fradt wfa w1 grwT fear amr
g o ¥ wr oERa , AIX T
g, ufT srasar &, E R 7
of awaT g, P Ay o v § 1 0g
ATAT WY & W AT { IqTRT WEIARA
FAr WY Agar 147 ¥y F oy IR
tfexforer wr dxx fear, war a5 «ft
y? dfe ¥farwraft? e
T e @Y € g o A oy X 1
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W f & fak v oy g o1
0 S WY aw wET o §4 @
WA WIUNT WIT P WOy My §
JoNL 82 LA $ 30 R W w7
TRl T ¥ A gy W
fr #1% «F arit ®2F #f Ay W N
T wy AR R R g
£

aravar o 7 wgr fy wwer frar
T | TG FTCHT T § A IR
s ¥ fear o W ? oW qE
It v faay oy 7 ww ¥ 6
TAWT STy § | FunEr wygar 2 fear
wrar % o %y war &1 Pt A g
& 5 oI W @ ar AR Afew
Fravdy f oW WY WWR A
WIWM AT T ST T Wh a7 0y
s wm w7 o wfrly o v aw o
o

73 W %y oy @ fF IR A
Tewr war 1 & A w1z § R w0
e ¥ N vy v ¥ e R ?
oA vl vy agy A g

& wwpr g fe aoedr oft A
el ot § e ufed ag wt
v g v | IR oy fa f
IHY wretwe o Rt gk R T
o @ & e v e X e
AT ot ot aware W X aw
wre o9 v ¥ & fow waw arefer it

e
3035 L&—11 *
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o #) O W ¥ wwwr R
arit ¥t wiw § fe wg awdr gy
Waw A far gy Efw
T R wfgd cafed fe wwg et
W RE | g R T ad e
w§ | I v e fawrg et ¥ o
ST @ e gwR Y
AT [T FIEHAT G @ E | WX
g R & srfors w1 I AY FIEATT
@ fod fagemr & @ wFar &, WK
®1E 7 7y qear §, dfvew Afawmy
FIE FTE FH7T SOAET AL AT qHAT
T ot 7g a7 iy o o o wg
U EH FTAFAT R

g Wt w7 fear war fe g W
A I Arg § I qwwder g
ko foed o s § g ot ferdt
i ¥ cwsdew A ¥ TR ¥
worer g & for o vy &Yo@ sy
¥ frRer® A § I ® R
& faer mar | qw A AW & f
femw franr @, few fod o for
9T qg %¢ 3T e ¢ fe goerc s A
TR AR

wgr mar & e 26 e, @ fer
ar—ft amgrer ¥ fere g 34—
oy &% ¥ fear &1 & v fo
' RO 26w MrawiwA
xag At ama § e oo womderd
¥, forr Y Atfrar g AT AE AWM A
woer o fed gu & 1« (vwww)
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[+ e Fo THe wia)

wr wre ¥ dqwewe & ff w
agw @ o O, & g e WX A e
e ¥ T er e ¥ R ¥ ¥o
w1 dfiew wre W Aifer oo agw wff
gl | TR wrefe T wgw v qF
T A& ) A € et e o whe
= Fare g ¥ wfiw [ﬂ% —
forr o ot d A gU aw oft, T
FREuRrg I A §, (wmwww). .
MR. DEPUTY-SPEAKER: Order,
order. 1 want to draw the attention

of the hon. Member there; once or
twice you can intervene, not this kind

of shouting; thig is not right. This is

not the way to behave in the House;
this is disorderly behaviour.

ot gwo Wo QW o WX : TSN
wgrew, ¥ a8 wd ¥ @ o fy 1 o
oF arr oFe v ¥ o § o i
gwdt, faw & s wrf whrm
g

a3 wrt, =t Wt ag, ¥ =@
e T W geirer ¥ A wifgy
g7 qferriiz & de ¢ 9 gt
¥o fufadrsr § 1 g wg frfader §
fir & ¥ graw ¥ o wg wg EEA
¥ g ag qrTw w7 § fe g
arferariz A xare o Yfirae ¥ ag o
o AN Wit ), N g
e g, fr M Pt o WA
gfrdw ), fomet g wwerfoge we
o Q) T A W oam g e
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ot sifinkr w ot W, fre v TR,
forer g ot o amer Y, Forere fres e
'ﬁ:ﬁ!‘ﬁﬂﬁ%ﬂ‘ﬂ, M,M.
Faeft ot dgfmr @, A M @
TR ey X E ) ww g ¥ frfidor
®7 wore ok freqer wear &, @ o
wifrdy wg v § 1 TR oY
fedeft wir welt & fe e et
¥ i o e W@
weg fenr wrddwe &, Fgfirme, g
Fer qfew g g o0 |
oy it ot axfeert W ar
gufperdt % fe ag smew ffreet &
e

SHRI JYOTIRMOY BOSU: On a
point of order. Almost every day the
Chair hag ordered that something
should be expunged because it is con-
sidered to be improper and undigni-
fied. Mr. Bhagat has been saying that
whatever I say is ghalat. That is
very irresponsible. Only a chamcha
like him . . . (Interruptions).

MR. DEPUTY-SPEAKER: Order,
order. My understanding of ghalat is
untrue’. It 18 not unparliamentary.

! qNo Wo gWo wuw: &3
AW W e T e T
g o

gy widt # W axfeend &
fr xg sew fafrrx ¥ qu 1 &fer
ot vt} ooy wweEw
# o witfeda wg § 1+ it vy
fir wg srew Refreec R @2 81 K 5B
el & ww ¥ wewr g, Afer 4w
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o ¥ v o feelt For @R A wE
e ¥ fev-ony v wH (@ AEE B
AWy fiar § 1| vy fis ¥ ow @
Raiwnfem g

Faowgnag § feat g5 & R
aratt § a1 oft wifeds ag A wo g,
That is only a cheap, propaganda
stunt which has not befooled the
people and people were not befooled

by them. ] am sure that they will not
be befouled now.

MR. DEPUTY-SPEAKER: Shri Piloo
Mody.

SHRI 3. VISWANATHAN rose—

MR. DEPUTY-SPEAKER: I will call
wou. I called Mr. Piloo Mody as he
made a speclal request because he has
o go unlesg you have any objection
to it. Da you?

SHRI G. VISWANATHAN: If he is
really going, then I will yield.

MR. DEPUTY-SPEAKER: Do you
want to speak?

SHRI G. VISWANATHAN: Yes.
SHRI PILOO MODY rose—

MR. DEPUTY-SPEAKER: Just .one
minute. We have varied the timing of
the Howse once in view of the—

SHRI PILOO MODY: Could you not
make this after my speech so that I do
not miss my trend?

MR. DEPUTY-SPEAKER: All right.

SHRI PILOO MODY: Considering
that Mr Senjay Gandhi has now
worked day and night in a workshop,
it is only befitting that he being the
only man in this couitry who has
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done any work, he should be given the
Padma Bhushan or gsomething.

When 1 hear the debate sich as 1
have heard today, particularly when I
hear the people whom I happen ‘to

. know outside the House a little better

than I know them inside the House,
when I ‘hear them come and defend
something in the language that they
use, I really begin to wonder whether
this country can ever make progress.

We were fortunate enough to have
Mr. Amrit Nahata speak the truth
accidentally when he said that after
25 years the Government of India had
not developed a policy on transport or
on cars- It is quite right. They have
not developed a policy; not only that:
if this Government continues, 1 assure
you that it will not develop g policy
in future either, because the Govern
ment of India makes itg policy to suit
them,—that is, the Congress pariy——
from moment to moment.

If you will just recall, originally
the small car was going to be made
in the private sector. Worldwide ten-
ders were invited by at least seven
compnies and seven or a dozen culla-
borators came forward, At that time,
Mr. Sanjay Gandhi also got an idea
that making a small car must be
easier than making a big car and so
thought, “Why should I not have a
shot at it?” So, the idea of a small
car being made by Mr. Sanjay Gandhi
happened to be broached at that time

Now. the Government had to wriggle
out of the fact that they had agreed
to something like & dozen tenders
being invited on which lakhs of rupees
were spent. So, all of a sudden, a
policy decision emerged, that a small
car will be made only in the publie
sector; that is to wash away flve years
of hankering for a small car which,
they had agreed, should he made in
the private sector. So, their first
chapter was closed by a policy deci-
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[Shri Piloo Mody"

sion of the Government that it will be
mtade only in the public sector.

When the idea came that therc was
going to be a car in the public sector,
several tenders again started (lowing
in from people who wanted to make
this car in collaboration with the
Government of India, but now, the
policy had to change again because
under no circumstances could Mr.
Sanjay Gandhi have made the car
had the Government policy continued
as announced, So, the Government of
India had to revamp its policy and
came to the conclusion that the small
car which had at one time agitated
everybody’s mind—because a Janata
car maust be provided for the Jansta <o
that the Janata vote can be coliected—
was dropped as the top.priority of the
pyramid to the bottom, as a low prio
rity item. Therefore, “it must not be
made in the public sector and let us
push it back into the privats sector™

In the private sector, any idwmt anows
that a man who works night{ anrd aay
in a mechanical workshop cannot
manufacfure a car.

AN, HON MEMBER: Who said”

SHRI PILOO MODY: I am telling
you. (Interruption).

SHRI R. V, SWAMINATHAN. He is
tallking about idiots.

MR DEPUTY-SPEAKER: Doeg it
mean you describe yourself?

SHRI PILOO MODY: Even General
Motors needs hundreds of ancillary
manufacturers so that they can put to-
gether a car, which I am told does not
wark too well, because most aulrme~
biles are poorly made products But
the funny thing is—when this car was
sanctioned after the Government
changeq its policy and dropped it to
lower priority and shoved it back into
the private sector so that Mr, Sanjay
Gandhi could be given a licenc2—that
the condition then was not, one iota of
foreign exchange will be spent ana it
will be a totally indigenous car. It is
#rom his very desk I asked Mr. Dinesh
Singh when he was minister, “Are you
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sure that the licence that is Leing
gramted will not permit ancillary
manufacturers to enjoy formgn ex-
change licences, so that Mr. Sanjay
Gandhi can turn round and say, ‘I got
my little spare parts from Mr, Salve.
It is Mr. Salve who got Rs. %5 lakls
worth of import licence, with which I
am not at all concerned; I am only
concerned with buying my spare parts
from Mr. Salve!'” Mr. Nahata will have
another ancillary; Mr. Bhagat will have
a third ancillary. But all the licences
will be in the name of the Bhagats,
the Salves and the Nahatas and nnae
in the name of Sanjay Gandhi So, a
policy decision had to be made by i}~
Government of India that no foreign
exthange will be necessary to manufas-
ture this car. Some other automatic-
geniuses all over the country vrho
really thought they could make a car
were also given little jetters of intent,
because after all you have to make
things look good, But they found
there was a foreign exchange content
in those licences—10 or 15 or 20 per
cent—and the Government's decision
said, with all the sanctimonious hum-
bug that these gentlemen could mus-
ter, no foreign exchange will be per-
mitted to manufacture the small car.
The situation as I understand it to-
day is that Mr. Sanjay Gandhi was

provided land hv the Government,
which has been discussed in minute
detail A tractor company has been
over-licensed to manufacture tractors
in India. because they have developed
a body for a car in Australia and that
body tooting will be bought as part ~f
the licence, I am told a scooter com-
pany has developed a motor which hae
alzo been overlicensed so that thry
will supply motors. Ultimately Mr.
Sanjay Gandhi will put the lock on 1t
and probably that would be the only
thing on the car that would not work.

It is rather amusing that this car

which is supposed to be the product of
an automative genius was going from
the Marutl factory to the exhibition
and it so happened that my wite hap-
pened to be passing by, Bhe found
that this car was stalled and there
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were three mechanics under the car
with thejr legs sticking out, She went
+0 the airport and on her way back
she found that six legs were still stick-
ing out from under the car! Whan I
am forced to buy one of those cars,
because all these gentlemen are going
to be fored to buy one, I hope at Jeast
2 couple of them will have the de-
cency to come and hold it up for me
while I get into it!

1t is all right. Umpteen things like
this are happening in this country for
some consideration. To give a fuller
account of it, my frierd.Shri L. N.
Mishra can give it to you. When
millions ef things like this are mppen-
ing in the country, why should not ‘the
Prime Minister’s son also indulge in
the same thing? I do not think that
the law should be different for all the
other crooks and the law should be
different for just one person beceruse
he happeng to be the Prime Minister's
son, This sort of discrimination 1 do
not believe in. I think that since the
Government of Imdia is being run in
this dishonest, hypocritical, sancti-
monius, corrupt manner, let Shri
Sanjay Gandhi also be given the bene-
fit of such a society. Why should he
not be? If the Jains, Dalmias and all
these people have reaped the bene:it of
such a society, why not Shri Sanjay
Gandhi? And if the Prime Minister's
celf-respect and dienity are not hurt
by it, who am I to say that she should
have any? The only thing I want to
tell you, particularly my friends over
here, is that the price of favours and
the price of office can be too high.

MR DEPUTY-SPEAKER: L&t me
regulate the business of the House,
We have already once varied the tim-
ing of the business of the House. We
have fixed 4 O'Clock for taking up
Private Members' business, But that
does not appear to be possible now.
I still have with me three speakers
from the apposition and some speakers
from the Congress Party. The Min-
jster is vet to reply and he has told
me that he will require half an hour.
Then the mover of the motion will
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have to reply. Of course e

- s ar
the hands of Mife- House, w‘: ea;!nitn

just be too technical and mechawical In

this matter, Even sq

Some time, » We have to fix
SHRI

MAHAJAN:
move for a closure, rp

) MR, DEPUTY-SPEAKER: 1 would
like to have the sense of the House
If the time for this debate hay to ke
extended, we have to fix some time.
Can the Minister of Parliamentary
Affairs say something.

SHRI RAJ BAHADUR: W d
finish it by 5 O'Clock. That ;oﬁ:ﬂbe

MR. DEPUTY-SPEAKER: Very
well. If we have to finish it by
5 O'Clock, the Minister would require
half an hour How much time does
Shri Basu require?

SHRI JYOTIRMOY BOSU: Half sn
hour,

MR, DEPUTY-SPEAKER That wiil
mean one hour. There are four
speakers from the opposition s:de and
they would like their point of view to
be heard.

SHRI VIKRAM MAHAJAN: Let us

take it up after the Private Members’
business,

MR DEPUTY-SPEAKER: Let us
be realistic, Shall we put it at
by 5.30 p.M

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): You may call one more
member from the opposition side snd
then give me the chance. Alter all,
there is Shri Bosu who can out-do
everybody. He can cover all points,

MR DEPUTY-SPEAKER: There are
partiee which are listed here and
every party hag its own spokesman,
Whenever there is any debate, they
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[Mr. Deputy-Speakesl

will have to be given an opportunity.
Unless they agree to withdraw, 1 can-
not give time to somebody and not to
somebody else. I think 530 would be
quite realisticc I would request the
speakers not to take more than ten
minutes, Otherwise, we cannot finish
by 530 P.M. )

1688 hrs.

SHRI R. D. BHANDARE (Bombay
Central): Mr, Deputy-Speaker, Sir,
I have heard the speeches from the
Opposition side and I am really sur-
pnised and shocked as to what extent
they can be at a tangent with tha pro-
position before the House, Mr. Vaj-
payee is going but I am going to quote
his partymen as to what extent they
have supported the propositirn of
small car in the previous debates.

As I said, the proposition beforc the
House is totally different from th~ dis-
cussion that has taken place. All the
leaders of Opposition have concentrat-
ed on one individual only. I am really
surprised how they can go to the ex-
tent and lower themselves, degenerete
their sense of proportion, in criticising
one individual while the proposition
deals with the policy itself,

1 want to raise two serious ques-
tions One is whether the present
supply of automebile cars is enough
to meet the demand of the people, the
middle-class people, of this country
The second question is whether 1t is
not advisable to manufacture at the
lowest cost and, at the same time,
encourage the growth of indisenous
local Indian talent without regviring
imports, capital goods or foreign ex-
change, These are the two questions
which, I hope, Mr, Jyotirmoy Bosu
will answer.

Dealing with the question of pris-
rity, both Mr. Vajpayee and Mr Piloo
Mody have raised the question of
priority, I woud like to ask them as
to what priority under the planning
has been given to the production or
manufacture of car They are under
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a wrong impression of presumption
that the manufacture of small u?' has
m given ‘th:htor priority. 1t is a

ng notion they are entertaining
Therefore, their minds must be disa-
bused of that, The priority to the
manufacture of small car has been
given its due place, not the first or the
second or the third prierity. The prc-
duction of essential goods to meet the
needs of the people has been given the
first priority. Therefore, it is wrong to
suggest that the manufacture of car
has been given the first priority or the
higher priority.

In this connection, 1 do not know
whether the Jana Sangh party has
changed its policy. I do not know w he-
ther Mr. Vajpayee has lost the memory
that, in 1964, when the question of
manufacture and fixation of prives of
cars was taken up, Mr. Bade touk part
in the debate and, on behalf of the
Jana Sangh party, he said this T would
read out only three proposition from
the whole of his speech, He said:

3328

‘qgT W, S w9 a,
forg St arearr i Ay 7€ @ w7 o
1 ot aF w1 ggeATE T A
frar & W ¥ fAl g Ry i
¥ fasre w7 wfge Wik g &1 qaw
g =rfgg
Thig is proposition No. I [ am quoting

from the Lok Sabha Debates, Thiri
Series, 1964, p. 3425.

The second proposition that he ad-
vanced is;

“Trr ¥ gy § B A A oA
WI9X JeTRT wTX oY AN g7 9b-
¥TT ¥ a7 B, 7 wY wew S wifgw |
gAY IR WY T T AN P
€7 orw ¥ wry wifer g ¥ afAwA
¥ o wfig, 37 B sy Jher AT
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wrfgy tie & poitdrmm & wr o | afg
Bar fer mT AN STC F TR
ey "

The second proposition advanced by
Mr, Bade on behalf of Jan Sangh, on
page 3425, is:

gn o soee B wfge e gt
i Y are w1 Frir w7 A ghon
FR

I do not know whether the question
of priorities was taken into considera-
tion by Jan Sangh persons. There-
fore, it is not a question of priority
when we talk of manufacture of small
cars, but it is a question of necessity
which has been considered and felt
by the people of this country, Right
from 1959 this question was raised and
the members of this House demanded
manufacture of small cars....

SHRI SHYAMNANDAN MISHRA:
Not by all.

SHRI R. D. BHANDARE: By all
the members, Shri Shyamnandan
Mishra also must have been a party
to it. (Interruption).

I would like to raise some questions,
Is the car a luxury at the present
time? Does it not increase the effi-
ciency of the working of the person?
In a developing economy, should we
allow the politics of inhibition and
should we have the politice of char-
acter assassination? These are the
questions which, I hope, Mr. Shyam-
nandan Mishra and Mr. Jyotirmoy
Bosu and the rest of the Opposition
will answer, Mr, Jyotirmoy Bosu
hit below the belt when he said that;
Mr, Sanfay Gandhi was only a tech-
nician. .., [
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SHRI JYOTIRMOY BOSU: You do
not wear g belt, Do you?

SHRI R. D. BHANDARE: I do not
know whether you do, with key on to
it.

33

SHRI JYOTIRMOY BOSU: He is
referring to the chastity belt. He

 talked about key, Sir.

SHRI R. D. BHANDARE: He said,
Mr. Sanjay Gandhi is, after all, an
engineer. Should individuals not be
allowed to develop their skilll and
live honourably in this country?
Should the economic development of
the country be allowed to be continu-
ed' in this country or not? Should
the demands of the middle class who
are demanding small car be met or
not? Should we solve the problem
of unemployment or not? These are
the questions which they may take
into consideration provided they have
the mind to take them into considera-
tion. According to my view, having
failed to create any impaet of their
leadership or their polices, they have
resorted to the means of character
assassination. When the policies and
programmes fail, the ‘politicians’—I
am putting the word ‘politicians’ in
single inverted commas—resort to
character assassination, Then there
is degeneration in public life, eating
into the vitals of the body politic of
India. When I heard the debate, I
really felt sorry that these ‘politi-
cians’ or those hon. Members of par-
iiament had degenerated to the ex-
tent that instead of discussing policy
matters, they were trying to assas-
sinate the character of Mr. Sanjay
Gandhi and the Prime Minister, Shri-
mati Indira Gandhi; that is because
they know it for certain that their
policles will not succeed, their pro-
grammes will not attract the people.
So far ag our party is concerned, we
have ipdlicies, programmes and
Leader . . .

SHRI JYOTIRMOY BOSU:
not fulilment of those.

But
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BHRI R, D. BHANDARE: There-

fore, they want to develop this
method of ‘character assassination'.

They are unéler the impression that
by character assassination of ‘the
Prime Minister, they will be able to
catch the imagination of the people. 1
am certain they will totally fail as
they have totally failed. I will ad-
vise them: give up this method of
gong to the people and starting
character assassination. The result
would be that they themselves will
be politically assassinated.

With these words, I am done.

SHRI G. VISWANATHAN (Wandi-

wash): We are supposed to be dis-

the car policy of the Govern-

ment of India. I do not know whe-

ther they have a policy at all regard-
ing car manufacture,

The hon, Member from the Cong-
ress Party, Mr, Salve, rightly com-
plamed against the inferior quelity
of the cars produced in our country.
I think the cars produced in our coun-
try are of the worst qualily com-
pared to the cars produced in the
whole world. I want to know from
the Government whether the entire
nation is going to be Teft at the mercy
of these three car manufacturers who
are in turn at the mercy of the Gov-
ernment. I also want to know from
the Government whether they will
consider producing cars, if they do
not like it in the public sector, let
them allow others to compete and
produce quality cars in the private
sector.

Sir, 1 would like to narrate the
woeful tale of the small car project,
I think probably this is the final day
of the small car project and its dis-
cussion 1n this House.

The Government appointed a com-
mittee in 1859. Mr, L. K, Jha was
supposeq to be the Chairman of the
committee. That committee invited
proposa's and 13 companies sent thelr
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proposals and the price was supposed

to be Rs. 8000 in 1960. An expert
committee was mgain appointed to
lock into this 11 car project in the

principle before the Plan
was finalised, it had not been found
possible to include it in the plan.
Consideration of the project
have to be deferred.”

Again, _in 1862, within six to seven

car in the private sector.”

At that time, it has gone to the pri-
vate sector. But, immediately with-
in two or three months, we were told
in July, 1969 that there will be =&
smal] car in the public sector and
the Italian firm, the Fiats, have
offered assistance to the Government
of India and there will be talks in
Cairo and Mr Bali Ram Bhagat, who
was then the Minister of Foreign
Trade, was going to represent India
at the Cairo talkss But one month
later Mr. Fakhruddin Ali Ahmed who
was in charge of the Ministry, in-
formed the Consultative Committee
that the proposals for the project
were going before the Cabinet for
approval and in September 1968, an
officia] spokesman of the Government
of India sald:

“The public sector preject would
expose car manufacturers in the
private sector to competition. A
small car produced in the public
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sector alone wouid compel es-
tablished manufacturers to com-
pete 1n the open market.”

That was the ypokesman’s statement
in Septeniber 1988, In the same
month. Mr, Fakhruddin AN Ahmed
annourteed in our House timt the de-
cision regarding the public sector
would be announced very soon. Not
only that, he also announced the price
of the still’born child. He said that
the ex-factory price of that car would
be around Rs. 10,000. That was in
November 1969.

Again, in December 1960 we heard
that the Plenning Commission has
strongly opposed the inclusion of the
small car project in the Fourth Plan.
At that time the Indian Express said
like this. This is on 16th December,
1868. I quote:

“Talks are stil] in progress bet-
ween the Central Ministries and
the Planning Commission. Shri
F. A. Ahmed still holds his view
that public will be happier with a
smal] car rather than an additional
coke oven or rolling mill.”

He wus referring to Bokaro at that
time, In February, 1970, the Planning
Commission finally turned down the
Industrial Development Ministry's
plea of this project to be included in
the Fourth Plan. We thought it was
abandoned but it was not so, The
Industrial Development Ministry was
approaching the various nationalised
banks for financing this project. In
April 1870, Shri F. A, Ahmed stated
that it will be a chesper car distinct
from small car and the price will be
about Rs. 5,000 lesser than the other
carg produced in this country. Again
in May, 1870, we find that the Min-
istry of Industrial Development ab-
andoned the idea of having the pro-
ject exclusively in public sector. We
find this now going to the joint sec-
tor. They said that they will throw
open the shares to the publc.
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In the month of August, 1970 Mr.
Dinesh Singh who was the Minister
in charge declared in this House that
the Union Cabinet had approved the
small car project in public ‘sector
prineiple, Again it ¢ame to the pu
lic sector, Do you know with wha
warmth it was received in this coun-
try? 1 would like to quote a few
headlinés which the papers gave after
Mr. Dinesh Singh's announcement in
the Lok Sabha.
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It is that car again.

Small car at last.

50,000 low cost cars 1n public sector.
Small car a reality at last,

Small car in 5 years, says M. R.
Krishna. People welcomed it saying,
here 15 a small car which will be of
benefit to the ‘middle class people,
government servants ete

In October, 1870 again, the Planning
Cormmission reversed its decigion, I
think Mr. Gadgil was the Deputy
Chairman and the Planning Commis-
sion agreed for a small car in the
public sector. So, now agalin it comes
from private sector to public sector.
The Planning Commission reversed
its earlier decision and agreed for
having this in the public sector.
Thereafter, the Government received
eight proposals from foreign firms for
the small car project. In August,
1971, the Industrial Development
Ministry decided on the French Re-
nault moded for the small car,

Then Mr. Moinul Haque Chaudhury
assumed charge of this Ministry, So
many people are there; there have
been many changes like the polirv of
the Government. Mr. Moinul Haque
Chaudhury in March, 1872, announced
that a decision on a smal]l car project
would be taken in two months.

On the 81st March, 1972 we heard
that the final decision had been de-
ferred. And now. in July, 1972, Mr.
Subramaniam, who spoke of the simall
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‘car first in 1962, again comes here
and tells us that have finally
buried the small car project in the
public - sector. He announced that
this is the policy decision of the Gov-
ernment of India and that there will
be no small car in the public sector.
Now I want to know from the Gov-
ernment as to what their policy is
going to be. They have blundered
in between these years, 1859 and
1872, I think it was Shakespeare
who once said ‘cowards die many a
time’. 1 do not know whether the
small car project may be termed a
coward as we find this projeet com-
ing up again and again and getting
deferred. Government now says that
there will be no project in the pub-
lic sector. I want to know the policy
for the future. Objection was taken,
of all persons, by Mr, Amrit Nahata
for small-car factory in public sec-
tor. I want to know the policy of
the Government. When banks
finance for the private sector, why
cannot the same thing be done for
the public sector also? According to
Mr. Fakruddin Al Ahmed, this pro-
ject might cost Rs. 30 or Rs. 35 crores.
It will be less than the annual loss
in respect of Hindustan Steel Limited.

Now, let me come back to the
small car which is under considera-
tion. In September, 1970, the Licens-
ing Committee of the Industrial Deve-
lopment Ministry approved the pro-
posals and on October 12. 1970, the
letter intent was issued. The
letter of intent was issued to two per-
sons, A question arose whether there
was discrimination against some other
persons, One Om Prakash Rekhi
approached the Delhi High Court for
getting the letter of intent. He went
to the court in October, 1870 and
finally he won the case. He was
given the letter of intent in January,
1872 and because of him others were
also given letters of intent. I want
to know from the hon. Minister why
this discrimination was there and
why they should drive people to go
to the High Court to get a letter of
intent. After all, they can take this
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into consideration when they wanmt to
convert the letter of intent into a
licence.

Regarding Maruti Ltd., Shri Jyotir-
moy Bosu and Shri Atal Bihari
Vajpayee pointed out that there were
violations regarding the Indian works
of Defence Act and the Land Acqui-
sition Act, I expected that thig would '
be replied to by the ruling benches,
but instead of replying to the char-
ges, the ruling party Members just
abused Shri Jyotirmoy Bosu and left
it at that. I would like the hon,
Minister to reply to these charges.

Since the Finance Ministry is in-
rested so much, I would like to ask
just only one question which is
really concerned with the Ministry
of Finance, I am told that on the
10th July, 1971, the nationalised
banks which come under the Central
Government opened their branch
offices in the verandah of the rest~
house at Gurgaon; the Punjab Na-
tional Bank, the State Bank of India
and the Bank of Baroda ana so many
other banks opened their accounts
at twelve o'clock midnight. It seems
they received cheques and accounts
were opened. I appreciate that banks
also can open at midnight. But I
want to know whether this facility
would be given to other people of this
country also.

It there is somebody who creates
a suspicion and throws doubt on
Maruti Ltd. it is this Government
alone, I shall have to substantiate
this. There was a particular guestion
regarding loans by public financial
institutions to Maruti Ltd. In the other
House, put by Shri Sundaramani
Patel and four others, and Shri Yash-
wantrao Chavan gave the reply. He
said:

“None of the all-India long-term
public financial institutions has <
far received any application for -
nancial asgistances from Messrs
Meruti Ltd, Gurgaon”
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I was under the impression that
no loans had been given. But Shri
Amrit Nahata quoted some figures in
regard to amountg given by the Pun-
jab National Bank and the Central
Bank, He quoted the figures and said
that Rs. 26 lakhs had been given by
the banks, 1 was going through this
reply of the Finance Minister to find
out why this inconsistency was theére.
Then, finally, I would look at one just
word by Bhri Yeshwantrao Chavan.
He said that the banks had given loans,
That also, he did not concede; he
wanted to hude, I do not know what
is wrong in it. He could have come
forth with the statement. Even though
they are not public financial institu-
tions strictly, ang they are called
commercial institutions, he could have
easily said that banks had received
applications or they had given loans.

AN HON. MEMBER: But
question was not asked.

that

SHRI G. VISWANATHAN: It was
asked particularly, but he evaded the
reply. I think about five or six Mem-
bers had put the question, and yet
Shri Yeshwantrao Chavan did not re-
ply at all. Finally, he said that if hon.
Members wanied any information
regarding banks, they must put an.
other question. I would like to ask
why Government are creating this
doubt about this. It is this Govern-
ment which has to be blamed.

Regarding lang acquisition, charges
were hurled from this side, and no-
body had answered from the other
gide ..... .

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. DMISHRA)
Everybody has answered.

SHRI G. VISWANATHAN: I would
like to guote only the statement of
Shri Bansi Lal, Chief Minister of
Haryana in this connection, He say<’
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“Even the General Motors of
America, which is the biggest car
company in the world does not
have as much land under its fac-
tory as I have given to Shri San-
jay Gandhi”.

I am placing it before the House for
whatever it is worth,

SHRI SAT PAL KAPUR; Whers &
this statement from?

SHRI G. VISWANATHAN: It has
come in all the papers.

SHRI SAT PAL KAPUR: Which
paper?

SHRI G. VISWANATHAN: It has
come in some paper, and I have got 1t
from the Library. The hon. Member
can also see it there.

1 would like to know the Govern-
ment's policy in the future regarding
the small cars and also regarding the
cars which are called bigger or me-
dium cars which sre produced or the
three carg which are being produced
in the country.
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Again, I want to get an assurance
fropy the hon, Minister whether Go-
vernment are going to provide enough
cars and see that we are not left at
the mercy of these three car manu-
facturers,

A g™ wqr (afEmeT)
IS WRIET AT GUl F AR
¥ gy gWIt W oF #T FAES a9
w7 37 A 9T grhg FY oF § afaan
<t i s fafre o bdt & ok
fafrezx 7 firelt avg & agams frar i
e X FT @A ¥ AR w0
Y T F79 FY AFTT G, AT
qTiaT £ A9 £T7 17 3@ £ I8 of
afer g7 1 aifadt sware T g€
T Ty AT AN F CET ¥ fae
afFd Awcagwr § fe s
f@ﬁiaﬂmﬁwﬁwf’raﬂw gue.



339 Morion re.

[ wevrrer wgy]
e fear wr vgr § g va o AT
A frat @ ot ¥ oG § fr fef
#fow srfrft o wivfr oy fafefies
T war | W s shfwiw ww e,
st warTee e g1 w f v fagrdY
At gf av A Ay g I ww o
rrftew g foft 7 fdy o @
arew fitfirees w1 ot Viv ot st w7
o g A7 AiFe tare e T
T v AN A aga Wi qrfey
w aifafews wor o § 1 gt et
FerwaRsiwI A e WwhiwW
AR EmIWaa R AT g fr o
wr gft A & €% Frd qud o Vi R
I T 0BT W A% A WA |

gy 9% w37 v fis anew fafreewt
frarzr s wifgy grew P
#1 wEer I wifgr,  wife
23 % ek 7w AT o= w7 figgr
gen fafmer Y @ fr ey 2
a7 wifzr fe fasem age A oveh
FrEr ozt ¢ Awd TS
fafrees = wemr wifgg | ot gwr?
firg off wer? 7 o 3% ¥ frz¥ Awww
%1 9% &7 grn f o 9 v W
T qeaay fear war AY IR wgr
fs e age M owER AT A
97 f oY = didee S wmae
vz a1 afers J97 § A 107 AT @0
t 1 ux w S FTT FATAT UTE FWT
aw W Ay Y fewew § ) oA A
ag fem wifwe, fow foww, fee
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axfF ar frmy ¢e=d) W qgt wrw W
wEy 1 IR wre qrfesdt o wwr
fe g arfordt & o qwer oo e g
for st wform ag & gt
LAl s el A
fo weliyr w7 oo wwdt
gt vy e wf wriie wre-w A
drivw &7 vt @ ¥ 1wy xafg
oeideT wre A W fis Te ofrr i
§ wEaas N W) A aw W
Pz wrc ) fraet i far wgr @
T WY YT ST WS § 1w 47
w7 §7 a1 H7 O fiv 29 9wy v &%
TMER |

7o 97 #aR sy Petefaen fean

mar fF aff e S aewc A A &
TR A 27T GO WY

o v vy w6 W W
Lol

W AATM W FTT F D
AT WY #Y WrE & | Wy w6 ger
aAAf g MM A

a7 #1f ann veferrfaes wmar
¥ a1 fiedr ferd Jwr N a7 wR
FY AT {7 T T WIH T TLAHT
wvir & fr wftT ¥w 7, TR
= 13, oY & T BW A, et
7 frosdwy 2w =4 1 a@ 9 fr e
®137 FEE & T fiear § 1 megEa-
arx g7 m @ frem & o= fe
T W (O TN AW AT BT FIOA
7 1 wgt 7 19 fra T qEE B WX
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16 o 97 wiEmare & | wlaEm
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AR miygrarg ¥ adx A Frva w7
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TRT AT T E | T B THEIT X TXAQ
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e # AY ofier s Y f 99 A
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T w1 g o g Ag e awi
FY wFAT SF T ¥
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- WO €F THZAY ¥ 9RT-ES T W

war § 1| I w1 qETW W SO0 A5
¥ gren wY fagste wor o Mifere w1
W@

SHRI SHAYAMNANDAN MISHRA
(BEGUSARAI): Mr. Deputy-Speaker
Sir, this has become now an extraor-
dinary debate. It has remained a de-
bate on the car, but let there be no
‘mistake about it that it has blazed
into a fulfledged no-confidence motion,
for, what is 3 no-confidence mofion
except the expression of the lack of
confidence in the integrity wvf the
Prime Minister?

SOME HON, MEMBERS. No, no.

SHRI SHYAMNANDAN MISHRA:
For a person like me, Mr Raj Bahadur,
though he pays a sycophantic loyalty
to the Prime Minister, and others are
no friends of the Prime Minister.
For a person like me, who has worked
very closely and intimately with the
Prime Minister, it is indeed very
painfu] to see all that has been said
against her. We belong to the same
urited family and the tie of fraternity
does not get snapped so easily or so
quickly, It has remained as we are
common inheritorg although it is our
complaint that the Prime Minister
has defected from that position. (In-
terruption).

SEVERAL HON. MEMBERS: No,
no.

SHRI SHYAMNANDAN MISHRA:
Mr. Deputy-Speaker, 1 would not like
to tread the ground that has been
covered by some of my hon. friends
with facts and figures and documents,
(Interruption), Much has been said
about the fovours and patronage ex-
tended to the Maruthi, Ltd., becauss
of the Prime Minister. I do not
want to go into them, but may I say,

as a friend, that it would be well it
the Prime Minister goes into them and
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takes corrective action wherever she
thinkg a wrong has been committed.
But one thing is abunduntly clear; it
is almost coaclusively proved; that
the Chief Minister of Haryana has
left nothing undone to place the Prime
Minister in a situation of blaclnmil..
He has robbed the peasants to put her
in the wrong. He bhas violated the
defence ruleg which prohibit the
setting up of such factories or any
construction within a particular dis-
tance to show that he can do any-
thing in the name of the Prime Minis-
ter. He hag tried to equate public
interest with private interest and
also tried to say to the world that in-
dustrial estate means personal estate.

Now, therefore, this is my submis-
gion, that it would be well for the
Prime Minister to go into this, because
he had been taking all the steps al-
most at the same time when the
charges of corruption against him were
being examined. This is no more
accident that the failure of the exami-
nation of the charges of corruption
against him coincides with the period
in which he took all these irregular,
fantastically irregular, steps.

What did the Chief Minister of
Haryana say and in what way he
flaunts the nearness, the proximity,
to the Prime Minister? For that, I
will quote from a newspaper which
seems to be very close to the ruling
party, the Patriot. It is interesting to
quote here what the Patriot reported
in its issue of 4th November, after the
Prime Minister had visited the pavili-
on which houses this small car. She
visited what is called the television
cum telephone designed by a Haryana
firm which is the highlight of that
pavilion. She is reported to have ask-
ed Mr. Bansi Lal if he had seen the
exhibition, (Interruption,) He repli-
ed.

aga off, q@ oY o1 w1 dgAT B

He says I did not have to see the ex-
hibition,
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qu ot wrae? Tat § 4
(Interruptions). .

st ¢wo go Fey ; wrawy framar & 1

SHRI SHYAMNANDAN MISHRA:
This kind of exhibitionist loysalties,
sychophancy, what you may call
chivalry, that is putting the Prime
Minister in an embarassing position,
What is the Government’s policy with
regard to the manufacture of cars,
is anybody’s guess, Although I might
sound paradoxical, it might also be
said that it is nobody's guess, because
it does not require any guessing game;
it is so obvious. Sometimes certain
things which are too obvious are
bound to be missed by persons, They
are now geared to the interest of the
monopolies, oligopolists, capitalists,
individuals, That is the car policy of
the Government, What else is it? I
say anybody's guess; I say so because
it is so erratic, bafling and mysteri-
ous; it has been changing so oftenr
with the whims and fancies of the
individuals who happen to be in the
Ministry. Here I find on the basis of
what hag happened with regard to the
manufacture of small car in the pub-
lic sector, no Government in the world
would have been proved to be as un-
true to its words as this Government
has proved. It always dangled the
carrot of the public sector car before
the public; it has been dangling the
Tantalus cup of small car before the
publie and it was an eye wash from
the beginning They wanted to bene-
fit the capitalists and that was the
reason why they did not go in for 1t.
It is wrong to say that the Govern-
ment is not in favour of spending
SCArCe resources on pussenger cars;
it is interested in the manufacture of
vehicles for public transport, If it
were so0 its policy should haye been
to prevent the manufacture of & small
car in any sector, publie or private.
If they say that public resources are
different from community resources
I think we shall have to revise our
economics, It is the total resources of
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the community which must count and
I hope that Mr. Subramaniam who
happens to be the Deputy Chairman
of the Planning Commission must not
make the mistake of making so much
of a digtinction, although there is to
an extent, when it comes to the esti-
mation of the total resources avail-
able for the community.

Therefore, I am saying that even if
you allowed a project, you have given
letters of intent to so many, that
would mean a draft on the total
savings of the community. But in
respect of this policy for public trans-
port, what do we find? We find that
the public sector project for the
‘manufacture of a small car has been
Jettisoneq and a private sector project
for a small car hazs been pampered,
encouraged and assisted out of the
way. This is the spectacle which we
have been witnessing all the time.
Therefore let the Government not put
the facade of public interest My hon.
friend Vajpayee was quite right in
saying that we are developing the
economy of super consumption for the
few and utter deprivation for the
many. That is the kind of economy
we develop in the country.

You may say that the figure which
Mr. Vajpayee has taken from the
Financial Express, the figure for the
loans given there are wrong or vague
or highly inflated. But what have
you to say about the civilian transport
which has increased 100 per cent
whereas the provision for the public
transport has increased by only 15
per cent.

MR. DEPUTY-SPEAKER: Pleas"
try to conclude.

SHRI SHYAMNANDAN MISHRA:
You have much time 1o go, because he
has got half an hour.

SHR] JYOTIRMOY BOSU: Give five
minutes out of 'mine; Idulleu‘l.mine
to 26 minutes.
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SHRI SHYAMNANDAN MISHRA:
At the same time, I must say that the
project about which we have talked
so much is not the project which
belongs to Shri Sanjay Gandhi. Those
who are doing this shikar from behind,
they are the real oligopolists, the
capitalists, the shady figures in the
capitalist field. They are the great
Nava Ratna. I have always said there
are some diamonds in the crown of
this Government. Some of them
figure in this. They are the new
Nava Ratnas. They already had the
Tatas and Birlas behind them. "I make
a definite charge that even the Tatas
who are supposed to be above board
are now deep in black money and they
have been giving money to the Gov-
ernment. Sume of these Nava Ratnas
happen to be behind this car project.
So, this project does not belong to Mr.
Sanjay Gandhi. After sll, the capital
he has invested in this is not even
worth mentioning, So, it does not
belong to him. It belongs to those
capitalists who happen to be there
like Rauneg Singh, Chidambaram and
50 on.

On behalf of my party, I want 1o
make it clear that we would not like
the Prime Minister to be under a
cloud. Let the ruling party realise
that the Prime Minister does not
belong to the ruling party alone. The
Prime Minister belongs to the entire
House, to the entire country. We
would not like her integrity to be
under a cloud. You are all simply
chanting certain things mechanistically
in order to make it known to her that
you have been chanting something
raucously in her support. That is not
the kind of support she requires at the
moment.

MR. DEPUTY.SPEAKER: Please
conclude in two minutes,

SHRI SHYAMNANDAN MISHRA:
I have get a few suggestiong to make.
My party stands for the nationalisa-
tion of sll the units Including the
Meruti Limited. If the Prime Minister
wants to get out of this predicament,
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let her nationalise all the units includ-
ing Marut: Limited. That alone would
bring about an end of this matter.
Otherwise, there is another suggestion.
Here is a bright young man with a
lot of drive and initiative and enter-
prise in him. It ia said, he is going to
depend on his own resources about
consultancy, etc. He does not require
any foreign exchange. Let Govern-
‘ment come forward with a public sector
project and enter into collaboration
with Shri Samjay Gandhi. Why
should we not utilise the initiative,
drive and expertise cf this young
man?

Much that is being said against this
Government is becausg of the pseudo-
radical policies which they have fol-
Jowed. Now  those pseudo-radical
policies are coming on their head.
They cannot escape the consequences
of these pseudo-radica] policies and
slogans they have given. What we
have witnessed in this House 1s the
kind of cheap sentiments they have
aroused in this country because of
their pseudo-radical policies. There-
fore, if you want his initiative and
drive to be utilised, you must have the
courage to come forward and say, “We
require your services for the public
sector ™

Since 1 have no time, I have to
conclude now.

&t yoera fag (@Yfraree)
I W, AW agy €@ 7 oy
T FTMER I AGH AT AW &
% 7w Y waf wAT wrgAT L, Wit far
W ¥egaaaft A ad Ny fe
wafae g0 fedaz v 70  ¥rdq @,
art 2 o qar § Fe g Y e D
3 g€ ? o & grow vafeg g gk
A vt Efes fedr ff, TF Jmg I
¥ F, T FAT A g g ) e
WHgu g mui’&}ﬂéﬂ
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T8 & I H e FETAGATE
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[MR. SPEAKER in th, Chair]

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): Sir, when I got notice uf
this Resolution, 1 was happy {rom one
point of view, because for the last two
months I have been struggling to find
a policy with regard to the automobile
industry, and I thought this House
would give 'me proper gwdance with
regard to the decision I have got to
take with regard to this policy. But,
unfortunately, the mover side-tracked
the whole thing and brought in other
matters. T welcome that also, because
till now whispering cempaigns have
been poing on. Therefore, it is good
that it has come up in this House so
that we have an opportunity to say
what we have got to say with regard
to this matter,

The debate itself falls into two parts,
one with reerence to the automobile
policy which I will deal first and,
second, what Shri Shyamnandan Babu
described as a No-Confidence motion,
that is, with reference to the Maruti
Ltd. and connected matters. As far
ag the automoblle policy is comcerned,
1 do admit that till recently, I should

say, it has not been possible for us to
3085 L8-—12,
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have a definite policy with regard to
the development of this industry. A
definite policy in one sense began in
1053 when we took g decision that we
will not allow merely assembling of
cars either under completely knocked
down basis or semi-knocked down
bas s but that only those who have
got & manufacturing programme will
be allowed to undertake production of
carg in the country.

This decision wag taken on the basis
of the Tariff Commissjon's report in
1953. It is on this basis that three
units got qualified to continue to
manufacture cars in the country. Those
three units are functioning in the
country, that is the Hindustan Motors,
the Premier and the Standard. But
we found that we should have a for-
ward policy with regard to this and
that is why the Jha Committee was
appointed to which some hon, Mem-
bers made a reference. The Jha Com-
mittee made a recommendation that
with these three units, we should have
a manufacturing programme of 30,000
cars and, in addition to that, we should
have another unif to produce about
50,000 cars. It is for that purpose that
an expert committee called the Pandey
Committee was appointed That also
came forward with a recommendation
that in the price range of Rs. 5000-
6000 we should have a unit established
in the country.

With regard to this recommendation,
I had the opportunity of taking a
decision as the Minister in-charge ~f
sutomobile industry in 1962. I think,
Shri G. Viswanathan made a refercnce
to a decision that was taken in 1962,
taking into account the particularly
foreign exchange position at that time
because this meant utilisation of
foreign exchange, that it would not be
possible to undertake a programme of
50,000 cars production in the country.
At the same time, We were concernad
with regard to the functioning of these
three units sven in 1962-63. There-
fore. in 1964, I had a proposal that
these three units should be coordinated
and brought under one umbrella g0
that there might be some rationalised
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production in thess units instead ‘of
each unit functioning separately and
each unit not having the economy uf
scale,

I also had an alternative proposal
that, if this was not possible, then it
should be possible to take over one
of the units and expand it. But nothing
came out of it. I had changed the
Ministry at that time and, therefore,
ihat stopped there.

Again, thig matter came up in July,
1966 for the consideration and the
Cabinet was asked to take a decision
as to whether we should go in for
50,000 car umit particularly in the
public sector. A decision on the
project was again deferred ‘This s
important. But it was decided in July,
1968 that the possibility should be
examined of setting up indigenous
capacity in the private sector without
involving any imports or requirements
for foreign exchange Therefore, this
formula of indigenous technology
without involvement of foreign ex-
change was conceived in 1966 and we
were prepared to consider any pro-
posal from the private sector on this
basis. This was the decisian which
was taken even in 1966 when, I am
sure, Mr. Sanjay Gandhi was nowhere
in the picture.

Again the matter came up for deci-
sion in 1870 when again this matter
was taken up. In 1970 the then Minis-
ter of Industry felt that there should
be a public sector project and it was
allowed to be examined. The decision
was taken that, while thiz could be
examined, the 1088 proposal of indi-
genous technology without involve-
ment of foreign exchange also could
be given effect to, and it was on this
basis that we tried to find out whether
anybody could come forward to manu-
facture car in this country with indi-
genous technology and without foreign
exchange. The 1970 decision was two-
fold: one was to explore the possibility
of a public sector project and the
other, to invite proposals from private
sector on the basis of the 1088 decision
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and it was on that basis that letters
of intent were imsued to Mr. Banjay
Gandhi and a few others—] 'will came
to that part, on what basis Mr. Sanjay
Gandhi applied and was given, when
I deal with the gecond part.

Hon. Member, Shri Vajpayee, made
a Teference to our Election Manifesto
in 1971. In my view, the 1971 Election
Manifesto made a very crucial change
with regard to the direction in which
we wanted to move—on the basis of
‘Garibi Hatao'. (Interruption) You
may laugh. I know you have been
laughed out of the elections and that
is why you are laughing. I am not at
all surprised at it. Therefore, after the
1971 elections, we had to review our
priorities . (Interruption) I never
wanted to hit you back 1n spite of all
your provocations. I do not sce why
you should have this sarcastic laughter
which means nothing.. .

SHRI SHYAMNANDAN MISHRA:
This is something. 1 take objection
to this . (Interruption)

SHRI C SUBRAMANIAM: I am
also entitled to retort if you make a
sarcastic laughter. Kindly do not
interrupt.

Therefore, we had to review the
priorities which we should have in
regard to the utilisation of the existing
resources. Here also ‘utilisation of
resources’ means two things: ore, the
foreign exchange resources ang the
other, the Intermal resources. The
foreign exchange resource is a grar-
city resource and, therefore, we
have got 10 be very careful with
regard to the proposals for the
utilisation of foreign exchangs re-
sourog in non-priority areas. When
we reviewed the pogition....(Interrup-
tion) Kindly do not interrupt. Please
listen to me ang then if you think I
have made any mistake, you can point
it out and I am prepared to learn from
the learned profesaor,

Therefore, we had to take g declsion
whether we should go in for produc-
tion of gmall car in the public sector
which, according {o the exercise we
had made, indicated an order of Rs. 87
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crores of investmaent with roughly
Rs. 17 to 20 crores of foreign exchange
involved in it This was the decision
that we had to take, and the planning
Commission also had to look into this.
Our judgment was that we would not
be justified, in the context of the new
directions we had to take, to go in for
a project of this type—production of
50,000 cars in the public sector invest-
ing Rs. 57 crores involing Ra. 17 to
20 crores of foreign exchange.

17.09 hars,

But even in 1970 we had issued the
letters of intent. So, they have to
take their course. You cannot
straightaway say, ‘Because we have
taken decision in these, we will an-
nual all the letters of intent we have
isgued.” Therefore, the ordinary pro-
cvedures applicable to letters of intent
will have to be followed with regard
1o the letters of intent already issued.
This is how the policy has emerged.

Now, if you want to ask me as to
what is the definite policy of the
Government, the policy of the Gov-
ernment is to give priority to the
public transport system and to build
up the public transport system as
much asg possible and, if any
other developments take place, it
should not be at the cost of foreign
exchange, at the cost of the scarce
resources of foreign exchange, but it
should be within the possibility of
the internal resources to the extent
possible.

Another aspect I would like to
place before the House for considera-
tion of the hon. Members. Are we
interested in the development of an
indigenous technology in the crucial
areas, and, automobile industry is a
crucial area, and, therefore, are we
interested in encouraging the deve-
lopment of an indigenous technology
within the country as far as the cru-
cial areas are concerned? Therefore,
we took the decislon that if it is
indigenously developed technology,
not involving foreign exchange, then
we should encqurage it and that is
why, taking into account, the order
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of investments involyed in it, we
thought that if this could happen
within the private sector, we should
not stand in the way, particularly, in
the case of letters of inmtent which
have already beep issued and relying
on those letterg of intent, action has
been taken and investments also have
taken place. This is the most 1m-
portant thing which the hon. Mem-
bers should keep in mind. This is
how it stands,
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Now, certain charges bhave been
made with regard to Maruti Lid I
take it quite seriously. I agree with
Shyamnandan Babu that it is not just
a matter to be brushed aside, parti-
cularly, when even from the Opposi-
tion, the integrity of the Prime Mim-
ster is attacked. I attach very great
importance, particularly, with refe-
rence to the Opposition charges. If
even the Opposition Parties begin to
doubt the bona fides of the Prime
Minister, then, to that extent, I think,
we are on a very weak ground.
Therefore, 1 am prepared to proceed
on the basis that the Prime Minister
has to keep the highest standards of
public life. It is with reference to
that, I want this House should judge
her, with reference to what has hap-
pened in the case of Maruti Ltd. I
have known what part the Prime
Minister has played in this and I
make bold to say that even judging
by the highest standard of public
conduct and public integrity, she has
nothing to be ashamed of with re-
gard to any action ag far as this con-
cern, I am prepared to stand by it.
If anybody is able to prove, even to
create an iota of doubt that she has
personally used her power—] will
come to the second part—that she
has personally used her power, her
position for the purposes of gaining
an advantage to her son, I can give
the assurance to this hon. House that
she will be first to pay the penalty
for that. That is one aspect.

Secondly, I do agree that there
may be some enthusiastic friends of
hers who may have taken action
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which may be objectionable, Even
in that case, if it had come to her
notice and if she had permitted this
to be taken, these irregularities to
be committeli, then also she has to
regret for that. And even with re-
gard to that, I am prepared to say
that there is absolutely nothing for
her to regret. It is from this aspect.

I want you to consider the facts
with regard to the issue of the letters
of intent and how the matter has
proceeded till now. It is not as if
in 1970 Sanjay Gandhi just jumped
from somewhere without any back-
ground whatsoever and asked for a
letter of intent. As was pointed out
by some friends, as a young man,
trained in the automobile industry,
he thought it would be possible to
fabricate a car within the country
without using any raw  materials
from outside or without any com-
ponents from outside it should be
possible to fabricate a car within the
country and he thought.. (Interrup-
tions) kindly wait.

We have got g0 many M.Scs and
Ph. Ds. Here also, I am sure, there
are some Ph. De. I wonder how many
can produce one small article on their
own, It is not so much the Ph. D. or
M. Sc. that matters. What matters
is talent. There is some talent which
is required for the purpose of deve-
loping, designing and fabricating a
machinery,

SHRI VASANT SATHE (Akola):
Wiiich degree did Ford have?

SHRI C. SUBRAMANIAM: Rightly
or wrongly, I also had my own
doubts. when this young man indulg-
ed in this art of fabricating a car,
whether with this background he
would be able to produce that car.
But he said: I have the confidence,
give me a chance. As somebody said,
without food, without sleep, he was
labouring for this in his workshop,
unknown to anybody, and even to
the ageny of hig dear mother that
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this follow is spoiling his health.
And when, out of those efforts,
produced two cars, fabricated out
our indigensus materials, and
me to ride in it, T said: You
be congratulated, I had my
doubts whether it would be
for you to do this at all

s

are

bt

I looked into every part to find out
whether anything had been imported
and whether everything had been
fabricated from materials within the
country. I was quite satisfled. It was
on this basis that ] also encouraged
him and said: You seem to have
some talent; go on. It is on this
basis, when he applied for the pro-
duction of this car and sald, *I am
prepared to compete with anybody
else who wants to compete within
the production of an indigenous car.”
It was on the basis that the letter
of intent has been issued. Now
further action has been taken on that
basis.

The main attack has been with
reference to the acquisition of land.
I wish that the Hon. Member had
given notice to me that particularly
this is the policy which he was going
to attack,—not the car policy, but the
acquisition of land policy,~because,
then I would have got all the facts
and figures.

Acquisition is done by a statute, it
1s not by Government order alone.
There are rules regulating acquisition
and gny infringement of the rule or
the statutory provision can be taken
to a court of law and can be objected
tn and the whole acquisition proceed-
ings can be set aside. And, therefore,
nuw to come and say that there has
been abuse of the power by Govern-
ment in the exercise of this statutory
power is not the correct position. It
is not one person who is affected.
Even according to them, hundreds of
persons have been affected, They
could very well have taken it to &
court, The court has the power to
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dures have been followed or else, to
set them aside. If notice had been
given, perhaps, I could have verified
some of the facts. Bui, on the face
of it, it is not an arbitrary Act wilh
which anyhody can get away. With
regard to such acquisition from hun-
dreds of farmers who live in this
enlightened area, and where there are
political parties also, to get advantage
of these, if they are adversely affect-
ed, do you think everybody would
have kept quiet? A large agitation
would have started on the basis that
Government’s compensation or sola-
1ium iz not adequate in the matter.
After all, Rs. 11,000 is for what? This
is not for urban land which is used for
building, but for agricultural land
Rs. 11,000 is not a low price.

SHRI JYOTIRMOY BOSU: How do
you know?

SHRI C. SUBRAMANIAM: How do
you know—that it ig not adequate?
Hon. Members pointed out about
Ghaziabad and Faridabad where such
lands have been acquired and what is
the price that hag been paid. And,
therefore, this is how we have to make
the judgment. And, simply because
you want to accuse somebody, you
cannot come and say, Rs. 11,000 is
inadequate, when persons aggrieved
have not taken any action whatso-
ever . ..

AN HON. MEMBER:

He says,
Rs. 60,000,

SHRI C. SUBRAMANIAM: He is
entilled to mention any figure, but I
cannot say that. Rs. 11,000 in my view
is adequate. I know what agricultu-
ral land is, and I have acquired, as
Minister in the State Government,
land for industrial purposes, bt we
acquired at a stretch 500 acres for the
purpose of industrial development,
and that is whw Tamil Nadu stands
in the forefront today. This is one
aspect of it,
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. Secondly, even if it has been acquir-
ed rightly, it may be said that they
had acquired so much of land for
Maruti Ltd. It is very well known,
and 1f hon. Members would only refer
to thewrr Chief Ministers, they will
knew it, that with regard tp the small
car ‘project, here has been sp much of
competition between State and State
that the small car project should go
to their own State. Therefore, parti-
cularly when it comes in the private
sector naturally the Chief Ministers
are interested in atiracting this to
their own States. There is nothing
surprising in this if they give various
facilities so that it comes to their own
State.
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After all, for Shri Sanjay Gandhi,
even nearby, Haryana was available
near Delhi, Punjab was available and
U.P. was available . . .

SHRI VIKRAM MAHAJAN: Hima-
chal Pradesh was alsg there.

SHRI C. SUBRAMANIAM: Rajas-
than was also available, and, there-
fore, it was open to him to go any-
where and still be near Delhi. There-
fore, if one Chief Minister wanted to
ensure that hig car project with a
potential of 4000 jobs in this and other
subsidiary occupations also comes to
his State and if a Chief Minister
shows interest in attracting this, that
is something which should not be
objected to. No doubt, even for this,
they should not go out of the way and
there should not be any irregularities.
If there are any irregularities, if there
are any allegations made, I want to
give you this assurance, that though
it has heen done for Maruti Ltd., if
any irregularities are alleged and pro-
per documentation is given for the
purpose, we are prepared to go into
it even now and see and find out
whether any irregularities have been
committed even for Maruti Lid. ....

SHRI SHYAMNANDAN MISHRA:
What about the defence installations?
How arc they going to take them
away from there now?
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THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): No-
thing has to be taken away. There
is no objection from them.

SHRI C. SUBRAMANIAM: Shri
Shyamnandan Mishra made a point
and somebody also had made’  the
pomnt. That was why I sent for the
Defence Minister and he tells me that
there iz no such infringement as far
as their works are concerned . . .

SHRI SHYAMNANDAN MISHRA:
Let him say that,

SHR]I VIDYA CHARAN SHUKLA:
There is no basis for that.

SHRI C SUBRAMANIAM: I gm
saying it on his behalf. My saying it
is much more responsible than even
his saying it,

Therefore, acquisition of land and
allotment of land cannoi be the basis
for suspecting or attacking the inte-
grity of the Prime Miniser This 1s
the point that I want to make.

With regard to any other matter, I
am prepared to throw open the files
in the Governmeni as far ag this is
conceinud. If anybody points out
anywhere a preference which has becn
shown to Shri Sanjay Gandhi, which
has not been shown to others, then 1
am prepared to say that ‘Yes, we have
gone wrong’. On the other hand, if
you look into it, you will find that
nothing has been given to Shri Sanjay
Gandhi which has not been given to
others. Perhaps, in certain cases, we
have been very cautious about it 80
that it may not be alleged that
because it i Shri Sanjay Gandhi,
thereforr, some preferences are being
shown.

Apart from the fact that they are
connected as mother and son, and the
son 15 naturafly having an Industrial
project, if it is said that therefore
there should have been something
which the Prime Minister should have
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influenced or which the Prime Minis-
ter's friends gt least ghould have in-
fluenced, of which she should have
had knowledge, then I would say
that 1 am not able to find any sub-
stance whatsoever in all the allega-
tions that have been made on the
subject.
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This is where I would like to say
this. I do not want to say that it is
because of political frustration or
political vindictiveness that these
thingg are being said. I take it that
all hon Members are interested in the
intemritv of the Prime Minister so that
the name of the country is kept flying
high. It is from that point of view
that I welcome this discussion, go that
it may be possible for us to place
before this House and the country also
that there is nothing shady as far as
this 15 concerned, and there ig no
transaction and no step which has
been taken about which we need reg-
ret or about which we need be asham-
od of This is the point which I
want to make

1 would like to put this to the
House If a young man is able to
design, develop and fabricate s motor
car, and we see 1t with our own eyes,
the car, would you encourage him or
would vou throw all this mud on
him and say, ‘No, no Nothing should
happen, because he happens to be a
son of the Prime Minister'? This is
one of the biggest developments that
is taking place in the automobile in-
dustry on the basis of a technology
evalved within the country, trying to
fabric.ate a car.

Somebody said it is not going to be
roadworthy. If it is not going to be
roadworthy, nobody is gong to pur-
chase it. That will be his funeral
Will anybody go and take all these
steps, with all these discussions, if he
does not have the confidence that he
ig in a position to fabricate this ear
and make it run, not only meake it
run but create confidence in the pur-
chasers? The purchasers are not all
going to be fools. Nobody will say
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that becsuse it is the Prime Minister's
son’s car, everybody will go in for it
and invest Rs. 12000 on purchasing
it? The number of units planned is
50,000 per year. I can understand one
or iwo cars may just sell like that.
But who will go in for the manufae-
ture of 50,000 cars to be sold unless
he hag got the confidence with regard
to its roadworthiness ang reliability?
Who would venture on this big enter-
prise of producing 50,000 cars without
that?

T am sorry the Sir Falsiaff of the
House is not here. He has gone away
after making his speech, without
waiting 1o hear the reply. He sgaid he
spw somebody's legs or that his wife
s«w them. Whether 1t is not a figment
of his imagination or g figment of the
imagination of his wife, I do not
know. Any car may get into trouble.

SHRI SHYAMNANDAN MISHRA:
Then why figment?

SHRi1 C. SUBRAMANIAM: I do not
know in what circumstances this
brezkdown wag there. Ultimately, all
this iz not going to matter. Ultimate-
ly, when the car is produced and rolls
out of the assembly line, it is the
confidence of the purchasers which
alone would maiter. Without creat-
ing that gonfidence, however much we
may back it up with all our support,
it won't sell. Therefore, it will have
to be judged on that basis.

Therefore, ! would appeal to hon.
members: instead of encouraging such
an effort, such & pioneering effort
particularly by a young man, do not
try to throw all these obstables in the
way, Not only will you be creating
difficulties for this man, but perhaps
everybody else will hesitate before
taking up any sort of this work—
des developing and fabricating
new
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Therefore, 1 want to make this
quite clear., As far as Maruti Limited
ig concerned, it is a genuine effort
made by a young man who has got
some self-confidence, not merely self-
confidence. but some talent also, to
produce thig car. Instead of throw-
ing mud at it let us all wish that
Mearuti should succeed, that Maruti
should yun, even hop about in this
couniry. It is that wish that I would
expect from this House rather than
obstacles put in the way.
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1 do agree that if, because he
is the Prime Minister's gon, anything
untoward has happened, if anything
undesirable has happened, it should
be lookeq into. Again I want to give
you this assurance thai if anything ig
brought to  our notice, it will be
inguired into, and whoever it might
be, friend or foe, if irregularities had
been committed either officially or
unofficially, proper action will be
taken. That assurance ] want to
give to the hon. House. If my hon.
firiend 18 interested in bringing facts
with regard to jrregularities to my
notice, let him kindly make them
over to me.

SHRI JYOTIRMOY BOSU: I will
lay it on the Table.

SHRI C. SUBRAMANIAM: Placing a
document Like that does not mean
much.

Therefore, it is only on that basis
that we have got to go. I want to
tell hon. members this, that while
I am glad about this frenk discussion,
before we make an allegation with
regard to a person occupying the
highest office, we should hesitate, we
should ponder. Unless yoy are on
very substantia] grount, merely on
the basis of doubts, if you raise these
matters on the floor of the House and
put them before the world as well,
You will be harming the interests of
the country. Therefore, all of us
who are interesteq in safeguarding
the honour and integrity of the coun-
try, not only within the country but
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abroad also, should take care before
we make these reckless allegations, to
make some enquiry and try to find
out what hasg happened.

Therefore, as far as thig 1s con-
cerned, I am categerical, and I want
10 gave this assurance to this House,
with regard to the automobile policy.
We are looking into 1t along with in-
dustrial production. It is also under
formulation We shall try io formu-
late an automobile policy also, As far
as Maruti, Ltd., 1s concerned, every-
body can go with a clean conscience
that nothing wrong has happened.

MR. SPEAKER: Ten minutes.

SHRI JYOTIRMOY BOSU: I can-
not, because I will have to meet the
replies of so many Members. How
can I finish in 10 minutes? Even be-
fore I had read the book written by
Mr. Johnson where there is a refer-
ence to Mr. Subramaniam, I had al-
ways known him to be His Master's
Voice or Her Master’s Voice, and so
today's speech of Mr. Subramaniam
has not surprised me at all. The
question is, I am surprised that he
has not been sent yet <with a love
call to the United States. I am, how-
ever, fortunate and I am very pleas-
ed to say that he js here before us
now.

I can tell you, Mr Subramaniam
through Mr. Speaker that for me we
all have had to struggle for this de-
bate, and almost for a month and a
half, to get this debate through and
the resistance that I faced on this
question has never been experienced
by me in the last six years of my life
in the Lok Sabha.

Mr. Subramaniam has given us in
his long rigmsrole a mixture of
half-truths. I clearly ask a few ques-
tions Does this production ot the
car enfoy a very low priority
does it enjoy a high priority? Is it
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not a fact that the late Prof. Gadgl
heg disapproved the whole thing and
as a result he had to quit and also
as a result he died of shock?

Sir, if 1t wag a must that we should
go ghead with this car projec, Mr.
Subramanjam, why is it that you
have abandoned your original idea of
having a joint sector with market
money, State fund, foreign collabo-
rators’ money and export-oriented
production? Why is it that you have
abandoned that?

Then, this long delay goes more
to substantiate our allegation. They
talked about Indian technology or
concept in 1966. Who prevented you?
You have been in power from 18477
Who prevented you from implemen-
ting it? Did you have somebody in
mind at that time, say, Dr. Dharma
Teja or some of his proteges? Did
you have at that time in mind the
idea that you should shelve this
conception of yours? You conceived
it but never delivered, That is the
whole trouble,

Talking of resources, Mr. Subra-
maniam, 1 thought, was a know-
ledgeable man. Where are the re-
sources going to come for the low
priority items? You listen to me, Mr.
Subramaniam.

MR. SPEAKER: _ A.ddrcls’ ﬂl:'
Chair.

SHRI JYOTIRMOY BOSU; Why is
it that your valuable and scarce re-
sources, both local and forelgn ex-
change, should be utilised for a low
priority affair? I wanted an explana-
tion from the Government but Yyou
very cleverly escaped from that
issue.

About this project, I do not men-
tion but now you have provoked me.
There have been hidden forelgn ex-
change transactions and hidden {m-
portation of foreigs machinery. I
want a clear statement from you &8s



Motion re.

365

early ag possible that yoy have phy-
gically verified these things and
allowed the House to know them.
You tried to water down the whole
thing. Now that the assignment has
been done, you are talking about
going 1n for the public sector for tne
production of things for public irans-
port. 1 must thank you and congra-
tulate you for that.

About the local talent, we have
heard your tall talks time and time
again. We have heard about the sui-
cides in the SCIR and IARI. Thereby
you are thinking of bringing in le-
gislation for stoppage of the brain
drain because you cannot provide
employment to the 70,000 unemploy-
ed graduate-engineers, not the ham-
mer and chisel engineers, whom you
have been encouraging. I do not
want to say this. I am talking of
graduate-engineers, holders of na-
tional awards and scholarships. They
are employed to pump water or oil
into your cars; Maruties to be filled
in py graduate-engineers or engineers
who have had the national talent
awards! That is the irony of fate.

1 want to know categorically and
clearly, I expect it from Shri C. Sub-
ramaniem, for appearance at least he
looks to be a sober person, under
what circumstances and when and
how you had extended thiz letter of
intent whose normal life is six mon-
ths to one year at the moet. You have
given it for two years three months
to oblige somebody.

SHRI C. SUBRAMANIAM: I am
sorry T missed that point. If you will
permit me, it should not be thought
that the life of the letter of Intent
has been extened only to Marutl
The letter of intent is for the purpose
of giving time to make sufficient pre-
paration to fructify into licence. Any
person, not only Sanlay. anybody 1Is
entitled to ask for extension provid-
ed they have taken substantia] steps.
also prove to the satisfaction of the
suthorities that they have taken
substantia]l steps and some more
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steps have got to be taken and there-
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+ fore we want extension. It is no: two

years, If you go into the history, gome
of the more intricate projects where
it is not one year, but it requires
three or four years. There are cases
where le.ters of intent have been ex-
tended to three or four or five
years taking into account the ntri-
cacies and the complexities of the
industries concerned. Therefore it is
not as 1f for Sanjay alone it hag been
exlended. Particularly you yourself
have been saying that they have put
up buillding there, they have brought
in machinery; you want me to verify
if it is indigenous or foreign machi-
nery. When gal] these steps have been
taken and when he asks for exten-
sion, can we say: no, you have not
taken any steps and therefore we
do not want to extend. Thus, in the
ordinary course extensions take place.

SHRI JYOTIRMOY BOSU: Now, I
start where he ends. Mr. Subrama-
niam has made a desperate effort to
take the House for a ride. I am quo-
ting from Swaminathan Committee’s
report which he can challenge if he
likes; “The letter of intent broadly
indicates the conditions subject to
which Government would be pre-
pared to consider the grant of a li-
cence and also specifies a definite pe-
riod, varytng from 6 to 12 months.”
Now, Mr. Subramaniam: Doctor,
heal thysed. I ask you Mr. Subra-
maniam, through the Speaker: can
you tell us why you were required
to bring one acquisition order and
the moment a writ petition was
fleld on 1-3-1971, within four days
the Advocate-General of Haryana Gov-
ernment gppeared before the Court
to withdraw the acquisition order, so
that the writ became infructuous and
the poor peasants, unlike you or Mr.
Sanjay Gandhi, could not pay for the
counse] every time, why i{s that wou
were required to bring an acquisition
order once, de-requisition ang then
re-requisition once agzin? Can you
convince anvbody, up or down, that
that is the proper thing to do? Tell
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me when your to.al acqusition was

420 acres (LP.C. of course), more

than 300 acres was for one individual’

unit or individual, why did you want
to call it an indusirial estate: be-
cause you wanted to bypass sections
38 to 42 of the and Acqumition Act
of the Central Legislature, that has
made it mandatory for the company
te pay for the full value of the land
to the Governmeni before they get
it, enter intp an agreement and pub-
lish 1t in the Garzette. Nothing was
done. Everything was hoodwinked.
The King can do no wrong' There-
fore, Mr. Subramaniam, you are very
nice I do not say: empty vessels
make much noise (Interruption).
About the price, I have got photostat
copies of sale deeds which I have ac-
quired from the Sub Registrar; I
have got sworn affidavits about the
price; if anybody can prove that
these are wrong or fictitious, I shall
take any punishment you may wish
to give me May I hand it over to
your goodself for laying it on the
Table for examination by the Gov-
ernment?

The sale and purchase deeds are al-
ways grossly understated because
they want to avoid payment of
stamp duty, income-tax, capital gains
tax and because they want to deal in
black money. Even the deeds I have
got show Rs. 40,000 to 50,000. Is it
not a fact that you are charging for
a 2 acre plot Rs. 1,21,000 in Farida-
bad? You can ask the MP from that

area.

ofy &ax gdtn (qEra) - A T
FAFTIEE | AR TAT AT FEX A
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SHRI JYOTIRMOY BOSU: Sir, I
want to lay* these rertifieg true copies
of the registered sale deedy of recemt
times. Let Qovernment examire
them and satisfy itself.

Is there such a dearth of money for
a car project of Rs. 17 crorey in the
public sector? Yoy find fundg for so
many things, It is rather ynusual.
About the foreign exchange I have
already stated. I expected him to
give details of components and de-
tails of allowances shown to suppli-
ers of these components. They are
actual users' licences...

MR. SPEAKER: He should con-
clude now.
SHRI JYOTIRMOY BOSU‘ The

Deputy Speaker asked me how much
time | require and I said, half an
hour So many allegailons have been
made against my party and 1 would
like to set the record straight.

Mr Nahata talked about figures. Is
production of car a low priority or
high priority? That would satisty
everybodv. Why is it that Maruti
Limited do not require foreign tech-
nical collaboration and why is it ab-
solutely necessary for the public sec-
tor? I do not understand thig simple
thing. If they can do without foreign
collabora‘ion. why is it that you can-
not? What is your deficiency, we
raust know.

The Parliamentary Times sabsidies-
ed by Lok Sabha wrote about me
that T am after character assassina-
tion. I ask, those who have mo
character, what shall 1 assassinate?
You have no character which I can
assassina‘e (Interruptiony).

MR. SPEAKER; Try to tell the
truth. Do not say “it is subsidised by
Lok Sabha", You are talking about
other peoples’ character, while not
telling the truth yourself,

#9he Speaker not having subsequently

the documents were not treated as

accorded the necessdry nmaﬁ"n
on the Table.
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SHRI JYOTIRMOY BOSU: I am
told...

MR. SPEAKER: You may be told
anything; but do not say here any-
thing without wverification. Do not
do it.

SHRI JYOTIRMOY BOSU: Char-~
acter assagsination can take place
ulily when there is a character. Who
appeared on behalf of the Birlas be-
fore the Car Prices Commission and
pleaded for the enhancement of
price of the Ambassador car? The
Chief Minister of West Bengal. So,
who are the spokesmen of Birlas?
The proof of the pudding is in the
eating.... (Interruptions).

SHR1 B. K. DASCHOWDHURY:
(Cooch-Behar) Sir, a reference has
been made to the Chief Minister of
West Bengal Tlow is it relevant?

MR. SPEAKER: He is not talking
relevantly. This is not relevant at
all.... (interruptions)

BHRI JYOTIRMOY BOSU: Is it
not a fact that one of the Birlas Shri
B. M. Birla, has become friendly and
made a heavy donation of Rs. 55
lakhs to your political party? You
have receiveq the money and today
you are quarrelling about it....{(In-
terruptions) 1 say “doctor, heal thy-
self”. .. (Interruptions) If anybody
fights the monopolists, it is my par-
ty ... (Interruptions) We have been
demanding the nationalisation of one
car plant, But the Minister scuttled
it by saying that it is junk...(Inter-
ruptions) The whole thing has been
nauseating and it requires a tho-
rough probe. Mere utterances by
Shri Subramaniam Will only make
bad things worse... (interruptions)
If they have any self-respect left for
themselves, they ghouly immediately
arréinge for a probe into the matter.

MR. SPEAKER: I will now put
the motion to the vote. The ques-
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tion is:

“That this House notes with dis-
appointment the policy of the Gov-
ernment in regard to manufacture
of car."

Those in favour may say °‘Aye’.
SOME HON. MEMBERS: Aye.

MR. SPEAKER: Those against it
may say ‘No'.

SEVERAI, HON. Members: No.

MR. SPEAKER: I
have 1t.

think ‘Noes'

SOME HON. MEMBER:
have it,

[ A,ein

MR. SPEAKER: All right; we wnll
have divicion. Let the lobbies be
cleared,

Now, the Lobbies have been cleared.

I again put the Motion to the vote of
the House.

The question is:

“That this House notes with dis-
appointment the policy of the Gov-
ernment in regard to manufacture
of car.”

Those in favour may say, “Aye."”

SOME HON. MEMBERS: “Aye."

MR. SPEAKER: Those against
may say, ‘“No”.

SEVERAL HON. MEMBERS: No.

MR. SPEAKER: The ‘Noes” have
it: the “Noes” have it.

The motion was negatived.
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17 41 hrs.

\

STA RE. EXPULSION OF
FIRST SECRETARY IN THE HIGH
COMMISSION OF INDIA
IN KAMPALA

THE DEPUTY MINISTER ' IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): Mr  Speaker, Sir, as per
your directions, I would like to make
two statements, one on Uganda and
the other on Vietnam.

The House is aware of the state-
ment which I made yesterday on the
subject of the expulsion by the Gov-
ernment of Uganda of Shrs N. N.
Diesai, First Secretary in our High
Commission at Kampala, I have
tnken note of the deep concern of
the House about this incident and the
feelings about this action of the Gov-
ermnment of Uganda.

In the note which our High Com-
mussioner sent tg the TUgandan
Foreign Office on 19 December, he
strongly protested against the un-
founded and unsubstantiated allega-
tions they made against Shri Dezai
and stressed that the expulsion
orders given to Shri Desa: were on
a flimsy pretext and without any
Jjustification. He also stated cate-
gorically this could not but have re-
percuszions on the existing relations
between Uganda and India for which
the responsibility would rest en-
tirely with the Government of
Uganda and further that the Govern-
ment of India reserved their right to
react as appropriate.

Our High Commussioner later sent
a secong protest note to the Ugandan
Foreign Officer demanding that the
allegation against Shri Desai of im-~
proper action and bchaviour not in
keeping with his diplomatic accredi-
tation should be either substantiated
urgently or withdrawn categorically
in the interest of Indo-Ugandan re=
lations.
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The High Comissioner is awaiting
a reply from the Ugandan Govern-
ment to his two written protests.

In New Delhi also we have taken
up the matter strongly with the
Acting High Commissioner of
Uganda, adding that the Ugandan
Government bears full responsibility
for all the consequences which may
result from their action which is
contrary to all diplomatic norms.

Our High Commissioner in Kam-
pala has also soughi an interview
the Foreign Minister of Uganda at
the earliest possible moment to con-
vey strong feelings and views con-
cerning this incident. In due course
after our High Commissioner has
met the Foreign Minister he will
send us & full report about hiz talks.

The situation which has arisen as
a result of the expulsion of our First
Secretary has caused us very serious
we are keeping action we consider
concern. We have to examine all
aspects before we take a final de-
cision. As I informed the House
yesterday we are keeping a close
watch on developments in Uganda
and will take whatever action we

consider appropriate to safeguard our
interests,

SHRI SHYAMNANDAN MISHRA
{Begusarai): Has Government taken
any action?

SHRI SURENDRA PAL SINGH:
I have indicated in my statement that
action will be taken at the appropriate
time, We are awaiting a fuller report
and unless and until we have seen
and examined the report, we cannot
take any action,

MR, SPEAKER: You may make
your next stalement.

.
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STATEMENT RE. U.S, BOMBING IN
VIETNAM

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
The Foreign Minister had already
made a statement on the subject of
Vietnam on the 18th instant, We had
then expressed distress at the resump-
tion of bombing raids and acts of war
in Vietnam and conveyed our grave
concern at the tragic turn of events.

Since then many countries of the
world have raised their voice against
these bombing raids which are
evidently not confined only to mili-
tary targets as claimed. According
to reports several Embassy premises
situated in the heart of Hanoi have
been damaged or destroyed. I regret
to have to inform the House that we
have just received information from
our Ambassador in Hanoi that in
yesterday’s raid, our Chancery build-
ings and staff quarters were damaged,
though happily all our officers and
staff are reported to be safe.

We cannot but raise our voice in
protest at such indiscrimunate bomb-
ings particularly of civilian areas and
even diplomatic gquarters. We had
protested to the U.S. Government on
the last occasion on 12th October and
then the U.S. officials had expressed
their regret and described the raids
as ‘unfortunate’ and unintentional.
Now we again witness repetition of
the same indiscriminate bombing.
Such ruthless bombings involving
civilian life and properiy on a large-
scale are a matter of the gravesi con-
cern to us. The Government of India
would like to record its strongest
protest at this bombing of our diplo-
matic premises in Hanoi.

‘Words fail to describe the appalmg
tragedy which is being re-enacted in
Vietnam. Over the last one year, as
the Honourable Members are aware,
Government of India, have raised
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their volce on many ocesslons in con-
demnation of acts of large-scale war
against a tiny country and its heroic
people. However, these words have
had little effeet and in disregard of
the feelings not only of this Govern-
ment but of all the peace loving peo-
ple of the world, more massive bomb-
ings are being resorted to.

It Bppears to us that all the lessons
of history, recent and remote, have
gone unheeded. As recently as last
year, brutal force was used in Bangla-
desh to suppress the will of the peo-
ple but it did not succeed. It has
been clear to us from the beginning
that the Vietnam problem cannot be
solved through military means. We
are convinced that no amount of mili-
tary pressure will deter or deflect the
heroic people of Vietnam. In fact, if
anything, it would only redouble their
determination to fight the war till
the bitter end and they would have
the sympathies of the whole world.

Even in this tragic hour, we earn-
estly hope that wiser counsels will
prevail and that instead of resorting
to brutal forcenegotiations would be
immediately to find a settlement
which meets with the wishes of the
brave people of Vietnam.

ot wewr fagrdy arorgdy (darfene)
wsaw wEwRY, BN WWi A ¥y wrfw
qifeens & |19 AT § @A § A
Fosar guT €, ST ¥ ary & AT wAy
TFTq X, AT FTE qFAE TG RIGTE |
og gwaen 4 faaramant ?
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WIAT g7 | THEEAW UHGS (HiAEET
F Tz F A A FEr AT

SHRI SAMAR GUHA (Contai):
Sir, they have expressed their con-
demnation about the developments in
Vietnam and also their concern about
Uganda,
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[Shri Samar Guha.]

But about the secession or accession
ghrritow no infermation has been
ven. .

MR. SPEAKER: That is not the
question that was taken up. Only the
External Affairs Minister was asked.

SHRI SAMAR GUHA: Sir, to-day
is the last day of the session. We
are not going to meet for two months
now., Whether there will be any
secession or accession of territory—
that the House is entitled to know
and this information the Government
is not giving.

MR. SPEAKER: 1 do not think he
was asked to make a statement about
it today.... (Interruptions) This is
not a subject on which he can reply
offhand. We did not ask him.

ot gwr W woww (qi)
fagey qT aRATQ WU AvES ST
91 WX 7 oY AT Y i 2 € g
QT FFT TEL T a7 ?

SHRI SAMAR GUHA: I only want
to submit to you that any accession
or secession of land to Pakistan this
House is entitleq to know. Today
being the last day, we would like to
have this information,

MR. SPEAKER: We will see in the
next session.

17.50 brs.
NATIONAL LIBRARY BILL—Contd,

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): I beg
to move:

“That the debate on the motion
‘that the Bill to provide for the
administration of the National
Library and certain other con-
nected matters, be taken into
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consideration’ which was adjourn-
ed on the 20th December, 1872,
be resumed now."”

MR. SPEAKER: The question is:

“That the debate on the motion
‘that the Bill to provide for the
administration of the National
Library and certain other con-
nected matters, be taken into
consideration' which was adjourn-
ed on the 20th December, 1972
be resumed now.”

The motion was adopted.

MR. SPEAKER: Now, I will put
Mr. Hiren Muke:jee’'s motion:

The question js:

“That the Bill be circulated :for
the purpose of eliciting opinion
thereon by the 31st March, 1973."

The motion was negatwed.
PROF. S. NURUL HASAN: 1 beg
to move:

“That the Bul to provide for
the administration of the National
Labrary and certain other con-
nected matters, be referred to a
Joint Committee of the Houses
consisting of 456 members, 30 from

this House, namely:—
(1) Shri Achal Singh

(2) Shri Dharamrao Sharanappa
Afzalpurkar

(3) Shri Virendra Agarwal
(4) Shri Shrikrishna Agrawal
(5) Shri Anand Singh

(6) Shri Panna Lal Barupal
(T) Shri 8. C. Besra

(8) Shri Biren Engti

(9) Shri R. R. Singh Deo
(10) Shri K. Gopal
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(11) Shri Samar Guha

(12) Bhri B. R. Kavade

(13) Shri E. R. Krishnan

(14) Shri Y. S. Mahajan

(15) Shri Kumar Majhi

(16) Shri H. N. Mukerjee

(17) Shri Baroj Mukherjee

(18) Shri Tuna Oraon

(19) Bhri Narain Chand Parashar
(20) Shri Natwarlal Patel

(21) Shri Ramubhai Ravjibhai
Patel

(22) Shri P. Antony Reddi

(23) Shri P. Ganga Reddy

(24) Shri Sakti Kumar Sarkar
(25) Shri S. A. Shamim

(26) Shri Rajaram Shastri

+(27) Shri Somchand Solanki
(28) Shri K. P. Unnikrishnan
(20) Shri Amarnath Vidyalankar
(30) Sbri D. P. Yadavy

and 15 from Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total num-
ber of members of the Joint Com-
mittee.

that the Committee shall make a
report to this House by the 15th day
of March, 1973;

that in other respects the Rules of
Procedure of this House relating to
Parliaxnentary Committees shall apply
with such wvariations and modifica~
tions as the Speaker may make: and

that fhis House do recommend to
Rajya Sabha that Rejya Sabha do
join the sald Joint Committee and
wcommunicate ¥o this House the names

of 15 members to be appointed by
Rajya Sabha to the Joint Committee.”
MR. SPEAKER: The' question is:

“That the Bill to provide for
the administration of the National
Library and certain other con-
hected matters, be referred to a
Joint Committee of the Houses
consisting of 45 members, 30 from
this House, namely:—

(1) Shri Achal Singh

(2) Shri Dharamrao Sharanappa
Afzalpurkar

(3) Shri Virendra Agarwal
(4) Shri Shrikrishna Agrawal
(5) Shri Anand Singh

(6) Shri Panna Lal Barupal
(7) Shri S. C. Besra

(8) Shri Biren Engti

(9) Shri R. R. Singh Deo
(10) Shri K. Gopal

(11) Shri
(12) Shri B. R. Kavade

(13) Shri E. R. Krishnan

(14) Shri Y. S. Mahajan

(15) Shri Kumar Majhi

(16) Shri H. N. Mukerjee

(17 Shri Saroj Mukherjee

(18) Shri Tuna Oraon
(19) Shri Narain Chand Parashar
(20) Shri Natwarlal Patel

(21) Shri Ramubhai Ravjibhai
Patel

Shri P. Antony Reddi
(23) Shri P. Ganga Reddy
(2¢) Shri Sakti Kumar Sarkar
(25) Shri 8. A. Shamim

(26) Shri Rajaram Shastri

Samar Guha

(22)



379 National Library Bill

(27) Bhri Somchand BSolanki
(28) Shri K. P, Unnikrishnan
(29) Shri Amarnath Vidyalankar
(30) Shri D. P. Yadav

and 15 from Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total num-

ber of members of the Joint Com-
mittee;

that the Commitlee shall make a

report to this House by the 15th day
of March, 1973;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees shall apply
with such variations and modifications
as the Speaker may make; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do
join the raid Joint Commitiee and
communicate to this House the names
of 15 members to be appointed by
Rajya Sabha to the Joint Committee.”

The motion was adopted.

17.55 hrs,

MR, SPEAKER: Now, there will
be no half-an-hour discussion as Shri
A. P. Sharma is not here.

Now we are left with one  hour
and five minutes, Now, we may take
up Mr. A. K. Gopalan’s Resolution,

SHRI G. VISWANATHAN
diwash): Mr. Gopalan’s
can go to the next session.

(Wan-
Resolution

MR. SPEAKER:
agree?

Do all of you

SOME HON, MEMBERS: Yes.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): Sir, for postponing
the discussion on the existing Resplu-
tion to the next session, I have no
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objection; but kindly allow me to-
move my Resolution also, (Interrup-
tion) Let me finlsh my submission.

Hardly there is any chance in the:
ballot,

MR. SPEAKER: Before this is

over, how can you move the other
one?

SHRI B. K. DASCHOWDHURY: It
happened in the past, in the last Lok
Sabha, I remember, there was a
Resolution moved by Shri Prakash
Vir Shastri, with the consent of the
House. It happened on the last
occasion. It happened in the last Lok
Sabha which I still remember. That
was a very important resolution in
the name of Shri Prakash Vir Shas-
tri, .

MR. SPEAKER: No, no. That will
be setting up a very bad precedent. ...

SHRI B. K. DASCHOWDHURY:
I beg of the House and you, Sir, that
with the consent of the House, in the
next session also, Wwe may continue
my Resolution, Otherwise hardly
we get a chance in the ballot. .

MR. SPEAKER: Will you please sit
down? Consent about what—about
something which is not there, which
is not moved? Do you agree to this,
Mr, Gopalan, or, do you want to sit?
We are prepared to sit. .

SHRT A. K. GOPALAN (Palghat):
I# the House wants to sit, I have no
objection. 1 have no objection at all
if it goes to the nex{ session.

SHRI SEZHIYAN (Kumbakonam):
He has no objection to take it to the
next session, .

MR. SPEAKER: Are you agreeable
to this?

SEVERAL HON. MEMBERS; Yes.
MR, SPEAKER: This is agreed to.
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SHRI B. K. DASCHOWDHURY: 1

request whether some procedure can
be found out about my Resolution.

MR, SPEAKER: You will kindly
follow the procedure. Why do you
make us go out of the way?

SHRI B. K. DASCHOWDHURY:
I¢ you give this consent, everything
will be all right,

MR. SPEAKER: Anything else?

11.57 hrs,

MOTION RE: TWENTY-FIRST RE-
PORT OF THE COMMITTEE ON
PRIVATE MEMBERS' BILLS AND
RESOLUTIONS

SHRI G. G. SWELL (Autonomous
Wistricts): I beg to move the follow-
ing:

“That this House do agree with
the Twenty-first Report of the

M'J-I.PI:II\—'_.—‘.o;s [.§==21-2-73—1010.
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Committee on Priyate Members'
Bills and Resolutions presented te
the House on the 20th December,
1972
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MR. SPEAKER: The question is:

“That this House do agree with
the Twenty-first Report of the
Committee on Private Members'
Bills and Resolutions presented te
the House on the 20th December,
1972.”

I‘he moation was adopted.

MR. SPEAKER: Wish you very
happy Christmas and very happy New
Year. This House stands adjourned
sme die,

17158 hrs.

The Lok Sabha then adijourned sine
die



